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LOK SABHA DEBATES

LOK SABHA

Friday, December 11, 1970 ; Agrahayana
20, 1892 (Saka)

The Lok Sabha met at  Eleven of the

Clock.

[MR. SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS

India’s Quota in I. M. F.

*661, SHRI SHIVA CHANDRA JHA :
Will the Minister of FINANCE be pleased
to state :

(a) whether India’s quota in the
International Monetary Fund has recently
been increased;

(b) fifso, when and the further details
thereof;

(c) the present position of India among
the top seven quota-holding natlons wvis-a-
vis two years before; and

(d) whether India's position has gone
down among its top seven quota-holding
nations; and if so, the reasons therefor 7

THE MINISTER OF FINANCE
(SHRIY. B. CHAVAN) :(a) and (b).
Under the fifth quinquennial review of
quotas completed by the International
Monetary Fund in December, 1969 and the
decision by the Board ol Governors of the
Fund taken on February 9, 1970, India is
eligible for an increase in quota from 750
million to 940 million. We have consented

2

to the increase in quota which will become
effective as soon as additional subscription
equivalent to the increase in puota is paid
to the LM.F. Government are taking
action in this regard and the quota incrcase
is expected to become cffcctive on or before
December 31, 1970.

(¢) and (d). When some other
countries also have their .quota increascd,
India will be the eighth largest quota
holder in the I.M.F. compared to the
fifth position she has been occupying
hitherto. This is because under the review
of quotas India became eligible for a
general increase of 25 per cent in her quota
whereas some other countries, have become
eligible for special increases in their quota
in addition to the gencral increase of
25 per cent, on the basis of economic
factors including growth in national income,
trade and external rescrves.

st fira =ew w1 : aream wiEw, &
A9 TS & ATAT HeAIHE L HATH
A F qgA UF cawz qE AT
ISTAT ATZAT § | IT% FTATA F gATCIE
I @O AIF AT & | A oF free
¥ cq1qz aic AT Een 2 Smaar WX
Iq 9T Aq a9y sfeq 2 Afgdm
A W ag F|r oA | IEE AR
T2 WA A F3T | Fw gfs wqeaer
agrg us fAaz ¥ g# F9Ar e
gle €T Izra FY grag Sray &
et AT q7Ar afi qgar & famya
fraw & gArfas swar g #7 g2
Fay gtar fr 9@ 397 Arg TE w@AT At
& qesfiiiz Y 1 @ g@ar G I 1A
¥ & meefiitzdY agar Sz frmr £ 0 w4
AT AT @ A 9g M A A faeey
L4
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WA WEAT : ATH HIGFT AT
& @ afF7 a3 oF FAwA A fw
FaeaT HET ¥ @mz &6 9E W
7 feg o )

st fra o7 w1 ¢ Afww 9 go d
ot AT qEIG A TG | qGA §
qAE ¥ A W aTiE wie ave W
fed 91 9% €)1 S A & T AW
qravg Agl g4 &, U Al gal § A
9'fF o2® ¥t 951 91 9% § wafag &
Y IZrAr 9% WE )

AT WERA ¢ JTAER I 3
g Sy {5 a9 amAIg gaeq A aEw
NEYF F1 AW FHT I21 @ § AW f
HIAIT 36 FT gA191 IHT AW &AW
W Qe Wi M1 I | § qreAg
§IET § Fg1 {5 ag 9991 ATge Wi
AET gEHEd § @ AT F1 H9A
gtz d ¥ @t 9% wfus s 1

= fna =ex |1 : WU @TE A%
it famgw Waz ... ..

U WRAA AT AFAY qTET
#9Y AW T FAGE I @y &
@& ar fec s four o a@sar B 7
AAg gTeq S wGATEY FE )

ot forg @ o WY AEYEm A
g ST F1 ) T 931 IV GG A
qAT 1T AeTE WA A W gAT
a7 wR1eT #1 WiE Afeq wHvea
# S 9@T T@r a1 39T 98 g1 L a9
g ? afgq ok Aftw HET g
festtais &7 feat ) s W wgAT @
fr oz Mifeq Fdzga & & few
saFt  dww wifgai & a1 & ow
1) sqe w2 F AT 0F qRRAfET
T F O T @ A1 Ay 6grg
#1 34wl wgRy 7 qeAr WA fF
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mfat ag a2 Aifeq sqesq S@F
#41 feelems &3¢ faar ! wodt wgaw
Ig waE a1 g afew & IR
g5y ¥ |

WAR AYTW | WA G 45
ar & srarg g1 faeet <% hawn gar
qr fs waT fEEr W Aifeg dwa @
fae fufrer ot aff Far § @ 985
T M TFL TG d1 IER WE
w&rEq §1 ez A qwy 1 9T @ &r
2 o) &q 9T AFAAIT gEEy & grEdr
S Y AT AFFT 1 9% W\ fagqr W
g aY W wgiw &1 S FIT A
g q3mm ) 70 gww ¥ Al war o
¥ ez e wIET Fr g ! oAEAdg
HER AT AYAT T FT |

i frawr mr o o9ga @ e
wgigy 7 faw fow g wiw Few &1
garen faar faad fw zfoear &1
TRy fRar ar @gr & 99 IR H S
wzdz gigde frar nmrd ag 9@
faar a8f 1 forg gre@maw A0 g2
¥ i F g fEy am F wweer
gfem a1 ® qar o @rg @
wiAar wigar g & fea-fea aal ax
ag %12 &1 fezfmima gar 2 ? anfax
Tg Frae A, @ a1 1 AT § =R
f ATHIT 9T UG FRTAMAN HiNe{) B3
aru fet gew & w12 ®1 feefriwa
grar 37 37 &l ¥ fgegeaE w1 A
fagar W@t 2, ady avwdr g Tafke A
grary wer gt aEr e ag oEe
2 f& gmU eT agr @ @ 43 $§ agr
2 qg AT qzAT gAE g W IEL A
FA-FT § Gaed g faqaF i s o
gosl feztfarama gar g -

SHRI Y. B. CHAVAN : I have
answered this in the main reply but for the
benefit of the House aod of the hon.
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Member I will repeat what I have said in
the main answer. First is the normal
increase ordinarily in eyery case of 25 per-
cent. In addition to that, some special
increase is allowed on the grounds which
are also mentioned In the reply, namely,
the opational income, the export-import
trade and external reserves.

These are very complicated formulae.
These are the four important critacria
which are taken into account. India got the
normal, 25 per cent quota which is allowed
to every other country. But India idid not
get special increase on the basis of these
considerations. 1 think, I have replied to
all your questions.

st forx wwr e : o7 7y aTA AT
& wf 5 forq ded & 12 &7 feee-
frdma grar & o 37 Fra) Y goag ¥
gref smar a3 S Sae 25
9T Fler 730 § agr Iawr W faer
¢ | fggeara & Y aiw3 § 7g TAA
gfF o fegm w1 wta 3 §,
FEE § ag Nt w9 gar § e Ay
e TAgw @ Az N faed raral A
afas 78 g5 3w fegarT & a9 /G
a fgrgeam 71 a3 gu FE F TR K7
g% a1, dfewa gaFy gz a8 faar @
FEU T 25 QAT agr & TG I
faar ¢+ o S & fF @S gard
At qigd) 97 W oF arEat @
w$ &, Y wroRY Qo A w9 o
) & St Jngan 2 Fr ag 1A ¥ 5
& oY gl and Frsg Al §7?

SHRI Y. B. CHAVAN : The coun-
tries are Japan, Italy and Canada. These
are the three countrles which have gone
ahead. But I find India is not the only
country which has the honour of not
getting special increase. We have got very
good companions including U, K. I can
give a long list of countries which are
with us.

off et drwr ;. & A1 fad gaan
A @ Trzar 2 fs A1 oTeE and
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At frFesm § g FA-FH AE? 3o
%o!{\aqt{oq:u ¥ez  FAHAT AT Hig ag
AR 9gS AYY AT A AT AT qiFF
T qT WY FEF & 5 A9 AT
e AR e F dT A &
Ay am fraw oy § 7

SHRI Y. B. CHAVAN : We were
fith and we are now cighth. I have
mentioned the countries which have gone
ahead. I am willing to mention the
countries which are with us.

SHRI K. LAKKAPPA 1 For deter-
mining the quota, there are certain pre-
requisites which are taken into account.
There is an economic wing attached to it
which Is working In Bangkok who make a
survey of economic backwardness of the
countries, including India and other Asian
countries. There are officers from differnt
countries attached to it. I would like to
know whether it is a fact that our officers
have falled to determine the prerequisites
and explain India’s economic position to
this international organisation to get an
Increased quota from the IMF and,
if so, I would like to know from the hon.
Minister whether they have taken special
steps to see that econumic factors of India
are determinced properly in order to get
more quota from the I, M, F.to improve
the economic conditlons of the country.

SHRI Y. B. CHAVAN : Really
speaking, I have not followcd the
question.

MR. SPEAKER : I too have not
followed the question. With long Intro-
ductions, the sense of the guestion Is lost.
What is your question?

SHRT K. LAKKATPA : There are
pre-requities for  determining the quota
from the 1. M, F. There is an cconomic
wing attached to it which determines every
country’'s economlc coditions, resources
and per capita income. Those laclors are
taken into account while delermining the
quota. There arc officers from different
countries attached 1o it, T would like to
koow whether our ollicers  have failed to
bring out nronerly ourieconomic eonditinna,
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resources, per capjta income. etc. to this
international body in order to get more
quota from the I.M.F. for the deve-
lopment of the country.

SHRI Y. B. CHAVAN: IfI have
understood his question, he said that
there is a sort of economic wing and that
our officers bave failed in  their duty.
I do not think it is correct. These decisions
are taken by the Executive Board of the
Fund. All our officers look into the
economic aspects. If anything is wrong,
it may be wrong about the formulae them-
selves. These points have been raised
from time to time so that developing
countries can get a better share. That is
a different thing. But there is no failure
on the part of the Government officials.

SHRI R. K. AMIN : The hon. Mini-
ster said that we have got the general
quota of 25 per cent and that we have
failed to get special increase in our quota.
Does he consider whatever increase we
have got is adequate to meet the needs of
our country in times to come and, if not,
what other steps he proposes to take in
ordar to maet our requirements ?

SHRI Y. B. CHAVAN : [ think, this
25 per cent quota can certainly meet our
requirements.

MR. SPEAKER : Next Question. Shrl
G. Y. Krishnan-—absent.
Shri Rabi Ray—absent; Shri D. Amat.

We may take Q. 664 in the name of
Shri Hardayal Devgun along with Q. 663.

Diversion of Deposits to the Forelgn‘
Banks after Nationalisation of Banks

*663 SHRI D. AMAT :
SHRI RABI RAY :
SHRI KEDAR NATH SINGH:

Will the Minister of FINANCE be
pleased to state :

(a) whether itis a fact that there was
a diversion of deposites to the foreign
banks after the fourteen commercial banks
were nationalised;
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(b) if so, the extent to which deposits
of foreign banks have increaced;

(c) the reasons for diversion of depo-
sits; and

(d) the steps taken by Government to
check the diversion of deposites ?

THE MINISTER OF FINANCE (SHRI
Y.B. CHAVAN): (a) to (c). Between July 18,
1969 and November 13, 1970, the latest date
for which figures are available, deposits of
the foreign banks operating in India incre-
ased from Rs.483.5 crores to Rs. 548.6 crore
i.e. by Rs. 65.1 crores or at the rate of about
13.59%, During the same period, deposits
of the fourteen nationalised banks increa-
sed from Rs. 2625.8 crores to Rs.3140.9
crores i. e. by Rs, 515.1 crores or by nearly
20%. Deposits of the public sector banks,
as a whole (i.e. the State Bank of India,
its 7 subsidiaries and the 14 nationalised
banks) have increased during the said 69
weeks from Rs. 3884.8 croresto Rs,
4690.4 crores i.e. by Rs. 805.6 crores or
abour 219%,. Theshare of the deposits
of the foreign banks in the aggregate depo-
sits of scheduled commercial banks (exclu-
ding inter-bank deposits) has declined
from 10.49, on 18-7-69 to 9.89, on 13-11.
1970, whereas the share of the public
sector banks has increased from 83.2% to
83,89 during the same period. Thus, it
will not be correct to say that the growth
of deposits of the foreign banks has
occured at the expense of those of the
banks in the public sector or of the other
Indian scheduled commercial banks,

(d) Does not arise.

Mobilising of Deposits by Foreign Banks
in India

664 SHRI HARDAYAL DEVGUN ;
Will the Minister of FINANCE be plea-
sed to state :

(a) whether it is a fact that the foreign
banks operating in the country which
earlier had brought surplus funds from
abroad and lent them out to Indian parties
are now mobilising deposits in the country
and  lending them to wvarious foreign
parties in the country;
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(b) if so, whether in view of the  basic
change in the character of these foreign
banks, Govern:nent propose to  consider
the advisability of nationalising them or
askiog them to close down; and

(c) if mot, the reasons therefor ?

THE MINISTER OF FINANCE
(SHRI Y. B. CHAVAN) : (a) to (c).
There has been no basic change in  the
character of operations of the forcign
banks. They depend mainly on their
deposits in India for their business and
are required by the Reserve Bank of
India to bring funds from abroad il their
credit deposit ratio exceeds a certain  limit.
The Government’s position regarding
nationalisation of foreign banks has already
been clarified on several occasions in the
past.

SHRI D. AMAT : My first question is:
whether it is a fact that the foreign banks
which have not been nationalised, irrespec-
tive of their assets, have become more
popular both for deposits as well as for
their locker-services, particularly with
regard to black-money and illcgal foreign
currency ? Il so, how does the rate of
growth of deposits with these banks comse
pare with that of pationalised banks ?

Secondly, is ita fact that most of the
nationalised banks have become inefficient,
staff members do not courteously attend
to clients, people have to wait for hours
to get their cheques encashed and it is for
this reason that more and more people
are preferring to deal with banks other
than those which have been nationalised
ard if so, whether the Government of
India is doing something in this regard ?

SHRI Y. B. CHAVAN : My answer
to the first question is No. That is exactly
what I have tried to explain in my reply
to the question that it is very wrong to say
that suddenly there is a spurt in the deposits
of foreign banks. That is not at the cost
of the nationalised banks or due to their
inefficiency also.

There may be some complaints which
certainly we can discuss later on, but I
don't think this comparison is good
enongh.

AGRAHAYANA 20, 1892 (SAKA)
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wit gTTATH AN : AT AV F ATHA
T8 §vT F I 7 Farar § fx 18 gamd
¥ 13 qavaeas fadm a7 7 fenfaza
H65 Uz w1 gfg gid 1 vAF Fawr
2 fr 2t 971 & I surar Fearfaes
#afg g & & araqar augar § 5 @A
Pl § faday Fwafagi 1 fear wqan
afes o1 gar & o= 3wl &
g figfae & feaar afas <om
faRelt d%1 & war gatr § 7
SHRI Y. B. CHAVAN : Deposits in
foreign banks are locol collections mostly

and that information [ have already given
in my reply.

SHRI LOBO PRABHU rose—

MR. SPEAKER : 1Ishould move to
that side also Mr. S. M, Joshi.

st QAoqWo WM : Hal APy A
Farar ¢ fs ot fenforem & ¥ 3o a&i
# fRm 44 @ ader swar @@
g % wurr @@Ed g %)
femfazg & ag@dt az @R
2 = afar F alwd @
gfarsr w1 gy fgeai & afar a1 |%ar
2 oF @ 907 Ao @0 mEA £ oar
axi # oy fae 71 fearfaeg & =0
¥ <@ awa § | & w@ar agar § a9
# femfeze & ot a@dad Fad o€ §
¥ A1 JqT gAdeEHe ww oW A
fegmr gmr & ? sawr st gs aed
feera amar & V98 & w9 gan g av
soraT gam § 7

SHRI Y. B. CHAVAN: It has no
connection with the deposits. Normally,
the banks give advances on the shares.
But the share investment is done¢ by the
otber institution.

off oA @reA @ EFT F d0a-
AR Y F T1T A9 ag Farar § fF
T g FU3 7941 7131 97 § feqifag
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g} Ia¥ A & vl A w2
arx § 1 femfaz faqy sarar a3 &
gt femmm & amit &7 /R fro @,
¥ W gAY avg ¥ gfg # strg, A
Tq%T 3t g qadde F fear § gud
gz ¥ o 1§ aES fgg g ?

MR. SPEAKER 1 How does this ques-
tion arise 7 This is about diversion of
funds.

SHRI Y. B. CHAVAN : Out of the
growth, naturally we have to give. Even
otherwise also we are trying to divert some
of the deposits for the neglected sectors.

SHRI S. M. BANERJEE: Sir, I am
sure, the hon. Minister will be aware of
the fact that at the time when we were
discussing the Banks Nationalisation Bill,
there wasa unanimous demand made by
the progressive Members of Parliament that
Government should nationalise even the
foreign banks in the larger interests of the
country to avoid the diversion of funds to
forelgn banks by the Indian monopolists.
I would like to know whether the Govern-
ment has made up its mind firmly and
finally to see that foreign banks are also
nationlised or not ?

SHRI Y. B, CHAVAN : Government
has already made its position clear many
times carlier in the House and 1 have to
repeat that point. The Government does
not propose to do it.

Levy of en Route Facility Charges on
International Airlines

*£68, SHRI S. K. TAPURIAH : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that certain
countries on the international air routes
are charging en route facility charges from
the countries whose planes pass through
those places;

(b) whether India is also charging
such levies or paying for such services ;
1
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(c) if so, how much in each case and
whether this matter was discussed at the
recent conference of the Directors of Civil
Aviation of Asia and South Pacific count-
ries 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir.

(b) India does not levy such charges.
However, Air India has to pay on over-
flights across foreign countries which levy
for such services.

(c) The requisite information in res-
pect of the countries overflown by Air
India is laid op the Table. The Conference
of the Directors of Civil Aviation of Asia
& South Pacific, held in New Delhi in
November 1970, generally discussed
different aspects of ‘Airports Financing',
but route navigation facility charges did
not specifically figure in such discussions.

Sratement

Rate per flight In rupees in respect of
enroute navigation facility charges in the
countries overflown by Air-India,

Country Rate per flight
(in rupees)

1. Syria 234,37
2. Nicosia 70.20
3. Turkey 157.50
4. Iraq 509.88
5. Burma 157.50
6. Ethlopia! 990.00
7. Afghanistan 187.00
176.50

8. Canda 208.12
9. Yugoslavia 667.20

SHRI S. K. TAPURIAH : I want
to know whether there is any system of
reciprocity in these over-flight charges
being levied. Ifind from the list given
that these are mostly of the Middle-
Eastern airports and probaly their air
flights and thelr air services do not over-
fly Indian territory. Thercfore, I want
to know this, namely, whether there is
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national coaventions whereby if one
country imposes over-flying charges, the
other country also can impose such over-
flying charges on that country.

DR. KARAN SINGH : It is not
necessary that there should be recipro-
city. These charges are imposed by every
country. The question of over-flying is
really a matter which is left to the
countries themsclves to decide, Ours
being a very large country, so many
flights over-fly our country. We have
considered the matter and so far our view
has been this, It may not really be
very useful. It may be, on the other
hand, more difficult to recover the

money because many of the flights
that over-fly India do not have their
offices in Indiaat all. But, I can

say, this is a matter which is kept
conslantly under review. If and when we
consider it useful to do it, we can also
introduce such measures.

MR. SPEAKER : Next Question,.
I am glad that my appeel has had some
effect today.

Detcrioration of Konarak
Temple In Orissa

*7669. SHRI S. KUNDU : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether Government are aware
that the Konarak temple in Orissa is
fast deteriorating;

(by if so, whether any study has
been made to find out the reason and
whether any step has been taken to
arrest such deterioration; and

(c) ifso, what are the stcps taken 7

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI
BHART DARSHAN) (a) Yes, Sir,
The Government is fully aware of the
deteriorating condition of the Konarak
temple.
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(b) and (c). In orderto consider the
question of the preservation of Konarak
temple, the Government had appointed
an Expert Commirtee in 1950 to advise
in respect of preservation, to  assess
the reasons of the disintegration of the
rock and to suggest remedial measures.
While most of the recommendations of
the Committes have already been imple-
mented, the work in respect of chemical
preservation is still in progress. All
possible efforts will be made to complete
this work also soon.

SHRI S. KUNDUt The Konarak
temple is one of the most beautiful
temples not only in India but all over
the world, But there has been a fast
deterioration and destruction of the
beautiful statues there, and this has been
corroborated by the hon. Minister.
But the most lamentable part of the
reply Is that a part of the recommenda-
tions of a committec which was set up
some time in 1950 are still being
studied and are still to be implemented
in 1970. I would like to know from
the hon. Minister whether he will
immediately send a team to Konarak
and save these beautiful siatues from
the complete deterioration and destruction
which is there now, and whether they
would not sit over the somewhat hackneyed
recommendations of some outmoded
committee which was constituted in 1950,
but would get a report immediately and
implement all the recommendations
imme diately.

SHRI BHAKT DARSHAN : Sir, as
1 have already explained, almost all the
recommendations have been implemented.
Only one remains and thatis regarding
chemical preservation. 1 am rcally sorry
that, in spite of our best cfforts, our
archeolgocial chemists could not find out
a chemical solution, which could meet
the situation. Now they have been able
to suggest a colloidal suspension, and a
decision'has been taken to apply it.  As
regards the other suggestion, T shall
immediately send an oflicer to look into
the matter again, and then we shall take
further action.

SHRI §. KUNDU : I would like to
know from the hon. Minister........
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MR. SPEAKER : It is not always
necessary to ask a second supplementary
question. For instance, Shri S. K.
Tapuriah did not ask a second supple-
mentary question when the information
was enough already.

SHRI S. KUNDU: My second
question is this. Are Government aware
that the Archacological Department
instead of replacing the statues by similar
ones built by some of the artisans of
Orissa want to fiil it up with only slabs,
and if so, will the hon. Minister
assure us that a similar type of statue
would be installed in the missing place ?
May I also know whether the Archaeolo-
gical Department wanted to put up a Son
et Lumiere programme there and they did
not allow the Tourist Department to do
it, but so far they have not done it, and if
so, why it has not been done, and when
it will be done ?

SHRI BHAKT DARSHAN : Sir,
regarding the first part of the question, it
is a suggestion for action, and we shall
consider it.

MR. SPEAKER : The hon. Member
has gone from the question about the
arresting of the deterioration to Somnet
Lumiere.

SHRI S. KUNDU : Itrelates to the
Archaeological Department.

MR. SPCAKER : But the hon. Mem-
ber should secthe scope of the main
question also.

SHRI BHAKT DARSHAN : Sir,
regarding the second part of the question,
I have no information just now, [but we
shall get it examined.

Declaration of Cooch-Behar Alrport |
as permanent Station

*671. SHRI B. K. DASCHOW-
DHURY : Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state :

(a) whether the Cooch-Behar Airport
has been declared and sanctioned as one
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of the permanent stations of the Indian
Aiirlines; and

(by if not, how soon it will be
declared as such ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR.KAR AN SINGH):
(a) Indian Airlines are operating regular
Bir services to cooch-lichar.

(b) Docs not aries.

SHRI B. K. DASCHOWDHARY :
My question was very simple. | wanted
to know whether the Cooch-Behar airport
had been declared as a permanent stations
of the Indian Airlines, but the reply given
by the hon. Minister is that the 1AC are
operaling regular air services to that
place. This reminds me of one story.
A man was asked to say whether some-
thing was a head or a tail, and he replied
that it was a limb, [ had asked whether
Cooch-Behar was a permanent station,
but the hon. Minister has replied that
the IAC are operating a service to
Cooch-Behar. Is there any connection
between the question and the reply given
by the hon, Minister 7 So, my question
remains. I would like to have a clear-cut
reply from the hon. Minister whether the
Cooch-Behar airport has been regarded
as one of the permanent slations of
the IAC.

DR. KARAN SINHH : Yes, it is
obvious when the IAC are operating
there, it must a permanent one. Other-
wise. they would not be able to operate.
T assumed that the hon. Member would
be able to make the connection bet-
ween the two statements. I am sorryif
I was not clear in the main reply.

SHRI B. K. DASCHOWDHARY :
May 1 know whether there are some
airports where the IAC are operating,
but which are not being regarded as per-
manent 7 Now, I presume from the hon,
Member's statement that since the JAC
are operating a service, it is a permanent
station, My question now is this. May I
know whether all the facilities which are
given to the permanent airports are given
to the Cooch-Behar “airport also, and if
not, the reasons therefor 1
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DR. KARAN SINGH : 1 think there
is some confusion concerning the word
“‘permanent”. As far as | know, there is no
question of a permanent or temporary
station.  If there is an airport there, it is
permanent as long as the airport
continues o exist there. Now
the facilities avaiable at pur airports vary;
in some they are more'in  some less.
Cooch-Behar at presntis not in a position
take HS 748 or Fokker; it is only a
Dakota-handling airport. Itis handling
DC 3 :it isa station with that facility.
We will try, within the limitation of reso-
urces, to improve Cooch-Behar airport by
making more and more facilities available
therc as time goes on.

SHRI JYOTIRMOQY BASU : Has the
IAC been repeatedly requested to  run
services to Cooch-Behar via Malda and
Balurhat ? If so, have they taken any
decision to do it 7 If not, why not ?

DR. KARAN SINGH : We have
received a number of requests from
time to time, including scveral from the
hon. member himself. The matter is being
considered. Unfortunately, the intermidiate
stations mentioned by the hon. member are
not yetin a position either to have lending
facilities or the necessary-traffic. But we
are trying and will keep itin mind; if we
can extent the services in this eastern Sect-
or, we will certainly do whatever we can.

Withdrawal of Tram Services from
Howrah-Bandbaghat service of the
Calcutta Tramway Company

*672. SHRI JYOTIRMOY BASU :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to statc :

(a) whether the West Bengal Govern-
ment had consulted the Unions of Tram-
way workers before taking the decision to
withdraw the Hawrah-Bandhaghat service
of the Calcutta Tramways Company and,
if not, the reasons therefor;

(b) if the reply to part (a) above be
in the affiarmative, what were the opinion
and suggestions of the Unions:
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(¢) the circumtances under which Gove-
rnment had to take the said decision and
the outcome of the discussion that took
place between the Unions of Tramway
men and the West Bengal Government;
and

(d) what is the latest position in regard
to the Hawrah-Bhandhaghat Section ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH) :
(a) to(d). The information is being
collected from the Government of West
Bengal and will be laid on the Table of
the Sabha, when received.

SHRI JYOTIRMOY BASU : Are
Government considering alterzate employ-
ment for those who will be rendered
surplus by the closure of this section, and
if so, the details thercof ?

SHRI IQBAL SINGH : We do not
know how many will be surplus, All the
other aspects will be considered when the
proper time comes.

SHRI JYOTIRMOY BASU : May 1
say that they have a telex and secraphone
service with West Bengal and with 10 days
notice, it should have been possible to
get this information ? [ regret this
attitude.

Have Government negotiated with the
British company owning the Calcutta
Tram-way to purchase it ? If so, at what
stage is the negotiation new and  what is
the price going to be paid for it ?

SHRI [QBAL SINGH: All these
things are under consideration.

Financial Assistance to Uttar Pradesh

*674 SHRIS. M. BANERIJEE : Will
the Minister of FINANCE be pleased to
state :

(a) whether itis a fact that Utar Pra-
desh Government has demanded financial
aid to raise the salaries and allowances of
the State Government employees to bring
them at par with the central employces;
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1b) whether any financial aid has been
given; and

(c) if so, the total amount thereof ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
VIDYA CHRAN SHUKLA) (a) Yes
Sir.

(b) No, Sir.

(c) Does not aries.

SHRI §. M. BANERIEE : My only
supplimentary is*Thank you, Sir *'—
Recently in reply to another question, it
was admitted that money was spent by the
UP Government to meet the increased
salaries and DA of the state Government
employees; a part of it was met by the
Centre and they had promised to give
about Rs. 67 crores, Does the demand
of the UP Government of Rs. 180 crores
also included the expenditure on  certain
other measures likely to be taken in UP
to better the lot of the people of UP?

1t relates not only to State Government
employees, but others also. May 1
know whether any amount has been given
to the U. P. Government in this respect ?

SHRI VIDYA CHARAN SHUKLA :
This question is specifically related to the
request of the U.P. Government regarde
ing financial aid to raise the salaries and
allowances of the State Government emp-
loyees. Regarding this a letter was
received from the U P. Chief Minister in
which he asked for a total assistanse of Rs.
52 crores from the Central Government,
out of which he asked for Rs. 31 crores
specifically for raising the salaries and
allowances of the U. P. Government staff
members. It has been made clear to him by
a reply that has been sent by the Finance
Minister that as far as the Central Gove-
rnment is concerned, it has got absolutely
no responsibility whatsoever for the salaries
and allowances of the State Government
employees, and if the State Government
wants to raisc the salaries and allowances
of their awn smployees, they will have to
find the resources in their own  State or
raise the resources themselves. The
- Cen'ral Government, under no circums-
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tances, will be in a position to accept any
responsibility for such aid.

SHRI S. M. BANERJEE : Unfortuna-
tely, the State Government has no Nasik
printing press, itis only with the Central
Government.

I would like to know whether
it isfact that the Chief Minister also
wanted to abolish certain taxes like the
profession tax to which objections have
been raised by all sections of the people,
and he wanted some money to meet the
deficit because of that abolition. He has
quoted the letter of the Chief Minister.
So, I would like to  know whether the
letter contains this request for some money
for raising the salaries of Government
employees and teachers and for the aboli-
tion of the profession tax and abolition
of Jand revenue 1o some extent, and if so,
the reaction of the Central Government.

SHRI VIDYA CHARAN SHUKLA :
Really speaking, these matters relating to
taxes, whether imposed or not imposed
bv the State Governments, are not the
concern of the Central  Government. If
they want to reduce the land revenue or
abolish the land revenue from a  certain
amount of holding, it is not really the
Central Government which they have to
consult. They have to consult their own
legilature and they have to take a decision
on their own. Therefore, his plea that
they are going to abolish certain taxes and
reduce their resources would only weaken
the case. If only they had asked for help
in fields where we can give help, we
could have sympathetically considered the
position. This particular field is not one
in which any help can be given either to
the U.P. Government or any other Gove-
rnment in the country.

=t dfrenam| . w96 o A
F21 & agq FHAarfi #1 qaeag ar
W AFTAT 9 €L TATHE & HTAT FTH
&, T19 317 g Sfea Zard IaT 92w A
ATHA T AT QAT NAATE 2 AF AR &
Tar wizaT 8, a9 r ¥z @ 8, fawa
¥ qT 277 37 a7 92 FIF AU ATAA
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F§ auf & 92 & o1 Fu7 3AF fAo
FHT T ggraa & ?

MR, SPEAKER : It does oot arise out
of the Question.

ol wat @ @ 9= qdEy
¥ ag gear Jgar g f& @7 o =
TNz qreAtET AT ¥ FIE@ E AT
2fm foeite 397 39 & &1 Far anw
7RG FIFTRI § WY TR §rAE § g9
F40 & adifF I8 IAF FI AT IA
SE1T FY WM ISA £ AT mivw I3AT R
A1 IAFT WY STAEA gt &, &7 39+ fAe
argy FrE g fasrar 2 7 omf Faa
Tedio aral 7 #tr &1 2, &t F97&7
THT aTg 4 17 Uy 7iT FI7 AT IAFH
T ot rw ¢ 5 sa a9 ggt 9Im §
q1IA&T o gz arfgo ) oY ¥41 IFE
qATE FA AT AT FEG G FIAT
g7 zmu garw Fu ag ¢ fF 701 9%
Tsgl 7 T 3a% fo 76 #1 & "2 v
ag 9gr § & o i v faar 27
amt @ # faar @ godro &1 a4
qar1 & fagr ?

&t famiaTn gt ¢ w3 ITF g
gaa-am @ fysafs @ fomy T
FEHIT & Aqa-AIAT G F1F Feaeq 33
& @ 3T axET W w9A gt AT
q gl ® E a1 S FdT § ar
CAIH AITHE A1 gy & A1 9%
fae 7% qBae Fr 7 w7 Tw@
aNg AN agH o aw
FIAA-AIT T T AT IET g2, 417 AT,
AfFd s@ oF § @Al § gaar w4
g ¥ AT gl F o g & @
fwe-faer 92wl & Jaa-ar § @t aga
a1 H7AT § d1 g9 AT AT (BATS T
Fr A€ srrgvawar @ §1

AGRAHAYANA 20. 189" (SAKA)

Oral Answers 22

g TF HY AN T AT 8 FT
qIFTT A AT TH g7 &1 HIA AT 4T,
FAHRT A gaq A1 w7 fzar 2

st TR §3% q@T : Heqs 9ET,
| FF T EY AT TeAT #, AT d3GT
7z ey W A F1oFEE F A
IF § A" AT9 dgar g "gork ¥
g ¥ mgarf TFAH FEw Fw A
FORIT & ®ITIT §T %41 § 1 FA0g
FIHTT REATE &1 UFA A AT 3TX gO
T &Y OFAF dFRF @ g ar &
STAAT AZAT ¢ fF w7 ¥ F FHaifgy
&1 ggarg wew 74T g€ wgmi A7 gfez
¥ @y zq a@e FY 917 2|y g |y vsat
¥t gdr grz & wim 3% f§ IaF
winrE 9 oft gzt g€ agm 1 e
T 7@ gu agrg wa afge & SEer
faea1dy 77 & &z 41 srgmyg 2 7

=t faamaon g9 : weTd AT,
qg ATAAYG ToAT ST F 99T &1 Z1 A
g1 ¥ dw fFar Tar & | @A @W 4
gt & foF fazard fRa &1 g 7

ot T 7w AR FeTY AL,
wara q7r Az § v wgard &1 e &
agar§ A9 FT A F ACGE 2 A
39 WA FIA &K A T ...

oY fagratn gew : #IaT T @
g =@ ag &1, foraerd fqa # 2
mgm g &1 a3 39 g419 §, AfFwa
G &3 i farierd fee #Y @, ag #7
garar fe v FLE 1 fAEE 2
gaa oz g f& faoaerd aasanz &
oaEg 3 K fRg AT g 7 AzarE A
fariardt fFagT @ 7z @ara gor agdY
aar ... (FHEeTA) L.

il T Aaw 413q ; AZAME ATT &
g wzar: wa T &1 AA IS 3,
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# W TrE AT FAAT IAF A A AT
TN

st fagraTe gew : wgard W
g1 a1 v oy s g fardard =  ax-
F17 71 2, B9 3z w9 ¥, 9@ T2
feedy gn #1 wargr, =1z 9z "@Ts
[AT 1, 9T FTHATE AT FI§ ATE,
faeirar 367 Tsw FeaT 41 § faadk
ag sAd § Wrv g faemard 9+ qir
avwg 1 faarr 739

A} W QAE T1W ;. qEAH qRID,
wparg a7 aam A1 e S gAT
Era |

SHRIMATI SUSHILA ROHATGI ¢
Of course it is correct to say that ulti-
mately it is the duty of the Exchequer to
look after this sphere. But he should like
to know since it is a State Government
which has a depleted treasuty what has
been given to U. P.in comparision with
the other states during the Fourth Plan
per capita......

MR. SPEAKER : This question does

not arise.

SHRIMATI SUSHILA ROHATGI :
While it is the responsibility of the State,
that State has also the other resposibility
of finding resources for meeting the deve-
lopment charges. If it does not have enough
central assistance, why cannot the Centre
increase its assistance to that State 7 Why
is there discrimination so far as U.P. is
concerned 7 In the Fourth Plan the
amount given to U. P. should be more
than what it has actually beeu allotted,

MR. SPEAKER : Itis a question of
salary.

SHRIMATI SUSHILA ROHATGI :
I hope the Minister has understood the
question of relevancy.

MR. SPEAKER : 1 am to judge the
relevancy. The gquestion is whether the
U. P. Government has asked for financial
aid to raise the salaries and allowance of
its staff.
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SHRIMATI SUSHILA ROHATGI
My question is not irrelavant because pay-
ment of salaries and allowances to U. P.
staff is connected with the’jExchequer and
the Exchequer should be given more money
from the Centre; itis a related question.

MR. SPEAKER : 1 cannot refuse a
lady.

SHRI VIDYA CHARAN SHUKLA :
As the hon. Member Shri Banerjee
pointed out in czrtain spheres the State
Government have been thinking of abo-
lishing taxes, they have pot levied land
revenue on some catagories and they have
also reduced the quantum of land revenue.
As for the geneeal revenues of the U, P.,
it will have to be considered in the general
context of the Fourth Plan and the assis-
tance given to various States under that
Plan is well known. Special amphasis was
laid on the development of eastern districts
of U, P.and assistance was offered for
development of that particular part. As
for general question of helping the re-
sources position of U. P. and how for the
Centre can or cannot help in that, | can=
not answar it in the ambit of this parti-
cular guestion.

=t agrowfeg WA 0 wEEw
wgxg & wAl A1 7 AT Avzar g-
qo Mo AT F AT FHAMET £
qIRAIZ F TFATT A W1 €T AIATE
#ar 7z 99 2 f5 S2A 949 g g
aAré fF gAmT TIAF A1 93N gAIS
¥aqdt @, w7 7 F 97 w8,
faars fawrm A 9gy IAHY Y FAOE
qq7 fa=ar 4r, gq Y ST T IET
2 7 afz gt Y & gmar £ 398 ¥©
FFAIEa aadr @Y T ], aAAA qARAIG
gty & 38 a97 faim foaifas &
fad w1 fafsaRz Y ar 72 &, fashy
gzrgar wtaAy Fifzd 4« gq frafy 5y
eqTy § 7@y g0 |1 gTHIT IAF 1E
] QU FQ & AT mgmar s@ W@
Frforor &340 ?
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off fraraTw gem : #A wadt Far
f& Tt aTFET F 9w QU FIT N
faszrt zwrdt adi 20 dar wAdg
grr A FAr Y, sz A v A 3w
IR IFATZ F W gn Fl, WX qw
gw qa7 g4 73¥ 2, & 78 #7 v
f& sastsa A7z & wz gq F ar A
gu & 1| wrArg azey g fF gern w2
y g £ gafFy sawr gz arv wgraEr
#=Fr A7 § A19gH FAT 7

IEA Tg win &£ @ fF gaid
fedids %Y ortaq AT =g Adi 2
fr ga zg @l #3239 F1 g%, &9
faq F:f1g g7z I Ga1 2, AfET
guA 3AH J9AT gangAr afgg g

Import of Indian Textiles by U. K.

*6i1. SHRI  BENI SHANKER
SHARMA Will {the Minister of
FINANCE be pleased to state :

(a) whether he atlended the Common-
wealth Finance Ministers” Conference at
Nicosia;

(by whether the question of U. K.
curbs on Indian Textiles was raised at th:
Conference; and

(c) if so, with what results ?

THE MINISTER OF FINANCE
{SHRI Y. B. CHAVAN) : (a) Yes, Sir.

(b) and (c). Issues of bilateral interest
are not specifically discussed at ths
Commonwealth Finance Ministers” Con-
ference. However, I did point out in one
of my interventions during  the dis-
cussions that instezd of there being a pro-
gress towards freer and preferential acczss
for manufactured goods of developing
countries in the markets of developed
countries we were threatened with duties—
and discriminatory ones at that on—vital
“tems like textiles in the U. K. market.
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<Y Joitmiwy Wl : FAT HA AR
7z 313 Fr F11 F4 FF 717 fra aqt F
To Fo FN WTATG 7 WIAT FII;
e frata fear ar 7 wieaad 7 St
FITT A0 €, 97 & IHIT F & -TF
it fasi & grar & § WY AT ga-
w791 F 3101 & gAY AT WZAT
f& st woer faata fEar aar, w99
faaar fasii % grar aqmar war a1 &%
feaar gawdi @10 avgr TAT AT ?

MR. SPEAKER : The question was
only whether the point about the United
Kingdom curb was raised. He said, “No."

SHRI Y. B CHAVAN : I will require
notice for this question.

MR. SPEAKER : Yes. I think it
requires notice

wl ZER AT ®BAA T FI
gzi A faaig gor &, 399 AR F @
LER Al GO (RE E CHE I St SN

Neqw WEYT . AT 73N AT A
fr g a1 20

At gew =3 wgam @ 7 2 foar
2 wf o 317w Aifad

nwR /gtad ;. AT TE AT 2
AT AT 43 A0IT ¢ AITRT FZ 947 2 AL
AT 7o Tz
SHRI 5. R. DAMANI rove—

MR. SPEAKER ! There is nothing
mentioned. What will you ask ?

SHRI 5. 5. KOTHARI rote—

MR. SPEAKER : There is nothing
coming out. Next guestion,

Foreign Tuurists to Calcutta

#682, SHRI SARDAR AMIJAD ALT :
Wil the Minister of TOURISM AND
CIVIL AVIATION be pleased to state ;
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{a) whether it is a fact that the number
of tourists from foreign countries in
Calcutta has decreased recently; and

(b) if so, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Thereis no decline in the
number of tourists visiting Calacutta in
recent years.

(b) Does not aries.

SHRI SARDAR AMJAD ALI: TItis
all the more good that the number of
tourists to Calcutta has mnot declined in
recent years, but it is not clear whether it
has increased, because the growing lawless-
ness in the city of Calcutta is very widely
given publicity in the papers not only
inside the country but also abroad. May
I know whether the Minister is of opinion
that if law and order situation improves
there, the number of tourists to that part
of the country will increase

DR. KARAN SINGH : According to
the figures with me, in 1968, 21,000 tourists
went there. In 1969, it was 26,000, This
year the number has slightly increased, but
there is no doubt that the situation in
Calcutta is a disincentive to tourists There
can be no two opinions about it, Certainly
if the political situation improves, we
expect a marked improvement in the num-
ber of tourit arrivals.

MR. SPEAKER : Next guestion |
am so happy that we have covered ten
questions today.

Lxtension of Air Service to Sholapur

*687. SHRI S. R. DAMANI : Wili the
Minister of TOURISM  AND CIVIL
AVIATION be pleased (o slate:

(a) the policy followed for extension of
air services to smaller cities or starting of
new routes;

(by whetlier any phased programme
bas been drawn up for the Fourth Plan
period; if so, its details and if not, the
reasons therclor;
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{c) whether it is a fact that several
representations have been made by the
citizens of Sholapur for an airlink and
since how long the representations have
been made; and

{d) the reasons for not extending the
air service to this city so far ?

THE MINISTER OF TOURISM &
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). Indian Airlines have
ordered seven Boeing 737 aircraft and
deliveries are expecied to be completed by
April, 1971. In addition, the Corporation
have ordered ten HS-748 aircraft, the deli-
very of which is expecied 10 commence
during the latter half of 1971. On receipt
of the Bocings additional capacity will be
provided on the trunk and high density
regional routes; the HS--748s will be used
to augment capacily on regional routes
and also to replace the Dakota services,
New services wil! also be considered as
and when feasible.

(¢) Therc have been requests for air
linking Sholapur during the last few vears.

(b) Apart from the fact that the air
traffic poiential at Sholapur is limited, the
air field there is not suitable for operations
with aircraft in the Indian Airlines fleet.

SHRI S. R. DAMANI : Part (a) of my
question is:

“the policy followed for extension of
air services to smaller citics or starting of
new routus'’.

There is no reply to this. Our Govern-
ment's policy is to decentralise the indus-
tries to smaller towns. For that purpose
air-linking is very esscntial. Therefore, [
purposcly asked what is the Government's
policy in regard to air-linking of small
cities. There is no teply to that. From
the reply.........

MR SPEAKER : If you want a reply,
you must stop now. Otherwise, T will
declare that Question Hour is over.

DR. KARAN SINGH: The policy
is very clear, viz., wherever it is possible
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and economically viable and wherever faci-
lities are available, we will extend the air
services.

Therefore, we want to do it consistent
with the availability of aircraft and other
facilities.

SHRI S. R. DAMANI ; May I know
how many new services were started to
small towns last year ?

DR. KARAN SINGH : I do not know
what is the definition of ‘small towns." We
have started two or three services recently.
1 could immediately think of Gaya and
Gwalior,

MR. SPEAKAR : 1 am glad that we
have been able 1o go beyond our record,
eleven questions. I am very happy about
it. We have almost reached the end of the
list.

SOME HON. MEMBERS rose—

MR. SPEAKER : | am sorry. | wanted
the clock to go backwards. But unfor-
tuntely, it is going forward. I cannot help
it. Woe will take up the next item.

WRITTEN ANSWERS TO QUESTIONS

A. R. Cs. suggestion regarding smooth
running of Reserve Bank of India

*662. SHRI G. Y. KRISHNAN : Will
the Minister of FINANCE be pleased to
state :

(a) wnether it isa fect that the Admi-
nistrative Reforms Commission have made
some suggestions to the Reserve Bank of
India for its smooth running; and

(b) if so, the decision of Government
thercto ?

THE MINISTER OF FINANCE (SHRI1
Y. B. CHAVAN) : (a) and (b). The sugge-
stions made by the Administrative Reforms
Commission regarding the working of the
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Reserve Bank of India are unJer considera-
tion in consultation with the Reserve
Bank of India.

Japanese Assistance to India for the
Development of Tourist Industry

*665. SHRI P. C. ADICHAN : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Japan has offered assis-
tance to India as also to other South
East Asian countries to help developing
their tourist industry;

(b) if so, the specific fields of tourism
development in which such assistance has
been offered to India and to what extent;
and

(c) whether under the proposal a
tourist hotel is proposed to be setup on
Himalayan peaks, if sv, details of
this scheme and the Japancse assistance
offered i this respect 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). The Japanese
Government offer one place to India in a
training course on tourism which is held
every year in Japan under the auspices of
the Colombo Plan. Apart from this we
have not received any offer of Japanese
assistance to help develop our tounst
industry, nor do we possess any infor-
mation regarding similar Japanese offfers
to the South East Asian countries.

{c) Therc is no <u:h proposal,

i

Financial Assistaice to States
under Annual Plan

*666, SHRISITARAM KESRI: Will
the Minister of FINANCE be picased to
slale

(a) whether the State  Governments
have failed 10 mobilise the resources
required for th2 implanentanon o1 e
Annual Plarg
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(b) if so, wkether the Central Governe
ment have offered 1o help the States in this
regard; and

(¢c) if not,the steps proposed to be
taken to achieve the targets under the
Plan 7

THE MINISTER OF FINANCE
(SHRI Y. B. CHAVAN) : (a) to (c).
For the approved plan outlay of Rs. 1169
crorcs in the curient financial years’s
Annual Plan in the States’ sector, the States
are together expected to contribute Rs.
534 crores from their own resources while
the balance will be met from Central assis-
tance. Whether the States would be able to
raise resources fully wpto their expected
contribution can be known only later in
the year. The resources position of indi-
vidual States is currently under review,

Architectural Monuments Surveyed
by UNESCO

*667. SHRI MANGALATHUMA-
DAM : Will the Minister of EDU-
CATION AND YOUTH SERVICES b
pleased to state : .

(a) the number of architectural
monuments in the country which have been
studied and surveyed by the LNESCO
Mission after 1966 ;

(b) the amount of assistance given by
this UN agency for renovation of such
ancient unique monuments in India espe-
cially in the Southern region; and

¢y the details of the Mission’s surs
veys and the work done in that respect ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR, V. K.
R. V. RAO) ; f(ay One temple has
been studied and surveved and a sccond is
under study.

(by So far services of thrce experts
have been made available apart from
cyuipivent  worth  § 12,000 for two
temples in Tamil Nadw,

(c; A statement is placed on the
Table of the House,
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During 1967 and 1968 (lwo calendar
years), UNESCO made available ihe ser-
vices of two foreign cxperts (an architect
restorer and an art historian) for a total
pericd of about four months to advise on
the conservation and restoration of the
Shri Ranganathaswami Temple, Srirangam,
apart from cquipment worth § 12,000,
During 1970, UNESCO has provided the
services of one expert (architect) to advise
on the conservation and restoration of the
Shri Ramanathaswami Temple, Rames-
waram. That Organization is expected to
provide another expert and equipment
worth Rs. 12,000 for this temple.

Srirangom Temple

One of the two expert who surveyed
the Srirangam temple prepared an illus-
trated  brochure since pnblished by
UNESCO, giving a detailed description
of the temple and an account of its history
and adminstration over the centuries in
the background of the history of the region
and a picture of its living role in the society
today. The other expert surveved the same
temple and forimulated detailed proposals
in May 1969 for restoration and conser-
vation. He also conducted test operations
for cleaning pillars and removing cement
“false pointing™ and other disfigurements
on walls and cleaning external plaster-work.
A summary of the recommendations
made by the expert is given in anncxure.,

Rameswaram Temple

The report of the expert currently
working on the Ramanathaswami Temple
at  Rameswarami  has not  yet been
received,

Weark done so fur

The actual restoration work in  the light
of proposals made by UNESCO experts
is the responsibility of the Temple autho-
nties und the State Government, Neither
temple is a protecied monument under the
Archiaeological Survey of India. A report
on the restoration work so far done in
respect of the Srirangam Temple  has been
called for from the - Tamil Nadu Govern-
ment and will be placed on the Table of
the House.
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Annexure to Statement

Summary of Recommendations by
Mr. G.R.H, Wright on the
Srirangam Temple

It it not evident that the current ideas
and ideals expressed in Western conserva-
tion and restoration of ancicnt monuments
are necessarily applicable to  Hindu
temples in South India which are still
living centres of religion.

2. Thetemple of Sri Ranganatha
Swamy at Srirangam is one such institution.
Its extensive confines have been very
largely built over to form a modern muni-
cipality which is not under the administra-
tive control of the religious authorities.
Of the area which remains as a religious
centre the greater part is not accessible
to non-Hindus.

3. For the various social reasons in-
volved in this division many of the basic
concepts of Western conservation and
restoration cannot be applied uniformly
over the whole complex of Srirangam
Temple..

4. Piecemeal application of some of
these ideas and concepts dispersed inci-
dentally over the complex of Srirangam
will produce no beneficial results, sloce
that harmony of detail would not be achi-
eved which is object of a  programme of
restoration as with  other architectural
programmes.

5. In these circumstances an initial
programme of conservation and restoration
at Srirangam must be restricted to a
unit of the complex where the various
social and architectural factors combine
to afford a reasonable opportunity of
formulating a coherent programme and
assessing its results with a view to deter-
mining whether programmes of Western
conservation and [restoration are appli-

cable to Srirangam Temple.

6, That unit of Srirangam Temple
which most clearly answers these require-
ments is the area on the east side of the
temple comprising the Vallai Gopura, the
Horsemen Mandapa and the Thousand
Pillar Mandapa, particularly ifa special
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“‘tourist entrance” is developed by way of
the East Mottai Gopura.

The unit is :

(a) under the administrative control
of the temple trustees;

(b) accessible to non-Hindu visitors;

(c) of considerable artisticfhistorical
interest;

(d) in a reasonable state of preserva-
tion and relatively free of modern
encumbrances.

7. The measures of conservation and
restoration required in this unit are patent
and simpe, viz., the removal of the adven-
titious squa-lor (whitewash, paint and
mortar) applied to the masonry in recent
generations.

8, These measures should form the
initial programme of conservation and
restoration at Srirangam Temple, and a
reasonable time limit (e.g. 1 to 2 ycars)
should be required for their completion.

9, TIf this simpe programme can be
achieved whithin a reasonable time then
further programmes of conservation and
restoration can be planped at Srirangam.
If this simple programme cannot be achie-
ved then itis evident that the ideas and
ideals of Western conscrvation and resto-
rationare not apposite to the problems of
living Hindu temples like Srirangam.

10. Ultimately it may be found that
Western conservation and restoration can
be made to apply at Srirangam only by way
of compromise involving “partition” ..
the establishment was originally a **temple-
town", it has now become a temple and
a town, in future it may be triply divided
intoa temple, a town and an ancient
monument. This is the very furthest
imaginable from an idcal solution to the
problems of the misc on valeur of
Srirangam, but it may be the only practical
possibility.

Ban oo Import of Maps from
Forcign Coantries

*670. SHRI D. N. PATODIA : Wil
the Minister of EDUCATION AND

YOQUTH SERVICES be pleased to state :
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(a) whether the ban on the import
of maps from foreign countries is complete
and uniformly applicable to all countries;

(b) whether it is a fact that this
decision has created a genuine difficulty
and scarcity for the good maps which
were hitherto being imported; and

(c) if so, what arrangement Government
have made to ensure proper supply of good
maps and to partially relax the ban to
import such maps as are free from
distortions 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) to (e). Under section
19 of the Sca Customs Act, 1878 (8 of
1878), import of maps, which directly or
indirectly question the frontiers of India
as declared by the Government of India
or the territorial integrity of the country
is banned. Such maps published by
foreign countries, wherein any Indian
territory has been shown as either disputed
or in China or Pakistan, and imported
into India are released after corrective
actlon, such as blacking out, has been
taken. Maps showing (he correct
external boundary of India are allowed
to be imported and no difficulty or scarcity
of good maps is, therefore, anticipated.

Loan from Belgium

*§73, SHRI DEVINDER SINGH
GARCHA: Will the Minister of FINANCE
be pleased to state :

(a) whether, Belgiumis likely to extend
a supplier’s credit of § 10 million to India
very soon and if so, the details thereof;

(by whether the old supplier's credit
has been used up;

(c) whether Belgium  has put any
restrictions while supplying this credit and
if so, the nature thereof; and

(d) whether that Government has
assured India of untied aid also afler some
time and if so, the details thercof 7
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THE MINISTER OF FINANCE
(SHRI Y. B. CHAVAN): (a) There is
no specific indication from the Government
of Belgium about the extension of a new
line of Supplier's Credit for 10 million.
However, the Government of Belgium
had informally indicated at one stage
that if the funds under the ecarlier credit
were used vp, more funds would be
available.

(b) Yes, Sir. The entire available
amount has been allocated.

(¢) The Belgian Suppliers’ Credit is
available for the import of capital goods
only.

(d) There has been no indication so
far about a general untying of Belgian
Aid. However, the Government-to-
Government Credit from that country
even now provides for a portion being
made available in an untied form as a
measure of debt relief.

Establishment of an Asian Clearing
Union and an Aslan Reserve Bank

*675. SHRI N. K. SOMANI: Wil
the Minister of FINANCE be pleased to
state :

(a) whether  guidelines for the
establishment of an Asian Clearing Union
and an Asian Reserve Bank have been
drawn up to aid and promote
regional development through monetary
co-operation;

(b) where such an Institution would
be set up and how its administrative
machinery would be constituted; and

(c) whether the depcsits would be
purcly from the member nations or some
International agency would also help
this bank 7

THE MINISTER OF FINANCE
(SHRI Y. B. CHAVAN): (a) to (c).
Draft guidelines for the establishment of an
«Asian Clearing Union™ and an “‘Asian
Reserve Bank™, designed to promote
monetary co-operation in the ECAFE
region, were adopted at a mecting of
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Government and Central Bank Officials
of the ECAFE member countries held at
Bangkok from 2nd to 9th November,
1970. These draft guidelines arc being
transmitted for  consideration and
adoption by the Council of Minister on
Asian Economic Co-operation in a
meeting scheduled to be held at Kabul
from the 16th to 19th December, 1970.
The establishment of these institutions
and their location, nature of administra-
tive machinery, source of deposits and
other related issues depend on the
decisions which will be taken by the
Council of Ministers at this meeting.

Financial Accounts of Nationalised Banks

*676. SHRI R. K. BIRLA : Wil
the Minister of FINANCE be pleased to
#tate :

(a) whether none of the 14th nationa-
lised banks has so far published its
financlal accconnts for 1969; and

(b) If so, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI Y. B. CHAVAN): (a) and (b).
There has been some delay in the
publication of the directors’ report and
accounts of the year 1969 by the 14
nationalised banks for the following
reasons:

(i) The Banking Companies (Acquisi-
tion and Transfer of Undertakings) Act,
1969 was struck down by the Supreme
Court and the new Act replacing it
could receive the President’s assent only on
the 31st March, 1970. Although additional
auditors for each of the (fourteen
corresponding new banks were appointed
in December, 1969 (in addition to the
then existing auditors), instructions
regarding the scope of the audit by additio-
nal auditors could be issued only towards
the end of march 1970.

(ii) Since the respective undertakings
of the 14 former benking companics
stood transferred to and vested in the 14th
corresponding new banks w.e.f. 19-7-1969,
the accounts for the year 1969 covered two
broken periods viz. the pre-nationalisation
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period of 1-1-1969 to 18-7-1969, when
the undertakings were owned by the former
banking companics and the pust nailon-
alisation period of 19-7-1969 to 31-12-1969
when they were owned by statutory
corporations. Further the accounts for the
year 1969 were the first sel of accounts afier
pationalisation. In view of these, ccrtain
aspects relating to the uniform prescntation
of accounts by these banks to the cxtent
possible, the period to be covered by
the accounts (whether it should relate to
the perlod after nationlisation viz.
19-7-1969 to 31-12-1969 or the whole year
divided into pre and post nationalisation
pealads), appropriation of profits between
the two periods, Dircctors reports with
statistical tables etc,, had to be examined
in detail before guidelines could be issued
to banks whicl{” has since been done.

(iii) As the Companies Act 1956 is
not applicable to the audit of the
nationalised bhanks, the auditors raised
certain points relating to the nature of
their report and these had to be settled
before the audit could be completed.
These points have since been settled.

2, The final accounts of the banks
are now practically ready and the
Custodians have been advised by the
Reserve Bank of India that they should be
completed and published before the 31st
December, 1970. It is cxpected that the
report and accounts of all the banks will
be published before that date.

Boeing-737 Jets for Indian Airlines

*677. SHRI MAYAVAN : Willl the
Minister of TOURISM AND CIVIL
AVIATION be pleascd to state ;

fa) whether in order to mect the grow-
ing traflic demands, the Indian Airlines
has decided to place orders for three more
Boeing 737 Jets; and

(h) if so, the details thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) No decision has yet been
taken. Indian  Airlines arc making &
detailed examination of their requirements.



39 Written Answers

{b) Does not arise.

Preservation of Ajanta Frescoes and
Ellora Sculptures

*678, SHRI BABURAO PATEL :
Will the Minister of EDUCATION AND
YOUTH SERVICLES be pleased to state :

(a) whether it is a fact that the frescoes
in Ajanta and the sculptures in Ellora are
exposed to permanent damage by rain
water percolating through the porous
rocks and by continuous moisture;

(b) whether itis a fact that the caves
are also exposed to damage by algae
brought in from outside on the shoes of
the visitors;

(c) at what intervals are the frescoes
and sculptures inspected and treated by
experts and what practical steps are being
taken to preserve this invaluable heritage;
and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) No, Sir.

(b) Investigations have shown the
existance of algae inside the caves, which
scems to have been due to humidity, air-
borne dust, variationsin temperature, etc.
but the quantity is not such as to cause
alarm or damage to the paintings;

(¢) The paintings and the sculptures

are inspected frequently, on an average at

' least once a month, by the experts in-

charge of Chemical preservation and con-

gervation respectively and necessary works

are undertaken to maintain the invaluable
cultural hizritage;

(d) Does not arise.

Reform’s in Examination System

*579- SHRI  YASHPAL SINGH :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :
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(a) whether itis a fact that the Exa-
mination Reforms Sub-Committec set up
by his Ministry had recommended certain
reforms with regard to examination system;

(b) whether the Delhi Administration
has decided, on the basis of the recommen-
dations of the sub-committee, to Introduce
reforms in the examination syetem during
this year:

(c) if so, whether these reforms will
be applicable to all the Board Exami-
pations;

(d) whether any of the reforms recom-
mended by the reforms Sub-Committee
have been introduced by the State Govern-
ments; and

(e) if so, the names of these States ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO) : (a) The Central Advisory
Board of Education has set up a committee
to examine the present situation in respect
of examinations and make recommen-
dations to counteract malpractices and give
protection to invigilators and others con-
cerned with examinations. The report of
the Committee is awited.

(b) Since the Committee has not yet
submitted its report, the question of the
Delhi Adminstration introducing reforms
on the basis of the Committee's recom-
mendations does not arise.

(c) to (e). The recommendations of
the Committee when available will be
placed before the next meeting of the
Central Advisory Board of Education and
the Board's recommendations will be
communicated to all State Governments,
Boards of Education and Universities in the
country for being adopted or adopted in
the manner best suited to the conditions
obtaining in cach State.

Construction of Cochin Shipyard

*680. SHRI P. VISWAMBHARAN :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :
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_ (a) whether all the steps for the con-
struction of Lhe Cochin Shipyard have
been completed; and

(b} " if so, when Governiment propose
to start the construction of this shipyard ?

THE MINISTER OF PARLIA-
MENTARY ATITAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAHJ : (a; and (b). The Revised
Project Report  submitted by  M/s.
Mitsubishi Hcavy Industries, Tokyo was
accepted and implementation of the project
was sanctioned in October 1969, Following
this, a contract between the Government of
India and M/s. Mitsubishi Heavy Indus-
tries for the preparation of drawing and
specification and technical co-operation to
the Project Organisation in the construce
tion of the Shipyard at Cochin has becn
concluded and has come into effect from
the 1st October, 1970, A Project Organi-
sation for the construction of the shipyard
has already been sct up.

2. Certain [preparatory works like
acquisition of lands, land and soil surveys,
installation of telephones and telex, tempo-
rary fencing and compound wall ctc. have
largely been completed.  Action on other
preparatury works such as site clearance,
reclamation ol part ot the shipyard site,
construction of project roads, construction
aof 70' National Highway, provision of
temporary power and _water supply, pro-
curement of essential construction equip-
ment etc. has been taken in hand.

3, Essential technicai stall flor the
Project Organisation having becn recruited,
the work on the preparation of designs,
drawings and specilications to:be carried out
in India has been taken up. The designs,
drawings and specifications from M/s.
Mitsubishi Heavy Industries for building
docks and quays, major items of machinery
and equipment etc. will be received during
the coursc of the next financial year,
Action will also be taken to procure steel
and other cssential machinery and equip-
ment.
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Tax Refund Weck

*684. SHRI P. K. DEO: Will the
Minister of FINANCE be pleased to
state :

(a) whether the Income Tax Depart-
ment had recently observed *Tax Refund
Week';

(b) the datails of the total amount
already collected from people and refunded
duriog this week: and

(c) the various factors responsible for
the Income Tax Department often collect-
ing excess money from the people 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) Yes, Sir.In
the following charges of Commissioners of
Income-tax, the Refund Week was observ-
ed as under:—

Charges of the
Commissioners
of Income-tax

Period  during
which Refund
week was  held

DECEMBER 11, 1970

From To

1. Poona 14-9-1970 19-9-1970
2. West Bengal 14-9-1970 19-9-1970
3. Patna 21-9-1970 26-9-1970
4. Kerala 10-8-1970 14-8-1970
5. Madras 23-11-1970 28-11-1970
6. Dehil,1I &

111 Charges 14-9-1970 19-9-1970
7. Jaipur 31-8-1970  5-9-1970
8. Nagpur 12-10-1970 24-10-1970
9. Bangalore 10-8-1970 14-8-1970
10. Bhopal 14-9-1970 19-9-1970
11. Assam 1-12-1970 7-12-1970
12. Orissa 9-11-1970 16-11-1970

16-11-1970 23-11-1970
15-11-1970 21-11-1970
21-9-1970 29-9-1970

13. Gujarat
14. Patiala
15. Lucknow

In the following Commissioners charges,
the Refund Week is proposed to be held
as under:

Period during

which Refund

Woeek is to be
held

From To

[4-1-1971 11-1-1971
Dates not yet given,

1. Hyderabad
2. Kanpur

In the following Commissioners’
Charges, the Refnnd Week was not observ-
ed because the pendency of refund claims
was very small:—

1. Bombay City Charges.
2. Calcutta Central.
3. Delhi Central.

(b) The information is being collected
and shall be laid on the Table of the
House as soop 83 possible,
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() The Jacome Tax Department
collects taxes which are legally raised. The
collections sometimes turn out to be exces-
sive because of subsequent events and
under certain circumstances and are
liable to ibe refunded. These circum-
stances. briefly, are as under:

(1) Advance tax is demanded by the
Income Tax Department on the
basis of the last completed assess-
ment but the assessee has the option
to submit his own estimate and
pay accordingly. If the assessee
fails to file his own estimate and
the taxes paid in advance are found
to be in excess of the amount due
on regular assessment, the excess
payment comes up for refund.

(2) Tax is required to be deducted at
source on dividends, interest on
securities and certain payments to
non-residents at fixed rates. The recl-
pients of the interest on securities or
divident are eatitled to certificates
for complete exemption form deduc-
tion of tax or deduction at lower
rate on the basis of their income.
If the recipient fails to avail of
thess certificates, the deduction of
tax is made at prescribed rates and
refund arises if the assessee Is
entitled to pay tax at lower rate on
his Income.

(3) Demand raised on the basis of an
assesement of income made by the
Income Tax Officer may be reduced
in appeal by Appellate Assistant
Commissioner, Tribunal, High
Court or Supreme Court which
may ultimately lead to a refund.
Similarly, assessments may require
rectification or revision which may
also result in refunds.

(4) The Capital Gains Tax may be
levied in the normal course on the
sale of securities, but on subsequent
purchase of prescribed securities,
the tax originally paid may have to
be refunded in terms of Section
S4-A.

(5) An employee receiving arrears -r
advance of salary is liableto -e¢
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taxed on the whole amount in the
first instance. Heis entitled to a
relief ufs 89 which permits spread
over of salary income over the
respective years and this may give
rise to refund.

Smuggling in India

*685. SHRI G. C. NAIK : Will the
Minister of FINANCE be pleased to state:

(a) whether the attention of Govern-
ment has been invited to a report in the
Statesman dated the 16th November, 1970
regarding the increased smuggling activiti-
es in verious parts of Bombay, Madras,
Calcutta and other places;

(b) the total number of contraband
cargo captured by the Customs and the
Excise authorities during the last three
months from thesc ports;

(c) whether any outside countries have
been involved insuch activities and if so,
the details thereof; and

(dy whether Government have recently
adopted any preventive measures and if
80, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN

The fattention of the Government

has been drawn to the report regarding
smuggling appearing in the ‘Statesman’
dated the 16th November, 1970, The

report refers to intensified smuggling along
the western coast.

(b) Information is being collected
and will be laid on the Table of the
House.

() Government have not received any
reports about the involvement of foreign
governments in such activities,

(d) The following steps are taken to
prevent smuggling of contraband goods.
Systematic collection and follow-up of
information, keeping a watchful eye on
the suspected smugglers, rummaging of
suspected vessels or aircraft and  petrol-
ling of vulnerablc sectors along the coast
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and the land fronticrs. Some  senior
officers of the rank of  Collectors of
Customs, Additional Collectors-of Customs
and Assistant Collectors of Customs have
been posted in wvulnerable arcas to look
after anti-smuggling work  cxclusively.
Customs Act, 1962 has been amended
making additional provisions to take spe-
cial measurs for the porpose of  checking
illegal import and cxport of cerlain
commodities and facilitating their  detecti-
on. The position is_also reviewed frequent.
ly in the light of the information
collected, for suitable action,

Bankers of Kapadia Brothers

*686, SHR] GEORGE FERNANDES :
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 2025 on the 10th August, 70
regarding Bankers of Kapadia Brothers
and state :

(a) whether Kapadia Brothers have
their account with any other Bank other
than Union Bank of India;

(b) if so, the names of their other
Bankers and details of securities against
which the amounts have been financed by
each of them including Union Bank of
India;

(c) whether the 69 parties to  whom
amounts are due are income-tax payers;

Government have
about

(d) whether
completed through investigations
the genuinencss of these loans; and

(e) il so, the result of their investiga~
tion and details of securitics against which
these loans were given to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) Messers Maganlal {Chhaganlal
and Company Pvt. Lid., owned by Messors
Kapadia Brothers have bank  account in
the following banks :—
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Name Account Details

(1) The Uniou Cash credit Secured against
Bank of  account the pledge of
India the fixed assets

other than land
and hypothe-
cation of raw
materials and
gaurantced by
the Directors.

(2) Punjab Na- Current Since they are
tional ba- Account  current acco-
nk, Fort unts. No secu-

and Che- rity has been
mbur bra- given.
nches, :
(3) Dena bank -do- -do-
(4) Bank of -do- ~do=
Baroda

(c) to (¢). Investigations are still in
progress.

Foreign Capits) Investment in India

*688. SHRI RAMRAVTAR SHARMA :
Wil the Minister of FINANCE be
pleased to state :

(a) whether Government's attention
has been drawn to the recent speech of
Shri G. L. Mehta, Chairman, Indian In-
vestment Centre, wherein he has stated that
the foreign share of capital outlay on
joint ventures sponsored by the Centre
has declined since 1967-68;

(b) if so, the reaction of Government
in this regard; and

(c) the steps Government ale taking
to encourage the flow of foreign capital in
India by removing bottlenccks in the way
of foreign capital investment ?

THE MINISTER OF FINANCE
(SHRI Y. B. CHAVAN) : (a) Govern-
ment have seen the “Chairman’s
Statement 1969-70' issuesed by the
Indian Investment Centre in which figures
have been given of foreign equity invest-
ment approved by Governmentin the
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projects assisted by the Centre, during 1967-
68, 1968-69 and 1969-70, They show a
declining trend.

(b) If the proposals that did not come
through the centre are also taken into
account, it is seen that the approved
foreign equity investment declined from Rs,
207 million in 1967-68 10 Rs. 96 million
in 1968-69, but increased to Rs. 106 million
in 1969-70.

(c) Government’s approach to foreign
investment is highly selective but once a
proposal is approved it qualifies for all
the facilitics needed by the forcign investor
including the facility of capital repatriation.
This has worked well and it is not prope-
sed to make any changes in it,

Production of Linguaphone Records for
teaching Tamll Language to
Non-Tamilians

*689. SHRI MURASOLI MARAN :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to
state :

(a) whether there is any proposal to
give financial assistance for producing
Linguaphone Records for  teaching
Tamil Language to non-Tamilians; and

(b) If so, the details thercof 7

AHE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a)and (b). No specific proposal
for financial assistance for production of
Linguaphone Records for teaching Tamil
language to non-Tamils has so far been
received in this Ministry. Financial assis-
tance can, however, be rendered for such
purposes under the Ministry’s scheme of
Financial assistanceto Voluntary Organi-
sations for promotion of Indian Langua-
ges.

Investigations into Complaints against
M/s Bipin Indrustries

*690. SHRI MADHU LIMAYE :
Will thc Minister of FINANCE be
pleased to state :
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(a) whether Government have received
any letter from a Member of Parliament
enclosing copies of the complaints  about
cases of smuggled and stolen stainless
goods involing M/s. Bipin Indrustries and
its partners;

(b) If so, the names of thc partics
against whom the complaint has been
lodged and the details of the complaint;

(c) whether any investigation has been
made or is proposed to be made into the
allegations; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA): (a)Yes, Sir.

(b)to (d). The complaints were recei-
ved only recently, and the investigations
are in progress. In the interest of succe-
ssful investigation, it is not possible to
disclose the details of the allegations at
present.

Diversion of Bombay-Agra road near
Mig factory, Nasik

4174. SHRI ZM. KAHANDOLE :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether itis a fact that Govern-
ment proposeito divert the Bombay-
Agra Road near MIG Factory, Nasik, as
it presently passes through the area of the
factory;

(b) if so, when will the work start;
and

() whether Government are taking
steps to resettle the people to be affected
by this diversion atthe HAL Factory,
Nagik and to give them due compensation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) :(a) No, Sir.

(b) and (c) Do not arise.
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World Bank’s Report on India

4176. SHRI DEVINDER SINCH
GARCHA : Will the Minister of
FINANCE be pleased to stalc :

(a) whetheritis a fact that the Inter -
national Bank for Reconstruction and
Development holds the view that despite
India’s broadly favourable economic scene,
resources handicap persists as one of the
underlying obstacles to a sustained improv-
ement on the long-term development
trend ;

(b) whether it is also a fact that the
Bank has expressed doubts as to whether
India can significantly ease its foreign
exchange position despite impressive efforts
made by the Central Government to raise
resources through taxation;

(c) whether Government's attention
has also been drawn to the fact that indus-
trial growth has remained below its pace-
setting role in official plans and is handi-
capped by technical and operational bott-
lenecks and by labour difficulties; and

(d) if so, the reaction of Government
of India thereto ?

THE MINISTER OF FINANCB
(SHRI Y.B. CHAVAN); (a) to (d).
While studying the Indian economic deve-
lopment and prospect, the World Bank
takes note of major aspects regarding
resource availability and growth.

Government are aware of the impor-
tance of mobilising more and more resour-
ces for sustained long-term development.
The Fourth Plan document in the Chapter
on ‘The long-term Perspective’ points out
that the volume of domestic savings will
have to increase from Rs. 2,530
crores in 1968-69 to mpproximately Rs.
8,800 crores in 1978-79 and Rs, 10,450
crores by 1980-81.

Itis obvious that mobilising internal
resources through taxation will not by
itself ease the foreign exchange position
and thhrefore Government’s policies lay
emphasis also on export promotion and
import substitution.
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Government are aware that the recent
growth of industrial production which has
been of the order of 6.2% is below the
planned level of 8 to 10% and are,
therefore, taking various measures to help
the growth of industrial production.

Seminar of Town and Country Planning
organised by the Institate of Town
Planners, India

4177. SHR1 DEVINDER SINGH
GARCHA : Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state :

(a) whetheritisa fact that the 19th
Annual Town and Country Planning Semi-
nar organised by the Institute of Town
Planners, Indla, in collaboration with the
State Tourlsm Department, was held in
Srinagar in the first week of MNovember,
1970 ;

(b) ifso, what were the main reco-
mmedations made at the Seminar; and

(¢) whether Government have consi-
dered these recommendations and if so,
with what results ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir.

(b) and (c). The conclusions of the
Seminar have not yet been received.

Smuggling of Luxury Goods at Amritsar
by Members of Indian Airlines

4178. SHRI BABURAO PATEL 1
Will the Minister of FINANCE be pleased
to state :

(8) the names and designations of the
five members of the Indian  Airlines who
werc caught smugeling luxury goods at
Amritsar on the 29th September, 1970 by
the Customs authoritics;

(b) the nature and value of goods
smuggled and the names of the places from
where they were smuggled and the action
taken by the Customs authorities;
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(c) the spots in the planc where these
smuggled goods were cancealed; and

(d) what disciplinary action the Cor-
poration and the Central Government have
taken against the culprits and if not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (a)to (c),
The names and designation of the six
members of the Indian  Airlines, who
were involved in smuggling of luxury goods
at Amritsar on the 29th September, 1970
are ;—

1. Shri M. Dayal, Captain.

2. Shri M. L, Datta, Flight Engineer.
3. Shri B. P. Misra. Pilot under check,
4. Shrl M. S, Taluja, Flight Purser,

5. Shri Shamsheer, Steward.

6. Miss Padma Sharma, Air Hostess

They were involved in smuggling of
luxury goods llke textiles, Glasswa-re,
blades, Dry Fruits, Tape rccorders, Whisky
etc. total value of which is about Rs.
1800/-. The goods were being smuggled
from Kabul. The articles were concealled
under foot boa-rds, under floor galle-y
passage and under floor board in the cabin
of the aircraft.

(d) For taking penal action under
Customs Act 1962, show cause notices have
been served on the concerned members of
the crew through the Indlan Airlines Cor-
poration. The cases will be adjudicated
shortly. The Indian Alrlines Corporation
will Initiate disciplinary action against such
of crew members as are found guilty on
receipt of the decision of the customs
authorities.

Overdrafts by States

4179. SHRI BABURAO PATEL :
Will the Minister of FINACE be pleased
tostate :

(a) the names of States which were
asked by the Reserve Banok of India to
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clear their overdrafts before June 30, 1970;
and

(b) the amount cleared so far by the
Central Government and the extent to
which they have been made good by the
State Governments concerned ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) The State
Governments addressed by the Bank for
clearance of their overdrafts were Andhra
Pradesh, Assam, Kerala, Mysore, Rajasthan
and Tamil Nadu.

(b) Ways and Means advances 'agsre-
gating Rs. 86.90 crores were sanctioned to
these State Governments. Of this amount
Rs. 75.28 crores have so far been recovered
and the balance s to be recovered before
the close of the current financial year.

Alleged Practlsing of Caste.—Discrimina-
tlon by Hindl Officer in the
Ministry of Finance

4180, SHRIJAGESHWAR YADAY:
SHRI K. LAKKAPPA

Will the Minister of FINANCE be
pleased to refer to the reply Jgiven to
Unstarred Questlon No. 5217 on the 6th
April, 1970 and state:

(a) the different dates on which the 4
complaints from Members of Parliament,
from a Social Organisation and one from
a Member of the staff, were received by
Government against the Hindi Officer for
practising caste-discrimination;

(b) whether it is a fact that not a singlc
statement from any of the witnesses has
been recorded so far for verifying the facts;
and

(¢) if so, the rcasons for declay in
finalising the enquiries.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (a) to (c).
The complaints against the Hindl Officer
in which mention was made about the
alleged practice of caste discrimination
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were recelved between April, 1968 and May
1969, The member of thestalf who, in his
complaint, referred to an incident concern-
ing himseif was invited, orally as also in
writing, to adduce evidence and cite witne-
sses in support of the allegation, which he
has not done. The other complaints in
this regard either referred to this complaint
of the staff member or to some cases of
transfers from the Hindi Branch or com-
tained genecral allegations of caste discri=
mination which on preliminary, enquiry
were found to lack snbstance.

Extension of Alr transport Facllities
by Private Operators

4181. SHRI S. N, MISRA 1 Will the
Mipister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government have any
proposal for extension of alr transport
facilities to permit private operators to
operate llnes not served by the Indian
Airlines;

(b) Ifso, where such concsesions are
contemplated to be given;

(c) whether Government have invited
oTers from individuals or Corporations to
oprate private lines tu provide air transport
facilities, and

(d) from whom such offers have been
received 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (Dr. KARAN SINGH):
(a) and (b). The Air Corporations Act and
the Aircraft Rules already provide for the
operation of scheduled air transport services
by private parties between points not
served by the two Corporations on a
regular basis.

(cy No, Sir.

(d) Two private opecrators have, on
thelr own, applied for permits to operate
scheduled air transport services. Delails
arc given in the attached statement.
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I. Mi/s. Cambata Aviation Private Ltd.

l. Bombay, Daman, Surat, Ahmeda-
bad, Abu Road and back.

2. Ahmedabad, Bhavnager, Diu,
Keshod, Jamnagar, Rajkot, Ahmeda-
bad.

3. Bombay, Daman, Surat, Baroda,
Abu Road and back.

4. Bombay, Kolhapur, Goa and back.
IT. M]s. Aerial Operators Private Lid.

1. Bombay, WNasik, Akola, Nagpur,
Gondia and back.

2. Bombay, Karad, Kolhapur, Bel-
gaum and back.

3. Bombay, Sholapur, Nanded and
back.

Visas Granted to Pakistan Students

4182, SHRI 5. N, MISRA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state ;

(a) how many visas have been granted
to Pakistani students in the year 1969-70.

(b) how much money India has spent
on such Pakistani students in 1969-70;

(¢) have reciprocal facilities been given
to the Indian students by Pakistan in 1969-
70: and

(d) if so, the details thereof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.. V. K. R.
Vv, RAO): (a)to (d). Therc are no bilate-
ral arrangements between India and Paki-
stan under which Pakistani students are
enabled to come to India for study pur-
poses or Indian students are enabled to go
to Pakistan for the same purpose. A state-
ment showing the change of status from
short-term to long-term visas including also
the cases of renewals, for study purposes,
inindividual cases, during the years 1969
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and 1970, is laid on the Table of the
House. [Pleced in Librar, See No. LT-4559
70

Recovery of Advances Made by Nationalised
Banks

4183. SHRI S. N. MISRA :
SHRI SHRI CHAND GOYAL :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government are contem-
plating to bring forward a legislation to
ensure recovery (as arrears of land revenue)
of the advances made by the Nationalised
Banks; and

(b) if not, how, it is expected that
recoveries can be made by the Banks by
the ordinary process of law ?

THE MINISTER OF FINANCE
(SHRI Y.B. CHAVAN): (a) Govern-
ment have no such proposal under consi~
deration at present,

(b) While granting advances, the banks
take into account, among other things, the
integrity and repaying capacity of the
borrower. Wherever necessary, they take
some tangible security. Under these circum-
stances, resort to court of law takes ptace
only in rare cases.

Implementation of Wage Board Award
in Ashoka Hotels Ltd, New Delhi

4184. SHRI SHASHI BHUSHAN ;
Will the Minister of TOURISM AND
CIVIL AYIATION be pleased to state 1

(@) the maximum and minimum
amount paid to a person on account of
arrcars after the implementation of the
Wage Board Award in the Ashoka Hotels
Ltd., New Delhi;

(b) whether it isa fact that certain
categories of staff which were recommended
by the Wage Board to given the pay scale
of Rs. 205 were given the pay scale of
Rs. 350 while the other recommendations
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of the Wage Board to give the pay scale of
Rs, 300to ccrtain categories of staff were
aot implemented; and

(c) the details regarding such catego-
ries of posts and (he reasons for doing so ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Maximum--Rs. 3,341.24
Minimum—Rs. .01

(b) No, Sir.

(¢) Does not arise.

Valuation of Immovable Property for
Purpose of Wealth Tax

4185. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of FINANCE
be pleased to state : ’

(a) the number of cases in which the
Income Tax or Wealth Tax authoritics have
assessed the immovable properties for the
purpose of Wealth Tax, in excess of the
amounts as determined by the approved
Valuers in the New Delhi region during
the years 1969 and 1970 (tll October,
1970);

(b) the reasons for not accepting the
value as assessed by the approved Valuers;

(¢) whether Government have issued
any instructions to the Commissioners to
take the value of property as determined
by approved Valuers as the basc and to
assess the value higher than this; and

(d) if not, the reason
assessces are being harassed 7

why the

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): (a) 43 cases.

(by The main reasons for adopting
the value of properties at a figures higher
than the value certified by an approved
valuer are as under :—-

(i The value of similar properties
in the same area being shown
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by other assessecs themselves at a
higher figure.

(i)  The sales of similar properties
round about the valuation datc
at higher figures.

(iii) The valuation being lower than
the actual cost to the assessee,
cither of land or of
superstructure,

(iv) Incorrect apportionment between
self-occupied and let out
portions. -

(v) Claim of excessive depreciation
while valuing propertiea.

In addition to the above, there are
instances where the higher valuation
adopted by the Wealth tax officers has
been accepted by the assessee.

(c) No, Sir.

{d) No instances of harassment have so
far jbeen brought to the notice of the
Government.

Seizure of Smuggled goods at Dum Dum
Alr-port

4186. SHRI LATAFAT ALI KHAN :
Will the Minister of FINANCE be pleased
to state

(a) whether some Contraband goods
were seized on the 9th September, 1968/
10th September» 1968 from one Shri
Bhagwandas D. Bharwani at Dum Dum
Atrport, Calculla;

(b) if so, the details of the goods
seized; and

() the action taken against the party
and the outcome thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA): (a) to (c).
On 9/10th September, 1968 miscellancous
consumer goods of foreign origin (i.e.
Tapes, Hair dryers, Face powder, Micro-
phone, cardigans, Lady’s dresses, Sun
glasses, Lip-sticks, Shirtings, etc.) totally
valued at about Rs. 12,000/- (at the Indian
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market price) were scized from Bhagwan-
das D. Bharwani at Dnm Dum Airport.
The goods have been confiscated absolu-
tely. Personal penalty of Rs. 15,000/- was
alsoimposed on Shri Bharwani. The
penalty has not yet been realised.

Grievances of University and College
Teachers In West Bengal

4187. SHRI SAMAR GUHA : Will
the minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that the Mini-
ster of Education entered into negotiations

with the representatives of the University
and College Teachers Association In West
Bongal in regard to their grievances; and

(b) if so, the outcome of such nego-
tiations ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K. R.V.
RAO): (a)and (b). There werc no negotia-
tions with the West Bengal College and
Unlversity Teachers, Association. How-
ever, the Minister for Education had met
the reprentatives of the Association at Cal-
cutta on August 9, 1970 and again at New
Delhi on September 5, 1970, to ascertain
there problems. Besides, an officer of the
Union Minlstry of Education and Youth
Services, along with the Education Sccre-
tary of the Government of West Bengal,
also met representatives of the Association
at Calcutta on August 22, 1970. Two
major issues raised during this meetiog
were: irregular payment of salaries to
teachers and immediate fixation of pay in
the New intergrated pay scale for certain
categories of teachers, The issues raised
are under examination.

Renaming Jadavpur University

4188. SHRI SAMAR GUHA : Will the
Minister of EDUCATON AND 'YOUTH
SERVICES be pleased to stale :

(a) whether it is fact that the Jadav-
pur University which was formerly known
s Jadavpur College was founded by Shri
Aurobind, who was also its first Principal;
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(b) whether any suggestion has  been
made for renaming Jadavpur University
as “‘Shri Aurobind Jadhavpur Unlversity™
in honour of the great saint, servant and
revolutionary of India on the occasion of
his birth-day centanary; and

(c¢) if so, Government's reaction on the
matter ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. VK.
R. V. RAO): (a) Shrl Aurbindo had
founded the Bengal National College (of
which the Jadhavpur University is the
successor) and was also its first Principal.

(b) and (¢). A suggestion was made
In 1968 by Dr, Karan Singh, who is now
the Convener of the National Committee
for Shri Aurbindo Centenary, that the
Jadavpur University may be renamed *'Sri
Aurbindo University’’. The University,
however, did not agree to this proposal as
they felt that instituting a Chair/professor-
ship In his npame would be more
appropriate.

Apeals on Income Tax Assessmest

4189. SHRI CHANDRA SHEKHAR
SINGH 1 Will the Minister of FINANCFE
be pleased to state :

(a) the number of cases disposed of by
the Income Tax Officers In  New Delhi
region in the past three years, " year-wise
and during this year upto October, 1970;

(b) the number of assessees who went
in for appeal at higher level in the same
period, year-wise;

(¢) whether with a view to collecting
more revenue, the Income Tax Officers have
been briefed by the Commisioners to
assess higher figures of incomes of
assessees, on the notion that those who are
not satisfied can go in for appeal;

(d) if so, whether as a result, the
number of cases going in for appeal, is on
the increase; and

(e) if so, the remedial steps being taken
by Government to remedy the situation
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I'HE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (a)

Number of assess-
ments completed

1967-68 94503
1968-69 163654
1969-70 192147
1970-71

(upto October, 70) T5087

(b) Number of appeals
filed before Appe-
llate Assistant
Commissioner

1967-68 11654
1968-69 13124
1969-70 14408
1970-1 9008

(upto October, 70)
(c) No, Sir.

(d) The increase in the number of
appeals is due to larger number of assess-
ments completed; the percentage of appeals
filed In the context of assessments com-
pleted has gone down from about 129, in
1967-68 to about 8%, in 1968-6% and about
T#% in 1969-70 (the percentage for 1970-71
will be properly known after the close of
the year.

(¢) As observed above, increase in
number of appeals does not reflect increas-
ed over-pitching of assessment; however,
instructlons already stand issued to the
assessing officers to avoid unnecessary over-
pitching of assessments.

Levy of Excise duty on M/s. Fedders
Llofds Corpn. (P) Ltd., New Delhi

4190. SHRI LATAFAT ALI KHAN :
Will the Minister of FINANCE be
pleased to state :

(a) whether it Is a fact that the
demands of Central Excise Duty amount-
ing to about Rupces 17 lakhs were raised
against M/s. Fedders Lloyds Corpn. (P)
I...td‘, New Delhi;
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(b) if so, whether the amount has
been realised from ithe party; and

(c) if mot, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 VIDYA
CHARAN SHUKLA) : (a) Yes, Sir. A
demand for central excise duty for a sum
of Rs. 17,09,646.79 was raised against M/s,
Fedders Lloyds Corpn. (P) Ltd., New
Delhi. This amount of demand was how-
ever revised to Rs. 2,35B4B.81 in
accordance with the Order-in-Appeal
passed by the Collector of Central Excise,
Dethi on 1-8-1968.

(b) Yes. Sir. This amount was
realised through adjustment against the
party's refund claim.

(c) The question does not arise in view
of reply in part (b) above.

National Council of Educational Research
and Training

4191. SHRI RAJ DEO SINGH : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government have received
a memorandum regarding the affairs of the
National Council of Educational Research
and Training:

(b) whether there is iny proposal for
investigation/enquiry in that regard; and

(c) the time limit regarding its report?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R,
V. RAO): (a) A representation signed
by some Members of Parliament has been
received containing complaints about
recruitments made by the National Couneil
of Educational Rescarch and Training,
excessive employment of persons on daily
wages, reservation of posts for Scheduled
Castes, etc.

(b) ShriBatuk Singb a former member
of the U.P.S.C. has been appointed to
enquire into the matter with the following
terms of reference :—
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(1) To review the recruitment policies
and procedures adopted by the
N.C.E.R.T. since its establishment
and to recommend policics and
procedures  suitable for the
N.C.E.R.T. in the context of its
present role:

(2) Toexamine the allegations of irre-
gularities in recruitment contained
in the representation to the Union
Education Minister by some
Members of Parliament and report
on them.

(¢) The report is expected to be
received by Government within three
months.
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Chittaranjan Mobile Hospital in West
Bengal

4193, SHRI JYOTIRMOY BASU:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleascd to state :

(a) whether it is a fact that the Govern-
ment of West Bengal has decided to
establish a 5(-bed *‘Chittaranjan Mobile
Hospital” in the State on the occasion of
the Centenary Celebrations of Deshbandhu
Chittaranjan Das; and

(by if so, the details of the said
scheme 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.R.
V. RAO) : (a) Ycs, Sir,

(b) As part of the National Celebra-
tions of Deshbandhu C. R. Das’s Cente-
nary, it is proposed to establish one 50—
bed mobile hospital to bc named as
“Chittaranjan Mobile Hospital in each
of 16 Statcs. These mobile hospitals will not
only provide curative medicine but will
also help in the public health, personal
hygiene and family planning programmes
in rural areas. 20 of the 50 beds in these
hospitals will be reserved for family plann-
ing cases. These hospitals will have their
own X-ray equipment and operation the-
atres and power will be supplied through
generators, Each mobile hospital will be
aitached to a selected medical college In
the State, The specialists and lecjurers of
the medical college will render service in
the mobile hospital by rotation. The final
year MBBS students and interns of the
medical college will render service in these
hospitals as part of the National Service
Scheme programme, their expenses being
met from the grant allotted under the
National Scrvice Scheme to the University
to which the medical college is attached.
The Central Government (Ministry of
Education & Youth Services) will bear the
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cost of the capital equipment for the
hospital incfuding vehicles  estimated at
Rs. 3.10 lakhs, and the State Governments
will bear the cost of medicine and main-
tence.

The West Bengal Government have
accepted the Scheme and the Chittaranjan
Mobile Hospital was inaugurated in that
State on the 5th November, 1970 at Nimpit
in the district of 24-Parganas.
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Separate Machinery to Hold and
Manage Equity Shares

4195. SHRI P, C. ADICHAN : Will
the Minister of FINANCE be pleased to
state ;

(a) whether therc is any proposal
before Government to set up a scparate

machinery affiliated to the long term
institutions to hold and manage equity
shares; and

(b) if so, the details thereof ?

THE MINISTER OF FINANCE
(SHRI Y.B. CHAVAN) : (a) and (b). The
matter is under consideration,

Credit policy in favour of small and
middle class people

4196. SHRI BHOGENDRA JHA 1
Will the Minister of FINANCE be pleased
to state the steps taken during the last one
year and further steps being taken by the
Life Insurance Corporation to reorientate
credit policy in favour of small and middle
class people, and small policy holders of
rural and urban areas 7

THE MINISTER OF FINANCE
(SHRI Y.B. CHAVAN) : The preoccupa-
tions of the Life Insurance Corporation of
India are such that it cannot undertake, on
its own, leading operations involving
small amounts to large numbers of
borrowers. Loans to policyholders on
their policies and under the “Own your
Home" scheme are the only loans which
the LIC makes direct to individuals, The
small and middle class people can take
advantage of such loans. The major cont-
ribution of the LIC in this respect, how-
ever, is made indircctly ie., through
institutions which raisc resources in bulk
from the LIC and channel them to
individuals for productive purposes. For
cxample, by purchasing the bonds of
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Central Co-operative Land Morigage Banks,
the LIC makes it possible for agriculturists
of all sizes to obtain long term loans for
land development etc. Similarly, small
Industrialists get term finace from State
Financial Corporation, whose bonds are
taken over by the LIC. LIC gives loans
to State Governments for constructing
houses for the low income and middle
income groups. The samc applies to the
loans given by the LIC to the Central Co-
operative Housing Finance Societies. The
link becomes a little more remote when it
comes to investments made by the LIC in
the Central and State Government securi-
ties, in the bonds issued and loans raised
by the State Electricity Boards and the
loans raised by the municipalities for water
supply and sewerage schemes, bat
there is no doubt that the small and
middle class people benefit from the various
schemes and works undertaken by these
agencies.

Demands of field workers and other
Employees of L.IC,

4]97. SHRI BHOGENDRA JHA :
Will the Minister of FINANCE be pleased
to state the steps taken to mect the
demands of the field workers and other
employees of Class II, IIT and TV categories
employed in the Life Insurance Corporation
of India ?

THE MINISTER OF FINANCE (SHRI
Y.B. CHAVAN): An agreement was
signed between the L.I.C, and the National
Federation of Insurance Field Workers of
India (Class 11 Ofcers) on 25th September,
1970 on the Association's demands for
revision of pay and allowances, This
sgreement is effective for a period of four
years from 1-4-69 to 31-3.73. Further
negotiations on other outstanding issues
will be resumed soon.

Another agreement was signed carlier
between the L.ILC. and the four Unions
representing Class 111 & IY employees.
This agreement was filed before the
National Industrial Tribunal, before which
a reference for adjudication of the demands
was pending, with a prayer for a consent
Award in terms of the scttlement. The
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Tribunal passed the Consent award on
13-7-70. .

This agreement is effective for a period
of four years from 1-4-69 to 31-3.73,

Arrears of provident fund outstanding
against M/s. Turner Morrisen
Company Ltd.

4198. SHRI DEVEN SEN : Wil
the Minister of COMPANY AFFAIRS be
pleased to state :

(a) the Reserve Fund of Tumer
Morrison Co. Ltd. in the year 1964 and its
present Reserve Fund;

(b) when Shri Muandra purchased
shares of the company and the precentage
of shares purchased by him ;

(c) whether the Company Is in arrears
of one crore of rupees toward the
Provident Fund;

(d) whether the company owes about
Rupees 70 lakhs to the West Bengal Gove-
rnmet on account of Royalty ; and

(e) if the replies to parts (c) and (d)
above be in the affirmative, whether Gove-
rnment are considering to take over the
concern 7

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) to (e). Informatian is
being collected and it will be laid on the
Table of the House.

Construction of over-bridge in Caleptta
4199, SHRI SAMAR GUHA : Will

the Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(8) whether it is a fact that important

- road-crossings in Calcutta like Esplanade,

Shyambazar, Sealdah, Howrah bridge ends
etc. remain extremely crowded by pedest-
rians most of the time of a day;
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(b) if 80, whether Calcutta Metropoli-
tan District Authority plans will include
schemes for construction of over-bridges
along these road-crossings for safe move-
ment of pedestrians; and

(c) if so, details about such plans ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH) 1
(a) to (€). The required Information is
being collected from Government of West
Bengal and will be lald on the Table of the
Sabha in due course.
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Irregularities Committed by the
management of Ashoka Hotels
Ltd., New Delhi

4202. SHRI ESWARA REDDY
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is fact that the Ashoka
Hotel Employees Union, New Delhi has
lodged a case with the Director,  Central
Burcau of Investigation on the 22nd May,
1970 regarding various irrcgularities of
Ashoka Hotels management; and

(b) if so, the action taken in this
respect.

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH): (a)and (b). Yes, Sir, The Ashoka
Hatel Employces Union have made certain
allegations of malpractices in the Ashoka
Hotel; which are being looked into.

Payment of arrears of D. A. to
Sccondary School teachers
in West Bengal

4203. SHRIB. K. MODAK : Will
the Minister  of  EDUCATION  AND
YOUTH SERVICES be pleased to state :
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(a) whether Government propose 1o
take immediate steps to pay the arrears
of Dearness Allowance to the Secondary
School teachers in West Bengal; and

b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI A.K. KISKU):
(a) and (b). The required information
is being collected from the Government
of West Bengal and will belaid on the
table of the Sabha as soon as possible.

Payment of Tuition fee to students
of Flood Affected Schools in
West Bengal

4204, SHRIB. K. MODAK : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether itis a fact that Govern-
ment had decided to pay six months’ tuiti-
on fees to the students of flood-affected
schools in West Bengal, if so, the details
thereof ;

(b) the reasons for the delay in paying
the same; and

(¢) whether Government propose to
take immediate steps to pay the same if so,
when 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI A. K.
KISKU) : (a) to(c). The required infor-
mation is being collected from the State
Government of West Bengal and will be
laid on the table of the Sabha as soon as
possible,

Upiform D. A. and Pension gcheme
for Secondary School teachers in
West Bengal

4205. SHRI GANESH GHOSH :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :
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(a) whether Government propose to
introduce a uniform Dearness Allowance
and a pension sheme for Secondary School
Teachers in West Bengal, on per with the
fourth grade Govcrnment servants;

(b) ifso, the details thercof; and,

(c) when the decision is likely to  be
taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHR1 A.K. KISKU):
(a) to (c}. The required information
is being collected from the Government of
West Bengal and will be laid on the table
of the Sabha as soon as possible.

Ald to Orisa for Flood Relicf Work

4206. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of FINANCE
be pleased to refer to the statcment on the
flood situation in the country laid on the
Table of the House on the 9th November,
1970 and state :

(a) the amount of relicf aid proposed
to be given to Orissa this year; and

(b) whether any long term  remedial
measurcs are contzmplated and if so, the
details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA): (a) No
request for Central assistance towards flood
relief expenditure during the current  fina-
ncial year has so far been reccived from
the Government of Orissa.

(b) The Government of Orissa have
reported thata Master Plan for flood con-
trol schemes in the state has been prepared.
These schemes include the raising aod
strengthening of embankments, river traln-
ing works and measures to  protect the
banks from scouring.

Employces of M State Transport
kept suspended for a long time

4208, SHRI M.MEGHACHANDRA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :
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(a) whether the Government are
aware of the fact that a “arge number of
employees in the Manipur State Transport
hlavc been kept suspended for a long
time;

(b) if so, the number of employees
suspended for more thana year and for
more than six months;

(c) thereasons for keeping the sus-
pension for a long time;

(d) steps taken to finally dispose of
the suspension cases; and

(e) whetheritis a fact that gappoints
ment has alrcady becn made toall the
posts held by the suspended employees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI IQBAL SINGH) : (a) to (¢).
The information is being collected from
the Government of Manipur and will be

laid on the Table of the Sabha, when
received.

Maintenance of Buses plying on
National Highway No. 39

4209. SHRT M. MEGHACHANDRA 1

Will the Minister of SHIPPING !PAND
TRANSPORT be pleased to state :

(a) whether Government have enquired
into the complaints that the Manipur
State Transport has not properly main-
tained the buses plying on National High-
way No. 39 and buses breakdown on the
way causing inconvenience to the
passengers; and

(b) if not, the stepstaken by the
Government of Manipur to look into the
maintenance of the buses ?

THE DEPUTY MINISTER IN THE
SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH) 3
(a) and (b). The information is being
collected from the Government of Manipur
and will be laid on the Table of the Sabha,
when recelved.



75 Written Answers

Evasion of Ingome Tax by Traders
in Moradabad

4212. SHRI CHANDRIKA PRASAD :
Will the Minister of FINANCE be pleased
to state :

(a) whether a social worker of Morada-
bad had sent any report to him and
the Director of Inspection (Research,
Statistics and Publication) regarding eva-
vion of Income tax by the applicants, who
applied for grant of import-licences in
response to the then Commerce Ministry’s
letter No. 155 ITC PN-66 dated the 1st
December, 1966;

(b) if so, the action being taken by
his Ministry in this matter;

(c) the particulars of applicants who
are registered as income tax payers
according to  that list and the amount of
income tax paid during the yecar 1966-67
by them ;

(d) the particulars of those applicants
who were given clearance certificates before
payment of income tax and prior to
registration; and

(¢) when the invettigation in regard
thereto is expected to be completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (a) A
report was received in  the Ministry of
Finance and by the Director of Inspection
(Investigation).

(b) and (¢). The Complaint was in

respect of 781 persons. The allegations
" made were of a general nature. Enquiries
made in a few cases showed that the alle-
gations were not substantiated.

(c) and (d). Compilation of details
will not be commensurate with the labour
involved.
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Reduction in Excise Duty en Sugar

4213. SHRI SHANKARRAO MANE:
SHRI 5. A. AGADI :

Will the Minister of FINANCE be
pleased o state :°

(a) whether Government have taken
a decision to reduce the excise duty on
sugar; and

(b) if so, the policy of Government
in this regard 17

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1
VIDYA CHARAN SHUKLA) : (a) and
(b). Levy, increase, reduction or abolition
of Central Excise Duties on any
commodity is a matter on which it would
not be degirable or in the public interest to
answer any such Question in categorical
terms.
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Circulation of Indian Rapee

4215. SHRI SHIVA CHANDRA JHA:
Will the Minister of FINANCE be pleased
to state :

(a) whether the vclocity of the
circulation of the Indian rupee has
increased at prescot vis-a-vis three years
ago; and

(b) if so, the details thereof ?

THE MINISTER OF FINANCE
(SHRIY. B. CHAVAN) : (a) and (b).
The available information relates to
income velocity of money supply, i.e., the
ratio of national income to money supply.
This ratio worked out to 5.3 for 1968-69
the latest year for which information is
available-and was lower than the velocity
of 5.7 for 1967-68 but higher than the
velocity of 5.1 for 1966-67.

Quaatity of Money in Circulation

4216. SHRI SHIVA CHANDRA
JHA : Will the Minister of FINANCE
be pleased to state :
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(a) the total quantity of money in
circulation at present in India;

(b) the estimated counterfeit money
in circulation at present in India; and

(c) the total foreign currency, if any,
in ciruculation at present in India ?

THE MINISTER OF STATE IN THE
MINISTRY  OF FINANCE (SHRI
VIDYA CHARAN SHUKLA): (a) The
total money supply with the public as on
20th November, 1970 is estimated at
Rs. 6696 crores, comprising Rs. 4121
crores in currency and Rs, 2575 crores
in bank deposits.

(by Countrfeiting of currency and
puiting it into circulation are offences for
which deterrent punishment is provided in
the Indian Penal Code. Hence such
currency cannot be in circulation and a
vigilant watch in this regard is maintained
by the police authorities.

(c) The question does not arise as,
under the law, foreign currency cannot be
in circulation in India.

Rood-Cum-Rail Bridge over
River Ganga at Patna

4217. SHRI SHIVA CHANDRA
JHA : Will the Minister of SHIPFING
AND TRANSPORT be pleased to state:

(a) whether the Ganga bridge at
Patna is going to be road-cum-rail bridge;
and

(b) If so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH) :
(a) to (b). The proposed bridge over the
river Ganga is a State project and is the
responsibility of the Government of Bihar.
They have planned to construct a road
bridge only. Recently, they have invited
international tenders for the bridge which
- is to be sited in Gulzarbagh Area.
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Acrhaeological Findings in NEFA

4218. SHRI BHAGABAN DAS : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state

the details of the recent archaeological
findings in NEFA 7

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DA.RSHAN} : As aresult of a joint expe-
dition by (i) Ths Anthropological Survey
of India; (ii) The Archaeological  Survey
of India; (iii) The Botanical Survey of
India; and (iv) The Zoological Survey of
Indla, organised by the Geological Survey
of India, Stone age artifacts and Neolithic
implements were discovered by the partici-

pant from the Archacological Survey of
India.

Devleopment of major ports by Governmet

4219. SHRI N. SHIVAPPA : Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(@) the names of major ports in the
country undertaken by  Government for
development;

., (b) the amount of foreign exchange
involved in each case; and

(c) the time which these projects are
expected to be completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRA-
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NSPORT (SHRI IQBAL SINGH) : (a) The
forth five Year Plan Programme includes
the development of two new major ports
at Mangalore and Tuticorin and the deve-
lopment of the eight existing major ports
of Calcutta, Bombay, Madras, Cochin,
Visakhapatnam, Kandla, Mormugao and
Paradip.

(b) The amount of foreign exchange
involved in eaeh case is as follows :

(Rs. in crores)

(1) Calcutta 0.52
12) Haldia Dock system 71.20
(3) Bombay 1.75
(4) Madras 1.83
(5) Cochin 5.65
(6) Visakhapatpam

(Inner Harbour) 2.55

(7) Visakhapatnam
(Outer Harbour project) ... 9-09

(8) Kandla 1.58
(9) Mormugao .. 5.38
(10) Paradip 2.20

(11) Mangalore Harbour Project 1.98
(12) Tuticorin Harbour Project 0.82
Total ~ 46.58

1) The time schedule for the comple-
tion of the more important projects
included in the Fouwrth Five=year Plan
programmc is as follows :

(1) Haldia Project een
(2) Bombay Dock Expansion and
Ballard pier Extension Scheme =+

(3) Establishment of a Sateisllite Port
to Bombay at Nava-Sheva. rerans

(4) Madras Outer Harbour
Project.

(5) Cochin Oil Dock Project
(6) Visakbhapatnam OQuter

Harbour Project e
(7) Mormugao Port

Development Project

(8) Tuticorin Harbour Project
(9) Mangalore Harbout Project

1971
.

1972

A time-schedule for the completion of
the project will be drawn ap as soon as the
Report of the Consulting Engineers on the
Master Plan for the development of
Bombay Port is finalised and an investment
decision is takcn by Government.

1973
1972
1974

1973
1972
1972
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Most of the other schemes included in
the Fourth Five-Year Plan programme of
major posts are likely tobe completed
during the Fourth Plan itself.

Tourist Co-ordination office in South
and South-East Asia

4220. SHRI N. SHIVAPPA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that Govern-
ment have decided to set up their Tourist
Office for co-ordination in South Asia
and South-East Asia; and

(b) If so, the details thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). No decision has
yet been taken to establish a new tourist
office in South Asia or South-East Asia.
The department of Tourism already has an
office in Tokyo. Efforts are constantly
being made to co-ordinate activities conne-
ctod with tourlsm.

Compaterisation of Bookings and
Reservations in Indian Airlines

4221. SHRI RABI RAY: Will the
Minister of TOURISM AND CIVIL
AYTATION be pleased to state :

(a) whether it is a fact that the Indlan
Airlioes is moving'towards computerisation
of Its bookings and reservations;

(b) 1if so, the details thereof; and

(c) when this system is proposed to be
Introduced in the Indian Airlines ?

THE MINISTBR OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (c). Indian Airlines are
contemplating the Iotroduction of a
computerised reservation system by the
end of 1974, Details are being worked
out.
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Air services in the Hilly and Border
Arcas

4222. SHRI§RABI RAY : Will Mini-
ster of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it Is a fact thot Govern-
ment are giving special attcotion to  build
air Services In the hilly and border areas
of the country; and

(b) if so, the details thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Yes, Sir.

(b} Places like Tmphdl, Cooch-Behar,
Amritsar, Jammu. and Bhuj in the border
areas are already connected by air services.
Stations in the hill areas like Kuluy,
Srinagar, Pantnagar  (for  Nainital),
Bagdongra (for Darjecling), Chandigarh
(for Simla), Coimbatore (for Nilgiris) are
already conmected by air,

Based on the demands of tourists as
well as social and geographical considera-
tions, studies are constantly carried out
for inclusion of new stations.

Permission to Indian Airlines to operate
Foreign routes

4223, SHRI SITARAM KESRI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the Indian Alrlines bas
been permitted to operate some foreign
routes; and

(b) if so, the details thereof 7

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). Indian Airlines
are already operating scheduled services to
Nepal, Afghanistan, Ceylon and Burma.
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Aid given by India {under the
Colombo plan

4224. SHRI SITARAM KESRI : Will
the Minister of FINANCE be pleased to
state :

(a) thetotal amount of aid given by
India under the Colombo Plan during the
last three years;

(b) the pumber of trainees received
by India under the Plan, country-wise;
and

(c) the number of Indians trained
under the Plan during the above period ?

THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN} : (a) India has given
technical assistance under the Colombo
Plan to the extent of Rs. 62.68 lakhs, Rs.
45.26 lakhs and Rs. 41.09 lakhs during the
years 1967, 1968 and 1969 respectively.

India also gives economic assistance to
Nepal under the Colombo Plan. The
amount of such assistance to Ncpal
during the years 1967, 1968 and 1969
was Rs, 911.1 lakhs, Rs.897.0 lakhs and
Rs. 1027.5 lakhs respectively.

(b) and (c). A statement giving the
required information is attached,

Statement
I. Number of trainess reccived by India

under the Colombo Plan country-wise during
1967, 1968 and 1969 :

1967 1968 1969
Afghanistan s 30 36
Australia — - —_
Burma 6 7 13
Cambodia _ —_ -
Ceylon 55 51 46
Tndonesia 7 23 13
Iran - 2 —
Japan - — -_
Korea - 3 10
Laos —_ 4 1
Malaysia 35 96 39
Maldives 4 5 2
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1967 1968 1969

Nepal 120 92 95
New Zcaland — —_ -
Pakistan —_ - —_
Philippines 20 12 13
Singapore 1 5 8
Thailand 24 31 23
Vietnam 5 2 7

Total ; 312 383 326

II. Number of Indians trained under
the Plan during 1967, 1968 and 1969 :

Year Number
1967 406
1968 234

1969 330

Total 970

Proposal to Create Tourist Police Force

4225, SHRI S. K. TAPURIAH :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to refer to
the reply given to Starred Question No.
666 on the 28th August, 1970 and state ;

(a) whether in the face of number-
less complaints from the tourists, his
Ministry is considering a proposal to create
a Tourist Police Force; and

(a) if so, when the scheme will be
implemented ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). The State
Governments make necessary arrangements
in this regard.

Amcndment of Antiquities (Expont
Control) Act, 1947

4226. SHRI S. K. TAPURIAH : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to refer
the reply given to Unstarred Question
No. 4371 on the 28th August, 1970 and
state



85 Written Aaswers

(a) whether the Comments of the State
Governments have since been received on
the Antiquities Bill, 1970 recently dralied
and circulated to replace the existing
Antiquities (Export Contral) 1947, Act;
and

(b) if so, when will it be brought
before Parliament 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) (a) and (b). Comments
of the Governments of a few States and
Union Territories are still awaited. How-
ever, action isalready in hand for revising
the provisions of the draft Bill in the
light of the comments received so far. The
Bill will be Introduced in the Parliament,
as soon as all these stages are completed.

Border Road Projects in Rajasthan

4217, SHRI 5. K. TAPURIAH : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to refer to the reply
given to Unstarred Question No. 2805 on
the 14th August, 1970 and state :

(a) whether the bungling case of
Border Road Projects in Rajasthan has
since been referred to  the Chief Engineer,
Central Public Works Department; and

(b) If so, what are his findings and
the action taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH) :
(a) At the request of the Government of
Rajasthan, a Committe of the Chicf
Engineer (Roads) and the Chief Enginecr
(Mechanical) of this Ministry has been
appointed to conduct an inquiry, which
has not yet been completed.

(b) Does not arise,
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Ships lost due to Casualties in Ses

4229. SHRI ABDUL GHANI DAR :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) how many ships were lost due to
casualtics in the high seas during last
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three years, year-wise, with total loss
separately;

(b) the reasons for such loss in each
case;

(c) whether responsibility for these
losses was fixed; and
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(d)
whom?

the action taken and against

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, SHIPPING AND
TRANSPORT (SHRI RAGHU
RAMAIH) : (a) Three Indian ships were
lost due to shipping casualties during the
last three years:—

Year Name of the Ship Total loss
1967  Nil Nil Nil
8 (i) 5. 5. Parvati Jayanti Insured value of
i ) arvat the vessel. Rs. 30 lakhs
Carga damaged. 992 bales of cotton,
Value not known.
(ii) M. V. Vishva Shanti Insured value of
the vessel, Rs. 210 lakhs
Cargo on board, 4137 tonnes tea,
general cargo etc.
value not known.
Loss of life. One crew member.
(iii) S, S. Bharat Ratna Insured value of
the vessel, Rs, 59.05 lakhs.
Cargo on board. 5,900 tonnes salt.
Value not known .
1969 Nil Nil Nil

(b) The reason for the casualty in all
the three cases was that the vessels had
run aground.

(c) and (d). S. S. Parvati Jayanti :
Preliminary enquiry under the Merchant
Shipping Act, 1958 has been completed
and the report of the Investigating Officer
is under examination.

M. V. Vishva Shanti : Formal Investi-
gation under the Merchant Shipping Act,
1958 was held by the Chief Presidency
Magistrate, Bombay in October/November,
1968. The Court found various lapses
on the part of the Master of the vessel
and ordered that his Certificate of
Competency as  Master should be sus-
pended for two years from 10th January,
1960—the date of delivering of the Judge-
ment by the Court, Action was taken

accordingly.

S. 8. Bharat Ratna : Formal Investi-
ration by the Additional Chief Presidency
Magistrate, Bombay was completed in
Octhber, 1970, Report of Formal Investi-
gation is awaited,

Allocation of Foreign Exchange

4230, SHRI ABDUL GHANI DAR :
Wili the Minister of FINANCE be pleased
to state the amount of foreign exchange
sanctioned in the year 1970-71 so far for
study tours and to players, film stars and
tourists, separately?

THE MINISTER OF FINANCE
(SHRI Y. B. CHAVAN) : During the
first five months of the current financial
year ie. April to August, 1970, forelgn
exchange of Rs. 22 lakhs, approximately,
was released for study tours abroad.
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Information rcgarding relcase of foreign
exchange is not maintaincd on the basis
of categories mentioned in the question
e.g. players, film stars etc, and
hence it would not be possible to
furnish information on that basis. As
regards ‘tourists’, normally no foreign
exchange is relcased for this category.
However, under the Foreign Travel
Scheme, passengers travelling by Air India,
Indian Airlines and the Shipping Corpo-
ration of India are entitled to a release of
foreign exchange of 100 ecach for
small incidental expenses.
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World Bank's assistance for urbanisati.
of Bombay

4232. SHRI DHANDAPANI :
SHRI NARAYANAN :
SHRI1 N, R. LASKAR :

Will the Minister of FINANCE be
pleased to state :

(a) whether the World Bank has sent
one expert team to Bombay to study as to
how the urbanisation could be done in the
Bombay city;

(b) 1f so, whether the expert team has
submitted its report to Government; and

(¢) whether any financial help will
be given by the World Bank in this regard?

THE MINISTER OF FINANCE
(SHRI Y. B.[CHAVAN) 1 (a) Yes Sir. A
World Bank Team recently visited Bombay
for a preliminary study of some urban
development problems.

(b) No, Sir.

(c) As only a preliminary study has just
been made, it is too early to say whether
any financial assistance will be forthcoming
from the World Bank.
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Central School at Balasore, Orissa

4238, SHRI S. KUNDU : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state:

(a) whether a Member of Parliament
had written to him for establishing a
Central School at Balasore, Orissa;

(b) if so, the action taken on the basis
of that letter; and

(c) whether Government have decided
to establish a Central School at Balasore?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN : (a) to (c). Yes, Sir; as
Central Schools are meant primarly for
the children of transferable Central Gove-
ronment employeces, various Ministeries of
the Government of India were addressed
in the matter; but their replies do not
reveal any sizeable concentration of trans-
ferable Central Government employees at
Balasere. If and when, any particular
Ministry of the Central Government
recommends this place on a top-priority
basis it will be considered sympathetically.

Loan for construction of a bridge over
river Subernarekha In Orissa

4239. SHRI S. KUNDU ; Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether any decision has been
taken to grant loan for the construction
of a Bridge over river Subernarekha In
Orissa; and
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(b} if not, at what stage the proposal
is and when the decision will be taken in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH) :
(a) and (b). No, Sir. The matter is still
under consideration.

Decline In rate of profitability of
Nationalised Banks

4240. SHRI D. N. PATODIA : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the rate of
profitability of the Nationalised Banks has
recorded a sharp decline particularly in
the sphere of deposits;

(b) If so,%he target for deposits set by
the Nationalised Banks for 1970; and

(c) the achievement made and the
reasons for shortfall ?

T E MINISTER OF FINANCE
(SHRI Y. B. CHAVAN) : (a) and (c).
Presumably, the hon'ble Member desires to
know if there has been a fall In the rate of
deposits growth in the Nationalised Banks.
Between the last Friday of December, 1969
and November 13, 1970, deposits of the
14 banks which were nationalised in July,
1969, have increased by Rs. 406.4 crores
as against Rs. 323.9 crores during the
corresponding period of the preceding year.
There has thus not been any shortfall in
deposit growth in 1970 as compared with
1969.

(b) No target as such has been set for
deposit growth of the nationalised banks
in 1970. They have, however, been urged
o go all out to step up their deposit
growth.

Appolotment of Director of National
Museam, New Delbl

4241. SHRI D. N. PATODIA : Will
the Minister of EDUCATION AND
YOUTH SBRVICES be pleased to state :
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(a) whether it is a fact that his Ministry
bhad turncd down the candidature of Dr.
N. R. Banerjee, which was recommended
by the U.P.S.C., for the post of the
Director of the National Museum, New
Declhi; and

(b) If so, on what ground the
recommendatior was turned down ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) and (b). Yes, Sir;
becausc a lecision has since been taken
that the National Museum would require a
person of distinct eminence in the field of
museology ard that the post should be
upgraded to attract men of calibre to the
post and to invite applications afresh.

New Scales for Calcutta University
Teachers

4242. SHRI D. N, PATODIA : Wil
the Minlster of ‘EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) whether it is a fact that in the
month of September, 1970 a deputation
of the Calcutta University Teachers,
headed by the Vice-Chancellor, met him
and also Finance Minister and discussed
the matter regarding grant of new scales
to University teachers;

(by whether he has assured them of
all possible Central help to help the
scheme materialise; and

(c) if so, when the new seales are
going to be introduced and what financial
allocations have been made by the
Centre 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V,
RAQO): (a) to (c). A deputation of the
Members of the Senate of the Calcutta
University (headed by the Vice-Chancellor)
as well as o deputation of West Bengal
College and University Teachers7Associat-
jon met me in September 1970, They
discussed with me some of the problems
of teachers in the non-Government



99 Written Answers

affiliated colleges in West Bengal, and |
cxplained to them the existing position
in regard 1o these problems. There was
no reference in the discussions to the
grant of new salary scales to University
teachers,

The deputation of the Calcutta
University Senators also met the Finance
Minister.

Differeat timings of Announcement of
Resalts of Higher Secondary
Examination

4143, SHRI D. N. PATODIA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state:

(2) whether it is a fact that as at
present, different Universities in India
have different timings for announcing
the results of examinations for Higher
Secondary Examination;

(b) whether because of the above
many students do pnot get adequate
time to apply for admission in other
Universities because of the late announ-
cement of the results;

(¢) if so, whether Government have
considered it desirable to writc to the
State Governments to come to an agreed
timing for the announcement of the result
so that the difficulties of students can
be remedied; and

(d) if so the reaction of the State
Governments in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SCRVICES (SHRI A. K.
KISKU) : (a) to (d). The academic
year observed in India by the schools and
colleges preparing students  for Higher
Sccondary or equivalent Examinations
ends either in April/May or in November/
December., Results are generally announced
in May or June for examinations held in
March/April and in February or Mar. h
for examinations conducted in November/
December. Admission o colleges/
Universities generally takes place in June/
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July cach year. The students passing
Higher Sccondary or equivalent Exami-
nations need, therefore, have no difficulty
in applying for admissions to Universities
except when the announcements of the
results are delayed in particular instances
due to unforeseen circumstances. Late
admissions are usually permitted by the
Universities in such cases.

The Universities Grants Commission
has already taken up with the Unversities
in the country the question of adopting
a common date for re-opening of colleges.
Once this is agreed to the Boards of
School Examination can adjust the dates
of the public examinations so that the
results can be published well in time

Bhoothalingam Report on Tax Structure

4244, SHR1 K. LAKKAPPA: Wil
the Minister of FINANCE be pleased to
refer to the Hindu version of the Bhootha-
lingam Report on  Simplification and
Rationalisation of Tax Structure and state :

(a) whether a large number of
mistakes, errors and omissions have been
brought to the notice of Government in
the said Hindi translation; and

(by if so, the nature thereof and the
action taken or proposed to be taken in
the matter 7

THE MINISTER OF STATE IN THE
MINISTRY ©OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (a)and
(b). The Hindi translation of Bhotha-
lingam's Report on Simplification and
Rationalisation of Tax Structure had to
be Jone at a very short notice. As a
result some inaccuracies have crept irfto
the translation, In some places the
translation could also have been improved
upon. These instances gencerally relate to
the use of not wholly appropriate expres-
sions and some omissions in rendering the
Hindi translation.

The officials responsible for the
translation as also other officials employed
on similar translation work were suitably
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cautioned and instructed to exercise due
carc to improve quality of work even if
required at short notice.

Alleged Discrimination by Delhi University
against Harijans Regarding
Appointment and Grant of
Scholarships

4245. SHRI B.K. DASCHOWDHURY':
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that the
Delhi University was following a policy
of total discrimination against Harljans
in the matter of appointment and
distribution of scholarships, as alleged
by the Executive Councillor, Shri S. N.
Sarsunia on the 10th November, 1970; and

(b) if so, the details thereof and the
steps taken by Government against it 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): (a) According to the
University of Delhi, they have not
received any letter dated the 10th
November, 1970 from Shri S. M. Sarsunia
regarding discrimination against Harijans.
It is however, not a fact that the
University of Delhi is following a policy
of total discrimination against Harijans.

(b) Does not arise.

Appoiotments of Seheduled Castes and
Schedaled Tribes on various Posts
in the Indian Airlines

4246. SHRI B. K. DASCHOW-
DHURY: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state :

(a) whether it is a fact that in the
case of recent recruitment for several
technical posts like Mechanic, Mainte-
nance Engineer, etc., none of the
applicants belonging to the Seheduled
Castes and Scheduled Tribes was called for
interview by the Indian  Airlines
Curporation, Calcutta;
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(b) if so, thc reasons therefor; and

(c) the number of applications that
had been received from scheduled castes
and scheduled tribes candidates for the
aforesaid recruitment ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a8 No, S8ir. Scheduled
caste/tribe candidates were called for
intervivew for the posts of Aircrraft
Technician at Calcutta. The applications
for posts of Engineers are being screened
and  eligible scheduled casteftribes
candidates will be called for interview.

(b) Doss not arise.

() 29 applications from scheduled
castc and 1 from scheduled tribe candi-
dates for the post of Aircraft Technicians
at Calcutta, 2 applications from scheduled
caste candidates for the post of Aircraft
Maintenance Engincer II and 2 for the
post of Aircraft Maintenance Engieeer I11,

Loaders and other Class IV Employees
of Indian Airlines Working at the
Cooch-Behar Airport

4247. SHRI B. K. DASCHOW-
DHURY 1 Will the Minister of
TOURISM AND CIVIL AVIATION be
pleascd to state :

(a) whether it is a fact that the
loaders and other class IV employces
working at the Cooch-Behar airport arc
still regarded as casual labours though
they are working in the said airport
under the Indian Airlines -for the last
two years;

(b) the number of such loaders and
others and the rate of their pay per
month;

(c) whether they made severa
representations to  absorb them in the
permanent cadre; and

(d) if so, the decision taken in the
matter 7
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THE MINISTER ©OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH) : (a) Yes, bir.

(b) Porters —4

Peons —I1
Sweepers—2
Night Guard—1

The Night Guard is paid Rs.70/- p. m.
(consolidated ) and other casual employees
are paid at the rate of Rs. 3.92 per day.

(¢) and (d). A represcotation was
reccived by the Indian Alirlines from the
casual employees and it is under their
consideration.

Amount Sanctioned for Furnishing the
1.ounge of the Cooch-Behar Airport

4248. SHR1 B, K. DASCHOW-
DHURY : Will the Minister  of
TOURISM AND CIVIL AVIATION be
pleased fto state:

(a) whether it is a fact that a sum of
Rs. 7400/- was sanctioned to furnish the
longe of the Cooch-Behar airport, but
the Director General of Civil Aviation
has withheld the amount and the said
airport remained unfurnished, if so, the
reasons therefor; and

(b) when the Cooch-Behar airport
will be properly furnished ?

THE MINISTER OF TOURISM
AN ) CIVIL AVIATION (DR. KARAN
SINGH) (a) and (b). A sum of
Rs. 7620/ has been sanctioned for
providing new furniture in the passenger
lounge at Cooch-Behar aerodrome, and
necessary action is being taken. The
possibility of shifting some furniture from
& nearby station @s a temporary measure
is also being examined.

Checking of Godown Stocks of the
Central Bank of India in Calcutta

4249. SHRI JYOTIRMOY BASU :
Will the Minister of FINANCE be pleased

to stale
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(a) whether it has been brought to
his notice that the godown stock of the
Central Bank of India in Calcutta are not
checked regularly;

(b) whether itis a fact that the Main
Calcutta office and the Bowbazar office
(Calcutta) of the Central Bavk of India
recently lost Rs. 50 lakhs and Rs. 30 lakhs
respectively in godowns;

(c) whether Government have enqui-
red into these complaints; and

(d) if so, the findings thereol ?

THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN) : (a) According to the
information available, the godown inspect=
ors of Central Bank of Indix inspect the
godowns of borrowers normally at inter-
vals of 3 to4 months. The bank's
Calcutta oflice has also arranged, since
April, 1970, to have periodical inspection
by qualificd surveyors of stocks charged to
the bank by borrowers enjoying limits of
Rs. 3 lakhe and over,

(b) Dwring Fabruary/March, 1970,
shortages in the stocks charged to the
bank in 1wo accounts at its main office in
Calcutta to the extent of Rs. 20 lakhg
were detected, As the deficits in these
accounts arc covered by the collateralf
additional security obtained by the bank, no
loss is normally expected to be incurred by
the bank. Mo shortage in any account in
ihe Bowbazar office of the bank has so
far been detected.

(c) and (d). The Reserve Bank has
deputed its officers for inspecting the
godowns of six branches of Central Bank of
India and is awaiting the relevant reporis.

Over hauling of engine of Calcutta
based Fokker Friendship Alrcraft
in Delhi

4250, SHRI JTOTIRMOQY BASU 1
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the Fokker Friendship
aircraft of LA.C. is based at Calcutta
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but its airo-engincs drc owver hauled at
Delhi; )

(b) if so, whether it is afact that in
case of any emergency repair work on
enginc becomes necessary at Calcutta, the
base has to wait for the arrival ol engineer/
machanic and spares from Delbi;

(c) whether it is a fact that in the year
1969 there were 24 instances where Fokker
Fricndship air craft had to be grounded
temporarily for want of serviceable engine
from Delhi;

(d) whether it has been proposed to
Government that the new engine overhaul
building in the Technical Area, Calcutta
should be modernised for carrying out the
necessary overhaul and repairs of aero-
engines of Fokkar aircraft; and

(e} if so, the action tuken on the said
proposal 7

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir.

(b) Calcutta base of Indian Airlines is
fully eguipped to carry out miner repairs
to Dart engines fitted on Fokkers. How-
ever, for major repair assistance bas to be
obtained from the Dart Engine overhaul
base at Delhi by Calcutta as wel! as other
bases.

(¢) The informationis not readily
available.

(d) No, Sir.

(e) Does not arisc.

Conversion of residence of former
French Administrator, Chandermagar
into a French Culture Centre
and Museum

4251. SHRI JYOTIRMOY BASU :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(@) whether a committment was
made by Government (as it would appear—
from the treaty of Cession)to maintain
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the residence of the former French Admi-
nistrior, Chandernagar (West Bengal) and
devclop it into a  French Cultural Centre
and a Museum;

(b) whether a Joint Sccretary of his
Ministry visited the place on the 26th
November, 1966 and made certain
suggestions in that regard;

(c) whether the then Education Secre-
tary, Government of West Bengal sent a
scheme to the Joint Secretary, Ministry of
Education e his D.O. No. 134-Edn.
(AC) dated the 24th December, 1967; and

{(d) if so, the action taken in the
malter since then 7

THE MINISTER OF STATE IN
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) No. Sir.

(b) Yes, Sir.

(c) Yes, Sir. But the letter was dated
10tk Fabruary, 1967 and not Mth Decom-
ber, 1967,

(d) The proposed scheme was further
considered in consultation with the Govern-
ment of West Bengal and the other Minist-
ries concerned in the Central Government.
Keeping in view the financial implications,
itis not possible to accept the proposal
at present.

fedt mfen evdtem, pmgra
st A sranfeit v,

T gy o
4252, ot wAvae fow : gar Fms

AW gIF AF 77 A AN A FO FA
fas

(%) 7 fo:d&y mfgen  aviem,
TR 34 g7 gifa & =« @1 &,

(@) wr 3% gift avdeE ®)
I TR FE;
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Clearance of Cheques by Reserve Bank
of India

4253. SHRI DEVINDER SINGH
GARCHA : Will the Minister of FINANCE
be pleased to state :

(8) whether itis a fact that the clea-
rance of cheques by the Reserve Bank of
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India had been stopped for a number
of days in November, 1970 following strike
by its class IV employees;

(b) if so, what
demands;

were their main

(c) whether Government propose to
take apy steps to ensure that business
activitics are not affected by such occa-
sional breakdowns in banking; and

(d) if so, the details thereof ?

THE MINISTER OF FINANCE
(SHRI Y. B. CHAVAN): (a) At six
centres where the Reserve Bank has its
offices, clearance of cheques had been
stopped for 1 to 3 days, following the strike
by its class IV employees.

(b) the main demands of the class IV
employees were for giving restrospective
cffect to agreed revised scales of pay from
1st August, 1968 and for additional incre-
ment after fitment in the revised scales on
stage-to-stage basis from that date.

(¢) and (d). Government always aims
at ensuring that business activitics are not
effected by strikes.

weg q3W H gresl @R qgew
TRl ® W
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Installation of Fans in the Income-Tax
Office, Bombay

4258. SHRI GEORGE FERNANDES :
Will the Minister of FINANCE be pleased
to state :

(a) whether the Incom-tax Commissio-
ner, Bombay has received requests from
various persons for installation of fans in
the corridors of the Income-tax Office,
where people visiting the office have to
wait for long periods; and

(b) If 30, the steps taken to meet this
request 7

THE MINISTER OF STATE IN TIIE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) ; (a) Yes,
Sir.
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(b) Six fans have already been provided
and arrangements are being made to pro-
vide more fans in the corridors of the In-
come-tax oflice, Bombay, where necessary.

Crash of Cambata Airlines Helicopter
into sea of Bombay in April, 1970

4259. SHRI GEORGE FERNANDES:
Will the Minister of TOURISM AND
CIVIL. AVTATION be pleased to refer to
the reply given to Unstarred Question No.
963 dated the 31st July, 1970 regarding
crash of Cambata Airlies helicopter into
sca of Bombay in April, 1970 and state :

(a) whether the findings of the inves-
tigating officer on the aforesaid crash have
since become available;

(b) ifso, the details thereof; and

{¢) the action taken thereon ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) Mo, Sir. The accident is
still under investigation.

(byand (c). Do not arise.

Kanpur City on the Tourist Map
of India

4260. SHRI S. M. BANERIJEE : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether itisa fact that the city of
Kanpur has not yet been brought on the
tourist map of the country;

(b) if so, the reasons for the delay;
and

(c) when a final decision is likely to be
taken ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (c). No places are speci-
fically ‘*brought on the tourist map’.
Tourists are free to go wherever they like
except in restricted arcas.  According toa
sample survey conducted at the instance of
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the Department of Tourism, only 8% of
foreign tourists (approx. 2,000 in 1969)
visited Kanpur, On account of limited
resources, it is not possible for the Govern-
ment of India to take up any tourist
schemes at Kanpur.

Civilian Aircraft Requirements

4261. SHRI RAJ DEO SINGH : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the present number and
the types of civilian aircrafts are sufficient
in view of the country’s increasing require-
ments; and

(b) if not, what arrangements have
been made to meet the shortage ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR, KARAN
SINGH) : (a) There is at present a total
of 663 aircraft of 98 different types on the
civil register. Requirements of aircraft by
various users vary from time to time.
Government are not aware of shortagesin
any particular field of aviation, except
commercial transport. The two Corpora-
tions have undertaken studies of traffic
forecasts to plan their future requirements.

(b) Hindustan Aeronautics Ltd. isat
present manufacturing medium transport
aircraft (HS-748) and a number of these
are in use with Indian Airlines, H. A, L.
is also manufacturihg a light piston-engined
trainer, Pushpak, which is suitable for
flying clubs. However, large jets for
commercial transportation have to be
imported.

Liberalisation of roles for travels Abroad

4262. SHRI RAJ DEO SINGH: Will
the Minister of FINANCE be pleased to
state :

(a) whether there is any proposal
under Government's consideration to
encourage more persons to go abroad by
liberalising rules for going abroad ; and
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(b) if so, the details thercof ?

THE MINISTER OF FINANCE
(SHRI Y. B. CHAVAN) : (a) No, Sir.

(b) Does not arise,

T dgw qiza & fod fawfem
WY T
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Rupee funds held by foreign countries
. in India

4266, SHRI RAM KISHAN GUPTA:
Will the Minister of FINANCE be pleased
to state @

(a) the details of rupee funds held by
other countries in India (countrywisc);
and

(b) whether complaints have been
received by Government recently about the
misuse of these funds; if sv, the details
thereof ?
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THE MINISTER OF FINANCE
(SHRI Y. B. CHAVAN) :(a) Rupee funds
held by other countries in India are of the
following three categorics :

(i) India has entered into bilateral trade
and payments agreements with certain
countries such as USSR, Yugoslavia.
Rumania, Bulgaria, Poland, GDR,
Czckoslovakia, Hungary, WNorth Korea.
Under these agrecments, settlement of all
transactions is made in non-convertible
Rupees and for this purpose, the foreign
trade banks of thesc countries maintain
rupee accounts in India. Thesc non-
convertible Rupees are to be used for the
purchase of Indian goods as well as for non-
commercial transactions including embassy
expenditures. In accordance with normal
banking and diplomatic practice the funds
held in these accounts are treated as
confidential.

(ii) Details of the nature and
magnitude of rupee funds held by the US
in India have been furnished in reply to
Unstarred Question No. 2633 answered on
the 27th November, 1970,

(iii) All other countries bring in rupee
funds for the expenditure of their missions
in India through inward remittances in
convertible currency.

{b) No, Sir.

Extension of Building of Gandhi Vidya

Mandir College Charkhi Dadri
(Haryana)

4267. SHRI RAM KISHAN GUPTA)
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether any application has been
received from Gandhi Vidya Mandir
College, Charkhi Dadri (Haryana) for
sanction of money by the University Grants
Ce ission for jon of a college
building; and

(b) if so, the action taken thereon ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) and (b). The University Grants
Commission has received only an advance
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copy of the application from the College.
The Commission has informed the college
authoriti>s that when the proposal, with
full partculars, is recelved by them,
through the University, it will be duly
considered.

Collection of Excise Duty from Small-
Scale Industrial Units

4268, SHRT ISHAQ SAMBHALI : Will
the Minister of FINANCE be pleased to
slate

(a) the amount of Central Excise Duty
collected from the small-scale industrial
units—State-wise and commodity-wise—
during the years 1967-68; 1968-69 and
1969-70; and

(b) the corresponding figures ‘for the
similar collections made from large scale
units 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b). The
desired information is being collected and
will be laid on the Table of the House In
due course.

Malpractices in Examinations and
Protection to Invigilators

4269, SHRTS. A. AGADI 1 Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state @

(a) whether there is ahy proposal under
Government’s consideration for counterac-
ting malpractices in examinations and
providing active protection to the Invigila~
tors; and

(b) if so, the details thereof 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R.V. RAO): (a)and (b). The matteris
primarily the responsibility of State Govern-
ments and University Authorities. The
Central Advisory Board of Education have,
however, appointed a Committee to look
into this matter, This Commitsec has



il9 Written Answers

alrea:dy held four meetings and considered
various aspects of the problem. It is likely
to have a final meeting in January, 1971
o prepare its report for submission to the
Central Advisory Board of Education. The
recommendations of the Committee, if
approved by the Central Advisory Board of
Education would be sent to the Stato
Governments and other organisations for
being considercd for further action,

tin the I e Act

4270, SHRI NARAYANAN : Wil
the Minister of FINANCE be pleascd to
state

(a) whether it is a fact that L.I.C, has
proposed an Amendment in the Insurance
Act of 1938;

(b} if so, the reasons for the change
sought by L.1.C.; and

(c) the reaction of Government there-
to?

THE MINISTER OF FINANCE
(SHRI Y.B. CHAVAN) : (a) No, Sir.

(b) and (). Do not arise.

Foreign Ald to States

4271. SHRI SRADHAKAR
SUPAKAR : Will the Minister of
FINANCE be pleased to state:

(a) the amount of foreign aid received
by the different States for specific projects
during the last threc years; and
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(b) whether Government follow any
ﬁ.“d policy regarding the receipt of such
aid and its repayment ?

THE MINISTER OF FINANCE
(SHRT Y.B CHAVAN) : (a) All foreign
assistance is obtained by the Government
of India, and not by the States. Even
when the aid is in respect of a project in a
State, the cxternal assistance is to the
Government of India., The rupee
financing requirements of the project are
met within the general framework of the
Plan, A statement giving further particu-
lars is laid on the Table of the House.

(b) Foreign aid is obtained to supple-
ment India’s external resources for enabling
cconomic development as postulated in the
Plans; Repayment is made from external
receipts generated year to year from exports
etc.

Statement

Out of the foreign loans received by the
Government of India, allocation of foreign
exchange is made for the import of
machinery and equipment for project in the
different States. Such projects both in the
public and private sectors, include power
generation, irrigation, industrial and mining
projects included in the Five Year Plans.

However, in a few cases foreign aid
is received for specific projects and foreign

aid received for such specific projects
during the years 1967-68, 1968-69 and

1969-70, is as follows :

Name and source of the
profect credit

CANADA

1. Sharavathi Project of the Indian

Aluminium Company in Mysore.

2. Iddiki Power Project in Kerala.
US (EXIM BANK)

Indian Aluminium Co. in Mysore.
I.B.R.D.

Tarai Seeds Project in Uttar Pradesh

L D A
Kadana Irrieation Project in Gujarat.

Amount
(Rs. Crores)

8

13.53

9.75

76.25
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e s A egw ® @sAl W
qifszw WiAw

4272, »it TwmAae wat ¢ FAT
fert ot g @ wadt 1y AT AT
T FI0 fF

(%) #mag &= ¢ frega & 7
T HEQTEA Wl 37 TraedT w93 5T
wEfas Fda foenr wgA@I W
wrqita 1962-63 # anmeew fwar waw
qar

(m) =fzgr, &1 77 &7 747 7 I35
FTAFA F weqqd  Ao7 93 F
AT qra g faar san faam @
dar g9% srafa qeq 93w W fEad
Fwq araifead 77 ; &K

() #rag W g g f& A
AT T qIA AT AAE G H, FFA &
geai &1 fafwsz qifres wiera 3
qegedt wEAHA &7 qranT ¥4, afz
gl at @eq 39 W g¥ F4FG G A F
feaT asy amarfaa gu § ¢

foeat @41 gas qa "a™a
IaE (S Fo Fo freg) : (F) M, &1
T av41 & A% weaTg WiAA 214
1962-63 ¥ Feaftq srgfaq dradar &
w & areeq fdar wmoar o ety
FTEHT 1 1967-60 § FET TG
AT & ®T § T ST FT eqTART
& fagr T AT 1969-70 8 7g Aroraw
S FIAAT FT CF WA & |

(=) 1967-68 =T 1968-69 aat ¥
&R, FTEFT F wrataad & & ae
TAW §IHIT G qF F war afw g7
wifer s 13 51 17,99 1@ %o 4Y |
forerr 40 wfama 219 TgEar & &9
¥wra geeT g fear mar 9n)
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1969-70 & weATaT WY Frdww & fod
FeATT AT ST AAT § FE AL
adl fear qmT &1 3w wAIA & fodr
&t waraan, faww Frat & fog o
2 gFR F1 f2q 7 wAw AFA F
afeafem @1d &

TH FTAFA g aey g3w # fog
i aul & ararfras et a=«1 #1
wear frefafaa §:—

1967-68 2,20,000
1968-69 2,25,000
1969-70 2,25,000

(@) “mmifas =g wfga gfg
w1’ (zag€a drg faq dwa afeesw)
ataE @wrA %, 91 fR foed ad ez
SEJT FI@ 9T AH G F GHE W
TAT 9T, WA AGT H WG9 qg FY
war ur f & A FEww, o9 fE
@ FE I @rar, A W)
7o waw wfga frfwe Tedi erar Qe
faar It @ 21

X, araTg A WA QT g
TeE & o feRr
T qATAT

4273, »it i@ AT AvAT ¢ AT
faat ot a7 3 A Fw A fF
3T S aqT AY VT F ATH 4T
¢ fagid 309 qIFrT 1 698, qrarg
aqr I F IATIT FT F oG 9T
faweg w7 M ®1 gEE FoM 2 ?

faer sarem & Troq Hat (+ fren-
o geR) @ 9= faw sEm 3 s
(vritFasi 81 Srewy), A (war)
agqr =g, 97 faF $7 F o g%
afafc® gerea oF amy 1 Frawer
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wFEm A1 9T @ & 959 o fa=ne
farat ar, w1 3 AW F AT 9 q90
FTOAIT OF ATMAS T UST GIFY A
amg qd® Fr 91 {5 3 IAWIT sqqeqr
F T @A | A E | g e
&= WAL A T} rAar F g 3 qfq
gy sq<h fwar 41

Rate of Intrest charged by Indian and
Forcign Banks

4274. SHRI N, K. SOMANI : Will
the Minister of FINANCE be pleased to
state : whether there is any uniformity in
the rate of intrest charged on loans by the
banks (Indian and foreign) and their
relationship with the Reserve Bank of
India ?

THE MINISTER OF FINANCE
(SHRI Y. B. CHAVAN) : There is no
uniformity in the rates of intrest charged
on loans by the banks (Indian and foreign).
According to the inter-bank agreement on
minimum rate of intrest on advance, the
banks are required to charge a minimum
rate on advances, which would be 2%,
over the bank rate subject to a minimum
rate of 6%, per annum. The Reserve Bank
has fixed a cciling rate of 6%, on credit
for exports and has stipulated minimum
rateson advances against certain select
commodities like foodgrains, oil secds,
vegetable oils and raw cotton and kapas.

Regulation of Credit given by
Financial Institutions

4276, SHRI R. K. BIRLA 1 Will
the Minister of FINANCE be pleased to
state :

(a) whether it isa fact that the
Governor of the Reserve Bank of India,
while addressing the Mecrchants Chamber
of Commerce in Calcutta in  November,
1970, has observed that if credit is 1o play
its rolc as an instrument of development,
it also has to be regulated so as not to
make it a wvchicle for inflation; and
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(by if so, what stops are being taken

to regulate credit given by various
financial institutions 7
THE MINISTER OF FINANCE

(SHRI Y. B. CHAVAN) : (a) Yes,
Sir,

(b) The commercial banks had been
asked even in August, 1970 by the Reserve
Bank to step up their holdings of assets
which make up the statutory liquidity
ratio from 27 to 287%. Simultaneously, the
minimum net liquidity ratio, which deter-
mines the cost of borrowing from the
Reserve Bank, was also raised from
32to 337%. At a mecting convened by
the Governor, Reserve Bank on November
10, 1970, with the commercial banks, to
revlew the credit situation it was agreed
that in view of the recent increase in
prices the banks should follow a policy of
credit restraint. The Governor pointed
out that the objective of Reserve Bank's
credit policy would be to finance all
essential needs without adding to the
inflationary pressures. Banks have been
advised that they should rely mainly on
their own resources to meet the additional
credit demands and that the Rcserve
Bank would provide finance to them only
in the ultlmate resort and for short periods,
Further, the Reserve Bank would provide
discretionary accommodation to banks at
Bank rate, after assessing thelr requirments
carefully and taking into account the stcps
taken by them to mobilise deposits.

{The Rescrve Bank also operates selective
credit controls for regulating advances
against foodgrains, oilseeds and vegetable
oils, and raw cotton and kapas by imposing
suitable marging, ceiling limits and
minimum rates of interest which are higher
than these usually charged by banks for
such advances. These measures are
intended to discourage the use of bank
finance for speculative building up of
stocks of commeodities in short supply.

As regards the long term public
financial institutions, they have been
insisting on an adequate ecquity base for
all  industrial concerns seeking their
assistance, so that promoters, particularly
of large projects, do not secure a dis-
proportionate share of profits by adopting
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a low cquity base and depending too
heavily on large institutional finance.

Expenditure on Branch Expansion
after Bank Nationalisation

4277. SHRI R. K. BIRLA :
SHRI DEVINDER SINGH
GARCHA :

Will the Minister of FINANCE be
pleased o state @

(a) whether it is a fact that during
the current yeer the expenditure on branch
expansion of nationalised banksis on the
increase; and

(b) whether the branches which have
been opened after the nationalisation of
banks have been more under the pressure
of demand for mnew credit instead of
attracting deposits 7

THE MINISTER OF FINANCE
(SHRI Y. B. CHAVN) : (a) Yes, Sir.
In the first 9 months of tne year 1970,
the ratc of branch expansion of the
nationalised banks has heen faster than
during the corresponding period of last
year resulting in an increase in expenditure
on branch expansion.

(b) Preliminary data regarding deposits
and advances available with the Reserve
Bank indicate that the deposit growth has
been more than the credit extended in the

new branches,

Tax Institute of India

4278. SHRI R. K. BIRLA : Will the
Minister of FINANCB be pleased to
state :

(a) whether Government are contem-
plating to set up a Tax Institute of India,
as an autonomous body, to provide a
forum for constant exchange of ideas
between Government and  business and

tax experts;

(b) if so, when the Institute is likely
to be set up; and
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(c) what will be the functions of this
Institute ?

THE MINISTER OF FINANCE
(SHRI1 Y. B. CHAVAN) : (a)to (c). Shri
N.K.P. Salve, M.P. has made a proposal
for seiting up an Indian Institute of
Taxation with the object of making inde-
pendent studies on public finance, fiscal
policies and tax administration in India;
conducting basic research in the role of
taxation in the economic devclopment of
the country and i the matter of the
Centre-State relationship in the field of
finance; and educating public opinion by
disscminating the knowledge and informa-
tion gaincd by it. The proposal is under
consideration of the Government.

Conference of Secretaries of Transport
Departments of States held in Agartala

4279. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of
SHIPPING AND TRANSPORT be

pleased to state :

(a) whether it is fact that a Conference
of the Secretaries of Transport Departments
of different States of the Eastern region
was held in Agartala on the September 7,

1970;

(b) if so, the precisc matters discussed
and decisions taken therein; and

(c) the steps since taken to implement
them ? =
THEIDEPUTY MINISTER IN THE

MINISTRY OF SHIPPING AND

TRANSPORT (SHRI 1QBAL SINGH_) [
(a) No. It is understood that the mecting

was postponed.

(b)and (¢). Do not arise.

Dispute Regarding Different Demands
of College and-School Teachers lo
West Beogal

4280.7 SHRI SAMAR GUHA : Will
the Minister of EDUCATION AND

YOUTH SERVICES be pleased to state ;
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(a) whether it is a fact that certain
dispute arose in rcgard to the dilferent
demands of the College as well as the
school teachers with the Government of
West Bengal;

(b) if so, whether any settlement in
regard to these disputes has been reached;
and

(c) if so, the details thereof and the
basls of settlement of the disputes ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) to (¢}, Information regarding
the latest position in the matter has becn
called for from the State Government and
will be laid on the Table of the Sabha,

Road link between Calcutta and
Digha in Contai Sub-Division
of West Bengal

4281. SHRI SAMAR GUHA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it is a fact that a new road
link between Calcutta and the sea resort
of Digha in Contai Sub-Divison is under
construction;

(b) whether completion of this road
depends on construction of bridges over
the rivers, one near Tamluk and the other
at Kalinagore;

{c) whether construction of these two
bridges has been started but is being
delayed inordinately;

(d) if so, when constrction of these
two bridges will be completed; and

(e¢) whether on opening this new road,
time for journey between <Calcutta and
Digha will be halved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI 1QBAL SINGH):
(a) to (e). The requisite information is
being collected from the State Government
and will be laid on the Table of the Sabha
in due course.
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Adoption of ohsolete metheds by
Survey of India

4282. SHR1 VIRENDRA KUMAR
SHAH: Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether it is a fact that the Survey
of India continues 1o adopt the
obsolete “pen and ink™ method when  the
advanced countries have already switched
over to "“digital cartography™;

(by whether the use of antiquated
methods had led to a tremendous delay in
processing the cily and town guide maps
rendering them useless to the tourists  for
whose guidence they arc printed;

(¢) whether the Department is also
unable to help irrigation projecls, steel
plants, railways etc. by supplying maps
which shows the correct alignments;

(dy whether the Survey of India has
requested the Government for a forelgn
exchange allotment of Rs. 2 crores for
equiping itself adequately to be able to
serve the defence and development needs
of the country but the same has not been
sanctioned; and

(e) if so, the reasons for not granting
the above request ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) (a) Though the Survey
of India continues to use drawing
paper and pen for fair drawing of sheets,
a startThas already been made with scribing
methods. The entire Department will be
gradually switched over to the new methods.
Digital cartography has been adopted only
by a few countries in the world; and the
economics of this method is still under
assessment even in the developed
countries.

(b) Town and City Guide maps were
till recently treated as *‘classified”. Steps
are now being taken to publish these maps
cvery two years for important cities.
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(¢) The Survey of India has been
rendering all possible assistance to various
development projects after meeting the
priority requirements of Defence  and
other surveys.

(d) and (c). The Survey of India has
indicated that its foreign cxchange require-
ments are ubout iwo crore rupees for the
Fourth Five Year Plan period. Foreign
Exchange is allocated every half-year and
the requirements of the Department will be
met subject to availability of foreign
exchange.

Mapping of Nepal by Survey of
India

4283, SHRI VIRENDRA KUMAR
SHAH: Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether itis a fact that the
Survey of India had undertaken the respon-
sibility of mapping of Nepal  as carly as
1964;

(b) whether the task still remains
incomplete, the latest hindrance being the
non-avallability of suitable importsd cquip-
ment for taking the prints in the absence
of requisite foreign exchange allocation;

(c) whether the Government of Nepal
has since sent several reminders for the
completion of the work; and

(dy |If so, the reasons for dclay in the
completion of the work 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) (a) : Yes, Sir. The Survey
of Nepal was taken up in 1954 as a part
of the Colombo Plan Aid.

(b) The actual survey of Nepal has
been completed and a major part of the
sheets have also becn printed off and
supplied to the Government of Nepal
The rest of the sheets are under wvarious
stages of printing and will be completed at
an carly date. No particular difficulty
has coine in the way of this work,
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(c) and (d). The Government of Nepal
has requested our Mission in Kathmandu
to  complete this work according 1o
schedule. Every effort is being made in
that direction,

Scizure of Gold biscuits from the
St h of P gers

4284, SHRI BABURAO PATEL :
Will the Minister of FINANCE be pleased
to state :

(a) the names and natfonality of the
three Hyderabad bound passengers of
Indian Airlines who were arrested at Santa
Cruz airport on the 20th September, 1970
by the Customs for carrying over 6000
grams of gold inside their stomachs ;

(b) the exact manner In which this
gold was traced and recovered by the
Customs officials ; and

(c) the steps taken
smugglers ?

against these

THE MINISTER OF STATEIN THE
MINISTRY OF FINANCE (SHRI

-VIDYA CHARAN SHUKLA) : (a)

The name of three passengers of Indian
Alrlines who were arrested at Santa Cruz
Alrport on the 20th September, 1970 by
the Custoins  Officers of the Bombay
Customs House for carrying 4665 grams of
gold are as under;—

(1) Mohanlal Ratanlal Purohit
(ily Beharilal alfas Bherumal Bhutaji
(iiiy Babulal Dhukaji Sethia

All the persons arrested are Indian

* nationals.

(b) On the basis of information
received that these persons would be
carrying gold in their rectum they were
apprehended at the airport and they later
cjected the gold in the presence of Customs
Officers and Panchas.

(c) These three persons were arrested
and later enlarged on bail of Rs. 5000/«
each. Further investigations are in
progress,
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Securing Job for a Harijan
Research Scholar

4285. SHRI YASHPAL SINGH : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it isa faet that about 100
students of Delhi University demonstrated
outside the University Council on the
12th November, 1970 to press for employ-
ment of a Harijan research scholar who
has been unable to secure a teaching job
in the University;

(b) if so, whether it is also a fact
that the said scholar has all the requisitc

qualifications required under the University
Rules;

] (¢) ifso, the reasons for not giving
him a job in the University; and

(d) whether any'Committec has been
set up to inquire into the matter and if so,
when its roport would be submitted ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO) : (a) No, Sir. But there were
some outsiders, who were shouting slogans
on that day. A Scheduled Caste candidate
also staged a hunger-strike at the Univer-
sity buildings on the same day.

(b) and (c). The selectionfor a teaching
job in the University is made on the basis
of comparative merit and on the recomme-
ndation of a statutory Selection Committee,
The scholar, who was on hungerstrike,
was called for Interview and considered
along with others, since he posscssed the
minimum qualifications for the post of
Lecturer. However, he was not recommen-
ded ‘for the [post by the Selection
Committee.

dl. No, Sir.

Repayment of Debis

4286. SHRI SHANKARRAO MANB
Will the Minister of FINANCE be
pleased to state :
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(a) whether it is a fact that the Aid
Programme from the World Bank has
created a variety of debt service problems
for Indiaand a stage has been reached
when nearly 30 per cent of export earnings
have to be spent in repayment of debts
mostly in respect of tied asscssment; and

(by if so, whether Government propose
to take steps to reduce this burden and
make efforts to become sell dependent in
development finances ?

THE MINISTER OF FINANCE (SHRI
Y.B. CHAVAN) : (a) During the last two
years, the fresh commitments of aid from
the World Bank Group have been mainly
from the Bank's affiliate, the Intermational
Development Association, which lends on
soft terms of 50 year repaymeat without
any interest but only a service charge of
: per cent. The present high level of
debt servicing is on account of hard loans
obtained during the earlier years uvp to
about 1964 mostly from sources other than
the World Bank.

(b) Government have already been
adopting several easures like export
promotion and import substitution and are
encouraging increased domestic production
with a view to keeping to the minimum
the nced for foreign aid.

Melting of Small Coins in Delhi

4287. SHRI BENI SHANKER
SHARMA : Will the Minister of
FINANCE be pleased to state :

(a) whether it is a fact that small
coins, particularly aluminium ones, are fast
disappearing from Delhi;

(by whether it is a fact that coins
were being melted and converled into
utensils and other utility goods;

(c) if so, the reaction of Government
thereto; and

(d) the steps proposcd to be taken in
the maiter 1
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) to (d). There
has been a decline in recent months in the
receipts of aluminium megnesium alloy
coins at the counters of the New Delhi
Office of the Reserve Bank of India. This
cannot however be regarded as evidence
of disappearance of these coins due to being
diverted to the purpose mentioned. because
their face value is more than the market
value of their metal content. The slowing
down in the return of the coins is probably
due to the fact that they are now in
greater use with the public owing to the
diminishing availability of small coins of
cupro-nickel.

Leakage of Foreign Exchange

4288. SHRI BENI SHANKAR
SHARMA : Will the Minister of
FINANCE be pleased to state :

(a) the steps taken or proposed to be
taken to check the problem of leakage of
foreign exchange;

(by the sources through which there is
a leakage of foreign exchange; and

{c) the steps envisaged to plug the
loopholes ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (a)to
(c). Broadly speaking, leakage of foreign
exchange may be caused through over-
invoicing of imports and under-invoicing
of exports. Lcakage may also be caused
if foreign exchange earning for scrvice

rendered are not accounted for in the
prescribed manner, These problems are
constantly under review and Government
take suitable measures (lcgislative, admini-
strative and others) where warranted.

Recovery of Income Tax

4289. SHRI  BENI SHANKER
SHARMA : Will the  Minister of
FINANCE be pleased to state :

(a) whether any circular has been issued by
the Central Board of Direct Taxes in terms
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of decigion taken by the Informal Consul-
tative Committee of the Ministry, asking
the Income Tax Officers to stay the reali-
sation of the outstanding demand under
sectinn 220 (6) of the Income Tax act 1961,
where the assessment has been made on
more than double the amount returned
till the disposal of the first appeal;

(b} if so, the contents thereof ;

(¢) the number of cases under the
jurisdiction of the Calcutta Commissioner,
wherein stay was allowed in terms of the
abovecircular and the oumber of cases
where no such stay wes allowed and the
reasons therefor; and

(d) whether the above decision of the
Consultative Committee had been imple-
mented in all cases and If not, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (a) and
(b). Suitable instructions to the effect
that where the income  determined on
asgessment fwas substantially higher than
the returned income, say, twice the lattar
amount or more, the collection of the tax
in dispte should be held in abeyance till the
decision of the appeal, providedfthere were
no lapses on the part of the assessces, have
been issued by the Central Board of Direct
Tazxes to all Commissioners of Income-tax
in view of the recommendation made by
the Informal Consultative Committee of
the Ministry.

(c) and (d). The requisite inform ation
can be gathered only after consulting all
the assecssment records of all the charges
of the Commissioners of income-tax in
Calcutta and this will involve considerable
time and labour. The Income Tax Officers
are expectel to carry out the instructions
of the Board in all cascs.

gecwzw 4 ymeie faq &
fafaw d&1 & wrew

4290. sit FgaT qrer ;. #7471
"4l gg qad & FOTH fs
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(%) IO 93 F WIR ¥ forr
fafwsr 431 &Y feadt  wraw § qar
¥ Fgt- w2 fga B ok

(@) 7arad 1970-71 ¥ Traaaly §
Tl 1 ez qrae @A i fa=re 2 ok
afg g, a1 3 #gt-wet warfoa Y sy |
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fadd@ (st amEata weg)
(®): 51 =gaT 1970 &1 qFALEY
fax ®, afofsas 451 F 11 st
T | #q &1 7gr o7 faasraata 5@
TFT

2z 3% are gfoea
dued &% 1% gfoeqy
% aT% F=IA

A1 4%

gfga &5 s gfear
FARAR 4%

aarey w22 45 fafad

T F3HT &1 e
LB
farg, warwis, F9g AR A=

HqIATH

(@) frod as A, awdr, maw,
Eadt ) ARk amE wmAi ax
=12 #iT siaten @ & fqe d5 are
FEker &1, A ew fadw G’ 45 &
sgdeg aTd S fey & Wi &, 3T dF
3171 4% gfaardl ¥ awwada ¥ w1
9AT FAA ¥ AT F FIAT U F
fad o ¥ a1z, A wlag @=R &
gy § NI FAR F AFA

art fgd arf of aegal
wi famt

4291, =ff AT aEw ;. F4r faw
#41 ag aary A7 a1 H 5

(F) 7§ 1960-70 Y wafa ¥ drar
wEF fram g aRdt af S ey
art g& aegat F1 AT T FATE;

(@) fafaza swrz 7t sfag aagei
Fr fast 7 g7 fear sg g€ & ?

faet  d@mam H e
(»ft fren aw gaw) (F) @ g
srfaarfzal giar ag 1969-70 ¥ g
T FEgdt 1 qeq Ny fad wqarc @

(w7 #7rs waa) &)
M1 TG 2T 7T ) 4.90
/g FEQ (AT AT IWI) 18,76

(@) g9 Trasy § 997 oA F1
Fr g ¥ A gaT-9Id 9T W @
AT |

I Wy & faager qxr arft
% fadr grew
4292, =t wwET quEE : FqT
A aw wdtfas Swwaw HA g
A Y FaT H
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(%) #ar 7z w= 2 fF goT A H
faagz or, s fergsl o1 wgrg @9
w1 2 qar wgi a9 g 9 g,
ofrdi Fsg@ & fax 15 7gr @R
I glewt Al @ AN

(®) sar geF1 &1 gifagi &y
gfagr 24 & fa F1€ F3F19r sprar R
aFTd @7 b aang faagz § oaw
W I9geh B qey F1 fq=e d ?

qgzd aqr FAfAw  IyTAw Hal
(wro wvi fag) (%) faxge & waea
fawmr 1w sepmifem &1 gew adf 2

(®) ua &t w71 &1 gfez & =@
g, g1 & fad fagz & oF drw
7 frafor Fear o Adf & 1 afs g
gr52e qiel agt flad IAEr IR @

ag grew fagre wor fafe & =or &
far grdar-qa % aFdr g

Pay Scale of Assistant Head Master
in Manipur

4293, SHRI M. MEGHACHANDRA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the Assistant Head-
Masters of High Schools in Manipur were
supposed to draw the same pay scale as
that of their counterpart in Assam as
Manipur has been following the Assam
pay and allowanees for its cmployecs;

(b) if so, the reason for diseriminatory
pay scales between Assistant Head-masters
of Manipur and Assam;

(c) whether the  Assistant Head-
masters of High schools in Manipur are
only paid the Assistant Tecachers scale of
Rs. 200—500 whlle in Assam their counter
parts are setting Rs, 250—700; and

(d) if so, whether the Government of
Manipur and the Central Government
are considering to make the pay scale of
Manipur as on par with that of Assam 7
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THE MINISTER OF STATE IN-
THE MINISTRY OF EDUCATION
AND YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) to (d). The scale of
pay of the employees of Manipur
Government Wwere revised on Assam
pattern with cffect from 1-4- 964 on the
basis of the equations, which were pre-
valent even before this revision. The scale
of pay of the post of Assistant Head-
Master/Mistress of High Schools was
revised to Rs. 200—500 with effect from
1-4-1964 on Assam pattern keeping in
view the existing equation of the post. The
Government of Manipur have, however,
informed us that this matter is being
considered again. '

Post-Graduate Scholarship to Heme
Science Students io Manipur

4294, SHRI M. MEGHACHANDRA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be plemed to state :

(a) whether the Government of
Manipur have considered the matter of
granting Post-graduate scholarship to
students of Manipur reading Home
Science ;

(b) if so, how many students are
applying for the scholarship ; and

(c) il the Government has finalised the
grant and the number of students getting
the said scholarship ?

THE MINISTER OF STATE IN THR
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) to (¢). The requisite
information is being collected and will be
laid on the Table of the Sabha as soon as
possible.

Bus service affected on National
Highway No. 39 in Assam

4295, SHRI M. MEGHACHANDRA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether regular service has been
affected at the 41/42 milestone from
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Dimapur on National Highway No, 39
due to heavy landslide ;

(b) ifso, for how many wecks the
road was not open to usual bus traffic
across the point ; and

(¢) the reasons for taking a long time
in repairing the road and when is the
road expected to be cleared of the road
block ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH) :
(@) to (c). The information is being
collected and will be laid on the Table of
the Sabha, when received.

Development Programme of Digha
District Midnapur West Bengal

4296, SHRI S. C. SAMANTA Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether under the development
programme of Digha, the sea-side health
resort and tourist centre in the district of
Midnapur in West Bengal, Government
are considering any proposal for connecting
the Chandaneswar Siva T-mple at Hooghly
in the Balasore District of Orissa with
Digha by the construction of a two mile
Jong motorable road the West Bengal
border to the Siva Temple;

(b) whether the Government of Orissa
has been taking any interest in the matter;

(c) if so, what is the prospect of the
long-felt need about such aroad being
constructed in near future; and

(d) whether the government of Orissa
has been taking any interest in connecting
Jaleswar Railway Station with Digha by
constructing a bridge over Orissa Coast
canal at Batagram and improving Batagram
Chandaneswar Siva Temple 8 mile
P.W. road and Chandaneswar Siva Temple
to West Bengal border 2 mile village
Road 7

DECEMBER 11 1970

Written Answers 140

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHR1 IQBAL SINGH) :
(a) to (d). The requisite information is
being collected from the State Govern-
ment and will be laid on the Table of the
Sabha in due course,

Change in National Education Policy

4298, SHRI SARDAR AMJAD ALT:
Will the Minister of EDUCATION AND
YOUTH SERVISES be pleased to state :

(a) whether Government propose to
appoint anexpert committee to consider
changes required in the National Education
policy; and

(b) if so, when the said Committee is
likely to be appointed 7

THE MINISTER OF EDUCATION
AND YOUTHSERVICES (DR, V.K.R.V,
RAO) : (a) and (b). The Government
Resolution on National Policy on
Education was issued in 1968
and was accepted as the basis of
the Fourth Five-Year Plan which began
in 1969. Paragraph 7 of the Resolution
states that *ithe Government of India
will also review, every five ycars, the
progress made and recommend guidelines
for future development™.  Accordingly, the
Government propuse lo review the imple-
mentation of this policy comprehensively
in 1972-73, when, incidentally, the prepa-
rations for the Fifth Five-Year Plan
would be underway.
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Appoiotment of Deputationists of
Department of Company Affairs
in the Institute of Company

Secretaries of India

4301. SHRI BUTA SINGH : Willthe
Minister of COMPANY AFFAIRS e
plcased to state

(a) whether some  deputationists
of the Department of Company Affairs
have been offcrerd postsin  the Institute
of Company Secretarics of India;

(b) if so, whether Government have
given prior approval to thesc appointments
and the reasons therefor, and

(c) the details of qualifications prescrib-
ed for the posts offered together with
those of the deputationists ?

DECEMBER 11, 1970

Written Answers 144

THE MINISTER OF COMPANY
AFFAIRS (SHRI  RAGHUNATHA
REDDY) : (a) and (b). It is understood
that the Institute has offered to absorb on
a permancnt basis in  certain  posts in its
office, four deputationists from the Depart-
ment. As they have not indicated their
response to the offer so far, no appoint-
ment has been made by the Institute, If they
are inclined to accept the offer they will
have to tender their resignation from
Government service and the question  of
acceptance of their resignation  will  be
considered at that stage.

(c) Tt is understood that no  specific
qualifications for the following posts
offercd to the deputationists have been
prescribed by the institute.  The qualifi-
cations of the deputationists concerned are
shown against each :

8. No, Name of the Officral Present Qualifications Past offered and
- ' Post held grade of pay
. I Shri N. S. Santhanam UDC S.8.L. C Suptd.
Rs. 350-900
2. Shri R. P. Sethi LDC B. A, Assistant
Rs. 210-530
3. Shri M. M. Wahi LDC Matric UDC/Cashier
i Rs.'130-280 plus
spl. pay of
Rs. 20/- for
handling cash.
4, Shri P. N. Bhalla LDC Matric uDcC
Rs. 130-280

Investigations against M/s Narula
Finance Pvt. Ltd.

4302. SHRT BUTA SINGH : Will the
Minister of FINANCE be pleased to refer
to the reply given to  Unstarrred Quastion
No. 3152 on the 16 th March, 1970 regard-
ing M/s. Narula Finance Pvt. Ltd. and
state :

~ (a) whether the outstanding amounnt
of Rs. 56%/- against one of the Directors of
the Company has since been realised;

(b) whether the Directors of the
Company havé also filed their Wealth Tax
returns for the year 1966-67 and onwords;

(c) whether investigations against M/s
Narula Finance Pvt. Ltd., New Delhi have
been completed;

(d)y if not, the reasons for the delay
and the time likely to be taken for their
completion; and

{¢) whether Government have placed
any recovery demand on the Company,
and if so, the amount thereof and steps
taken to realize the same ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) Out of 4 Dircctors of the company,
Wealth Tax returns for the assessment
year 1966.67 and omvords have been filed
in the cases of 2 directors namcly Smt.
Kamla Narula and late Shri V. P, Narula,
Weallh Tax returns in the cases of other
2 directors namely Shri K. S. Chawla and
Shri M. P. Chawla have not yet been
filed.

(¢) Investigations are still in progress.

(d). The delay in investigation has
been due to the fact that the permission of
the High Couit had v be obtained for the
examination of the books of accounts
which had been in the custody of Official
Liquidator. On receipt  of permission
from the High Court the cases were fixed
in the month of March, 1970. The OfRcial
Liguidator is not able to comply with all
the notices and submit thc necessary
evidence. He has to make a reference to the
ex-directors of the company to furnish
necessary details and eviience regarding
completion of these pending assessments.
In view of these circumstances the comple-
tion of the assessments is taking some
time.

(e) Recovery in this case has to be made
through the Official Liquidator. A claim
for Rs. 2,31,291/- has been filed with the
Official Liquidator under section 171(2) of
the lncome Tax Act, 1961.

Smugglers apprehended near Gujarat

4303. SHRI S. K. TAPURIAH :
SHRI MEETHA LAL MEENA :

Will the Minister of FINANCE be
placsed to state :

(a) whether a ship belonging to some
Arab Mationals on the high seas
pear South Gujarat recently  carried
a“huge quantity of contraband cargo;

(b) whether there was a tussle between
the lodian Customs olficials and the Arab
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Smugglers resulting in an exchange of
firing between the two sides; and

(¢t  whethter the smugglers were finally
apprehended and it so, the action taken by
Government against the smugglers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (a) The
customs officers intercepted at sea opposite
Deman an Arab wvessel [rom Dubai
Namdal Razaki on the night of 1st/2nd
November, 1970 and seized contraband
goods valued Rs. 12 lakhs (aparoximately).

{byand ic). There was no exchange of
fire. The vessel was chased by the Customs
tlaunch for two hours and 28 rounds
were fired in the air and at the escaping
vessel by the Customs officers before the
vessel was brought under control. There
was no Arab national on board the vessel.
Nine crew members of Indian Nationality
were arrested.  Further investigations are
in progress.

General [ncrease In Freight

4304. SHRI N, K, SOMANI :
SHRI ONKAR LAL BERWA :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Todo-Soviet  Shipping
Service has reccotly suggested genaral
increase in freight by 15 per cent;

(b) whether the all India Shippers'
Council recently urged upon Government
of India not to allow the proposed increase ;

and

(c) if so, the reaction of Government
of India in this regard ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT ( SHRI RAGHU
RAMAIAH) : (a) and (b). Yes, Sir.

(c) The subject is still under examina=
tion of Government.
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Demonstrations by Baok Employees

4305. SHR1 R.R. SINGH DEO :
Will the Minister of FINANCE be pleascd
to state :

(a) whether the bank employees
recently indulged in demonstrations during
working hours ;

(b) whether such demontrations caused
serious inconvenieace to common man;

(c) the detalls of losses, suffered by
the Nationalised Banks as a result of these
demonstrations; and

(d) the action, if any, taken agalst the
bank employees indulging in  such
demonstrations ?

THE MINISTER OF FINANCE
(SHRI Y. B. CHAVAN) : (a) Yos, Sir.

(b) The demonstrations affected the
normal functioning of the banks, causing
inconvenlence to the customers of the
banks.

(¢) Tt is difficult to quantify the loss
suffered by the nationalised banks as a
result of these demonstrations.

(d) Information is being collected.

Agitation by Sales Tax Officers
In West Bengal

4306. SHRI K. HALDER : Will the
Minister of FINANCE be pleased to state:

(a) whether sale tax revenue was
adveraely affected in  June, 1969 when
Commercial Tax Officers of West Bongal
launched an agitation for implementation
of Pay Commission's recommendations;

i(b) whether the sald agitation was
withdrawn as a result of Government’s
assurance to Implement the recommenda-
tions; and

(c) if so, what stens Government have
taken to fulfil the assurance 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) to (cl- The
agitation of Commerclal Tax Officers of
West Bengal in 1969 was not in connection
with the reccommendations of the Pay
Commission, the first instalment of which
was submitted only on 31st Decembur,
1969. The agitation was withdrawn when
the state Government assured that the
gradation amoogst Commercial Tax
Officers would be abolished if the Pay Com-
misslon so recommended, The Commis-
slon's recommendations in this regard are
under consideration of the Government.

Sales tax receipts in West Bengal were
less in June, 1969 compared to those in
June, 1968, However, the revenue for the
entire Financial Year 1969-70 was better
than In Financial Year 1968-69.

Abolition of Gradation among Commercial
Tax Officers

4307. SHRI K. HALDER : Wil the
Minister of FINANCE be pleased to state:

(a) whether the Government of West
Bengal Is committed in advance to accept
the Pay Commission’s recommendations m
respect of abolition of gradation among
Commercial Tax Officers of West Bengal;
and

(b) if so, the rcasons why the commit-
ment has not been honoured as yet 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b). The
information is being collected from the
West Bengal Government and will he laid
on the Table of the House as soon as
possible.

Public Library in Rajoorl Gardea,
New Delhi

4308, SHRI BAL RAJ MADHOK :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :
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(a) whetheritis a fact that provision
has been made for a public library in
Rajouri Garden for West Delhi in the
fourth Plan; and

(b) if so, how long it will take to
eonsruct the building and commission the
library for the benefit of the public ?

THBE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) Yes, Sir; as a branch of
Dclhl Public Library.

(b) A part of the building is expected
Lo be constucted by the end of the Fourth
Five Year Plan and lending service is likely
to be started by that time.

Electrification of the portion of the
Ring Road between Najafgarh
Road and Delhi Cantt.

4309. SHRI BAL RAJ MADHOK : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state

(a) whether it ixa fact that Govern-
ment have decided to clectrify the portion
of the Ring Road between Najafgarh
Road and Delhi Cantt; and

(b) if so, when will the work on this
project start and how long It will take to
complete it ?

THE DEPUTY MINISTER IN THE
MINISNRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH) :
(a) Yes, Sir.

(by The work is likely tobe started
soon and is expected to be completed in 9
month's time.

Implementation of Kothari Commission
Recommendations by Universities

4310, SHRI N. R. DEOGHARE:
Will the Minister gf EDUCATION AND
YOUTH SERVICES be pleased to state:

(a) the names of Universities ip the
country (State-wise) which have not yet
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implemented Kothari Commission's recom-
mendations;

(b) the reasons for not implementing
the recommendations; and

(c) the action being taken in this
regard ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR V. K.
R. V. RAO) : (a) to (¢). The Education
Commission (1964-66) under the Chairman-
ship of Dr. Kothari has made a large
number of recommendations. The report
of the Commission has been circulated to
the State Governments and Universitics
for considerat'on and implemeniation. The
Universities are implementing, as far as
possible, the recommendations of the
Commission within the available funds.
Exact information in this regard is,
however, not available.

Names aud Locatlon of Hotels of
International Standards In India

4311. SHRI N. R. DEOGHARE i
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(1) the names and places of hotels of
International standards in India at present;

(b} the total number of  beds In each
hotel;

(c) thetotal requirement of beds lo
the country;

(d) the steps taken to bridge the gap;
and

(¢) the number of hotels in the country
and places where they are at present 7

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. KARAN
SINGH) : (a)to (¢), The Department of
Tourism approves hotels from the point of
view of thelr suitability for foreign
tourists. There are 179 approved hotels
and a list of these with their location and
capacity which in assessed room-wise is
laid on the Table of the House. |[Placed
in Library. Sce No.L. T. 4560/70)
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{c) A total capacity of approximately
19,000 rooms is required in  the country
by '773,

) Government have already announc-
ed substantial incentives to attract invest-
ment in the hotel industry., These include
tax and fiscal reliefs; priority consideration
for the needs of the hotel indrustry; sale of
Government owned land in the Dellii area
on concessional terms for hotel construc-
tion and financial assistance under the
Hotel Devclopment Loan  Sclieme. In
the public sectory the India Tourism Deve-
lopment Corporation Lid. has plans to
set up a number of hotcls at places of
tourist importance, and Air-India plans
to set up two hotels at Bombay.

Central Schools in Delbi

4312, SHRI MOHAN SWARUP :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

[(a) the number of Central Schools
{Kandriya Vidyalayas) opened in Delhi
and New Delhi so far;

(b) the number of such Schools which
do not have any roofed accommodation
and are located in tents;

(c) whether itisa fact that most of
these Schools are ill-equipped having no
library, laboratory and sports facilities; and

(d) the steps proposed Lo be taken by
Government  to equip these  Schools
properly and to provide them with built
accommodation so that they could come
up to the level of good schools ?

THE MITISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) Five.

(b) Two new Kendriya Vidyalayas
located at Tagore Garden and at Gole
Market are housed in tents. Kendriya
Vidyalayas at Ramakrishnapuram is partly
located in building and partly in tents
The Primary Department of the Kendriya
Vidyalaya at Andrews Ganj is also housed
in tents.
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(c) No, Sir. Only two Vidyalayas at
Tagore Garden and Gole Market do not
have complete laboratory, Library and
sport facilitics for want of roofed

accommodation,

(d) The casc for allotment of land on
permanent basis for Kendriya Vidyalayas
at Tagore Garden and Gole Market is
being pursued with the respective authori-
ties. These Schools will be cquipped
properly and the buildings provided, as
soon as sufficient land is alloted to the
Sangathan on a permanent basis.
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Female Education in Tripura

4314, SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of
EDUCATION AND YOUTH SER-
VICES be pleased to state :

(a) the details of schemes for the
development of female ecducation in
Tripura for the year 1970-71 and the
financial provisions made therefor ;

(b) the percentage of literacy amongst
women in Tripura, at the end of 1967,
1968 and 1969 and how it compared
with the corresponding all-India figures;
and ’

(c) the financial provision sought to
be made for female education in Tripura
for 1971-72 7

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) to (¢). The requisite
information is being collected and will
be laid on the Table of the Sabha as soon

as possible.
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Audit Education Centres in
West Bengal

4315, SHRT SARDAR AMJAD ALl :
Will the Minister of EDUCATION AND
YOUTH SERVYICES be pleased to state :

(a) the number of Adult Education
Centres operating in the state of West
Bengal upto the 31st March, 1970 and
number of persons benefited from such
cenires;

(b) the number of new centres to be
opened in the current year;

(c) whether Government have taken
any decision to start sueh centres gram-
wise in the state and employ educated
uncmployed youths; and

(d) if so, the steps taken in this
regard so far 7

THE DEPUTY MINISTER OF
EDUCATION AND YOUTH SERVICES
(SHRI A. K. KISKU) : (a) to (d). The
information is being collected from the
West Bengal Government and will be
placed on the Table of the House as soon
as it is received.

Payment of Leave Salary in lieu of
sarrendered Leave to
Government Employees

4316. SHRI VIDYA DHAR BAJPAI :
Wiil the Minister of FINANCE be pleased
to state :

(a) Whether a proposal that Central
Government employees may be allowed
to surrender part of the leave at their
eredit In licu of leave salary was uoder
consideration some time back; and

(b) if so, the time likely to be taken
to come to a decision in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
VIDYA CHAYAN SHUKLA) : (a) Yes,
Sir. Altention i1s invited to thc answer
given on 2-3-1970 to unsiarred question
No. 1149 by Shri G. Y. Krishnan and
Shri Raj Deo Singh,
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(b) Itisnot possible to indicate the
time by which a decision may be taken
since the matter is now pending hefore the
National Councll of the Joint Consultative
Machinery and is also engaging the
attention of the third Pay Commission who
have in  their Questionnirc invited
comments on this item among others.

Opening of Branches of Natlonalised
Baoks in Mysore and Orissa

4317. SHRI RAMACHANDRA VEER-
APPA : Will the Minister of FINANCE
be pleased to state :

(a) the number of branches of the
Mationalised Banks proposed to be opened
during the current financial year in Mysore
and Orissa;

(b) the number of Branches which have
already been opened; and

(c) the location of cach branch ?

THE MINISTER OF FINANCE (SHRI
Y. B, CHAVAN) : (a) and (b). Between
April and October 1970, 58 Offices in Mysore
and 12 in Orissa have been opened by the
nationalised banks. On the basis of licences
issued so far by Reserve Bank, 73 ncw
offices are expected to be opencd by them
in the State of Mysore and 18 in Orissa in
the next few montha. It is not possible to
indicate now how many of them would be
opened before the close of the current
financial year.

(c) A statement is laid on the Table of
the House. [Placed in Library. Sec No.
LT—4561/70)

New Credit Policy for Nationalised
Banks

4318. SHRI BSWARA REDDY : Will
the Minister of FINANCE be pleased to
state

(a) whether it is a fact that the
Government of west Bengnl has given a
scheme for evolving a new credit policy to
the natlonalised banks; and
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(b) if so, the details thereof ?

THE MINISTER OF FINANCE (SHR1
Y. B. CHIVAN): (a) and (b). The informa-
tion is being collected and will be laid on
the Talle of the House.

Applications received by State Bank
of India under Reserve Bank
Credit Guarantee Scheme

4319. SHRI ESWARA REDDY : Will
the Minister of FINANCE be pleascd to
state :

(a) the number of applications received’
in May 1970 by the State Dank of India,
Parliament Street, New Delhi under Reserve
Bank Credit Guaranter Scheme;

(b) the number of applications proces-
sed and sanctioned;

(c) Tthe number of applications pending
and rejected;

(d) how long does it take to process
the applications and take decisions; and

(e) whether it is a fact that the previous
experience is not laid down as one of ttre
conditions for sanctioning loans.

THE MINISTER OF FINANCE
(SHRI Y. B, CHAVYAN) : (a) State Bank
of Indin, Parliament Street, New Delhi is
a local head office. Loan applications are
received by the branches. State Bank of
India like most olther commercial banks has
entcred into an agreement with Reserve
Bank of India under which all its advances
to small scale industries are covered under
the Credit Guarantee Scheme. In May
1970, 176 applications were received by
the branches of the Bank under the local
head office, Delhi.

(b)Y Number of applications processed

and sanctioned were 176 and 17] respec.
tively.

(¢} Number of applications pending
and rejected were 4 and | respectively,

(d) The time required for processing
and sanctioning an application depends on
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the nature of the project or industry;
while in ordinary cases it may tuke only
two to three weeks, where the project is of
a specialised nature it may take betwcen
two to three months.

(e) The Bank satisfics itsclf that the
entrepreneur is in a position to implement
the project.

Refasal to sign as crew members of
Ships by National Union of
Seafarers of India

-4320- SHRI RAM AVTAR SHRMA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) theloss suffercd by the country
due to the refusal of National Union of
Seafarers of India to sign on as crew
members of ships ready to sail and not
signing off the rolls and getting off ships
that have come to port;

(b) thereasons for this action of the
NUSI; and

{¢) the steps taken to prevent such
occurcnce in future 7

THE MINISTER OF PARLIA-
MENTARY AFFAIRS. AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH) : (a) Information is being
collected and will be lafd on the table of
the House in due course.

+ (b) The National Union of Scafarers
of India, Bombay, and the National Union
of Seamen of India, Calcutta, boycotied
the ships as a protest against the
composition of the workers' group of
Indian Delegation to the 55th (Maritime)
Session of the Internatiopal Labour
Conference held in Genevain  Oclober,
1970.

(c) The workers’ delegate and advisers
have to be nominated in agreement with
the most representative organisation of the
work people in the country in accordance
with Article 3(5) of the I.L.O. Contsitution,
Accordingly all the Central Trade Union
Organisatlons are addressed 1o send an
agreed panel of names. Failing apreemeat
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amongst the organisations the nominations
received from the most representative
organisation are accepted. 1t is, therefore,
for the trade union organisations them=
selves to come an agreement and send an
agreed panel of names. The workers'
delegation to the 55th (Maritime) Session
of the [.L.O. was selected accordingly and
its credentials have been upheld by the
Credentials Committee of the LL.O.

Completion of Mangalore
Harbour Project

4321, SHRI LOBO PRABHU : Will
the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the period for which the completion
of the Mangalore Harbour project has
been postponed because of the failure of
the depatmental dredger to work from
April to October as scheduled;

(b) what is the current programme for
dredging and with what dredgers;

(¢) whether the Fertiliser Factory has
complained that the delay will compel it
to find its own sand instead of that from
the dredging of the port;

(d) whether the Kudremukh Iron
Project has been similarly stalled from the

delay; apogr

{e) the reason why contract dredgers
have been engaged for Goa and Cochin
and discrimination shown only to Manga-
lore Harhour Project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI 1QBAL SINGH) :
(a) The commissioning of the Mangalore
Harbour Project is not likely to be
postponed due to the failure of the
departmental dredgor to work from April
to October, 1970.

(b) The M.O.T. dredger has already
commenced the work  of dredging at the
Project. Two more dredgers belonging to
the Central Dredging Organisation are
proposcd to be deployed by the end
of 1971.
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(c) and (d). No.

(¢) Taking into account the target
dates and time schedule for completion
of each project, the quantity and nature of
dredging involved, the dates by which the
new dredgers would be available and their
capacily, Government have allotted to
Mangalore and Visakhapatnam projects
the Government owned dredgers and
allowed contract dredging in the case of
Mormugao and Cochin projects. There is
no question of discrimination involved.

Hundi Loans in Circulation

4322. SHRI M. SUDARSANAM :
Will the Minlster of FINANCE be pleased
to state the amount private hundi loans in
circulation at present ?

THE MINISTER OF FINANCE (SHRI
Y. B, CHAVAN) : The desired infor-
mation is not available.

Representation to World Bank on

Bhatsar/Vatirana Water Project
for Bombay

4323, SHRI GEORGE FERNANDES :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government .|j be made
any representation to the World Bank
regarding the Bhatsar/Upper Vatitana
water project for Bombay;

(b) if so, the nature of the represen-
tation; and

(c) when Government expect the
project to be completed 7

THE MINISTER OF FINANCE
(SHRT Y. B. CHAVAN) : (a) and (b).
Consultants have been engaged by the
Bombay Municipal Corporation for prepa=-
ringa technicel and economic feasibility
study of the water supply project, The
presentation of the project to the World
Bank for financing will be considered
after the Consultants’ report becomes
available.
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(¢) The construction of the first stage
of the dum across the Bhatsai river is
alrcady underway and according to the
present schedule, it will be completed by
end of 1973. The cntire water supply
project including work on distribution and
other ancilliary services is cxpecled to be
completed by 1974-75,

Grants to Primary & Sccondery School
Teachers’ Clubs

4324. SHRI ESWARA REDDY : Will
the Minister of EDUCATION AND
YOUTH SERVICES be plcased to state :

(a) whether any scheme has been
introduced under which grants-in-aid are
made available to Primary and Secondary
School Teachers' clubs;

(b) if so, the details thereof; and

(c) the names of the clubs to whom
such grants were made available 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V,
RAOQ) : (a) and (b). Yes, Sir. The Scheme
of Assistance to Voluntary Educational
Organisations has recently been amended
to include *construction of building for
teachers’ clubs™ as one of the activities
for which aid can be given. It has also
been decided to share the cost upto
Rs. 2,50,000/ as Central Government
Contribution for establishment of a
National Club for teachers at Delhi and
upto Rs. 1,00,000/- each for clubs at
other capital towns,

(c) No grant has so far been paid as
applications have not been received
through the State Governments,

Proposal for augmenting Ground Water
Resoarces in Tamil Nadu

4325. SHRI MURASOL! MARAN :
Will the Minister of FINANCE be pleased
to state :

(a)y whether any proposal has beem
received from the Government of Tamil
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Nadu to request the United Nations
Mission to suggest means for augmenting
groundwater resources in the State; and

(b) ifso, the action taken thereon ?

THE MINISTER OF FINANCE
(SHRI Y.B. CHAVAN) : (a) and (b). Yes
Sir. A proposal has been received from
the Tamil Nadu Government for a mission
from the United Nations Development
Programme for a survey of the problem.
The comments of the concerned technical
authorities have been obtained and
communicated to the Government of
Tamil Nadu. The proposal will be
processed further on receiving the State
Government’s reaction.

Proposal to Increase Mileage of National
Highways in Tamil Nadu

4326, SHRI MURASOLI MARAN :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(@) whether there is any proposal to

increase the mileage of National Highways
in Tamil Nadu;

(b) if so, the details thereof and;
() if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH) :
(a)to (c). Yes, Sir. But the entire question
of making new additions to the eXisting
National Highway System during the
Fourth Plan covering, Inter-alia, Tamil
Nadu is still under consideration,

Demands of Employees of Accountant
General’s Office, Trivandrum,
Kerala

4327. SHRI A. K. GOPALAN: Wwill
the Minister of FINANCE be pleased to
state

(a) whether it is a fact that over 1,000
employees of the Accountant General’s
Office, Trivandrum (Kerala) were on a
strike in the first week of November, 1970,
if so, the details thereof;
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(b) the demands of the employees;

(c) whether Government have taken any
steps to meet their demands and redress

thair grievances, if so, the details thereof;
and

(d) if not, the reasoﬁs therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SAUKLA: : (a) About
1,400 employees of the office of the Account-
ant General, Kerala, commenced a *no
work agitation’ from the 27th October,
1970, at the call of two Staff Associations
in that office, over the question of superses-
sion of an S. A.S. Accountant who was
not considered fit for promotion as Accounts
Officer, by the Departmental Promotion
Committee.

(b) The Associations demanded that
the superseded official should be promoted
as Accounts Officer forthwith,

(c) and (d). The official’s representation
was forwarded to the Comptroller and
Auditor General who informed the Account-
ant General on the 4th November, 1970,
that the same was receiving consideration
for arranging a review of his case early
next year and also appealed to the staff to
resume work. This was conveyed by the
A. G. 10 the Associations, and the agitation
was called off from the morning of the 7th
November, 1970.

Demands of Employees of Accountant
General’s Office, Madras

4328, SHRI UMANATH : Will the
Minister of FINANCE be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the reported
Dharna by the Employees of the office of
the Accountant General, Madras on the 3rd
October, 1970, if so, the details thereof;

(b) the main demands of the employees;

(c) thesteps raken by Government to
redress their griev: nces; and

(d) if no steps have becn takei, the
reasons thereof ¥
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA): (a) Some
employees of the Office of the Accountant
General, Tamil Nadu, Madras, staged a
squatting and slogan shouting demonstra-
tion in front of that office on 3-11-1970
and subscquent days,

(b) They were demanding reinstatement
of eleven employees placed under suspen-
sion from 2-11-1970 following their arrest
by the Police afrer they had participated in
a‘Gherao’ of the A. G. in his office that
afternoon. The demonstrators  also
demanded withdrawal of the Police cases
against those persons.

(¢) The eleven employees have since
been reinstated by the A. G. following the
assurance given by the representatives of
the Staff Association to maintain a peaceful
and cordial atmosphere in discuss ing their
problems with the Administration. A.G.
is also attempting 1o have the Police cases
withdrawn after cxplaining the position to
the State Government suitably.

(d) Does not arise.
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STATEMENT

Direct Loans to Farmers by
Nationalised Banks

4330. DR. RANEN SEN : Will the
Minister of FINANCE be pleased be state :

(a) whetheritisa fact that no satis-
factory progress has been made in regard
todirect loans to farmers by the I4
nationalised banks;

(b) if so, the reasons therefor; and

(c) the steps taken to ensurc speedy
and adequate financial assistance to farmers
by the nationalised banks ?

THE MINISTER OF FINANCE (SHRI
Y.B. CHAVAN): (a) and (b). Between June,
1969, and Angust 1970, the number of borro-
wal accounts of farmers with the public
sector banks has gone up from 1,71,880 to
6,86,415 and the amount outstanding in
these accounts from Rs. 38.02 crores to
Rs. 175.26 crores. In view of this rise In
direct loans to farmers by the public sector
banks, it is not correct to say that there
has been no satisfactory progress in this
behalf.

(¢) A comprehensive programme for
providing adequate and timely credit to
farmers through the nationalised banks has
been drawn up and is being implemented.
A Statement giving the broad outline of
the programme is enclosed.

(1) Asa first step in extending banking
facilities to rural arcas, the Reserve Bank
of India has drawn up a comprehensive
branch expansion programme for the
current year with a definite bias for open-
ing branches in rural arcas. This will
enable the banks to meet the neceds of
farmers effectively.

(2) Some banks are experimenting with
mobile branches, satellite offices, village
adoption schemss and area approach,

(3) Field officers have been appointed
by the banks to locate prospective
customers, contact them for ascertaining
their requirements, prepare regular propo-
sals, c¢te. The field officers also ensure
proper utilisation of advances grant and
arrange the recovery of loans.

(4) The Reserve Bank has framed a
scheme to finance primery agricultural
credit societics by commercial banks ia
those districts where the Central Cooperative
Banks are weak though the primary socicties
themselves are fairly strong and viable.
The scheme is being experimented in - 50
selected districts of 5 states wiz., Andhra
Pradesh, Haryana, Madhya Pradesh,
Mysore and Utiar Pradesh. Commercial
banks in these districts are financing about
2,000 primary Agricultural Credit Sozicties.

(5) A committee has been appointed
by the Reserve Bank of India to conslder
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Aiffer =ntial rates of int w5t for  sclected
weaker sections of socic'v, including small
farmers.

(6, To cut down delay in granting
financial assistance to furmers, the natio-
nalised banks have adopted the following
measures . —

(iy The nationalised banks have laid
down limits up to which Branch Managers
themselves are empowered to grant  loans
to farmers without reference to their head
offices.

(ii) The banks have also bcen advised
by the Reserve Bank of India to simplify
their procedure for giving loans to farmers
and to make available to them copies of
their schemes and application forms drawn
up in regional languages in an intelligible
form.

(iii) The rcport of the Expert Group
appointed by the Governor of the Reserve
Bank of India in September, 1969 to ‘recom-
mend mreasures for simplification of
procedures for registration of documents
and of equitable mortgages, recovery of
overdues, etc’,, will be submitted soon. It
is expected that the recommendations of
this Expert Group will help speed up the
grant of credit to agriculturists,

Use of Money Advanced by Natlonalised
Banks for Panchayat Elections in
Tanjavar District, Tamil Nado

4331, SHRI VIRENDRAKUMAR
SHAH : Will the Minister of FINANCE
be pleased to state :

(a) whether he is aware that a good
portion of the money advanced by
Nationalised Banks as credit to agri-
culturists was reported to have been used
for Panchayat Elections in many parts of
Tanjavur District in Tamil Nadu;

(b) whether such a situation arose
because the Reserve Bank had pulled up
some of the nationalised Banks for their
slow progress in extending credit to agri-
culturists ignoring to verify the bonafides
of the applicants; and
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(¢) whether Government propose 10
investigate the above complaint ?

THE MINISTER OF FINANCE
(SHRI Y. B, CHAVAN) : (a) The report
mentioned by the Hon'ble Member is
not borne out by evidence,

(b) The 7 nationualised banks operating
in  Tanjavur District had themselves
advanced satisfactory amounts to farmers.
The question of pulling them up by the
Reserve Bank did not therefore arise
Further, in extending finance to any typt
of borrowers, banks arc expected not tc
relax any of the usual safeguards which
may jeopardisc their interests or render the
recovery of the advances difficult.
Generally, they satisfy themselves about
the bonafides of the intending borrowers
and epsure the end-use of the funds
lent,

(c) Does not arise.

Loan for Housing from Life
Insurance Corporation

4332, SHRI VIRENDRAKUMAR
SHAH : Will the Minister of FINANCE
be pleased to state :

(a) whether his attention has been
drawn to a report in the Hindustan Times
of 10th October, 1970, under the caption
“L.I.C."s Red-Tape: The Own-Your-Home
Drill"; and

(b) whetheritisa fact that under its
Own-Your-Home scheme, LIC sanctioned
only Rs. 2.88 crores in 1969-70 to 953
policy-holders 7

THE MINISTER OF FINANCE
(SHRI Y. B. CHAVAN) : (a) Yes, Sir.
Government and the L.1.C, are aware of
the criticism that procedures for grant of
loans under the “Own Your Home
Scheme™ are cumbersome. While in
transactions of this nature certain minimum
formalities have to be observed to ensure
safety of investment, the L.I.C. has taken
measures from time to time to simplify
forms and procedures Yin the light of
experience. Recently, it has also issued
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guidelines for complete briefing of the
applicants.

(b) Yes. Sir.

Foreign Tourists visiting Mysore

4333, SHRI M. SHIVAPPA : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state ;

{a) the number of forcign tourists who
visited Mysore State during the last  three
vears; and

(b) the amount of income accrued to
Government ycar-wise 7

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) (a) The Department of
Tourism does not maintain data of foreign
tourists visiting individual states.

(b) These figures are ot collected on
a state basis.
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World Bank’s Assistance for Agricultural
Projects in Mahararshtra

4335. SHRI SHANKARRAO MANE :
Will the Minister of FINANCE be pleased
to state :

(ay whethcr the Maharashtra Govern-
ment has urged the Central Government
for the approval of five agricultural
Projects costing Rs. 62.44 crores and their
onward transmission to the World Bank
in a bid for the Bank’s aid to implement
the projects; and

(by if so, the reaction of Government
thereto ?

THE MINISTER OF FINANCE
(SHRI Y. B. CHAVAN) : (a) Yes, Sir.

(b) The proposal received in August
1970, is under consideration in the Govern-
ment of India in consultation with the state
Government with a vlew to formulating
suitable Project proposals for presentation
to the World Bank for fimancing.

Confirmation of Stafl of Accountant
General (C.W. and M.)

4336, SHR1 G.Y. KRISHNAN : Wil
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the staff
recruited on or after Ist April, 1955 in
the office of the Accountant -General,
Commerce Works, and Misc,, New Delhi
has not been confirmed so far:

(b) if s0, the reasons for the delay; and

(c) the number of posts lying vacant in
various cadres as at present 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) and (b).
Pending separation of cadres between the
office of the Accountant General,
Commerce, Works and Misc., New Delhi
and the organisation of the Chief Pay and
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Accounts Officer, Works, Housing and
Supply, New Delhi, the confirmation of
stafl recruited on or after Ist April, ‘55" in
the office of the Accountant General,
Commerce, Works and Misc., has not been
made. Persons who are eligible and suitable
for being declarcd quasi-pcrmancnt have
been conferred that status.

When the organisation of Chief Pay and
Accounts Officer was -formed with effect
from 1st April, 1955, the staff in the erst-
while office of the Accountant General,
Food, Rehabilitation and Supply was
distributed on functional basls betwcen the

Audit and Accounts organisation. As the-

separation of audit from payment and
accounting functions was done on an
experimental basis, the working of the
scheme had to be watched for some time
before considering the question of separa-
tion of cadres.

When the matter regarding scparation
of the cadre between the two offices was
taken on hand, some pre-1955 entrants
working in the office of Chicl Pay and
Accounts Officer sought the intervention
of the Calcutta High Court in January,
1969, against their confirmation in the posts
of that office by meuans of a writ petition.
Further action regarding scparation of
the cadres had to be stayed till the disposal
of the writ petition. The Court's judge-
ment was delivered in July, 1970, Steps are
now being taken to separate the cadres and
it is expected that the matter will be
finalised in tho near future,

(c) The number of duty posts vacant
in various cadres in the office of Accountant
Genceral, Commerce, Works and Misc.,
New Dzlhi, as on 8-12-1970, was as given
under :

Gazetted Officers Nil
S.A.S. e r ]
U, D. Cs. & Stenographers 66
L.D.Cs. - 12
Class IV. 6
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Statement made by Chief Minister of
Mysore reparding  decision of
Central Government to Raise
Pay Scales of its Employces

4338, SHRI TRIDIB KUMAR
CHAUDHURI : Will the Minister of
FINANCE be pleased to state :

(a) whether the attention of Govern-
ment was drawn to the statement made
by the Chief Minister of Mysore in the
State Legislative Council on October 21,
1970 protesting against the unilateral
decision of the Central Government to
raise the pay scales of its employecs
without taking them into confidence on
the effect that such pay increases of
Central Government employees would
have on the morale of the employecs of
the State Government;

(by whether Government have received
any request from various State Govern-
ments for Central subsidy to meet their
increased pay bills with a view to bring
the pay scales of their employees at par
with those of the State Governments;
and

(c) if so, the names of the States that
have asked for such subsidy ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

AGRAHAYANA 20, 1892 (SAKA)

Written Answers 174

(b) and (¢). Government had some-
time back rcceived letters from the Kerala
and Uttar Pradesh Governments requesting
for financial assistance to enable the State
Governments to extend the benefit of inte-
rim relief to their employees. Replies have
been sent to them regretting the inability
of the Central Government to provide any
assistance towards such expenditure, Any
decision that the State Governments may
take in respect of the level of emoluments
of their emplovecs has to be based on
their own best judgment, both as regards
the propricty of any increase in the emolu-
ments and availability of resources.

Para-Psychological Department of
Rajasthan University

4339, SHRI P. L. BARUPAL : Will
the Minister of EDUCATION AND
YOUTH SFRVICES be pleased to refer
to the reply given to Starred Question
No. 1355 on the 1st May, 1970 regarding
shifting of Para-Psychology Institute from
Ganganagar and to state

(a) when and why the Department of
Para-Psychology was opened by the
University of Ilajasthan;

(b) factors taken into account before
opening this Department;

(c) whether any expert advice was
sought before opening of this Depart-
ment; if so the details thereof;

(d) how much expenditure was borne
by the University on this Department;
and

(e) the action taken against the officers
who gave advice to open this Department
which was not found useful and the
University had to close it ultimately 7

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K,
R.V, RAO) : (a) to {c). The Unit of
Para-Psychology in the Department of
Philosophy of the University of Rajasthan
was started in October 1963 for conductivg
reseaich in Para-Psychology, extra-sensory
perception and allied subjects. It was
started on an experimental basis to give
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the project freeand full opportunity to
justify its claim as a proper subject of
academic value and a suitable activity in a
University. The proposal to set up the
Unit was carefully considered and accepted
by the Academic Council and approved
by the Syndicate in June 1963. On receipt
of 8 request from the University for
financial assistance, the University Grants
Commission appointed in 1964 an expert
Committee which visited the University
and considered the various aspecis of the
establishment of such a Unit. On the
recommendation of the Visiting Committce,
the University Grants Commission gave
grant for mecting part of the expenditure
on staff and other activities of the Unit,

(d) Rs. 2,39,062 from 1763-64 1o 1968-
69. Figures for 1969-70 are not available
as certain advances are still to be adjusted.

(¢) The Unit was started on an
experimental basis, subject to availability
of funds. The Unit was wound up in
November 1969 as the University was
unable to find funds to match the
University Grants Commission assistance,
during the Fourth Plan period and to
maintain the Unit thercafter.

Seniority List of National Fitness
Corps Employees

4340. SHRI P. L, BARUPAL : Will
the Minister of EDUCATION AND
YOUTH SERVICES be pleased (o slate :

(a) whether it is a fact that inspite
of the existence of the National Fitness
corps Office for the last 16 years, the
seniority of the employees of National
Fitness Corps has not been fixed so far;

(b) whether it is also a fact that a
large number of representations of staff
about the fixation of seniority, which is

pending since long, still remain unsettled;
and

(a) if so, the action being taken in
the matter ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.
R. V. RAO) : (a) to (c). The National
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Discipline Scheme was transferred to the
Minisiry of Education in December, 1957
from the Ministry of Rehabilitation. The
NDS Dircctorate was set up under this
Ministry on the 15th September, 1959 and
renamed as NFC Directorate from st
November, 1965, The seniority lists in
respect of Regional Directors, Supervisors
and Senior Instructors Grade 1 have been
finalised. Draft Seniority lists have been
prepared in respect of Senior Supervisors
and Senior Grade II instructors and the
same have been criculated to the officials
concerned. Steps are being taken to finalise
these lists as carly as possible. The
seniority lists of Instructors Junior Grades
I & 1I are under preparation.

An Officer of this Ministry unconnected
with the” NIC Directorate has been
assigned the task of finalising the seniority
lists of all catcgories of ministerial staff
afier going into the representations in this
regard. A final seniority list is expected to
be ready shortly;

National Wealth and Income Policy

4341, SHRI HIMATSINGKA : Will
the Minister of FINANCE be pleased to
state ;

{a) whether in view of the decision
taken at the AICC session held at Patna
recently, Government have formulated
Integrated National Wealth and Income
Policy and chalked out any programme in
this regard;

(b) if so, the details of such a policy
and programme; and

(c) if not, thc reasons for the delay
in chalking out such a programme,

THE MINISTER OF FINANCE
(SHRI Y. B. CHAVAN) : (a) to (c).
Government has accepted the position that
its fiscal, monectary and other policies
should be so geared and intcgrated as to
promote greater equality in wealth and
incomes. Tius objective is being kept in
mind in formulating financial and other
policies.
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Exchange Rate Policy

4342. SHRI HIMATSINGKA : Will
v..e Minister of FINANCE be pleascd to
state :

‘a) whether at the meeting of the
Commonwealth Finance Ministers Con-
ference held at Nicosia, anv proposal for
change in the exchange rate policy had been
discussed; and

(b) if so, the preclse nature of the
proposal and the outcome thereof
particularly in relation to the Indian
currency ?

THE MINISTER OF FINANCE
(SHRIY. B. CHAVAN) : (a) and (b).
The Annual Meeting of the Board
of Governors of the International
Monetary Fund held at Copenhagen
during September 21-25, 1970, discussed an
interim  study entitled *“The Role of
Exchange Rates in the Adjustment of
International Payments” made by the
Board of Executive Directors of the
IMF and submitted for the considera-
tion of the Board of Governors. The
specific aspects considered in this context
are (a) prompt adjustment of parities in
appropriate cases; (b) slight widening of
margins around the parity and (c) arrange-
ments for temporary deviations from the
par value obligations. [ expressed our
preference for continuing to operate the
par value system which has lent stability
to international trade and payments
over the last 25 years and said that we
would not like see any significant
modifications . in the present Articles of
Agreement of the Fund relating to this
matter, The Reportis in the nature of
an interim report as the Directors proposed
to continue their study of the subject
with a view to making specific recommen-
dations to the Governors. Therefore,
there Is no question of any outcome
of the discusslons in relatlon to Indian
currency.

There was no discusslon on this subject
in the Commonwealth Finance Minsters’
Conference at Nicosia.
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Studies on Ald and Debt Servicing by
World Bank

4343, SHRI HIMATSINGKA : Wil
the Minister of FINANCE be pleased to
to state :

(a) whether the President of the World
Bank had lately undertaken to initiate
studies on untying of aid, debt
servicing and establishment of a link
between special debtsand development;

(b) if so, the specific steps taken in
pursuance of the sald wundertaking and
by what time these studies would be
completed; and

(c) the latest prospects of obtaining
untied aid through the World Bank during
the year 1970-71 ?

THE MINISTER OF FINANCE
(SHRI Y. B. CHAVAN) : (a) and (b).
In his closing statement at the 1970
Annual Meetings of the IMF and World
‘Bank, Mr. Robert S. McNamara, President
of the World Bank stated that the Bank
would undertake a study of the debt
problem of member countries. He also
offered the Bank’s assistance in any study
that the International Monetary Fund may
undertake on the link between Special
Drawing Rights and development finance
and in working out arrangements by
developed countries for untying of
bilateral aid. It is difficult to say, at this
stage, when these studies would be under-
taken and completed.

(c) The total amount of commitments
of fresh aid, so far, during the current
year, 1970-71, from the World Bank and
IDA amount to § 192.5 million (Rs, 144.4
crores). Imports financed from IBRD
and IDA credits are not tied to procure-
ment from any particular country and can
be effected from any member country of
the World Bank and from Switzerland.

Alr Services in North Bibar

4344. SHRI VALMIKI CHOUDHARY:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :
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(a) whether Government propose to
start an air service in North Bihar;

(b) whether Government propose to
make arrangements for the aircraft flying
to Kathmandu 1o stop at Saharsa or Virpur
and

(c) if so, the details thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Indian Airlines have plans
to operate an air service between Patna
and Muzaffarpur when they acquire more
HS-748 aircraft.

(b) No, Sir.

(¢) Does not arise.

Loans Given to Public and Private
Sector Industries by Nationalised
Banks

4345, SHRI P. N. SOLANKI : Will
the Minister of FINANCE be pleased to
state :

(a) the total amount of loans given to
the Public Sector Industries since the
nationalisation of banks; and

(b) the total amount of loans given to
Private Sector Industries since the
nationalisation of banks 7

THE MINISTER OF FINANCE (SHRI
Y.B. CHAVAN): (a)and (b). The data
as required is not available. However the
position as rcgards outstanding credit is
mentioned below.

According to tentative estimates, total
outstanding credit given by scheduled
commercial banks to public sector indust-
ries was Rs. 120 crores a: the end of June,
1969 and Rs. 150 crores at the end of
April, 1970,

The outstanding credit to industries in
the private sector was cstimated at Rs,
2200 crores at the and of June, 1969 and
Rs. 2410 crores at the and of April, 1970,
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Handicaps Faced by Foreign
Tourists in India

4347. SHRI R. K. BIRLA: Will the
Ministcr of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that in a
seminar held recently by the Pacific Area
Travel Association and the Department of
Tourism, references were made regarding
several handicaps faced by foreign tourists
to this country;

(b) if so, the details of the handicaps
faced by the foreign tourists as pointed
out in the seminar; and

(¢) the steps taken to remove these
handicaps 7
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THE MINISTER. OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (a)and (b). A seminar was held
recently as part of PATA research presen-
tations. In the discussions some references
were made to adverse factors with
regard to India like red tape, problems with
language, lack of personal security, rude
unfriendly people, poverty ctc. Several
participants, however, did not agree with
this assessment.

(c) Steps arc constantly beimg under-
taken to simplify formalities in issue of
landing permits, abolish visa requirements
on a reciprocal basis, train guides in
several languages, introduce a single
disembarkation card to meel health and
immigration requirements, organise a
welcome service and conduct a general
campaign in the press to involve the
general citizen in welcoming tourists etc.

Registration and Examination of
External students by Delhi
University

4348. SHRI C.K. BHATTACHARYYA:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Delhi University has
prepared nccessary statu'es and ordinance
for the registration and cxamination of
‘External students'; and

(b) whether a copy of the same

would be circulated to Members of Parlia-
ment 7
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THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO): (a) Yes, Sir.

(b) Copies of the Statues and Ordinances
for the registration and examination of
External Students are made available in
examination and the Parliament Library.

Export credit Advanced by the
State Bank of India

4349, SHRI C.K. BHATTACHARYYA :
Will the Minister of FINANCE be pleased
10 state :

(a) the tota! amount of export credit
advanced by the State Bank of India since
the nationalisation of banks;

(b) amount advanced by cach State
Bank; an |

(c) number of parties in each State to
whom such advances have becn made ?

THE MINISTER OF FINANCE
(SHRI Y. B. CHAVAN] : (a)to (¢). The
State-wisce break-up of export credit given by
the State Bank of India from 19th July, 1969
to 30th, June, 1970, including the number of
parties is given in the attached statcment,

STATEMENT
Export’packing Demand and No, of
State credit and post- usance bills Parties
shipment finance negotiated
(Rs. in lakhs)

Andhra Pradesh 56,23 18,57 62
Assam - 4 3
Bihar 9 2,28 55
Delhi 44,21 5,21 20
Gujarat 3,96 2,56 6l
Jammu and Kashmir 22 — 4
Kerala 12,52 10,55 34
Madhya Pradesh 40 50 4
Mabharashtra 36,09 48,64 9y
Mysore 66 62 16
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Export packing Demand and No. of
State credst and post- usance bills parties
shipment finance negotiated
Rs. in Lakhs o

Orissa _ 13.25 4
Punjab 217 1,48 45
Rajasthan —_ 1 1
Tamil Nadu 37,96 26,75 49
Uttar Pradesh 3,12 7,21 90
West Bengal 847,77 98,36 292
Union Territories 25,28 23,05 8
Total : 307,78 2,79,08 T sas

Seizure of Smuggled goods from
Malabar coast

4350, SHRI E. K. NAYANAR : Will
the Minister of FINANCE be pleased to
state :

(a) the quantum of smuggled goods
seized by the Cochin customs officials and
the Central Excise Officers from Cochin

and other areas of Malabar Coast within
the las: six months; and

(b) the number of persons arrested
who were involved in smuggling

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : (a) The quantity
and value of smuggled goods seized by the
Customs staff at Cochin from areas along
the Malabar Coast during the last six
months ending 31st October, 1970 are as
under :—

Irem Quantity Value at  Indian
market price
Rs.
Gold 31283 gramd 541,103)-
Wrist watches 22 pieces 3,380/-
Synthetic Fabric 530 Metre 18,300/-
Indian Currency §6,397/-
Forelgn Currency 15,370/
Conveyances 15 nos. 153,200/-
Other goods 454,508/-
Total : 1272,258)=

(b) 32 persons were arrested who were
involved in smuggling.

Persons Recruited to cope with the
increased activities of nationalised
Banks

4351, SHRI M. N. REDDY : Will the
Ministes of FINANCE be pleased to
state :

(a) the number of

persons recruited

for coping with the increased activities of
the nationalised banks;

(b) whether itis a fact that the banks
are still inadequatcly staffed for their new
role and responsibilities; and

(c) if so, what measures Government
bave adopted to recruit adequate staff for
the Banks to fulfil their new role 7
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THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN) : (1) During the period
June 1969 to June 1970, the total number
of employees in the fourtecn nationalised
banks has incrcased by 15343 e
a percentage increase of 15.1%

{b) and (¢). The staff requircments of
nationalised banks have increased with
the expansion programme taken up after
nationalisation. The banks are taking steps
to cope up with additional staff require-
ments. The recruitment and training policies
of Commercial Banks are being attuned to
meeting their additional requirements,
Efforts are also being made to coordinate
the training programme of various banks
for obtaining optimum utilisation of the
existing training facilities.

Loans and Assistance Given by
Nationalised Banks to
Small Farmers

4352, SHRI M. N. RCDDY : Will
the Minister of FINANCE be pleased to
state :

(a) the nature of loans and assistance
given by the MNationalised Banks to the
small farmers owning less than 10 acres
of land;

(b) whether the Banks insist on
guarantees before granting loans;

(c) whether certain States had offered
to bear 50 to 100 per cent of the losses
that might be incurred by the bank in
implementing the scheme but the proposal
was rejected; and

(d) in view of the fact that the banks
were nationalised as a means to help the
poorer sections of society, what steps
Government have taken to remove such
hurdles in the way of granting loans to
the needy small farmers in the rural areas ?

THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN): (a) Both short term
and medium term loans are made available
to the small farmers. Short term credit is pro-
vided for purchase of agricultural {inputs,
such as, seeds, fertilisers, pesticides. These
advances are also given for the purpose
of payment of labour charges, irrigation
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charges etc, The amount of advance
depends upon the size of holding of the
agriculturist, the nature of crop to be
raiscd and the method of cultivation
adopted.

Medium term finance is given for the
purchase of agricultural implements such
as pumpsets, development of land, minor
irrigation etc.

(b) Banks generally take the guarantee
of two persons acceptable to them.

(c) Information Is being collected and
will be laid on the Table of the House.

(d) Schemes have been prepared by
nationalised banks for providing assistance
to farmers. The nationalised banks have
been specially directed to devole attention
to the problems of the small farmers, The
various ways i which the weaker sections
can be helped by banks are being studied
by a Committee set up by the Reserve
Bank and headed by Dr. R. K. Hazari.
Among other things, this Committee will
cxamine what concessions could be granted
to small farmers, in addition to lower
interest rates. To help farmers, especlally
small tarmers,in getiing loans at lesser cost,
several State Governments have recently
granted certain concessions in stamp duty
and registration fee in respect of commer=
cial banks’ lending to agriculiure. Govern-
ment of [ndia have also drawn the atten-
tion of State Governments and Union
Territories to the need for granting facili-
ties to commercial banks and removing
Iegal impediments standing in the way of
the banks" financing tho agriculturists,
including small {armers,

It has been  decided toset up soon a
small borrowers’ credit guarantee corpora-
tion. This will facilitate small borrowers,
including small farmers, gelting loans from
the banks.

It has also been decided to set up Small
Farmers Development Agencies to look
after exclusively the problems of small
farmers. With a view to stimulating the
flow of cooperative credit 1o the small
farmers, the agencies will provide incentives
by way of grants to the cooperative credit
Institutions for covering the risks involved
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in financing the small farmers. It is
envisaged that 45 such agencies will be set
up during the 4th Plan.

Litcracy Among Women

4353. SHRI M. N, REDDY : Will the
Minister of EDUCATION AND YOUTH
SERVICES bc pleased to state :

(a) the increase in the percentage of
literacy among women in the country since
1947;

(b) how this increase compares with
the increase in literacy among men; and

(c) what special steps Government
have taken to see that women's education
progresses proportionately with that of men
in commensurate with their proportion in
the population of the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI A K. KISKU):

' (@) According to 1951 census, literacy
among women was 7.99, which increased to
12,99 in 1961.

(b) The literacy amongst men increased
from 24.9%, in 1951 to 34.47%, in 1961, The
number of literatc  women increased from
1.36 crores in 1951 to 2,75 crores in 1961
or an increase of 101.5%,. In the case of
men, the number of literates increased from
4.56 crores in 1951 to 7.78 crores in 1961
or an increasc of 70.6;.

(¢) (1) The Central Government have
a scheme of assisting voluntary organisa-
tions in the ficld of women education.

(2) Government have also taken up a
programme of pilot projects on girls educa-
tion in co-operation with the State Govern-
ments with a view to study the problem of
girlsjwomen education and to find out
ways and means of improvement.

(3) State Governments have several
schemes for encouraging girls to study in
schools. Among these are—

(i) free education for girls in classes
where tuition fee is charged;
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(ii) Special scholarships;
(iii) Hostel facilities;

(iv) Provision of quarters for women
teachers;

(v) Sanitary blocks for girls in
co-educational school and girls
schools;

(vi) Supply of free text books, uniform
etc. for girls;

(vii) Preference for construction of
buildings for girls schools;

(viii) Appointment of school mothers;

(ix) Provision of school buses for girls
schools.

(4) There are also literacy classes for
adult women conducted in the States,

(5) The Government of India have set
up a National Council of Women’s Educa-
tion to advise on ways and means to
accelerate the pace of women's education.
There are similar State bodies also. Many
States have full time officers in charge of
girls education.

Women’s Edacation

4354, SHRI M.N. REDDY : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased Lo state :

(a) the number of educated women in
the country of the standard of matricula-
tion, graduate, post-graduate, and Doctorate
Degree;

(b) the number of educational institu-
tions exclusively for women in the country;
and

(c) what measures Government are
adopting to help the women of India to be
better educated to cnable them fulfil their
role in the affairs of the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI A. K.
KISKU): (a) Accordingto 1961 census
the total number of educated women of
the standard of matriculation and above
was 1,275,000,
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(b) 181,238 as on 31st March, 1966.

(c) Education is a State responsibility.
Governments of States and Union Territo-
ries have adopted various measures to
encourage education among girls and
women, Among these are the followingi—

(i) free cducation for girls in classes
where tuition fee is charged;

(iiy Special scholarships;
(iii) Hostel facilities;

(iv) Provision of quarters for women
teachers.

(v) Sanitary blocks for girls in co-
educational schools and girls
schools;

(vi) Supply of free text books, uniform
ete. for girls;

(vii) Prefercnce for construction  of
buildings for girls schools;

(viii) Appointment of school mothers;

(ix) Provision of school buses for
girls schools.

The Government of India also assist
voluntary organisations working in the field
of girls and women’s education by giving
grant in aid for construction of buildings
etc.

Appointments of persons helonging to
Scheduled Castes to Posts of
Hindi Lecturers by Delhl
University

4355. SHRI SURAJBHAN : Wil the
Minister of EDUCATION AND YOUTH
SERVICES be plcased to state ;

(a) whether it is a fact that about 200
Hindi Lecturers have been appointed in
the Delhi University during the last three
years and only one of the said Hindi
Lecturers belongs to Scheduled Caste;

(b) whether any hunger strike notice
has been given to the Vice-Chancellor,
Delhi Uaiversity recently alleging anti-
Scheduled Caste attitude of the Delhi
University authoritics; and
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(c) if so, the action Government
propose to take to ensurc justice to the
Scheduled Castes in this regard ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K. R.
V.RAO): (a) During the last 3 years
two professors, four Readers and two
lecturers have been appointed in the
Department of Hindi of Delhi  University.
None of these belongs to the Scheduled
Caste.

(b) Yes, Sir.

(c) The Univérsity has already decided
that other things being equal, due consi-
deration may be given to the Members of
Scheduled Castes and Scheduled Tribes,
who apply for the teaching postsin the
University and respective Selection Commit-
tees may take into consideration this fact
while recommending appointment to the
teaching posts.

Allegations against the Bank of
India, Loadon

4356, SHRI VISWANATHA MENON:
Will the Minister of FINANCE be pleased
to state :

{a) whether the attention of Govern-
ment has been drawn to the allegations
against the Bank of India, London which
have appeared in Blirz dated the September
12, 1970;

(b) if so, whether the Government
propose to institute a proper enquiry into
the dealing of this bank;

(c) il so, at what stage the matter is
at present ?

THE MINISTER OF FINANCE
(SHR1 Y, B, CHAVAN): (a) Yes, Sir.

(b) and (¢). The Reserve Bank of India
has alrcady deputed its officers to inspect
the U. K. Branches of Bank of India, and
the report is awaited.
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Collection Charge for counting of
Currency notes in Nationalised
Banks

43157, SHRI P. GOPALAN : Wil
the Minister of FINANCE be plcased to
state :

(a) whether the attention of Gowern-
ment has been drawn to the collection
charge of 10 paise per bundle for counting
currency notes below hundred rupee notes
incertain nationalised banks ;

(b) if so, the reasons thereof ;

(c) whether Government are aware of
the discount statement among ths account
holders in the nationalised banks duc to
this action ; and

(d) if so, whether Government propose
to withdraw such order ?

THE MINISTER OF FINANCE
(SHRI Y. B. CHAVAN) : (a) and (h).
None of the nationatised banks has issued
instructions to its branches to collect any
charge from customers for counting
small denomination notes, However, stray
complaints have come to the notice of two
banks’ head offices where branches are
reported to have charged higher rates of
commission for issuing drafis, mail transfers
etc. from those customers who have
tendered large qantities of small denomi-
nation notes, in view of the extra labour
involved,

(¢) and (d). The rates of commission
are fixed independently by each bank.
However, one of the wwo nationalised
banks referred to in the above reply has
instructed the branch concerned not to
collect any amount as counting charges of
small denomination notes for issue of
drafts, mail transfers ctc. The other bank
concerncd has advised the branch to
charge uniform rales of commission
in such cases.

Seiting up of a Credit Co-ordination
Committee for grant of Loans
to Farmers by Nationalised Banks

4358. SHRI §. M. KRISHNA : Wil
the Minister of FINANCE be pleased to
state :
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(a) whether there Is anmy proposal
under consideration of Government 10
set up Credit Co-ordination Committee
for 4N represcntatives of Natlonalised
Banks in granting loans to farmers ;

(b) if so,the details of the proposal;
and

(c) the time by which it will be set up ?

THE MINISTER OF FINANCE
(SHRI Y. B. CHHANAN) : (a) There is no
such proposal uder consideration of the
Government. However, a Co-ordination
Committee of all public scctor banks is
alrcady functioning since November, 1969.
All matters of mutual interest concerning
banks in the public secctor, including
agricultural finance, are discussed there.

(b) and (c). Do not arise.

Acrodrome at Salem

4359. SHRI K. RAMANI : Will the
Minister the of TOURISM AND CIVIL
AVIATION be pleased to state :

fa) whether it is a fact that Tamil
Nadu Government have asked the Central
Government 1o construct an  acrodrome
at Salem ;

(b) il so, the reasons given therefor;

(€) whether Central Government are
satisfied with the rcasons given by the
Tamil Nadu Government; and

(dy if so, when the construction work
is likely to be started ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : (1) Yes, Sir.

(b) The State Government have referred
to the proposed setting up of a stec)
plant and construction of tourist rest
houses at Yercaud and Hogenakkal, and
expressed the view that the prospective
traffic potcntial justifies the construction
of an aerodrome.

(©) and (d). The matter is under

examination.
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Agreement between management and
workers of Calcutta Tramways
Company

4360. SHR1I BHAGABAN DAS
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whetheritis a fact that an agree-
ment had becn arrived at between the
management and workers of the Calcutta
Tramways Company in the matter of DA,
some years back, if so, the details thereof;
and

(b) whether any steps had been taken
by Government to implement the agreement
in toto; if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI 1QBAL SINGH) :
(a) Yes. A threc-year agreement was
signed between the management and
workers of the Calcutta Tramways
Company with regard to dearness allowance
of the employee of the Company on
4-4-1964. Under this agreemcnt, the
dearness allowance of the employees was
increased by certaln quanta, so as to
naturalise the working class living index
upto 455 points and middle class living
index upto 505 points. Tt was also agreed
that, during the period the agreement rema-
ing operative, the dearness allowance should
remain automatically linked with the cost
of living index and that dearness allowance
for the following year should be based on
the average increase in cost of living index
during the previous year at Rs. 1.25 for
every 5 points subject to the condition
that, if the cost of living index in any year
rose or fell by 40 points or more, the
working of the relevant clause of the
agreement would be subject to further
teview.

(b) All the provislons of the agreement,
except clauses 11 and 12 relating to
removal of anomalies in the grades and
scales of staff and further increase in dear-
pess allowance of the employees in the
event of an increase in traffic receipts, were
implemented by the then management of
the Company, The agreement ceased to
be operative in July, 1967. Even so, the
Government of West Bengal, which took
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over the management of the Company 'n
that month. al'owed two ad hoc increases
of dearness allow:ance for the workers al

" Rs. 10:- each in 1969 and a further increas.

of Rs, 10/- in 1 70. The Calcutta Tram-
ways Company's management also drew
up schemes for enhancement of emoluments
of the workers and improvement of the
prospects of promotion to the employees
(the basic objects underlying clauses 11
and 12 of the agreement) as a partofa
package deal, but the offer was not
accepted by the workers.

Nationalisation of Calcutts Tramways
Company

4361, SHRI GANESH GHOSH : Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether Government are consider-
ring to nationalise the Calcutta Tramways
Company after the term of the on-trial
period is over in 1%71; and

(b) if so, the steps taken by Govern-
ment in this regard so far ?

THE DEPUTY MINISTER IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH) :
(a) and (b). The Government of West
Bengal are considering the question of
purchasing the Calcutta Tramways
Company. They have constituted a
Negotiations Committee for the purpose.

Enquiry apgainst concealment of income
by Volga Restaurant

4362. SHRI K. ANIRUDHAN : Will
the Minister of FINANCE be pleased to
staie :

(a) whether Government have received
any complaint against the owner of Volga
Restaurant, New Delhi for the concealment
of huge income;

(b) if so, the detaiis thercof; and

(c) whether any action has beca takea
against him 7
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THE MINISTER OF.STATE IN THE
MINISTRY OF FINANCE (SHRIVIDYA
CHARAN SHUKLA) : (a) Complaint of
tax evasion has been received against M/s,
Volga Restaurant and its partner Shri
Madan Lal Lamba.

(b) and (c). The allegations are being
investigated. Assessments In respect of §
years have been reopened. In respect of 2
years, asscssments have already been
completed and large additions made to the
disclosed income. The additions made
arc the subject matter of appeals.

Contract for supply of Food to Air-India
and Indian Airlines

4363, SHRI K ANIRUDHAN : Will
the Minister of TOURISM AND CIVIL
AVIATION be  pleased to  state
whether it is a fact that the contracts for
supply of food to Air India and Indian
Airlines have been given to Volga Restau-
rant, New Delhi although certain enquiry
regarding the concealment of huge income
was going on against the owner of the
said Restaurant ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : Air India had a contract with
Messrs Volga Restaurant of New Delhi
for uplift of food for their flight transitting
through New Delhi. This contract was
terminated on the 20th May, 1970 when
Air India’s own flight kitchen at Palam
started functioning.

Indian Airlires do not have any contract
with Messrs Volga Restaurant.  All major
meals are uplifted from Air India's flight
kitchen and other refreshments are provided
by Indian Airlines’ own catering establish-
ment at the airport, However, in cases of
delays and disruption to Indian Airlines’
flights, passenpers™ are scrved meals im
Volga's airport restaurant,

Closing down of the branchesof Indian

Overscas Bank in  Malaysia,
Ceylon and Thailcnd

4364. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of
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FINANCE be pleased to state :

(a) whether it is a fact that branches
of Indian Owerscas Bank in  Malaysia,
Ceylon and Thailand are to be shortly
closed down as forcign nationalised banks
are not permitied to function in those
countries;

(by if so, whether it is also a fact
that with the loss of many of its foreign
branches Indian Owverseas Bank will be
reduced to the smallest bank among the 14
nationalised banks;

(c) if so, whether Government propose
to merge Indian Overseas Bank with State
Bank of Travancore or make it a new
subsidiary of State Bank of India; and

(d) if so, when and if not, the reasons
thercofl 7

THE MINISTER OF FINANCE
(SHRI Y. B CHAVAN; : (a) Foreign
nationnliscd banks are not prohibited
from functioning in Ceylon and Thailand
and the question of closing down the
branches of Indian nationalised banks in
these countries does not, therefore, arise.
The Malaysia Banking Ordinance 1958
prohibits any government or governmeiit-
controlled company from carrying on
banking busincss in Malaysia. Apart from
Indian Overseas Bank, two other nationa-
lised banks, viz., lodian Bank and United
Commercial Bank, have branches in
Malaysia. The question of future set up
of branches of the nationalised banks in
Malaysia is under consideration of
Government,

(b) 10 (d). Of the 14 nationalised
banks, graded according to their deposits
and advances, Indian Overseas Bank ranks
among the last three. Indian Overseas
Bank has 5 branches in Malayeia. The
deposits and advances at these branches
amounted to Rs. 10.14 crores and Rs. 6.43
crores respectively on 25th September, 1970
as against the deposits and advances of the
Indian Overseas Bank in India at Rs. 79.99
crores and Rs. 53.59 crores. Even after
leaving out the branches in Malaysia, the
deposits and advances of Indian Overseas
Bank are substantial and it can carry on as



197  Written Answers

a viable unit. The question of its merger
with the State Bank of Travancore or
making it a subsidiary of State Bank of
India does not, therefore, arise.

Probationary Officers of the Indian
Overseas Bank

4365. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of
FINANCE be pleased to state ;

(a) whether it isa fact that Probatio-
nary Officers in the Indian Overseas Bank
are paid Rs. 450/~ and Rs. 500/- per
month only during the first and second
year of probation;

(b) whether itis alsoa fact that they
are also required to execute a bond for
five years and deposit a cash security of
Rs. 2000/~ while no other nationalised
bank has got such rules for recruitment of
Probationary Officers ;

(c) whether Probationary Officers in
Indian Overseas Bank are poorly paid and
their service conditions are very harsh;

(d) if so, whether Government propose
to give them some relicf by increasing their
stipend and withdrawing the conditions of
bond and cash sccurity, and

() if so, the details thereof and if not,
the reasons therefor 7

THE MINISTER OF FINANCE
(SHRI Y. B. CHAVAN) : (a) Yes, Sir.

(b) and (c). Indian Overseas Bank is
not the only nationalised bank which
requires execution of a bond and deposit
of seccurity from Probationary Officers,
The payments made to and conditions of
service of the Probationary Officers of the
Indian Overseas Bank compare well with
those obtaining in similar nationalised

banks.

~(d) and (c). It is for the Buard of
Directors of the Bank to determine the
terms and  conditions of service of
l‘i’bbit'mnary Officers.
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Memorandum Regarding Construction
of a Stadium in Cannanore

4366. SHRI A. K. GOPALAN :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government have received
any memorandum requesting Government
to assist in construction of a Stadium in
Cannanora, Kerala State;

(b) if so, whether Government propose
to give financial aid to the Cannanore
Municipality for this purpose; and

(e) il not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) Yes, Sir. The
Cannanore District Sports Council had
requested financial assistance of Rs. 20
lakhs for the constructionof a Stadium at
Cannanore.

(b) and (c). Under the rules, requests
for financial assistance in such cases, have
to be routed through the respective State
Sports Councils. The applicants were,
therefore, advised to forward their appli-
cation in the prescribed form through the
State Sports Council. Upon receipt of the
application  through the Siate Sports
Council, the request will be considered by
the Government of India.

Survey on the working of Polytechnics

4367, SHR! MANGALATHUMA-
DAM Wil the  Minister of
EDUCATION AND YOUTH SERVICES
be pleased 1o state

(a) whether the Central Government
has made a survey or study of the working
of Polytcchnics in the country;

_(by whether the Mysore Government
i even considering the closure uof tlie
Polytechnic in that State; and

(c) whether the Central Government
has any Standing Advisory Comniillee or
any other body to advisc the States in the
administration of Polytechnics ?
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THE MINISTER OE EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAOQ) : (a) A special commitice
for the reorganisation and development of
polytechnic education has been appointed
with the following terms of reference :

(iy To examine the whole system of
polytechnic education ris-a-vis the needs
of Industry for middle-level technicians
and to prepare a ten-year plan for its
reorganisation and development.

(ii) Torecommend measures for
improving the practical content of
diploma courses through cooperation
between polytechnics and industry with
particular reference to sandwitch courses,
apprenticeship  training aod  diversi-
fication of subject-ficlds.

(iiiy To report on all other aspects
of polytechnic education.

The Committes is [expected to submit
its report by the end of January, 1971,

(b) According to the report received
from the State Government, no polytechnic
in the State has been closed so far, but in
some polytechnics located in mofussil areas
and backward districts, admissions have
fallen. The State Government is watching
the situation carefully and will consider the
future of those polytechnics.

(c) The All India Council for
Technical Education and its Reglonal
Committees are advising the State Govern-
ments on the co-ordinated developmeat of
technical education including polytechnics
and maintenance of standards.

Reported Misuse of Loan by Goenku
Group of News papers

4368. SHRI BHOGENDRA JHA
Will the Minister of COMPANY AFFAIRS
be pleased to state :

(a) whethere it is a fact that the
Andhra Pradesh Newspaper Employees'
Association had submitted a memorandum
to the Central Government in MNovember,
1969 with regard to the modus operandi
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of securing loans and misusing the same
by the Goenka Group of newspapers;
and

(b} il so, the Governmeanl's * reactien
thereto ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) Government have received
copy of a memorandum purported to be
from the Andhra Pradesh Newspaper
Employees’ Union addressed 1o Members
of Parliament containing various allegations
including misuse of funds, ip respect of
some of the companies of the Goenka
group.

tb) The books of account of Ms.
Andhra Prabha Pvt. Ltd.,, M/s. Express
Newspapers, Madras, Mys. Indian Express
‘Newspapers (Bombay) Pvt. Ltd. and Mjs.
Indian Express (Madurai) Pvt, Ltd. were
inspected under Section 209(4) of the
Companies Act, 1956. The inspection
reports are under examination.

Directions Given under Section 7(1)
of Reserve Bank of India Act

4369, SHRI TENNETI VISWANA-
THAM : Will the Minister of FINANCE
be pleased to state :

(a) what are the directlons given by
the Central Government under Section 7(1)
of the Reserve Bank of India Act; and

(2) whether a copy of the same will be
placed on the Table of the House ?

THE MINISTER OF FINANCE (SHRI1
Y. B. CHAVAN ): (a) and (b). The Central
Government has not so far given any dire-
ctions to the Reserve Bank of India under
Section 7(1) of the Reserve Bank of India
Act, 1934,

Business Intercsis of the Directors of
the Reserve Bank

4370, SHRI TENNETI VISWANA-
THAM : Will the Minister of FINANCE
be pleased to state the business interests of



201 Written Answers

the Directors of the Rescrve Bank nominated
under Section 8(1)(b) and 8(1)(c) of the
Reserve Bank of India Actas also of the
Members of the Local Boards ?

THE MINISTER OF FINANCE
(SHRI'Y. B. CHAVAN) : The particulars
desired are given in the Statement Jaid on
the Table of the House. [Placed in
Library. Sce No. LT—4562/70)

Abolition of Managing Agency System

4371.  SHRI MANGALATHU.
MADAM : Wil the Minister of
COMPANY AFFAIRS be pleased to state :

(a) the steps taken to abolish the
Managing Agency System in respect of
Companies other than jule, textiles, cotten,
Cement and sugar which had been put to
effect in 1966;

(b) the method of
adopted for the same; and

compensation

(c) whether the provisions of the
Companies Amendment Act, 1969 have
been strictly followed 7

THE MINISTER OF COMPANY
AFFAIRS (SHRT RAGHUNATHA
REDDY) : (a) On the coming into force
of the Companles (Amendment) Act, 1969

" the system of Managling Agents/Secretaries
and Treasurership in respect of  all the
Companles came to end on the 3rd day of
April, 1970,

(b) There is no compensation payable.
The Managing Agents would be paid the
remuneration admissible to them on pro
rata basis for their period of service during
the year after the net profits of the company
for the financial year of the company are
computed in the manner laid down under
the Companles Act and the Annual
Accounts of the Company are laid before
the General Meeting.

(¢) The Companies which were hitherto
managed by Managing Agenss are now
adopting alternative forms of management.
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Acceptance of Credit Vouchers by IAC

4372, SHRI MANGALATHU-
MADAM : Will the Minister  of
TOURISM AND CIVIL AVIATION be
pleased to state .

(a) whether it is a fact that Indian Air-
lines Corporation is not giving or accepting
credit vouchers from certain departments of
the Government of India; and

(b) if so, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) :{(a) and (b). Indian Airlines
extend credit facilities to all departments of
the Government of India. However, in
some cases when there is default in pay-
ments, credit facilities are temporarily
suspended but are restored when the
account is cleared.

Transfer of Audit Work of Indian
Embassis Abroad

4373, SHRI MADHU LIMAYE :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have received
any letter protesting against the transfer of
the Audit work of Indian Embassics
abroad to London;

(b) whether this transfer will not
involve additional outlay of foreign
exchange;

(c) ifso, the amount involved; and

(d) whelher the Finance Ministry
propose to give permission to the Comptro-
ller and Auditor General of India to effect
the said transfer and if so, the reasons
therefor 7

THE MINISTER OF STATE IN THB
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : (a)
A representation was received from
the Non-gazetied Stafl Assoclation of the
office of the Accountant General, Central
Revenues, regarding the centralisation of
audit and accoumfing ef the Indian
Embassies in Europe.
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(b) and (c). No, Sir. No new posts
have been created for the purpose of this
re-arragement of work in the London
Office and no additional budget provision
is also necessary,

(d) Permission from the Ministry of
Finance is not necessary in regard to
reorganisation of Audit and Accounting
work of the Civil Departments by the
Comptroller and Auditor General.

12.00 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

ACUTE SHORTAGE OF TRUCK AND
Bus Tymes
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND INTERNAL TRADE
(SHRI M. R. KRISHNA) : Reports and
representations have recently been received
alleging shortage of tyres, particularly truck
and tractor tyres in different parts of the
country. Certain malpractices and irrigu-
larities in distribution have also been
alleged.

The production of automobile tyres and
tubes has steadily increased from 25.8
lakhs tyres in 1966 to over 40 lakhs tyres
in 1969. During the 10 months of 1970
production has been 32.7 lakbs. The fallin
production this year as compitred to that of

the last year has partly been due to strikes
in the factories of M's, Premier Tyres Ltd.
and M/s. Ceat Tyres Ltd. as alto owing to
labour-management problems in three
other manufacturing units. Consequently,
there is likely to be some shortfall in
production as against estimated demand,
though it is expected that the position will
be substantially cased in the course of the
next few weeks,

As for tractor tyres, production has
steadily risen from 90,233 tyres in 1966 to
about 1.46 lakh tyres in the first 10 months
of 1970. It is anticipated that the demand
for this type of tyres, which is estimated to
be 1.8 lakhs for 1970 will be covered by
the year's total production. Nevertheless,
there may be a marginal shortage in
respect of certain sizes of tractor tyres,
Import of tractor tyres of certain speci-
fications which are not indigenously manu-
factured, is being permitted through the
State Trading Corporations and also
through Agro-Industries Corporations of
the concerned States.

The long term solution to this problem
inevitably npecessitates a considerable
increase in production of tyres, particularly
of the heavier categories. It is estimated
that demand by the end of the Fourth
Plan period will increase to 7.2 million
Nos. As against this, the total capacity
which has already been installed or isin
the process of being installed or has been
licensed earlier comes to 5.58 million, In
addition, lctters of intent for ‘a further
capacity of 2.4 million tyres/tubes have
reccotly been approved in 8 new units and
with this additional capacity, it is expected
that the requirements will bc adequately
met in the coming years., During the
intervening period, it is essential that not
only should installed capacity be fully
utilised but that the distribution mechanism
should function as effectively as possible.

A meeting was held with  the tyre
manufecturers yesterday to discuss ways
and means both to maximise production of
various categories of automobile tyres
where shortage is apprehended, as also to
devise suitable measures to improve the
distribution machinery and to take action
against dealers found guilty of any mal-
practices or irregulaf. ues. The manu-
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facturers have assured to tighten up their
distribution machinery and details in this
regard are being worked out by them and
are likely to be announced during the
course of the weck. Powers under the
Essential Commodities Act, 1955 have also
been delegated 10 State Government and
Union Territories to regulate the supply
and distribution of tyres and tubes. The
Delhi Administration have already issued
an Order last year to regulate the supply
and distribution of certain scpecitied
categories of automobile tyres and tubes
and fixing ceiling prices in respect of all
categories. The other State Governments
may also take similar action if the
situation so demands.

The matter is being gone into by
Government at present, both with the tyre
manufacturers and with State au horities
and every effort will he made to ecnsure
that whatever quantity is currently in distri-
bution or under manufacture is distributed
as equitably as possible.
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SHRI M. R. KRISHNA : Sir, the hon.
Member is correct in saying that a lot of
represcntations and telegrams were received
both by Members of Parliament and by
Government, A large number of repren—
tations, both written and personal, were
made to Government about this shortage
of tyres. As to whether this scarcity has
been created deliberately by the manufactu-
rers or the dealers, I have already stated
that because three factories had suffered
due to strikes etc., they could not produce
tyres to their full capacity and, therefore,
this shortage occurred.

The representations were mostly on the
high prices at which tyres are sold. To
control this a mecting was held with the
manufacturers yesterday and also today.
Certa'n decisions have been arrived at and
with these measures, I am sure, tyres will
be sold at the price at which the manu-
facturers give them to the dealers only
charging about 7¢ per cent commission
overit.

About the technical know-how for the
manufacture of tyres, the country has
already obtained enough experience in tyre
manufacture. Tyres manufactured in this
country are also exported to foreign
countries and they are bound to be much
better compared to tyres manufactured in
foreign countrics. Because technical know-
how is abundantly available in this country
even the small-scale industries have taken
to the manufacture of tyres required for
cycles.

SHRI B. K. DASCHOWDHURY
(Cooch-Behar) : Before I put my question I

would like to remind the hon. Minister,
through you, of one fact. In the past you

were good enough to say on the floor of
the House that statements would be
supplied to those Members, who submitted
their names for the call-attantion, just in
time. But here it is four-page statement.
You will appreciate, the hon. Minister took
some time at lcast to read ont the  state-
ment and this statement was supplied to us
only threce mioutes ago at 12 0" Clock.
This practice has not been followed by the
hon, Minister as it should be.
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MR, SPEAKER : It was admitted only
yesterday. How could he supply the state-
ment carlier 7

SHRI B.K. DASCHODHURY : It
was discussed in the other Honse yesterday.
We must know what are fresh develop-
ments that have taken place.

MRA SPEAKER : The Call Attention
Notices are admitted only a day earlier.

SHRI B. K. DASCHOWDHURY :
Normally, the statements are supplied half
an hour, or so before. Today it was
only 3 or 4 minutes before.

MR. SPEAKER : Sometimes it happens.

SHRI B.K. DASCHOWDHURY : In the
long statement read by the hon. Minister,
the main thing as to what are the steps taken
by the Government to reduce the shortage
of tyres in the market has not been
mentioned. Only a wishful thinking has
been indulged in.

The hon. Minister was good enough
to say that yesterday he had a meeting
with the tyre manufacturers. In the
matter of tractor tyres, the hon. Minister
stated that the demand is to the extent of
18 lakhs during 1970. As regards the
demand of tyres for buses and trucks which
is the specific question for this Call
Attention Notice, the hon. Minister safely
avoided this question. The installed
capacity, as it is today, has been mentioned
as 58 lakhs. According to the calculations,
upto 10 months this year, that is upto the
month of October, the production is 32
lakhs. If it goes at the same rate of produ-
ction, it will come to last year's production,
that is, to the extent of 40 lakhs. Assuming
that it will go to the extent of 40 lakhs, as
against that, the requirement is 58 lakhs
or something more. So, there will be a
shortfall in production and there will be a
shortage in the market.

Obvlously, some of the black-marketeers
who are expert in this matter will try to
squeez more money (rom the common man.
The hon. Minister has not clanified this.

Then, in 1962-63, the Government
issued letters of intent to some manu-
facturers to increase production of tyres to
the extent of 12 lakhs. Unfortunately,

none of these new lisensees went into produ-
ction. Of courss the Government had to
concel all such letters of intent.

Now, it isstated in the statement that
certain new units also will be set up very
soon and the licences have been issued.
According to the hon. Minister’s statement
in Rajya Sabha on Starred Question No,267
dated 23-11-70, up to 1969 the installed capa-
city was 48 lakhs. This year, the installed
capacity is 58 lakhs. There is going to be
more capacity to the extent of another 24
lakhs and the licences have been issued.
We find that the capacity has been
increased by 10 lakhs during 1970 and
another 24 lakhs capacity has been
licenced.

I would]like to have a clear answer from
the hon. Minister whether the manufactu-
rers who failed to go in for production of
tyres to the extent of 12 lakhs when the
letters of intent were issued to them in
1962 have again been given licences.

Cabinet Minister,
Ahmed, stated

Lastly, the hon.
Shri Fakhurddin Ali
in his statement in Fabruary, 1970
that eight new units will be started in
certain backward areas of the eountry with
the idea that all backward areas may get
steady production of tyres. In this cotext,
may I know what are those locations
where these new tyre factories will be
located ? May I know whether in backward
areas of Bengal and particularly, in North
Bengal at least one of the units will be
located. 1 want a clear answer from the
hon. Minister about it.

SHRI M, R, KRISHNA : T have given
a lengthy statement which I thought will
enable the hon. Member to get o1l this
information and curtail thelr supplement-
aries. But in spite of it, the hon. Member
has put a leoghy supplimentary.

The current demand of tyres 13 to the
extent of 41 lakhs and the shortage is
expected to be 1.5 lakhs. This shortage is
mainly because some of the factories have
gone on strike.  These manufacturers who
met us yesterday and who are meeting us
today have assured us that this shoruage
will be made up in the course of one or two
months. They bave also assured us that
wherever shortage ls felt, they will be able
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to rush in fresh stock in order to avoid
any inconvenience to lorry-owners,

Not only that, There are other measures
which have been accepted by the manufa-
cturers as a result of our persuation and
also as a result of the pressure or the
representations made by wvarious parties.
The production is being maximised and the
increased supply of tyres will be despatched
to areas where acute shortage is being
experienced.

The dealers have been warned that
unless they sell tyres at recommended list
price, they run the risk of their dealership
being cancelled. The dealer will display
the list of prices recommended by the tyre
companies and they will publicise that the
tyres will be available at those prices.

Then, the inter-state movement of tyres
by dealers will be restricted to avoid
manipulation of market prices. The direct
supplies to actual truck-owners  will be
increased. 10 vehicles or more will qualify
for direct supplies as a fleet-owner.
Earlier, it was for a Jl-fleet owner that
used to be given directly. Now it has been
reduced to 10-fleet owner.

A portion of supplies will be made
available through cooprative societies also.

These are the steps which the manufactu-
rers have taken and dealers will have to
comply with them.

Even about the Fourth Plan, we have
worked out the demand and the capacity
has been created in order to avoide any
kind of complications later on.

SHRI B. K. DASCHOWDHURY :
My question has not been answered. Sir,
you will kindly appreciate the question that
I have already put to the hon. Minister.
He has not answered that. My question
was whether new licences have been given
to those manufactures who were given
letters of intent in 1962-63 and who did
not utilise them and, about the setting up
8 new units, according to the statement,
in the backward arcas, which are the arcas
wherc they will be located.

SHRI M. R. KRISHNA : Even when
you give liccnces to new units, the new

units cannot go into production very soon,
That is why in order to meet the demand,
we  have allowed expansion of the
existing units 1o the extent possible. We
have licensed new «units and they will
go into production later on. It is our
intention that wherever possible, parti-
cularly, in backward arcas, we would
like to encourage the people to come
forward to start the tyre manufacturing
industry. So far, the letiers of inwent have
been given to the Punjab State Industrial
Development Corporation, the Gujarat
State Industrial Development Corporation,
and also to a party from Dhanbad,
Orissa, Andhra Pradesh and also 10
Madras, the Tamil Nadu State Industrial
Development Corporatlon, the Rubi Rubber
Works Ltd., Kerala etc. If there are any
more partics intcrested to get up industries
in backward arecas, we will welcome them.

SHRI CHENGALRAYA NAIDU
(Chittoor) : Sir, in spite of so many
lengthy answers to supplementary questions,
the hon. Minister has not been able to
solve the problem.

These tyre companies have got district
managers in each State, In each centre,
to distribute tyres. The dealers arc not
blackmarketing on their own., Due (o
these district managers selecting dealers
and giving them more tyres and asking
them to black-market, these district
managers take money stealihuly. That is
why the black-marketing is not at the
lower level, but it has =tarted from
the Dirtrict Managers. These District
Managers are mainly responsible for this
black-market of and shortage of tyres,
Will the Minister see that these District
Managers distiibute tyres to all ihe dealers
instead of selecting only a few dealers
and supplying tyres to them so that black-
markeiing may by prévenied bv  Lhese
District Managers 7 Will the Minister ask
these tyre manufacturers to have an eye on
these District Managers and control them
properly so that they may not indulge in
black-marketing ?

Secondly, will the Government ask the
State Governments to see that the slock
list of cvery dealer is maintained and it is
exhibited for the public and also the
prices of the tyres exhibiied for the
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public ? If anybody fails to comply with
this order, will the government ask the
State Governments to take stern action
against them 7 Just now the Minister said
the tyres are being rhanufactured not only
with foreign collaboration but our people
also have got the know-how. Now the
Government have given 8 licences for new
people for starting new industries. May
1 know whether these eight new licences
are given only to people having know-bow
in India itself or you have given them to
people having foreign collaboration ?
Just now the Minister said that small scale
sector is also manufacturing cycle tyres.
We are not asking about cycle tyres. We
are asking about truck and tractor tyres,
Will the Government give first preference
to people who want to manufacture these
truck and tractor tyres in small scale sector
industries ? Will the Government give all
help to small scale industries who want
to manufacture these tyres ?

May I also know from the Government
whether in view of large increase of goods
traffic anticipated at the end of Fourth
Plan the Government will give some
more licences to manufacture more tyres
also ? The Government should come
forward to sece that no import is made to
help the present industries and no export is
made, to solve the shortage problem.

SHRI M. R. KRISHNA : Generally,
when collaboration is allowed, it is
examined thoroughly and only when there
is export commitment, only in those cases
foreign collaboration is allowed. The
new units which are going to be set up
will mostly be in the State sector. There-
fore, whenever an application comes for
collaboration. only when it is absolutely
essential, the collaboration may be allowed.

This is the first time the hon. Member
has said that it is not the mistake of the
dealer for over-charging or selling these
tyres in the black-market. He said that
the General Managers or District Managers
are responsible. Whoever is responsible,
if they are not taken to task and if they
do not exhibit the prices, ctc., they will
be punished and all the tyre manufacturers
are prepared to cancel “their dealership,
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whoever he {s and if it is the District
Manager, the punishment will be more
severe.

About the small-scale industries coming
into tyre production, I said that they have
already started manufacturing tyres for
cycles and for them to go into production
of truck and bus tyres, etc., It will take
some time. But, if there are small-scale
units which are prepared to take up
tractor tyres, bus tyres and truck tyres,
we will try to help them.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : I wantto make a submission
with your permission, Sir.

MR. SPEAKER : [ have received it.

it FaTAT qEN ;g AEET,
&Y arg®y foar § 5 srgw ffre &
Y fYo qge § ag Fo dro Azaeh #
Feadd Y gae 1 wifoe w37 §
o qgi &1 Tz ®Y AT FW FY
Ffeg FX @& | @i $ wFC A A
Fgr ¢ fs N arg 7% frwrad ok &
gz JIT MAAAE | ORATET § ) TH
ats e fafret e & fawms
FIFA AT FEAT § HX FEA AH
fedama sa@r W@ g1 (wwm) I8
Fodto TAAHE FI ZI9A HTA #1 grfag
2| (vaawm)

=Y &odTo = (TRAAE) W)
I I faa g9 & a5 £ 1 (sqwem)

SHR1 K. M. ABRAHAM (Kottayam) 1
Mr. Speaker, Sir, 20,000 workers of the
B. S. L. Project have struck work. They
are demanding interim wage relief. The
Bhakra workers have also joined the strike.
Some of the workers are on hunger-strike
for the last forty days. The Minister of
Irrigation and Power is not intsrvening to
settle the matter. 1 have given a Call
Attention Notice. Will you, Mr. Speaker,
be pleased to admit the same 7

SHRI JYOTIRMOY BASU (Diamond
Harbour) : The IAC has como to a stop.
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Members are held up. Many of our
Membrrs went to the Airport and returned
since the flight was cancelled

MR, SPEKER ; The Minister is just
wow going to make a statement on this
matter ?

PERSONAL EXPLANATION
SHRI MORARJI DESAI rose—

MR. SPEAKER : 1 asked him yester
day. He sent me something in writing just
when I was entering the House.

st af wew (Frenw) - wEs
"R, @ T Y AT g 2

SHRI CHENGALRAYA NAIDU
(Chittoor) : Ler Shri Morarji Desai's
letter to hon. Speaker be read first.

SHRI MORARIJI DESAI (Surat):
This is the letter which I wrote to you, Mr.
Speaker, I quote :

‘“My dear Speaker,

Shri Shashibhushan, M. P. from
Madhya Pradesh, made a totolly false
allegation against my son on 26-11-.70
in tho course of a question on a Call
Attention Notice that he was caught
with gold In a car while comlng from
Meerut on 24th November, He also said
that Shri Srivastava who Is in the
Directorate of Enforcement tried to
hush up this case.

My son was in Bombay on the 24th
of November and has not left Bombay
during the last two months. He couid
not therefore be travelling in a car from
Meerut on that date. This allegation is
therefore false and absurd and has been
deliberately made to defame my son
and also myself indirectly. There can-
not be & grosser and more reprehensible
vse of the right of an M. P. to speak
with impunity in the Lok Sabha. If he
makes such an allegation outside the
House, he will be promptly prose-
cuted and sued for defamation.
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It is also mentioned in the news-
papers that I was preseat in the House
at the time and said nothing. Tt is true.
I'wasin the House at the time, but I
did not hear this false statement, as 1
was sitting on the back bench talking to
a collecague. 1Ilearnt about this
reprehensible aspersion afterwards and
read it in papers yesterday. 1 verified it
from the Parliamentary record today
and am therefore writing this lctter to
you with a request to ask Shri
Shashibhushan to apologise to me and
my sonin the House for making this
utterly false allegation in the House,

I also request you to allow me to
raise this question in the House on
Monday, the 30th inst. soon after
question hour.

Yours sincerely,......

~This was wrltten on 28th November
and sent to you.

SHRI J. M. BISWAS (Bankura) : The
same allegation earlier came out in Blirz
and other papers with facts and figures.

(Interruption).

MR. SPEAKER | Mr. Shashi Bhushan
sent me a letter that he was going out for
a week. When he came back, 1 asked him
to supply me the information. On the same
day he give certain documents, but he took
them back to prepare "a statement. So 1

allowed him. «ff qyerest 2ar & apgar
o 93 faar &, 7wl oo ot 96 §

it mfir oo ase wEiag, gad
wZA gz v @ @ s fady
A 9T & g4g ¥ 21 Qi
s R A IFE qF waafy wo ¥
AT AN FY 26 AT Y WRA W
OF STAIFEOT Wy 9T Ay g
o wreresht € &7 A s faar ar
offq 37 g fFdr vET w1 wif
safcrra SYardgw g fear ar )

% zeerrer w1Ar wrgar g fe oy
aeg & 39 fem 26 avita £y W Igd
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agA &) @7 A AW A1 A g
aza 7 T A AW & Arw AT ATTE
o7 I faq feT wmad snar Ay nit
R ¥Waz ¥ S FiT g § 9@
o 3To Qo HYo Mew FiT H 45 w1&
F9A KT FAT A1FT 04T BT 4T N=HS
FEQHT FT FIIA &, 27 7 F AT qF
WA AT A3 FAL § ATAR
arag far aar 3 fF aXwT AT FG
St FFIr fAFe IARY qIT T AWy
W™ | may @i § & g fag 7 w7
FFT AR AT THAT AEHT FOAT AV
FeT & @ar wigar o wfFT 97 qw
FIFIT 7437 F qrdy g 7% v\ §,
9 3% & YAr a3 L AFAT1 § | AP A%
oY qruTsr wig &1 gad @, safEqna
iz 97 &7 3a% f@aars FH1 8 TN
F2r AT T F2Ar Anzar g oA F ady
qagar g fs 37 253 33F) 797 qIF
Fr var & far @3 g wfgd 1 owd
T a¥g IAFT T2AT A (& gagqmdy
BIHT g A Sy A Sfzd g

=t wIT TN A faEEy §av)
A7 cargz s MET o ot @i e
... (gzrema),

DR. RAM SUBHAG SINGH (Buxar):
You should ask the hon. Member to
apologise because there is no basis for his
wllegations. This is baseless and absolutely
unfounded. Tnerefore, you should ask him
to apologise.

SHRI MORARIJI DESAI : May I say
that the hon. Memoer s making matters
worse for himself 7 If any allegalions are
there against my son, and Government
want to inquire, nobody has prevented
them from doing it. There was a discus-
sion tere about this, and the allegation
was fully refuted, and the Prime Minister
also had said that she accepted that the
allegation was all wrong.
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Now, this particular allegation has been
entirely wrong and so absurdly false, and,
therefore, he should apologise, My son
has also written a letter to you in this
matter, where he has also said that he was
there in Bombay and he was not here at all,
Therefore, it is such a false allegation,
Unless he can prove, itis no use saying
this. What business had he to say that ex-
Finance Minister’s son or the Deputy
Prime Minister’s son was involved 7 Why
did he mention that ? If he had mentioned
only his name and Shri Shrivastava’s name,
then perhaps, I may not have anything to
say. But he had brought in my name and
that was how he wanted to cast aspersion
on me. Therefore, he ought to apologise
and express his regret about the allegation.
I think he owes it to me that he should
apologise.

I $AT W qoF ¢ FIT @ET AG
At {1 oY wfw g F Y s war
g 97 3z 39F T ¥ oA FAedard
AIFTT O T @ E...(Frrema) .

ol amaw mwt (wmamR) @ owew
AERY, ¥ T T T & WA & as9
v (TETWA). @ ANF ¥ Y awamd
FUT ! HIT F1 ST 7519 480 o forar
g, g8l & qra WY AT .. g

qAR WPAT G WK AL
g =S1fed |19 &1 ga A9 a1 &
&1 3% @i g A & g g

SHRI BALRAJ MADHOK (South
Delhi) : You will ask him to withdraw the
words. Why allow all this trouble ?

MR. SPEAKER : 1 did not hear it.

SHR1 BALRAJ MADHOK : The
words used are so bad. He should with-
draw them.

DR.RAM SUBHAG SINGH : What
he has said is baseless. Therefore, you
should ask him to apologise (Infrruption).

MR. SPEAKER : Why do hon.
Members spoil everything (Interruptions).
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st ware A g : of W e
Ao A wmar g dT I afaq
@ 3y ag aE R GF
@ § 1 ag aifaq 3y 9% & % Fid) g
3 faq awag § ¥ T fogw &1 wdA
¥ a7 ¥ agT A 1u | 94T qEAAE
gzar F 919 F1E TEAr A W@ OTAT R
faarg a1t whrA &1 e &g a™d
frelart aeFre gt e @ € fs g
FFET F3 | I A FHY JMAT
T2 Iadg TS &1 fArARTy 1 o4
agmar ¢ s ot =rdd S AT
g% f2q a3 qier a7 |

SHRI S. M BANERIJEE (Kanpur) : 1
have a submission,

MR. SPEAKER : 1 have allowed only
one point of order,

SHRI J. B. KRIPALANI (Guna) : If
you allow one member to abuse others and
if you give no protection, then others will
also be tempted to take the law into their
hands and return abuse for abuse. This
will make confusion worse confounded.
Therefore, you must put down this kind of
abusc of members in this House. |

MR. SPEAKER : 1 did not hear what
he said.

SHRI BAL RAJ MADHOK : We are
now discussing the question of the veracity
of some charges levelled by Shri Shashi
Bhushan. In between, onc member has
abused another. We are asking that you
should direct him to withdraw those
words. Otherwise, we will return it in the
same coin. Then where will it end ?

SHRI J. M. BISWAS : I have never
abused anybody. I said it is a case against
Morarji ka bachha. 1 am not Hindi-
speaking. What is wrong in it 7

MR. SPEAKER : I am not going to
allow any bad remarks.

SHRI RAM KISHAN GUPTA
(Hissar) : What about Shashi Bhushan ?
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wt SwTSETT e (3193) ¢ el
2FTge Al @33 § 7 ag 347 qdw
g ? arfwaidiz &Y @t 2 Fasar
A TE@T & | 45 & T30 7 qUAT T
WEATATIT A FUWE I 50
qifergriiz &1 ot 79T FAT TIATE | AT
2T & Al FT A O &)

wemw REA ¢ A garad @R
T FAU |

oY onga waf (anFEr) o ogl
9T OF 919 99 @ 9 | o afwr gao
FT AT OF AT AT Q@ A1 IT CF
foeg s wrara o5 faow 2, o=
sfrar & T gz it wfaesr &1 ag
TFTaT & 6 IR AT AT 4 A FrAOEh
2qrs Fgreg A g o1 941 49 W@
&, WU gad wrf graeg A8 d ) 3 Agd
19§ fFee #1 W@ 9 AT a9 frar
oI A A9 faar @ A v g
HIOTE A F =4 ) g2 IS &Y
arst & 1 4z e| foew #1 wA g Faast
dga ad fear @t asar

ot TrTaTe WAt (qEAT) ¢ AT
gg’

MR. SPEAKER : 1 am very sorry. He
will have to withdraw it. He must with-

draw it.

SHRI J. M. BISWAS : Kindly, allow
me to explain. His allegation is not the
gospel truth. I have my right to explain.
If I have called them that, definitely I
must withdraw it. But 1 have not called
them that. -

MR. SPEAKER : Did he say it or not.

SHRI NATH PAI (Rajapur) : We
heard it.

SHRI KANWAR LAL GUPTA : We
have all heard it.
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SHRI VASUDEVYAN NAIR (Peermade):
If a Member says that he did not say
that, you have to accept it.

oft gwmrER [t ;o gw gaA A
g & 1 (suaem) .

&t @o Wo st : ey WA,
oft S FaxAa T vy g fE
ot wifer yaor & oY A AAr F
gy, ot wifowrd dod, & A &
sraty, Favar @, 3 = At dard
Y gust @ fear 8, xafac =h ofa
v ® & Fifrof 6 § oA
gt wifgg 1 st wfew wew & a9
wez ¥ ww war & f5 I=mA
st TR &4 & fawrs w18 a1 A8
s 21 & frdga o wgarg &
gar gz et A A
ot stdraf 2arg 7 | (vwwww), FO
qrEE W% AET A B : 39 937 § AT
(G F et aafeq & at & g9 w7
M, Y 7g TG AT gFar g, A vqF
qrq gaqq grar =nfge | g6 fag s nfa
Y FEFT gIT 2 & foro qarc
A o1 ga% fao oF faeqer @i S
fasr Aferg, 1 fF =8 awo @ al
W | AfFT g A Q) wwar g 5 faedt
93e it Fgr Wa fF ag age & foqy
wafed & TEy [ 1 A FA AE IS
¥ g & a1 ¥ agr a7 FifFw amy
T ¥, ¥fFH 39 g fFDF qre gy
& fou A sgr ar 1 ... (wwETR),
st AT |rE ¥ oFgAr W ¥ W
R ¥ eydiae fegr & 1§ gwwar ¢
f§ I wraw, s=H Wl @ N
1T wgY &, Afwa IqF sAmaTC IT W
wra ot wfwr oo & wgr S fF ag
ot Ftfaard 2ard ¥ Aoy wid, Y w9
fedt gaeg =Y fagar @, ool e &
WX 3% aA & arely wbme & fow
T AT 1 A AL GFAT R
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SHRI PILOO MODY (Godhra) : Ona
point of order. What was that point of
order 7

ot qmea wwl : gAwiAAST R fw
gt 9T =1} FAdY 9T Frws I A7
=T 39 9T Fr§ Afaga a gy ?

ot tmARs g (TIAARY)
weqe AR, WiAAIg gIeq, A wfa
NS, ¥ 26 FAFAT FT qgT W A TA
far a sk g [T ¥ AT
st MU 2 7 Wy gAF AR A
Twey faar § 1 (vnaem) o faege
@ifrm &1 T geER A S A9
AT q, IFF AT § IT6 909 4T TG
& 7wt 3g A7 a@l FY g7 97 TG
|y, A I[IA Taq fail & T i
aewr Y g A A Y @ ag ow
FIRA-TRIT @ & | AR qg A
g3q ¥ w4, a1 97 Ifw AL gan
T &Y /AT FMy Ay F A I
ata 1 AW, FHT BIEAE HT AT
geag eafw oY Zfza feqr w1 &
cq g=A &1 $1§ qzey fRfiwa qrdw
|/AMET & MTITH Ak & qaqm07 A @
2, oY g Ifea adf & e ag 1@ @zT
§ F1OR FTA & (Gu16 g | (STAEW) |

ot wgrerw fag At (W) &
S AHEAF JT7T FT FHET F7@ATE 0
ot stfawr§ ¥af & "R A wiw
gy arfge) oft oy fermrd & 7g w0
TSI GT | GIHTT FY GHH AT FAT
wifgq) (smwsta)

st foo wto fueate : cwUny &
we o1 g1 ;ige ) (wweta) )

ft iyt (d=97) + w7 S J
mﬁﬁﬁ(iﬂoqoﬂmm
R F AT NI L) 0§ T @
g13g 7 A § (swwata) |
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SHRI D. N. PATODIA (Jalore) : There
are two specific issues involved in the
matter. One is whether by quoting the
name of Shri Kanti Bhai, Mr, Morarji
Desai was involved or not. Mr. Shashi
Bhushan made it clear, On 26 November
when he said ‘Kanti Bhai son of the ex-
Deputy Prime Minister aud Finance
Minister’ was iuvolved, there was clear
intention to involve the prestige and
reputation of Mr. Morarji Desai and he
cannot get away today by sayiug that he
meant nothing against Mr. Morarji Desai.
Secondly, there were certain spocific charges
made by Shri Shashi Bhushan. Today he
has failed to prove those charges and he
has made rambling remarks on some other
matters. If you arc satisfied, as Chairman,
that he has not proved those charges, it is
opep to you to reprimand him.

SHRI NATH PAI : Sir, [ think the
House is called upon to take a calm and
cool attitude towards the issue which has
been raised here today, It is mnot Mr.
Morarji Desai’s reputation or the reputa-
tion of Mr. Kanti Bhal Desai which is at
stake. Of late there has been severe
criticism of the way Parliament conducts
itself, The recent occasions on which
some persons come to be admonished or
reprimanded by you have also drawn some
adverse criticism. There is such a feeling;
whether it is genuine, justified or not is a
different matter. None-the-less we have to
take note of it. There is the feeling that
Parliament is super-sensitive about its own
rights and not about the rights of citizens,
There are two issues here. There is a
Member involved; there is a citizen
involved. The Member and the Citizen
happen also to be closely related. So far
as Shri Morarji Desal is concerned, I
think you ought to have told this House
that after having given sufficient opportu-
nity to the Member who made the
allegation, you are satisfied that there is no
evidencc to substantiate that allegation, 1
invite you, even at this late stage to guide
us because so far as the reputation of the
Member is concerned, I think you are the
legitimate and the first guardian because
the reputation of Members cannot be
scparated from that of the House as a
whole. There was the other thing in which
e demand has como for investigation.
When wo raise the names of cititens—he
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may happen to be Kanti Bhai also whose
name has come on previous occassions—I
think itis fair that the Member should
accept the kind of suggestion that 1 am
making, not to say that I wlll say here in
this House, since I am protected, what 1
like, but I shall do my other duties as a
citizen...(Interruptions). 1 am not concerned
with party politice in this matier; itls
absolutely important to realise that there is
no question of the reputation of any party
or individual but of Parliament as a whole
and the nation is taking a critical view ot
how we conduct ourselves on this issue.
Then, It Is only fair that the hon. Member,
having used tho platform of this House,
goes in the open and repeat the allegation
which he has made here, if he Is propared.
Therefore, 1 made a distinction between the
two issues, that of Shri Morarji Desai and
Shri Kanti Bhai Desal. Regarding the first,
hejhas made amends and sald that he did
not mean him. Mr. Speaker, you are called
upon, because you gave an assurance and
you extended the time to satisfy yourself.
Regarding the sccond, I would request
Shri Shashibbushan that he repeat the
charge, since it must not appear that we
teke the privilege of Parliament to attack
those who cannot defend themselves here.

MR. SPEAKER Thank you; I
think I stand guided by what you sald. As
a matter of principle, I wanted to say
that when he made this allegation, I took
it as an allegation against Shri Morarjl
and his son together because he mentioned
both the names. I also feel that when we
actas Parliament woe have to be very
scrupulous when we levy such charges
against any hon., Member of this House,
and especially I have time and again
emphasised that we must follow the
procedure that is prescribed if wo want to
bring in the name of any person in this
Housoe or allegations or charges or what.
ever that may be. Unfortunately, inspite of
that everything is lost in the commotion
that follows sometimes,

In this particular case, the names are
two : first, a very distinguished Member
of this House, and second, his son who is
not a Member of this House. We can
take him as a citizen like any other citizen
of this country. When It came, 1 asked
him to let me know why he did not get my
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permission if he wanted to mention any
names. Igave him a chance. The very
next day or a day after, I received a letter
from him, not delivered to me personally
but it came through my office, saying that
he was going out to some place. I do not
know-he mentioned some name--and also
that he was coming back afier a weck and
will see me and explain his position. When
he came he spoke to me on these lines,
as he has suggested in his statement, 1
wanted that if it is to be taken as a proof 1
must have certain documents. Of course, he
could not supply me the documents, and he
said he would come to me again. He saw
me yesterday. 1 told him 1 have received
two letters from Shri Morarji Desai. He got
up in the House also to know what is the
position. He then said that he will, with
my permission, make a statement. 1 got this
letter on which I wanted a decision. When
I was entering the House, when I was
coming in, the letter was delivered to me.
I had no time except to have a hurried
glance, Then I saw it here.

In that letter he has demarcated and
distinguished a Member who is an hon.
Member of this House from his son, and
in this letter,as he says, the position is
like this : that he did not say anything
against Shri Morarji Desai and that he has
also expresscd his regrets to me also, that
he is very sorry that he made it without the
previous permission of the Speaker. So
far, this is the position.

As for the rest of the question that has
been raised in this House, Shri Math Pai
has made the position very clear, Should
we accept that so far as Shri Morarji
Desai's person is cocerned--Shri Morarji
Desai  personally-he has expressed his
regret 7

AN HON. MEMBER : Where has he
express=d his regret 7 (Interruption).

MR. SPEAKER : We have to go by
the statement as he has mentioned. Let us

pot go in for wishful thinking.

SHRI MORARIJI DESAI: He has
pot expressed regrut. He has only regretted
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that the has not taken your previous
permission. That is not regret,

MR. SPEAKER ¢ He said there is
nothing againt Shri Morarji Desai. So far
as Shri Moraaji Desai is concerned, 1 think
we can take it that there is nothing against
him personally. (Interruption).

SHRI HARDAYAL DEVGUN (East
Delhi) : Let him say that,

MR. SPEARER : This is what he said.
He has clearly stated it.

SHRI PILOO MODY : Let him say it
himself in the House.

MR. SPEAKER : He says--I heve got
the English translation also, *I did
mention the name of Shri Morarji Desai,
but there was no allegation made against
him. (Interruption).

SHRI SHANTILAL SHAH (Bombay
North-west) : If a slur on Shri Morarji
Desai was not intended, why was his name
mentioned ?

MR. SPEAKER : I am going by the
facts, If he did not make any allegation
against Shri Morarji Desai, Ishould take it
there is nothing against Shri Morarji
Desal nor did he bring anything else.
(Interrupion). Let me be clear about ft. Let
us not makeit a matter of debate, I do
not like it.

As for the other matters, the position
still stands : that he has not withdrawn. Is
it like that ? (Iarerruption). On the other
hand,, ShrilMorarji Desai...(Interrution)...
I get distracted.

e, T T@ ¥ ww o
¥ & afwmar § @Y & wew 9
g1 o€ i A arg @t & wgar
g wod Sud wTs a2 efag
IO G CO B O Gl
wewrd § 7 XD ara. A 2, & grow ¥
Y 33aT a1 @ F G @i < TG w@T
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a1 ¥7 719 a7 & fF @t a A
FI 1T 3‘. That is finished.

SHRI KAMAL NAYAN BAJAJ
(Wardha) : May I say......

MR. SPEAKER : 1 am not yielding.
Kindly sit down. If you want the matter
to be further complicated, 1 will allow you.
If you speak, T will have to allow others
also from this side.

SHR1 KAMAL NAYAN BAJAl: I
want to help you.

MR. SPEAKER : Then I will need
their help also. Why do you complicate
it? Asfar as Mr. Kantibhal Desal s
concerned, we treat it an allcgation against
acitizen. AsI have asked him in your
presence, he is not withdrawing it. What
procedure should we follow when the situ-
ation is like this T WIill you give me time
to think over it ?

HON. MEMBERS : Yes.

SHR1 MORARIJI DESAI : In the first
place, he deliberately mentioned my name
and when he says there is no allegation
against me, that is obvious. But why did
be mention my name 7 He oughtto be
sorry for it.

MR. SPEAKER : Are you sorry for
it 7 He is sorry.

SHR1 MORARIJI DESAT : He has also
written a letter to you. Either he should
prove it to you or he should make a state-
ment outside in the press and we will take
itup in the court. These are the only two
courses open. There is no other course,
open.

st afn quw : aere W@, W
¥ JeaT F @Y Fgr, ggr o o A%
fear i Ao W & oft sfer
T8 gR B garfasa T@ § 1 TR
g%t 1§ ¥A9 @ 9gA § a1 § TS
fau foiz woam 21 wgt a5 St ok
&I JaTH § Ig5 fqq ard oy arcey 8
qATT IHFT vFITALT FY AT
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SHRI BAL RAJ MADHOK : We are
not concerned with that.

MR. SPEAKER :Iam not concerned
with that. I have to decide this question :
When the names of citizens or officers are
brought in and repeatedly insisted upon,
what procedure should we follow 7 Mom
of the citizens or officers against whom you
make allegations are not present here and
in spite of the best care by the Presiding
Officer, they slip in. Those citizens or
officers represent to the Speaker or the
members saying, *'1 am unrepresented in the
House. What should I do to make
my position clear 7"* We must consider
this position and evolve a general proce-
dure aboutit. AsI havetold you,1 am
going to think about it. (Interruprions).
Now, nothing more about it. Papers to be
laid.

12.58 hrs.
PAPERS LAID ON THE TABLE

REVIEW AND ANNUAL REPORTS OF
CENTRAL INLAND WATER TRANS-
PORT CORPORATION, ANNUAL
RBPORT OF CENTRAL ROAD
TRANSPORT  CORPORATION
AND STATEMENTS ETC.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH) : I beg 10 lay on the Table —

(1) A copy each of the follhwing papers
(Hindi and English versions) under
sub-section (1) of section 619-A of
the Companies Act, 1956 :—

(i) (a) Review by the Govern-
nient on the working of  the
Central Jnland Water Trans-
port Corporation Limited,
Calcutta, for the year 1968-69.

(b) Annual Report of the
Central Inland Water Trans-
port Corporation Limited,
Calcutta, for the year 1968-69
along with the Audited
Accounts and the comments
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of the Comptroller and Auditor
Geocral thercon. [Placed in
Library. See No. LT—4545[70].

(ii) Annual Report of the
Central Road  Transport
Corporation Limited, Calcutta,
for  the year 1968-69
along with the Audited
Accounts and the comments of
the Comptroller and Auditor
General  therecon. [Placed in
Library. See No, LT--4546(70].
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(2) A statcment showing reasons for
delay in laying the papers
mentioned at (1) (ii) above. [Placed
in Library. See No. LT—4547|70).

(3) Following statements showing the
action taken by Government oo
various assurances, promises and
undertakings given by the Ministers
during the various sessions of
Fourth Lok Sabha :—

(i) Supplementary Statement No. XXX
(ii) Supplementary Statement No. XXIII
(iii) Supplementary Statement No. XXIV
(iv) Supplementary Statement No. XXIII
(v) Supplementary Statement No. XVI
(vi) Supplementary Statement No. XXI
(vii) Supplementary Statement No. XI
(viii) Supplementary Statement No. IX

(ix) Supplementary Statement No. X
(X) Supplementary Statement No., I

Second Session, 1967,
Third Session, 1967.
Fourth Session, 1968,
Fifth Session, 1968,
Sixth Session, 1968.
Seventh Session, 1969
Eighth Session, 1969,
Nineth Session, 1969.

Tenth Session, 1970,
Eleventh Session, 1970.

[Pbaced in Library. See No. LT-4548/70]

NoTieications uUnper CusToMs  AcCT
AND CENTRAL EXICISE AND SALT ACT

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : I beg to
lay on the Table—

(1Y A copy of Notification No, G.S.R,
1926 (Hindi and Fnglish versions)
published in Gazette of India dated
the 2lst November, 1970 under
section 159 of the Customs Act, 1967,
together with an explanatory mamo-
randum. [Placed in library. Sea No.
LT--4549/70).

(2) A copy ecach of the following
Notifications (Hindi and English
versions) under section 159 of the
Customs Act, 1962, and section 3§
of the Central Excise and Salt Act,
1944 :—

(i) The Customs and Central
Excise Duties Export Draw-
back (General) Seventy-ninth
Amendment  Rules, 1970,
published in Motification No.
G. S.R. 1922 in Gazette of
India dated the 21st November
1970, together with an explana-
tory memorandum.

(ii) The customs and Central
Excise Dutics Export Draw-
back (General)  Eightieth
Amendment Rules, 1970,
published in Notification Mo,
G.5. R.1923 in Gazette of
India dated the 21st November,
1970. [Placed in Library See
No. LT—4550(70]),

(3) A copy of Notification No. G-SR.
1925 (Hindi and English versions)
published in Gazette of India dated
the 21st November, 1970, issued
under the Central Pxcise Rules,
1944, together with an explanatory
memorandum. [Placed in Library,
See No. LT—455170].
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REVIEW AND ANNUAL REPORT OF
THE HINDUSTAN SHIPYARD
LiMiTsp

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI IQBAL SINGH):
1beg to lay on the Table a copy each of the
following papers (Hindi and English
versions) under sub-section (l)of section
619-A of the Companies Act, 1956:—

(1) Review by the Government on the
working of the Hindustan Shipyard
Limited, Visakhapatoam, for the
year 1968-69.

2) Annual Report of the Hindustan
Shipyard Limited, Visakhapatnam,
for the year 1968-69 along with the
Audited Accounts and the comments
of the comptroller and the Auditor
General thereon, [Placed in Library-
See No. LT—4552|70)

T —

13 brs.

MESSAGES FROM RAIYA SABHA

SECRETARY : Sir, I have to report
the following messages recieved from the
Secretary of Rajya Sabha :—

(i) *In accordance with the provisions
of rule 127 of the Rules of Proce-
dure and Conduct of Business in the
Rajya Sabha, 1 am directed to
inform the Lok Sabha that the
Rajya Sabha, atits sitting held on
the 9th Deccember, 1970, agreed
with any dment to the
Salaries and Allowances of Officers
of Parliament (Amendment) Bill,
1970, which was passsd by the Lok
Sabha at its sitting held on the 3rd
December, 1970."

(ii) *In accordanance with the provisions
of the rule 127 of the rules of
Procedure and Conduct of Business
in the Rajya Sabha, Iam directed
to inform the Lok Sabha, that the
Rajya Sabha at its sitting held on
the 9th December, 1970, agreed
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without any amendment to the Tea
Districts Emigrant Lahour (Repeal)
Bil, 1970, which was passed by the
Lok Sabha at its sitting held on the
3rd December, 1970.”

ASSENT TO BILLS

SECRETARY : Sir, I also lay on the
Table following two Bills passed by the
House of the Parliament during the current
session and assented to since a report was
last made to the House on the 10th
November, 1970 :—

(1) The Agricultural Produce Cess
(Amendment) Bill, 1970,

(2) The Iron Ore Mines Labour
Welfare Cess (Amendment) Bill,
1970,

PERSONAL EXPLANATION—Contd.

SHRI MORARIJII DESAI: Aml to
understand that you propose to take up
the gencral question and decide it ?

MR. SPEAKER: We will have to.
Every day such names are mentioned and
people are accused when they are not
present in the House, We must have some
procedure for dealing with it.

13.0Z brs,

RE. HEALTH OF DEPUTY-SPEAKER

MR. SPEAKER t 1 have to inform
the House—it is a good message; so, don't
worry about it—that the following teic
printer message dated' the 9th December,
1970 has been received from the Medical
Adviser, Indian High Commission, London
regarding the hcalth of the Depulys
Speaker 1
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[Mr. Speaker]
“Mr Swell's angiography"’

—1I think it is a medical term—

wentirely satisfactory and he is
likely to leave the hospital within a
week stop a further stay for some dura-
tion in London would be desirable stop
the period of stay will be communicated
soon stop”’.

We are so happy to learn about it.

ESTIMATES COMMITTEE

Huwprep AnD THIRTY-FrRst
REPORT

SHRI K. N. TIWARY (Bettiah) : 1 beg
to present the Hundred and thirty-first
Report (Hindi and English versions) of
the Estimates Committec on the Ministry
of Finance—Transfer of Budget Provision
for certain items of expenditure :

COMMITTEE ON THE WELFARE
OF SCHEDULED CASTES AND
SCHEDULED TRIBES

TWELFTH REPORT

SHRI BASUMATARIU (Kokrajhar) : 1
beg to present the Twelfth Report (Hindi
and English versions) of the Committee on
the Welfare of Scheduled Castes and
Scheduled Tribes on the Ministry of
Petroleum and Chemicals and Mines and
Metals (Department of Petroleum)- Reser-
‘vations for Scheduled Castes and Scheduled
Tribes in Gaubati Oil Refinery.

PETITION RE. APPLICABILITY OF
THE INDUSTRIAL DISPUTES
ACT, 1947 TO MEDICAL
AND SALES REPRE-
SENTATIVES

SHRIJYOTIRMOY BASU (Diamond
Harbour) : 1 beg to present a petition
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signed by SHRI M. I. K. Muthalaly,
Trivandrum, and others, regarding applica-
bility of the Industrial Disputes Act; 1947
to Medical and Sales Representatives.

13,05 hrs.

STATEMENT RE. SITUATION
CREATED BY THE AGITA-
TION OF INDIAN AIRLINES

PILOTS

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH) : On the 7th December I made
a statement in this House on the situation
created by some pilots of Indian Airlines
represented by the India Commercial Pilots
Association. The House will recall that
on the 2nd December the Management
reached an agreamcnt with the Association
in conciliation proceedings before the
Chief Labour Commissioner, under which
the Association agreed to withdraw its
directive prohibiting its members from
participating in further training connected
with the Boeing Project, and restore normal
functioning of the air services with imme-
diate cffect. The Management agreed to
consider withdrawing the suspension order
passed against one of its pilots. The
Management and the Association also
agreed to recommence bilateral discussions
in regard to service conditions, wage stru-
cture etc. I am placing a copy of the
agreement on the Table of the House.

In view of this agreement, it was hoped
that the pilots would resume all their
parmal functions immediately. The pilots
of the Bombay Region, however, continued
to refuse to fly the HS-748 aircrafts alleging
defects affecting safety. Ofthe 14 HS-748
gircraft in the fleet of Indian Airlines six
are based in Bombay and the pilots of the
Bombay Region initially picked out two
as having defects, but refused to fly any of
them. The Management was satisfied that
these aircraft were, in fact, entirely safe,
but in order to place the matter beyond
any doubt arrangements were made in
consultation with the Hindustan Aeronau-
tics Limited--the manufacturers of the
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planes in India —to have them tested by
HAL's Test Pilot. Two aircraft were test-
flown by the 5th and a signed report was
given by the Test Pilot as follows :—

“The flight tests carried out by the
HAL Test Pilot have revealed that the
safety standards with regard to the
aircraft performance ar: being met
satisfactorily.

Other aspects of the aircraft behaviour
which do not affect safety have also been
checked, and the results are under
examination.”

Subsequently, by the 6th two more
planes were tesi-flown with the same result.

In the light of these very clear findings
that the HS-748 were entirly safe, the
Management expected the pilots to resume
services. Unfortunately, they still refused
to fly them. A sonior officer of Indian
Airlines was deputed to Bombay to discuss
matters with the pilots in the presence of
the HAL Test Pilot and technical officers
of the Civil Aviation Department which
is responsible for certification of airworthi-
ness of civil aircraft. The pilot, however,
still remained adamant.

In these circumstances, the Management
had no alternative but to take appropriate
disciplinary measures. 34 HS-748 pilots
of the Bombay Region and 7 of the
Madras Region have placed under
usspension and charge-shected.

SOME HON. MEMBERS : Very good.

DR. KARAN SINGH : It has, however,
been made clear that if the pilots are
willing to resume services the suspensions
will be withdrawn, but pot the charge-
sheets. In addition the Police have arrested 2
pilots under the provisions of the Essential
Services Maintenance Act...(Interrupations )

SHRI JYOTIRMOY BASU (Diamond
Harhour) : Is that how you propose to
run your Airlines 7 You will make a mess
of everything... — .. (Jaterruptions)

DR. KARAN SINGH : Even the
gervices operated with types of aircraft
other than the HS-748 have now been
seriously dislocated throughout the country

of 1. A. Pilots

by pilots offering flimsy pretexts such as
sudden sickness or minor snags in the
aircraft pot affecting  safety. Yesterday,
the pilots in the Calcutia Region went on
a lightning strike and  services in the
Madras Region were also badly disrupted,

The House will be ioterested 1o know
that the 115-748 manufaciured in India has
an excellent record of accident-free service.
The arcraft have logged 1bousands of
hours in commercial flights under the
command of the very pilots who are now
casting doubts on their performance and
who have themsclves made thousands of
take-ofls and landings on gcheduled
flights. The Director General of Civil
Aviation has confirmed that the perfor-
waoce of the planes is well above the
minimum  airworthiness requirements
prescribed for this type of aircraft in the
approved flight manual and by the Inter-
national Civil Awiation  Organieation,
(Interruption), The conclusion is thus
incscapable that the trouble created by the
piluts over the Hs-745 is little more than
a device with which to pressurize the
Management to accept their demands,

Lam sure the House will fully support
us io our clloris to restore the situatiom
to normal. (nterrapiion), I am deeply
conscious of the fact that acute incom-
venience and loss is being caused to many
thousands of people as the result of this
tolally unwarranied stand adoptsd by a
sanction of the pilots. 1 sincerely hope
that in the natiooal interest this ill-advised
action will be withdrawn and pormal
scrvices restored immediately —......
(Interruption )

AGREEMENT BETWEEN INDIAN AIRLINES
AND THE INDIAN COMMERCIAL PlLoTs
ASSOCIATION (REFERRED TO IN
THE STATEMENT)

In the light of the prolonged
discussions held by the Chief Labour
Commussioner (Central, with the represen-
latives of the management of Indian
Airlines and the Indian Commercial Pilots
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Association on 2nd December, 1970, at
New Delhi, it is agreed as follows; —

(1) The LC.P.A. will extend its
full co-operation for restoration of
normalcy in the air service with imme-
diate effect within the existing rules;

) 2y The Association will withdraw
its directive No. Cal/GS/CIR 562-70,
dated 23-11-70 and co-operate with the
Management  in the Boeing-737
Training Programme.

(3) The Management will consider
the lifting of suspension of Capt. Nigam
with immediate effect;

NOVEMBER 16, 1970
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{4) The Management will consider
the two Poilots concerned for Boeing-
737-Training as early as posible.

(5) The dispute referred to chief
Labour Commissioner (Central) along-
with the Union’s case for imple-
mentation of the 9th May, 1970 agree-
ment will be negotiated bilaterally
between the parties in order to arrive
at a secttlement as expeditiously as
possible.

Indian Airlines

Indian Commercial Pilots Association

Sd/- B. Isranl Sd/f- S. L. Bagchi
Asstt, General Manager
New Delhi,
%wn:lmeD:Ze\m-bcr. 1970. Sd/- (0. Venkatachalam)
1. Sdj- * Chief Labour Commissioner (Central)
2. SdJ-
13-07 hrs, thing but it was pot signed by anybody.

DEMANDS FOR SUPPLEMENTARY
GRANTS (MANIPUR},1970-71

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
VIDYA CHARAN SHUKLA) : Sir, I
beg to present a statement showing Supple-
mentary Demands for Grants in respect of
the Union territory of Manipur for
1970-71.

RE. ALLEGATIONS AGAINST SHRI
A. K. KISKU

THE DEPUTY MINISTER IN THBE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI A. K.
KISKU) : Sir, I want to know from you as
to want has happened to my petition
about the allegation that was made by my
brother, Shri Kartik Oraon.

SHRI KARTIK ORAON (Lohardaga) :
rose-

MR. SPEAKER : Shri Oraon should
not get up. He will further complicate it,
1 called Shri Oraon. He gave me some-

Then I called Shri Kisku also. There was
some discussion, Then they shook bhanods
and [ wrote on the file that the matter was
closed. Now, overnight something may have
happened again.

SHRI KARTIK ORAON : Sir.

MR. SPEAKER : Shri Oraon has
again got up. I request him kindly to sit
down once he shook hands.

SHR1 KARTIK ORAON : At last I
should be heard,

MR. SPEAKER : 1shall hear you in
my Chamber. ’

SHRI KARTIK ORAON : I want to
say something, It will not complicate it
further.

MR. SPEAKER : No declaration of a
fresh war, please,

SHRI KARTIK ORAON : Unfortu.
nately 1 cannot get Reverend P. Kerkeuta,
S. )., Archbishop of Roman Catholic
Mission, Ranchi to give evidence here on
my behalf. That does not mean that he
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has not been receiving money. Whatl
object to is that he should not function.*

MR. SPEAKER : Very unfair. And
what about th: poor Archbishop ? He is
not given a chance to repudiate.

SHRI A. K. KISKU : I categorically
deny this charge. I want your protection
and the protection of the House.

MR. SPEAKER : That is all right. I
don't want the peaceful atmosphere of the
House should be disturbed because of
these two gentlemen.

SHRI N. K. P. SALVE (Betul) : It
should bz expunged.

SHRT RANDIIR SINGH (Rohtak) :
That expression shonld be expanged.

MR. SPEAKER : I will look iuto it.

SHRI JYOTIRMOY BASU (Diamoad
Harbour) : The super-Speaker should be
given recognition,

ot T g wr qmma gy
uYA GITRT 7 g1 2139 FY ST @y
& e (voamm)......

13.11 hrs,
BUSINESS OF THE HOUSE

MR. SPEAKER : Regarding the busi-
ness for next week, 1 don't think there
should be any further debate on it because
the scssion is concluding on the !§th,

_SHRI S. M. BANERIJEE (Kanpur) :
This is the laat week, Sir. You may kindly
allow us, Sir.

SHRI S. KUNDU (Balasore) : We
may have it after luuch.

HR. SPEAKER : | am having a
mecting of the Committee of Speakers after
Lunch. We will finish it.

MR. RAGHU RAMAIAH.
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THE MINISIER OF PARLIA-
MENTARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI RAGHU
RAMAIAH) : With your permission, Sir,
I rise to announce that Government Busi-
ness in this House during the week
commencing from the 14th December, 1970,
will consist of :—

(1) Consideration of any item of
Government Business carried over
from today's Order Paper.

(2) Consideration of motions for
modification of the Nationalised
Banks (Management and Miscella-
neous Provisions) Scheme, 1970.

(3) Consideration and passing of the
State of Himachal Pradesh Bill,

1970.

(4) Discussion on the Fourth Five
Year Plan.

(5) Consideration of a motion for

concurence in the recommendation
of Rajya Sabha for the reference of
the Code of Criminal Procedure
Bill, 1970 to a Joint Committee.

(6) Consideration and passing of :

The Air-Corporations (Amend-
ment) Bill, 1970, as passed by
Rajya Sabha,

The  Newspaper Finance
Corporation Bill, 1970.

(7) Discussion on the following subjects
will be held from 6 p-m. to 7 p. m.
on the dates indicated against
each:—

fa) Drug Prices on the 14th
December, 1970.

(b) Demand for setting up a Jute
Mill in Orissa on the I15th
December, 1970.

(¢) Sugar position in the country
including cane prices on the
16th Decernber, 1970.

(dy Rehabilitation of the East
Pakistan refugees on the 1Ttk
December, 1970.

‘Eupuﬁ;ed as orr.leréd I;f_t-hc Chair,
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(&) Report of Commission of
Inguiry regarding facts and
circumstances relating to the
death of Shri Deen Dayal
Upadhyaya, on the 18th
December, 1970,

SEVERAL HON. MEMBERS rose—

MR. SPEAKER : The session iscon-
cluding next week. There is no other week
following it.

DR.RAM SUBHAG SINGH (Buxar) :
I won't take more thana minute, Sir. I
welcome the State of Himachal Pradesh
BIll. But it is a gross injustice that Is being
done to Manipur, Tripura, Meghalaya and
Delhi. These four Bills also could be
simulaneously introduced, discussed and
passed.

Sir, time also should be found for
discussing the unemployment problem,

MR. SPEAKER : We have no time 1o
accommodate every dlscussion.

SHRIS. M. BANERJEE : Kindly allow
us to make one submission.

SHRI BAKAR ALL MIRZA
(Secunderabad) : Sir, an assurance was
given by the Minister that two subjects that
I raised will be answered, but they were not
answered. One is about the Lok Pal and
Lok Ayukta Bill about which T gave a
short-notice question in the last session but
it was rejected. Again, in this session I put
a question which did not come in the ballot.
Again I raised it a fortnight ago when the
business of the weck was being announced
and the Minister gave an assurance that he
would reply to it. These peaple talk about
corruption of Mr. Kanti Bhai Desai. But,
what about the corruption of Ministers ?
Are they going to pass this Bill before the
Elections 7 1 want a definite answer and a
direction from you so that he may expedite
it.

At the same time, Telangana should bs
included. An assurance was given. He
did not answer.
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SHRIJ. B. KRIPALANI (Guna) : Sir,
the Government had promised to make a
statement about the demise of late Prime
Minister Shri Lal Bahadur Shastri and I
think it is time that the Government did
make some statement, because all sorts of
rumours are going about in the country
and it is not at all desirable that these
rumours should go on like this.

The Government must come out with
a statement long before we disperse in
this session, with their version of what
the facts are,

SHRI S. M, BANERIJEE : Mr. Speaker,
Sir, you arc aware that [ have been writing
letters (0 you. This is an important matier.
I have also tabled a Call Attention Notice.
This is about the lock-out deciared in one
of the textile units of J. & K, Manufactures
Limited, Kanpur.

This is something which affects the
Centre directly because of two reasons :
One, shortage of cotton and the second non-
implementation of Wage Board's Award.
The J & K Manufactures Limited are not
conceding to any demand. They have
declared a lock-out i’ Kanpur and 10,000
workers are thrown away in the streets. The
J & K Iron and Steel and J & K Synthetics
workers are on strike. There {s complete
strike in Kanpur of all J. & K. industries.
This Is a matter which directly concerns
the Central Government. Let the hon.
Minister make a statement, I do not want
a discussion, but T would urge upon the
hon. Minister that, in the larger interests
of the people of the country, but and of
the textile workers, he should make a
statement.

Shri K. C. Pant made a statement in the
course of Questions and Answers that the
cases of policemen dismissed or terminated
arc under consideration. (Interruptien)

MR. SPEAKER : You have had your
say; pleass don't make a speech.

SHRI S, M. BANERIEE : All right;
Let them make a statement,

ot arer frsr (gerg) @ owma
WS EHRT €F 97 %7 A0 g ...
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(sawwm) ...... I ATHE AT FASEI
ar arar g ar gf g gé f5 oA
7Nt F faueft gor & Fars & ana<iq
FE T9-739 & e § 39 fraw T
# fau graF ga fagarat & 0%
TET @A ar AfFT aer IgF B
adra faser aff 03 97 @ W I
%13 f& gura At & wiwarew &1
FAAMY TGAI § AT F7F IT-a8F H
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wene wEYEW : WIS Arfad Fhi A
Fa?
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EFT I GHTATL FT TRFILET F1 g
A &Y Sy gArgfa g ag Ifaw 7@
2 9 guag ==y § f5 = @1 dy Tt
T q3i 9T et g arefaae &1 gqax
femmomg | ge T TS Ao sT &

FZAT =TgAT § )
sreaet AEIa A A dEe

SHRI SHRI CHAND GOYAL
(Chandigarh) : I have two points to make.

You might be remembering that last
session the Law Minister assured us that a
Bill amending the election Law would be
brought before wus, In this session, he
repeated that assurance; in fact, he
entrusted the job to you of inviting
leaders of all parties so that there could
be some agrecment on the amendments to
be incorporated.

MR. SPEAKER : The Minister gave
the assurance that he will consult us.
The Motion for the formation of a
Consultative Commitee was passed in this
House and has now also been concurred in
by the other House. I have written to the
leaders of parties to send in their names
for representation in the Committee, As
soon as that is finalised, we will meet
and discuss it with the Minister. The
Minister will then bring forward legislation.
That was what was decided by the House
itself.

SHRI SHRI CHAND GOYAL: It is
quite llkely that elections to the Lok Sabha
at least may take place in February or
March. Ts there a guarantee that the law

will be amended before that (Interruptions)

I am not saying that clections are certain.
1 want an assurance.

MR, SPEAKER : It is hypothetical.

SHRI SHRI CHAND GOYAL : I
want an assurance that the election would
be amended before the next election.

MR. SPEAKER i May I gave the
assurance that we will call a meeting of this
Committee and the Bill will come T But
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as for the other thing, it is too wide a
question,

SHRI SHRI CHAND GOYAL ; Will
the Bill come before the conclusion of
this session ?

MR. SPEAKER : Before the Consul-
tative Committee is appointed ?

SHRI SHRI CHAND GOYAL : I want
the convening of the Comittee early.

MR. SPEAKER How could he
forestall an election because thisis not
amended ?

SHRI SHRT CHAND GOYAL : I was
just expressing an apprehension, not with
the idea of for forestalling,

MR. SPFAKER : He is experienced
member. These elections do not wait for
laws.

12,30 hrs,

Regarding the colossal problem of
unemployment which is facing the country,
all sections of the House want that this
should be discussed before the end of this
session. Every political party, everybody is
anxious that this matter should be
discussed.

SHRI SHEO NARAIAN (Basti) : The
session may be extended.

MR. SPEAKER : They made time
available out of their own time, and so
we gave up the idea of extension. They
were good enough to part with 15 hours.

SHRT KARTIK ORAON (Lohardaga) :
The Joint Committtee Report on the Sche-
duled Castes and Scheduled Tribes Orders
(Amendment) Bill, 1967, was presented to
the House on 17th November, 1969, The
Registrar-General of Census Reports, wrote
to the Government and expressed some
apprehension about the practical difficulties
that would crop up if the Bill wrs not
passed by the cnd of 1969, but this Bill
came up for discussion in the House one
year after the report of the Joint Commitree
was presented, but that has again been
postponed. The hon. Minister in this very
House gave a solemn assurance that this
Billwould be passed in this very session.
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[Shri Kartik Oraon)

I would request the hon. Minister not to
kecp on fishing Scheduled Castes and
Scheduled Tribes in this way and come
forward with some firm assurance about
its passing.

THE MINISTER OF PARLIAMEMT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT  (SHRI RAGHURA-
MATAH) : Many serious problems have
been raised verv gravely by many hon.
Members. T shall truthfully convey all the
sentiments expressed to the Ministers
concerned. That is the general aspect.

About that time allotment, you are
aware that when the Business Advisory
Committee met almost all the Members
were present there —-we knew what the time
avilable was and we all came to an under-
standing that this should be the business
of the House. We gave up Government
time and allotted so many hours.

SHRIS. M. BANERJEE : We want a
statement, not a discussion,

SHRI BAKAR ALI MIRZA: On a
point of order. What about my quesion ?

) MR. SPEAKER : Even If you go on
interrupting, Tam sure your wvoice will
not disturb the House,

SHRI BAKAR ALI MIRZA : No, Sir.
You are suppressing me. You listen to
my point of order.

MR. SPEAKER : You see an elderly
man is doing like this.

s

SHRI BAKAR ALI MIRZA i The
Minister gave anassurance.

MR. SPEARER : I know, I will look
into it

SHRI BAKAR ALI MIRZA ; You are
suppressing. You  are protecting  the

Ministers.
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STATE OF HIMACHAL PRADESH
BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE. DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : I beg to move for leave to
Introduce a Bill to provide for the esta-
blishment of the State of Himachal Predesh
and for matiers connected therewith.

SHRI S. KUNDU (Balasore) : On a
point of order. I have also written to you.

I wholeheartedly welcome the intro-
duction of this Bill. I want to make it
very clear that we have full sympathy and
we arc happy that the Bill is being
introduced, and we express our good wishes
to Himachal Pradesh. But in the interests
of Himachal Pradesh itself, I wanted
to draw your attention to some of the
irregularities which this Ministry has
committed. The Ministry while introducing
this Bill has sought your permission under
9(b)--waiver because they could not get
time, two clear days.

MR. SPEAKER : 1 have aliowed it
under my discretion.

SHRI S. KUNDU : You allowed it
but I what to point out that on the

MR. SPEAKER : You are a very wise
men ........(Interruption.)

SHRI 8. KUNDU : Unless these things
are cleared up the entire Bill may be
squashed under article 239 and all the
hopes and aspirations of the people of
Himachal Pradesh will be unfulfilled.

MR. SPEAKER :
look into it.

Those people will

SHRI S. KUNDU : If you are im such
& hurry, [ have nothimg to say.

“*Published in the Gasette of India Extraordimary, Part II, section 2, dated 11-13-1979,
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SHRI VIKRAM CHAND MAHAJAN
(Chanha) : He should thank the Govern-
ment on our behall for introducing this
Bill.

SHRI S. KUNDU : On 4th December
they got the consent of the President.
Today they are introducing the Bill, after
a lapse of so many days. They say they
could not get time because they could not
be printed quickly 4th December to 11th
December,

SHRI KRISHNA KUMAR
CHATTERIJI (Howrah) : Mr. Speaker, is
he questioning your wisdom ?

SHRI S. KUNDU : Under Rule 69(2)
it has been clearly laid down that the
provisions in the Bill involving expenditure
from the Consolidated Fund of India shall
be printed in thick types. It is not a serious
irregularity. Therc is also a provision that
where a clavse in the Bill involving
expenditure is not printed in thick type or
italics the Speaker may permit the Member
in charge of the Bill to bring such a clause
if the hon. Minister 30 requests. Has he
requested you 7

MR, SPEAKER : [ have permitted
even without a request...... (Interruptions).

There is enough time at the consi-
deration stage latter oo. Why are yom
worried 7

SHRI S, KUNDU : Have they asked
your permission T

MR. SPEAKER : I assure you every-
thing will be OK; permission will be given
and everything will rectified and
mgul%risgfi. Thank you very much. The
Question is ;

*“That leave be granted to introduce a
Bill to provide for the establish-
ment of the State of Himachal
Pradesh and for matters connecled
therewith.”

The motion was adopted.

SHRI K. C. PANT : Sir, I introduce*
the Bill.
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13.40 hrs.

The Lok Sabha adjourned for Lunch il
Forty five miniutes past Fourteen of the
Clock.,

The Lok Sabha re-assembled after Lunch
at Forty-eight Minutes Past Fourteen of the

Clock.
[SHRIMATI SUSHILA RoOHATGI in the
Chair]

STATUTORY RESOLUTIONS RE :
WEST BENGAL (PREVENTION OF
VIOLENT ACTIVITIES) ACT. 1970
AND WEST BENGAL MAINTENANCE
OF PUBLIC ORDER ACT, 1970-Contd.

SHRIMATI TLA PALCHOUDHURI
(Krishnagar Madam) ¢! Chairman, [ was
saying yesterday, whiic discussing the
resolution brought by the various co-wives
of the two communist parties, Shri
Jyotirmoy Basu, Shri Ganesh Ghogh and
Shri §. M. Banerjee. ........

SHRI S. M. BANERJEE (Kanpur) :
Forget S. M. Banerjee.

SHRIMATI ILA PALCHOUDHURI :
I do not forget. Let him not be surprised.
He has alsp joincd the signatories to the
resolution, (Intetruption) 1 would like to say
that all these things have come about
because the regime of violence was let loose
by the CPM. What happened after all ? It
has been said evenin the Bible that “*he who
casts the first stone shall be answerable."
Who threw the first stone in this case two
years ago 7 It was the CPM who killed a
young boy in Baranagar. (Interruption). I
do not know, you should know who it was
2 C.P.M. party member ? Here, they do
not like to hear their own doings. And that
started off a serics of violent acts.

I would also like to point out that
yesterday, Shri Jyotirmoy Basu, of course,
flourished a picture of Lenin, and said that
it has some bullet wounds or marks on it,

*Introdoced with the recommendation of the Pﬂl:d-;t-
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[Shrimati Tla Palchoudhuri]

or something. I do not know, who made
those holes. Nor do 1 condone any pholos
of my leaders being shot at. But, at the
same time, what have the CPM  done ?
They have desecrated all our national
leaders. The statue of Asuthosh Mookerjee
came rolling down the steps of the Univer-
sity...

SOME HON. MEMBERS : Shame,
shame.

SHRIMATI ILA PALCHOUDHURI :
Every person to whom India owes allegi-
ance spiritually, culturally and politically
has been desecrated and insulted.

ot gaeay gengw (d777) @9
AT arst § @odronne 75 & 1%

._SHRIMATI ILA PALCHOUDHURI :
Ifit was not the CPM , it was the Naxalite
who is the child of the CPM (Interruption).

MR. CHAIRMAN Before saying
anything, 1 would like to say that 1 have
been reading all my life that truth hurts.
She has said something which has hurt
someone. [ would request hon, Members
oot 1o take this any further please.

S_HRT K. N. TIWARY (Bettiah) : Mr.
Chairman. T would request you to cxpunge
these words.

MR. CHAIRMAN : Those words are
expunged.

SHRI DHIRESWAR KALITA
(Gaubhati) : On point of order. In this
House, the CPM, CPI, Jan Sangh and
other parties are represented. There is a
ruling by the Chair that the ideology and

policy of a party may be criticised, but not
individual acts,

MR. CHAIRMAN : There is no such
ruling.

SHRIMATI ILA PALCHOUDHURI :
They have desecrated even the Nautional
Flag which no country in the world would

.stand. They have desecrated everybody.
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Wi owe no allegiance to Lenin or to Mao
Tse-tung, though we may admire Lenin,
We do not get thrown off our feet by the
sayings of Mao Tse-tung. We do not
expect to take to his teachings as some of
the parties in India do. They are trying
to create havoc in many fields. They sabo-
taged the Statc Electicity Board in Bengal
culting out clectric supply creating absolute
chaos in the industries and rendering lakhs
of people out of work, (Interruptions).

MR. CHAIRMAN : Please conclude.

SHRIMATT ILA PALCHOUDHURI :
If T am called upon to finish my speech at
once, [ would say, when people will cast
their verdict, which the people should be
allowed to do in an atmosphere of absolute
serenity and salety, in that case, they will
never vote for this extremist party.

SHRI JYOTIRMOY BASU : (Diamond
Ilarbour) : The proof of the pudding is in
the eating.

SHRIMATI 1LA PALCHOUDHURI :
You represent 11 lakhs out of 4} crores in
Bengal. When there was a revolution in
Treland, and Trelawney, the revolutionary
leader was sentenced to death, the Irish
people put up the slogan:

':;Vill Trelawney die, and will Trelawney
die

Then Forty thousand Irishmen will
know the reason why!"

All Benpal will say today, when killing
and violance by the CPM and Naxalities is
holdidg Bengal to ransom:

«“Will our sons and daughters die 7
The mothers of Bengal will know the
reason why!
Will democracy die ?
Fifty crores of Indians will also know
the reason why !"

1 know that this Act will help to create
some sort of law and order which has
been vitiated by the acts of violence. (Inter-
ruptions). They arc against this Act and
they aro accusing the police, but Mr. Jyoti
Basu goes about guarded by police that

*Expunged as ordered by the Chair.
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costs the country at least Rs. 250 a day
and Mr. Hare Krishna Konar goes about
with a police guard costing Rs. 175 a day.

Then they hold a meeting and abuse
the CRP and the police. They themselves
ask for the protection of the poiice and
then come forward witha resolusion
condemning the police.  This act will help
the maintance of law and order and [ hope
at last this Act will put Bengal on a footing
where there will be some  peace for the
people of Bengal. Madam, I oppose the
resolution vehemently.

SHRI BAL RAJ MADHOK (South
Delhi) : Madam Chairman, the two  Acts
that have been brought before this House
for approval are the prool of belated reali-
sation by the government that they must
do something in Bengal. The situation in
Bengal is not a new development. [t
began to take shape three years back
and two  years back I said in this
House thatif you do something now
you may be able to control it, butif you
do not do it, after two years it may be
out of your control. I find that the situ.
ation that has developed there is actually
getting out of control.

Even though now it is admitted that
it is essenitally a law and order situation,
though the unemployment problem has
aggravated it, I would like the government
to go deeperinto it. It is a law and order
problem, there is a economic discontent

too; but there is somcthing deeper than that,

That deeper thing can be well-understood
in the light of the developments that are
taking place around us. The parties and
powers which are behind them have come
to the conclusion that they have to use
Bengal as a base for the type of revolution
which they want to bring about in this
country and for the type of regime they
want 10 have in this country. For that
purpose it is essential for them to create
conditions of anarchy there, demoralise the
civil servants and the police. create a
feeling of terror in the minds of the people
and corrode the respect for law and order
and this is what they have becn trying to
do. The ultimate object is not only to create
anarchy; the ultimate object is, if possible,
to take away this part of the country from

Actvs.) Aet & W. B,
Maint. of Publ. Ord. Act

India and have a communist regime there;
whether it is to be under the acgis of China
or Russia is a different issuc which has to
be fought out between them, and that is
the one reason why CPl and CPM fight
amongst themselves. Itisa two-pronged
fight :it is a fight against the Constitution,
fight against democracy, fight against the
forces ol law and order and  then it is a
fight amongest themselves to decide as 1o
who is guing Lo get control of Bengal, It is
this two-fold fighting that is going on there.

This Governinent has not been able to
tackle it because it has been hunting with
the hounds and running with the hares.
In the beginning it had both CPM and CPI
as ils allies. Since both of them were its
allies it could not take any strong action
against them in spite of the fact that again
and again attention was drawn to that fact
in this House. Now they have fallen out
with CPM but CPI is still with them, We
find a strange spectacle. When an attack
is made on the Naxalites, any crticism is
made about them or some strong steps are
advocated against them, the resentment of
the CPM is understandable, But the
members of the CPI, even though they are
supposed to be with the government and
fighting the Naxalites, they also stand up
in defence of the CPM and the Naxalities.
The reason is very clear. Even though
they may be fighting among themselves,
ihe ultimate object of CPI, CPM and the
Naxalites is the same, and that object is 10
crcate anarchy and to bave some kind of
totalitarin regime. They have been trying
to establish that kind of regime by riding
on the shoulders of the Prime Minister.
They tried it in the case of late Prime
Minister, Pandit Jawaharlal Nehru. But
then they failed. Now they are again
trying to ride on the shoulders of the Prime
Minister to establish that kind of regime.

MR. CHAIRMAN: I am sorry to
disturb him. But it is 3 O'Clock when we
have to take up Private Members' Business.
He may continue his speech when this
subject is taken up again.
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15,00 brs,

SALARIES AND ALLOWANCES
OF MINISTERS BILL*

SHRI N. DANDEKER (Jamnagar) :
Sir, I,beg to move for leave to introduce
a Bill to consolidate and amend the law
relating to the salarics and allowances of
Ministers.

MR. CHAIRMAN : Motion moved ;

“That leave be granred o introduce
a Bill to coosolidate and amend the
law relating to the salarics and allowan-
ces of Ministers.”

SHRI1S. M. BANERJEE (Kanpur) : 1
want to,0ppose this Bill though my hon,
friends, Sarvashri Dandeker and Masani,
have tried to bring forward a Bill which
restricts the pay and allowances of Mini=
sters. There are three sort of Ministers at
present—Deputy Ministers, Ministers of
State and Cabinet Ministers; that is, the
mini, the midi and the maxi. Whatis
suggested by them is Rs. 2,200 1o respect
of a Minister and Rs. 1,600 in respect of
of & Deputy Miunister, Rs. 500 as salaries
and allowances of gardenres, walchmen
and sweeper and Rs. 300 for electricity,
water and lelephone for both Ministers and
Deputy Ministers.

MR. CHAIRMAN : [ would request
you not 10 go into details,

SHRI S. M. BANERJEE : Ihaveto
tell you why 1 oppose it.

SHRI BAI RAJ MADHOK (South
Delhi): He cannot go into the merits for
opposing the Bill at the introduction siage.

SHRI S. M. BANARIJEE: 1 have
seen the statement issucd by Shri Dandeker
thata Minister 1s spending nearly Rs.
48,000 or something like that a month. But
we are of the opinion that the Minister
should not get more than Rs. 1,000 a
month, which is much more than the
income of many of our people. Sucha

Bill should not be brought which gives .

licence to a Minister to spend Rs. 500 a
month on gardeners cic., and Rs, 300 a
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month on electricity etc. Therefore T
oppose this Bill. 1 want a Bill to be brought
restricting the Minister’s salary to Rs.
1,000 & month.

SHRIN. DANDEKER. : Io the frst
place, 1 have not yet moved the Bill; I am
asking for permission to iotroduce the Bill.
Whether a debate of this kind is relevant
even at this stage is for you to decide.

Secondly, I will be perfectly willing to
consider at the appropriate stage any
amendments which Shri Banerjee may wish
to move as regards the amount of salary
and allowances. 1 have stated that the
main objective is that the take-home pay
of Ministers should be no fless after this
Bill is passcd than it is at present under the
present Act and also no more. At the
appropriate stage I will be only too glad to
consider any amendment which Shri
Banerjee and all his friends of one persua-
sion or the other may wish to offer.

SHRI 8. M. BANERIJEE : Thank you,
MR, CHAIRMAN : The questlon is :

“That leave be granted to introdnce
a Bill to consolidate and amend the law
relating to the salaries and allowances
of Ministers.”

The motlon was adopied.

SHRI N, DANDEKER : I inwoducet
the Bilt.

MR. CHAIRMAN : Shri Nath Pai.
Absent.

15,05 hrs.

STOCK EXCHANGE (REPRESENTA-
TION OF EMPLOYEES ON GOVER-
NING BODY) BILL=*

st e AR (3rad-afur) -
fgmma s g F IMF =2F o
J91 & wrar fAwrd ¥ 9T F FAAR)

*Published in the Gazette of India Extraordinary, Part Il, section 2, dated 11-12-1970.
*Introduced with the recommendation of the President.
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&1 afafifyca 33 &1 oAy & a
frdas &1 o &@ & zgefa
i il

MR. CHAIRMAN : The question is :

“That leave be granted to intro-
duce a Bill to provide for the represcn-
tation of the employces of stock
exchanges in the country on their
governing bodies."

The motion was adopted.

ot AW wstw  (qEad-gfan)
% fauas «F qw swar ¢

EXHIBITION OF CINEMATOGRAFH
FILMS BILL*

st e oA (Fead-afi) ¢
# geqrr st g 5 asfaw-gses
safaai & faggo qor g=faT g8i &
o fodi w1 g3 Fa9 F foad sl
fageor wfgse &Y cqrear 1 g7
& a1 fadas ) o #3% #t squfa
K97 |
MR. CHAIRMAN : The question is :

“That leave be granted to intro-
duce a Bill to provide for the setting
up of a Film Distribution Authority for
distributing cinematograph films and
requiring the cinema theatres to
exhibit such films.™

The motion was adopted

ot at R & fains @y
99 FLATE | g
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CONSTITUTION (AMENMENT) BILL*
(AMENDMENT OF THE SLVENTH SCHEDULE)

st Ww s e (FUAER)
# weqra Fxat g fe s & afaar

FT A1 G99 74 1 (9% 51 9@
I H qAAfT A 19

MR. CHAIRMAN : The question is :

“*That leave be granted 1o intro-

duce a Bill further to amend the Consti-

tution of India.”

The motion was adopted.

st 3 SwTer aam : # faugE 9@
F@IE

CONSTITUTION (AMENDMENT) BILL*

(AMENDMENT OF ARTICLE 174)

o & s @it (FUaraR)
aamfy #gan, & swmw 7@ g e
Wi & ®fagm #1 & dwET F@
ary fadas &1 dw &3 Fr ganfa &
Eie

MR. CHAIRMAN : The question is :
“That leave be granted to intro-
duce a Bill further to amend the Consti-
tution of India."”
The motion was adopted.
= e s it F faEas an
w@T g )

P

*Published in the Gazette of India Extraordinary, Part I1, section 2, dated 11-12-1970,
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CONSTITUTION (AMENDMENT)
BILL#*

(AMENDMENNT OF ARTICLE 348)

ot 3w W wn (grETane) |
aaafy wgrzar, & weara war g fw
Wi & gfram & e dataa 5@
¥ fagrs 1 A0 T F gnfa o
Ll

MR. CHAIRMAN : The question is :

**That leave be granted to introduce
a Bill further to amend the Constitu-
tion of India."

The motian was adopted.

€t 3w sTwrar @t F frdgs A
e g

SHRI'S, M. BANERIJEE : Madam,
Mr, Nath Pai has come.

MR. CHAIRMAN : You would like
to move your Bill 7

———

WORKMEN'S COMPENSATION
(AMEMDMENT) BILL*

IAMENDMENT OF SECTIONS 2 AND |5)

SHRI NATH PAI (Rajapur) : Tbeg
to move for leave to introduce a Bill
further to amend the Workmen's Compen-
sation Act, 1923,

MR. CHAIRMAN : The question is :

“That leave be granted to intro-
duce a Bill further to amend the Work-

men's Compensation Act, 1923.”
The motion was adopted.

SHRI NATH PAI: Ilintroducet the
Bill.

DECEMBER 11, 1970
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15.10 hrs.

CONFERMENT OF DECORATIONS
ON PERSONS (ABOLITION) - BILL
Contd.

MR. CHIARMAN : Now we come to
the consideration of the Bill movd by Mr.
Kripalani.

Shri Yamuna Prasad Mandal to
continue his speech. 1f the hon. Member
comes to the front bench, it will be
better.

=t agAr e wER (FEEgT)
waafa agizar, & ga @ sy @ @
fo 7z smfaar v wdezo ag 2@
fafisr 91 & | e 1w |ar 7 fe=dy
EIETFER A AW A DRI AG
TR o zisfeem &t f2d Hwm
a® ¥ swiafa fear e safma) #1
giferal & favfea szar, fagfea s<7
&t 19 §Y a1 gt Iurfuat 78 & awdl,
qg AAEIT FY g § 1 F FgAT Wmgan §
fiF Ioifuat o= wAFTT 7 S AT E-
Zrgferm e EaRoM WX g fewde
Favg 1 w2 oY fa=r Qo fram @ waranet
f ¥ I 3% qqwg Infaai 51 M
g T AAH FT A g Ag WF I fawm
q snfge 7Y gar | 9= 98 AwHFZ ¢
Jra @ g W @ 98 g ¢
zrgfes w1 g § 23 & Svrewe | A
Fayat sgaraarg feag & s
g AR gwifuar W @R
wray # A4 oF gwra o fom, are g
Hgd dIT gAF @EY @0 CeETEal-
fifear @ & M7 2@ & fF arsfeew At
F@IwA W AT AT H fRaAr @R
&1 |ty afrgw & YW A, 33-a =wifa-
FT 291 #, Ffear § 70 /TRl §
gorfiat & oY @ 0 wAgE ¥ aefoa

*Published in the Gazette of India Extraordinary, part I, section 2, dated 11-12-70.
tIntroduced will the recommendation of the President.
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FY gw @i wfaum § wor w1 fqm
g T AmEHrAgY | guieg & Fgm
AT HEONT WHFT Y fF oy F fae
¥ g are wifge adt grar fas gm =i
A A W FTH W qF FIEEIEINA D
famres fegr & 1 Surfargt @ gw &
faq 7€, a7 2T & 9T wAww XA
£ 1 39T AT AT gATL FUIgE A,
g1} 99 ag fagre d @ & gwo@m
AFF § IR w1A7 A, 42 fag R,
gardY @fagra a9 § sree IFIA T7T
Ageaqe Wi faar, ag €@ faw )
ares F 73 av ar3g w1 A a@ glaar
g M e 3 & A g faw @
INfg 2y & d9g F gya W)
gafe & @@ fasr &1 &Y 03 A & fadm
F@T g Fife fava & A qa 2 &
TTaT Jurfuat ot AT fag J@
grafeem 3 gr am fawms & ogn
ami A fag swg ¥ @@ frar 99
T A7l 7 fAama qigggaga A
i dt zigfesg ¥ fasre &, 2w
38 qaft & fa=is a1 @fag & fex
OF are Famerar 91 ¥ fagga wwm,
ALY T, FIASZ A1GAT FEAT fF
ag T4 faq sramg F )

o frar mv (A9 @ gwafa
agraar, § 3 fans &1 @wda s
g | ag Y AN, qgReT W AT
o g I w1 fawfaar Ay &
T TAT I B ITAT AF  sAfAT A
mga 1ar 2 fF fam =1 § ag swmfaxi
a1 IF1ory fan ard § gad 3o newe
AT Er TE ® I HAST WA F -
3z137, AT 7 /A fIar F@ A1 W
amt sraaa g 5 fma @mi &1 ag
gaiferat & st 9 1+ I3 AT F 37
rrefrsm foaa @ &1 06 @i i & grak
9T g Fg %7 & (& aAra I 7199
& TF & A1 AT 9T 9IS ATHG-

(Abol.) Bill

AT & fgrgear § 9493 w0 | TA-
fag gamX amrwr & $2 T ami frag
wrer #33 ¥ frm@ ST gAmd agl
IR IIFTL W@ | HATART § a3 ZATA
gfeewto g g g a1 AR aga
aml § gfeeFion qigr aga gum W
#feT ag faafaan o Wit <A, 958-
499 &7 qgast & @ A7 fag
areIg § gTA1T 3 @ g EE U qar
gar & 1 Hwaar § fF yeafza
AT ¢ AR GATH § | ZATU AFHL
quISEIZ ¢, AN F1 2 FEH T
9 W, FIAT &1 TS F7 A,
FUTY FX ATIAT I | AfFw g
®Y sfa $ TR 9T A9A4T ], T@ET Y
gt &t & w3 grm e gad
To gafer a1 gomr & a1g At
Y ag Som ga 2igfew ¥ 7 3 Fr A
eqH YT Ry &1 Sar fF 91 R &
fagafez S eq & a1 7@z W @
and & 1 S F1E Sq@T AZAT FIAT 2,
1@ #, Fraradfza # ar v §, @
frardi 8, @1 34 TN & ®7 A 58
o o7 | AFd §, A a1g ¥ dewigA
2g%d § | 99 qF 94T qIAT 2, A«
AME HIATAT § FIC IS AAM  FH
qF IR g AT 9X 95T AAM qq
aa g g gedAr g, wfE faw
FATeqT & A AT & IAH GIET qor
& Q@ AT A @ 1 ATTR AIAX § AT
q%1 & JFA A ag € W F gy
¥ ar grar 3 ar e F6r aam aya?
gAmAd ITAT FFgT A A1 TN
FET 74T A TIITT F4TEY, A AT TAA
FAMAET &1, g7 98 TG FT 8T Y,
€Y7 37 A9g @A 37 A A9, T8
it Ag 25 (AT 39 a9q F 7 d7on
# arF 9Y1 39 T F1 |04 1T &
a1 ara # gy IAFT I3 T Aed g,
afr aig 7 orearfgT &7 awa &1 &
ﬁfﬁ@%ﬂﬂmﬁfm%ﬂ’!ﬁ,



263 Conferm.of DECEMBER 11, 1970  Decor on Persons (Abol.) Bill 264

[ =t forg =7z @ir]

FILGH FT JAET T3 & 77 71
dT g qIg F FIAT F IAAT gH
©AT $T AFF 8, gL ®q F I
STEarET & @Fa §1 At o N 3w
Z 1 & qgu-wan, 979 o1, W@
Ta §F Oar Aew gar § f§ A
IR Al #1247 ;gdr @ & 9
TERC E a1 3ad fganafaaa £ &
Fgar g g v #ar WG @ F0
ZNIEH FAATA %t &1 AZY 1WA AFKGT
27 gaEEr St @ gaifagi #r 3w
AT 7Y awar, Ia &A1 a7 Wi A
IHRA T3, AT Foe¥wg 9T
fafla & a1 &1 agl
ga fedl sarendy &1 Ao &lo o
Frfaa & fAFT 57T 20T F FTEH
qz 77, AiET A &9 §, 991 agi g3
FT ¥99 @y G, IT faAl A
FaraTr S 5@ RF 7 & FfET A+
gfezgior a94i 2qr 2, ¥ g% § @87
@ & fFfesa ¥ 2, g6 &1 adar g
fF zg I0fy aff fo= g &
arrt &1 3arfu & o 1@ B, S FwH
gfezsion & waga g 91T 3o T qrgw
giar & f& =iogat &1 gfaar amd s
@ &1 afag ag fowfaar @@ g
Fifg | BUIY A&7 ATHATE F1 TET
g g arEl gAIS q gw FgOed § F
g SISl & SEd gt €, SfFagm
FUad 1 qEF A0@d 1 F ag g
. ®ga1 (% zaw uemege FaAfedy @
Srgi, ad a1 Ag 8, Afwa dar @R
g faas A Fgr g, ag 1F g &
fredt &1 HglenT 7% A%7 §, ¥ Fg
g%d 2, aa famar W & way
featom &g @, A@A &7 gFq
g WaWH St A T R, Tg
LA A

AT A 1T FY OF gHL w7 H Ay -
G ¥ 9T gAIAIE FY GEAT g, av
NEFIA I FY A1 ATS, IH gEG AG
‘EFAaIE qade 1 gear gd o st
SHTET 19 F1, S12407 7314, N fa@t
A, IFFT SATET T &7 AFAISA
AT, I A H1 AC0T 5 €©F § G 7187
fas® @) 24 G348 & g F €7 #
®19 F7T 419 3 gal A o, fFas
“garArge” FIT A@T 9T, IT AW A
WI-42E GAIT KT A T EATT T, I
7@ # IAW.,eq9 g, a@ifs 7
Afaed €7 # a9 ®Y A JATIT &,
FHTH $ FATY & F1q7 § qgawT 3@ )

TH! q¥g §T dOHET gART AT
grm, &Y garer # gufa % ug 9T &
AT 8, IAF! TIWT gy Afed | g -
ardy gaTsAl 7 oft Gargrar & 1 g A
aurd fed fadw 10 &1 fafga T
F1 aqZ ¥ IaF1 357 2 &, Afwa o
TR Y TG I AR AT @I, IR
Fad go ar AR aE F1F, I ART
Feg1 g | faa#r am aEed #
qryAT FAF fear SqAr | FAT AW AT
qIIG FLE FAJT WILF TeF A1 2, 747
IAFN L FEr AT ALY §, T 2w T
T I W ¥ ATy &7 wgEm
a1 & ar adf 7 fer g -feenfrm
g4t frar smar @ 1 @fieT g8 e Ay
A agf gt &, a7 gw S T @
&, 73 wtg gadt & 1 gafae T sgar
& fF 2o g # a1geesr A1 Qwar TiER,
faasi fea gor, fae 97, 3d & g9
&1 OFT ATAT ATCEH | AT FFR GT
agl T aFdr & a ga v TawAfa
T TN F wwH aifred @
AWz &9 & 71 g Afg@, 3w
w1 Ao &0 F aw Iufeat ar
rEea |
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77 w3t ¥ @rg & ¥ faa F1IAAT
mrgl

=t e A1 (FI9R) garafa
wgreq, Star ¥l HEd ot 7 w30 fE
Zrzed AT gRTr A fasw D -
Fdrguaar g fraz arg adt & 94
ZATT 29 &191E AN g a1, I9 |97
T AT AT ATTE FT TT5EAT T AAFA
faar smar ar, AfET grendr F a1z gml
Jarst 7 \yar fF T 2rzzea a3sy Aqew
& Qg ¥ @t &, 9 w7 wrad E 3
fay IgM zasr @ 77 faar sk
gurt dfqur § gawr qaraw g ear
T | TAE fAT a=FOl Y swaedr
I Fg T e & fad &, Ia% adf &,
faegir A 4 & AT &1 Jard A7
&, SFY Aawa fFar srar @ $1 Az
ot frgraraat ) @t ¥ == g fE
zg¥ tat F15 17 7Y & fog aw &%
smafer g 47 7As7 qAsa F N3 3rHar g

gwrafy wgzar, ag &1 a%ar g %
g fodl &1 99797 A & w15 TH
ag & T A T owEd w6
fasr wrr &, faasr ga qaT 98 F@
qr g% 3I9% grg g1 afew gqF
Aqaw ag A3 & fF gasr gy T & @
&< faar ang |

& qrad o ¥ fAygA s fF
qg aga ANy fa=r 4df &, gafad g
aqq FA | a A& ASBT FIAU N A
Wl & arg & gaer fadm w=an g

SHRI SARDAR AMIJAD ALI
(Basirhat) : I support the Bill brought by
Shri Kripalani. 1 believe all sections of
the House will realise the necessity for such
a Bill at a time when the consensus of omr
people is remarkably articulated against the
conferment of titles. Conferment of titles
and decorations on individuals is not only
opposed to but militates against our consti-
tutional dictum. It runs counter to the
principles of socialism, democracy and the
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theory of republicanism. In other words,
in a country which has 8 written Constitu-
tipn under which it professes to usher in
socialism, conferment of such decorations
on individuals tends to create an idca that
the ruling party or thuse at the helm of
affairs of the entire country want to create
a privileged class so as to make a distinct-
ion between individual and  individual,
This is completely repugnant to the dictum
of our Constitution,

Madam, this practice is not only very
rarcly seen in foreign countries but in its
essence, il creates a suspicion that it is
resorted to create a class of loyal citizens
who wil! owe their loyalty and obligations
to the rulling party or the government in
power for ever, even at any odd hour to
come.

We all remember thatin the days of
our servitude under British imperialism,
they had invoked such a praclice in our
national life. They used to confer some sort

of titles and decorations on individuals,
those who in the greatest hour of their
need used to oblige the rulers by doing
80 many nefarious activities to the  detri-
ment our national interest. We¢ know that
the Rai Bahadurs and Rai Sahibs, the Khan
Bahadurs and Khan Sahibs were no less
obedient and faithful servants of the rulers
than any ordincry members of the British
burcaucracy. In that way, the British
imperialist power created a class  owing
allegiance to them even in  the Jallianwala
Bagh days. It is high time that the Govern-
ment, which is proponding the  theory of
socialism and proclaiming its ardent love of
democracy, should not agree to the further
retention of this system. It is high time
that the Government should give thought
to the problm conscicntiously.

This system is unconstitutional in
ftsell. If we look at the wording of arti-
cle 18 of the Constitution and the dis-
cussions in the Constituent Assembly, it is
clear that the conferment of such titles and
decorations on individuals was mot liked
by the framers of our Contitution. We
must appreciate not only the letter of the
Constitution but also the spirit of the
article, wherein it is clear that, excepting
military and academic distinctions, no
other title or decoration shoud be given
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1 hope that at least the Law Minister will
try to appreciate the spirit of wording of
article 18,

Lastly, by sheer force of numericle
strenth, you can retain  this  insititution,
and by retaining this sort of practice, It 1s
possible to create a particular privileged
class who will extend their support to  the
Government at all times, but I must warn
them that the people of our country are
also watching the activities of the Govern-
ment as to how for goes its adherence to
the spirit of the Constitution, the spirit of
Republicanism, democracy and socialism
are concerned.

I submit that It will be completely
unconstitutional to retain this finstitution
any further, and [ believe all scctions of
the House will support this Bill,

=t e feg (sage) : |wmafy
agRg, @ @A H 3@ faww @@
qaigs @ & 5 @i Hos g
st zréferm & A1) @ AR g9 AT
F grg umifn s faar 9 f5 3z
TAT T A A AT F ) HTATD AT K
qg¥ W1 g5 aifeen A A # ArA
Werifesw & §8 gL AT AN 9@gA
UF 38T AT F Al FY gavlaat & A
@t Bffa A F S AT A R
@ WA A P OF A1 S FT A
qga AT ®F AE qsar 1 gurd
g d gqtfaar srs WY @A anfgd
wffa gat s &1 & A Tifgd o
#A ARG @A # owr Iqife g A
AT § T8 UF Fward &1 faw aifg2
at f& 0§ gad SURr FERT
& fzam | Wit wa & 9qifa 39
AugT 1 faser afghd v &= w1
| o 9q9 SYIAT IUTRA HIH | I
wIaRt #2148 Sarfy I9 amfas |
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Rt =fge S f& i qdvE@
F7H 2 & Trex w1 FEry a0 =
wfefaa & &z ¥ adt amr a3 g7
gay & e ama W T Iarfaar sgramEe
qd qET AT & @ @y g1 Ivife
g =ifgd Fgifs ¥ deaga & fag
gt & afs sasr @@ w@w gen
afgd | wzt a5 H mmmar § A
Iqfyat g TR 1 feafdzaem 9
A wrEt € gafac wsg aeEd &
zq vaw ® fagw feg iy =fgo
el oF fRar o gaq saRT 931 FAT
& 3a%1 Ffg afrzg £ Iqify € @y
¢ ofFa & g9¥ gars & 7g gurfe
frat &t 1 snwfag A @ g
afs ARG @ @1 Iy SR & @
ar 398 frarEl &0 as agar, gt
A A F faq aagd a1 Qe
aam 1 & g1 suferdi ¥ faars A&t
g ¥fFa ¥ mgmr g F @ w
g1 ¥ faafra frar w3 a4 garfaat
og o & & oy Wy R qWF
g4 &1, W FV I5AT F1 W IT A
sfaezr #£1 air agmg |

*SHRI E. K. NAYANAR (Palghat):
Madam Chairman, I would like to speak
in my own language. 1 generally welcome
this Bill. When our country was under
the British Rule they were conferring
titles and decorations like Rai Bahadur,
Khan Bahadur ctc., on those people who
did not side with Gandhiji in the freedom
movement. Afler attaining Indpendence
this Government is also continuing the
same principle of conferring titles on
those people who are on the side of
Congress Government. It is not therefore
incorrect to say that this Parliament. is
built on the model of the British Partiament.
Afler Independence this Government
confers titles like Padma Bhushan, Padma
Shri and so on, on those people whom they
like.

*The original speech was delivered in Malayalam.
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Ours is a Government which functions
with the aim of aualning socialism
through democratic methods. Sociilism
has no connection with the titles that this
Government confers on some people
whom they want 10 win over.

Madam, 1 do agree that there is some
force in conferring titles and giving
encouragement to those people who work
hard for the betterment of the country.
Industrialists who put in  their best
to increase production and also artistes of
national fame should also be rewarded.
But that is not the basis on which titles
are conferred by the Government now.
The late Dr, C. V. Raman had to leave
Calcutta and come to Bangalore to start
his own research institute because he sided
with some peopls who were then against
the Gowt.

I can clte another instance to show how
titles are conferred by this Government
after the Congress Party came into power.
In the 1957 clections the Congress did not
come into power in Kerala. In 1959 a
liberation movement was started under
the leadership of Mannath Padmanabhan,
The Government clected by the people was
toppled and another Government which
sided with the Congress Government was
formed. As a reward for that Mannath
Padmanabhan was given Padma Bhushan
and Bharat Ratna. That shows this
Government confers titles on those who
help to topple non-Cangress Governments.

As Isaid earlicr, during the British
days titles like Rai Bahadur, Khan
Bahadur eic., wers eonferred on some
people with a view to win them over
against the freedom movement. In other
words, those people who did  not agree
with Gandhiji were given titles. Today
those people who side with the Govern-
ment are given Titles, We know the story
of Bhagat Singh who was put in jail and
hanged during the British days. But today
the whole country honours him asa great
freedom fighter. Subhash Chandra Dose
is respected by the people of this country
as a great leader and they call him Netaji.
Today's Congress Government is not
conferring titles taking into consideration
the meritorious service rendered by the
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people. Mannath Padmanabhan was given
Padma Bhushan and Bharat Ratna because
he was the leader of a movement which
toppled a non-Congress Government  in
Kerala.

In 1962 and 1965 we were all put in
jail. 29 members who belonged to our
party and who were then in jail were
clected by the people, But this Government
was not prepared to release them or to
allow our party to forma Government.

Therefore Madam, this system of con-
ferring titles on people who side with the
Government. which I must say is only a
continuance of the practice followed by the
British when they were in power, should be
abolished, Titles definitely have sume value.
They should be conferred only on those
people who arc meritorious in their
scrvice to the country. There are agri-
culturists and industrialists who are ready
to sacrifice their everything for the progress
of the country, It is they who deserve to
be cncouraged with award of titles and
cash benefits. This is what jis being done
in other socialist countries.

In the end Madam, once again [ wel-
come this Bill and this Government should
not be allowed to coafer titles like Padma
Bhushan with a view to win over people
to their side.

SHRT H. N. MUKERIJEE (Calcutta-
Morth-East) : Mr. Chalrman, I am great-
ful for the opportunity you have given me
to participate in this discusslon. T support
Acharya Kirpalani's Bill which T imagine
should not be very difficult for Govern-
ment to accept. In case there are some
technical difficulties involved, they could
casily be smoothed over by a little effort
jointly undertaken. After all, Acharya
Kripalani does not happen to have an
array of legal talent at his clbow and it
may be in his formulations there are
certain insufficieneics which require to be
corrected. But the crux of the matter is
something which 1 do not hesitate to

support.

1 say this because we find In this country
unfortunately, for historic reasons into
which I ueed not go, a certain predilection
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for supporting the Establishmens on the
part of pcople who should not have that
predilection. The British were here for
nearly 200 years; they distorted our culture
and they did a lot of damage to our souls,
spiritually speaking., and they made us
accept as Gospel truth whatever values
they imposed upou us, and they helped to
develop what Gandhiji used to call a slave
mentality. And just because the British had
gone and the British used to have a
hicrarchy of titles and decorations to be
distributed to their proteges in this counry,
this Government decided afier some cogi-
tation that they should also have a certain
series of titles and decorations to
confer upon people whom they choose.

I can understand that as far as the
military is concerned, there are certain
eriteria of judging merit and on that basis
millitary decorations arc certainly commen-
dable because they are based on very
reasonable criteria of judgement. We all
known how Academics have wery strict
standards—whether  they are actually
applied or not is a different proposition —
but they have a strict standard af adjudi-
cation in regard (o conferment of academic
degrees, But this kind of thing—confer-
ment of decorations and titles by the
Government of the day is something which
is on principle bad and has been in the
process of operation somewhat mischievous
from time to time.

I have referred alrcady to the predi-
lections on the part of most of our people
to side with the establishment and it so
happens that many people o high calibre—
writers, artistes, scientists and others —who
could occasionally speak up on behalf of
the people, find their months are shut
because of the many rewards forthcoming
not only in the shape of tangible benifits
but also certain intangible things like
decorations which arc conferred from time
to time. Speaking for mysell—I am not
speaking for any group of people at the
moment--1 fecl utterly nauseated to see
photographs in papers of some decoration
being foisted on the chest of a
particular person by the President or who-
ever it may be, in Rashtrapati Bhavan, Tt
somchow seems to go agaiost the grain. 1

find also in point of actual conferment
of decorations, certain invidious differences
have occasionally appeared. | am not going
to reflected upon those who have been
awarded decorations. Most of them are
extremely deserving, unexceptional, meri-
torious people no doubt. But there is one
occasion which has struck in my mind.
That was nearly 11 years ago, when 1 was
stopped by the Chair from referring to
decorations conferred by the President,
because by implication whatever T was
going to say appeared to come under the
ban which relates to discussion of the
conduct of the President. Now we are not
discussing the conduct of the President,
but we have been astounded from time to
time by certain things which have happened.
But on one occasion—I remember it
distinctly because 1 mentioned it in the
House in 1959—Padma Bhushan was con-
ferred on a very good friend of mine who
is no longer in the land of the living,
Vizzy, whom many of us are fond of
personally spcaking. He got a Padma
Bhushan and in the same list there was
C. K. Nayudu who gota Padma Shri. It
was a most peculiar thing. As faras
eminence in  cricket was concerned,
Vizzy was not a patch on C. K. Nayudu.
who brought lustre to our country in a
fashion which this country will never
forget. Personally I was very fond of
Vizzy, but that is not the matter under
discussion. Vizzy got a Padma Bhushan
and C. K, Nayudu got a Padma Shri
because we live in a class society and if we
confer a decorationon Vizzy it has got to
be higher up in the list. That is why every
time the list is prepard by Secretaries to
Government, the Secretaries or Additional
Secretaries 1o Government will never
accept anything less than a
particular kind of thing. A
Secretary to Government who has retired
gets a Padma Vibhnshan while a scientist
who is known all over the world gets
Padma Bhushan or a Padma Shri. What is
this kind of non-sense and paraphernalia ?
Is this the kind of use to which patronage
will be put by the Government of the day ?
Why should Government get into trouble
for no reason at all ? Government spends
a lot of money preparing the awards and
on ceremonials, absolutely useless, rotten
ceremonials. which we.should have dispens-
cd with a long time back in this country.
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I am very glad that Acharya Kripalani
has brought a matter which goes to the
root of the matter. What kind of society do
we want ? Do we want the kind of people
who sit in Parliament, who dominate the
discussion, to go on dominating the
country for ever 7 Are we going to deco-
rate the like of us because they have got
the gift of the gab or some sort of ability
to cultivate the people in high authority
and they would get all kinds of symbols
of appreciation from the Government of
the day ? Why make Government be in
possession of powers which arc used in
order to ahuse its authority 7 Why put
temptation in the path of very meritorious
people 7 And, why this kind of hiera-
chic distribution of decorations and titles
whiech have no sense wbatever in the
modern world ? If we are going to reward
people and recognise worth for services
rendered to the country, there are ways
and means. As Acharya Kripalani has said
in the Statement of Objects and Reasons,
our people give titles spontancously to our
national leaders : a Mahatma, a Desha-
bandu or Netaji, those are titles given by
the people automatically. It does not
depend upon the seal and the sanction of
the government of the day. It is something
evolved by the force of history itsell. Why
waste our lime and our energy in thinking
about who is the person whom we are
going to reward ? Has not the Govern-
ment so many other kinds of fish to fry 7
Has it not get so much of other work to
do 7 Why bother about decoration and
title which keep up this class of hierarchical
atmosphere in the country, which merely
means the agglomeration of the possibility
of the distribution of patronage to the
people whom you want to take over to
your side ?

I therefore, feel that this is the kind
of legislation which government should
have no hesitation in accepting. Some
difficulty therc might be, Some consti-
tutional provision may or may not be
violated by the prescnt situation; thatis a
different matter, Some changes in phrasco-
logy might be necessary. Bnt accept the
principle of the proposition, sit down
together, get a  Bill presented before the
House and everybody unanimously would
suport that Bill.

AGRAHAYANA 20, 1892 (SAKA)

Decor.on Persons 274
(Abol.) Bill

it ao} maw vt (atwr) e
FTAMAY S A qqA AT F I A I
Jar & Igiv ag ag am W fag
&) o7 Far w19 F wfag IO F ;N
fas 5714 gga & amqT aw frar §,
gqF! § ITE Y7 Y qUFEIT F w7
¥ araarg 1 & gamar § 5 wrand
FOATAT A1 FY JATAT KT AT qIEFA
ffar 91 aFar & a1 ¥4 @I w9 A
far 1 asar & fr o7 faq o319 39
§ @ weqa 6at &, Ias1 qwdq fean
oo A IR ORAT & qrE Fear
qC |

gUd GIER gATAAIR Y agA

ara T @ AfFA IgrAr g g
N T ama A ag s & Hon-
fafga gursr 1 Afd7 qgrar 3 2
aifaarg o7 AWaE &1 g7 Il
& op af Aot ) gfe @y & gafad
T Iqrfudai 1 a5 T £ 7 F]9)
78 =AY st & g A A Awm qregr
g | gt gfaura # gyifuat 2ar afam
fear wq1 & @fma fedy 1 wawa
F K RATE 4G F A€ § Ay 3@
faer & farfaaY &1 7@ 1 97 Iqify
wfgy a1 amF1T w33, 3951 fg=fagsr
a7 g fvar g 3990 afom
gRf@ A gadom & o7 i F
gfaat & srdr A & A1 fR o9+
Iqifadi F gvg agl  feeq Frdr a7z
q gfaat a1 AAFT 79 H ¥ AT
g A AR wwEg A g Wt
foet fex gr fedl aga Py ar
qgq 1 greq sifF T1 39 2139 A A
FAmad J3 4139 T8 70 w8 fadiw
9 AFATT 1gaT azt ArgaraAr &

# frdy §1 i Tar adf azar
affa dar v zmr B 5 fra @1 7
Iqrfuar fae §, 7@ F FIT gA9aAQ



275 Conferm. of

[t aoiraFe wwf)

FHraT ft gFT F1 faarT a3 g | ag
Fat fagrgar 2 faas snq fear
g a1 s & fayfas #3@ &,
IO faars ag =g & zaFaEd
FarT o a5 § | 517 ITRT 1IN
wegr A4 ar @ fo1 I wAFa i
fegrmar ? a3 3asr agn  faqaw @
qz" =N ¥ w@gpa adt o s anfea
qr | dar I (& A @Y | ag
g5 and 7 gl arin

& g g 5 @ #1 drwnga
Y & fac wF%r Fg@mar | &
fau geega fear s =rfgd ( afe
Fgr arArg = fgia gasdt ¥ s 2,
& gasrguda 7@ § 1 W wFaE
aEd & #9 g0 & w7 gArd qrEt AT
Fa%r gt g EF 7 F A 3 9%
qg QF Q6T AA9C & 94 gAIIAT 3§
Ay dgg fam Fakd oF #7a §)

T 7 AN 3 FT g Irfua
X ¢ A1 9gT FI0E § AT TFTA FIH
Wy e wmAY & ;W OE 1 faT
F at § ¥ARE A A% A@H
ts FT & g1d7 3 1 oar Fig ey
siraat i &Y faaar faad o ag
fasraa 41 g1 {5 41 sqify fear gak
faardt F17 7€ 72 i adf G wE)
afea agt a1 gnfant @ o §, IA%F
A | A1Tw aga A fowag faw
argr 1 38 19 & faasr & agi fors
adl s qgar feg it sy
off fotw gaadl 3 ot Arag Wl S
fasait &1 A foaar g 1 ga avg & o)
Y 7% ST AR faw Qg o

afg gxerT &1 Irfaar 24 @ & &Y
sl & O H, ®A7 F €11 &, 39T F

G A, AHUA & €17 § ag @

DECEMBER 11, 1970 Decor. on Persons (Abol.) Bill 276

& g zfae groram ggfa & qu § ad
g 5 oqr7 A @t 78 meiwre w1 A
garfy + Aar s 577 v g% Infa
T g g osama ® faga fex
ST FArEET ATy T ara A FT 0
vzl # AY agT A=Y A § A av@r
A 5 E, g g F3F §, @ &
G FIG § | 79 F107 & 5 I AwiHT
gt femr amar ar g @@ §
f strad fst qoge 1, fodt Sad &
F FI7 qrer 41, foet gorfa &, fedy
qgw ot sifs @ > Adga fHargr

g ¥ fwy ggar & A Fgar
AR § F @ 3w afz aaad & #f
frat a5t swfud aas d, @13 8
STETE S FIATHY A1 /LG T F1 IOMG
¥ wTg% § A1 I 98 Iurfe Faady
aifgg 1 3T & gt g &
FAFT g4 AaT w1 H gg IqIfe
faay arefr gl @ agifs 3 fedy Y
qEAT AT F aral A A5 §, gt A
g fasm arel #& Y §, =g
FT @@ § agt g1 e A Jma
gt & fr sgfas soifu &1 gaw amar
g W7 % Wi ANgH A F,
ggst Ivfa A femdl 1 feg
AT AT GIFIC 1 38 F<9 ¢ &
IAKY YA AT FA A g1 gw ey
FEAFE § I 5l Iurfe & aww
FL T90 ITHI gH TOFT FL

ud zfee § QA% ared A9 ¥ awr
qrERTT adt grm fs Ia% T o faer
qw fFar qa71 8, I9F W T UFAT &
qraF |

T T ¥ g & geerd q9y §

srgaT sEm F & gagr A 7 &
iR far A Frsq asnuw Oy &
FEATNTHL



2m Conferm. of

SHRI K. NARAYANA RAO (Bobbili):
Mr., Chairman, it is true that articles 18 of
the Constitution has prohibited the State
from conferring any titles, So far as the
principle is concerned there is no dispute.
But this Bill talks about decorations, That
makes all the difference, in degree and
in depth. When article 18 was incorporated
in the Constitution, the framers of the
Constitution were very much influcnced by
the titles that had been given by the British
Government. This is the most vital part
which we should not ignore. To dissuade
foreign governments from conferring titles
which would have a certain semblance of
superiority in our society, we persuaded
ourselves to incorporate article 18 inour
Constitution, T have no quarrel with
Acharyaji, for whom I have great respect
and who has gone through all the political
evolution of this country, but these
decorations are basically Indlan in character
and that one should not forget.

Of all things, Professor Hiren Mukerjee,
whom I like as a scholar, said that no other
democratic country or socialist country
had this institution of conferring these
decorations. May I bring to his notice
that even in Russia even today they are
giving these honours to persons who have
rendered meritorious services ? Gagarin,
the space hero, was conferred State honours
by Soviet Russia.

These decorations are  absolutely
Indian In character, in the secnse that in
every walk of Indian society a small poet
or a musician will be given the title Kavi
Samrat or Gaan Kokila by the local people.
These are only to encourage people in
their respective ficlds. Decorations are
nothing but recognition by the society of
the meritorious services rendered by the
people in different walks of life. Such
being the case, I find no particular
objection to conferring  decorations like
these.

I am prepared to go with  Acharyaji if
these decorations have been misused by
people in any walk of life; for instance,
if they make use of these decorations for
any material benefit or if there is some-
thing mischbievous which we have to
discourage, T seek the opinion of the great
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elder whether these are having any mal-
adjustment in our social structure or are
showing favours and all these things.

Again. it has been said that it brings
about discrimination, Equality is not
absolute equality. All people are equal in
the eye of law but there are degrees and
degrees of discrimination depending upon
the quality and contribution of the person
to society.  On the basis of those contri=
butions if there is discrimination, it is nou
discrimation inthe cye of law., Therefore,
1 don’t think there is any particular reason
why we should make a legislation like this
to prohibit an innocuous, almost innocuous
conferment of titles like Padma Bhushan,
Padma Sri, etc.

With these remarks, I oppose the passing
of this Bill.

SHRI SAMAR GUHA (Contai)
Maham, Chairman. I am feeling rather
surprised and astonished how could man
like Pandit Jawaharlal Nehru who was
living at that time and who was one of
the framers of our Constitution and who
was calling himsell a social democrat
agree to such an imperial, monarchical
lagacy to confer titles, awards and deco-
rations. Pcrhaps, it was the blue blood in
him which ultimately blurred the vision of
the future generation.

This idea is not only an [nsult, it is an
fnsult to our new generations. It is an
insult, to our new concept of life. It is an
insult, Ishould say, to the mew concept
of sense of honour and dignity and the
whole basic idea of socialism. T am coming
to the point. Perhaps, it did not strike
Pandit Jawaharlal MNechru that the framers
of these awards themselves insulted
Pandit Jawaharlal Nehru by giving
Bharat Ratna. How 7 [ am just quoting
to you. In awarding Bharat Ratpa,
what is the criteria laid down ? Bharat
Ratna is awarded for exceptional work for
advancement of art, literature and science
and in recognition of public service .. ...

SHBI J. B. KRIPALANI (Guna) : of
the highest order.

SHRI SAMAR GUHA : of the highest
order. Yes. Sir, in 1953 when this award
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was conferred  on  Pandit Jawaharlal
Nehru, what did the President writc to him?
You know—*as an exception to the rule’.
These are not my words. ‘As an cxception
to the rule’, however, the President,
decorated Prime Minister Jawaharlal Nehru
with the award of Bharat Ratna on
July 15, 1955 for his life-long service to the
nation and his herpic endeavour in the
cause of peace of mankind. Is it not an
insult 7 Was not Pandit Jawaharlal Nehru
the author «Discovery of India®? Was not
Pandit Jawaharlal Nehru the author
of his autobiography ? Did he not
make any real contribution to art and
literature by these works of his? Does
not the whole worl recognize in This
Discovery of India’ and his autobiography,
a rcal contribution to art and literature ?
But, Sir, T should say that ewen Pandit
Jawaharial Nehra has been insulted by
making an exception to the rules and also
the real framers of the rules.

I should say that in this book they have
circulated they have tried to narrate the
history of the ancient world. Rajarishi
and what more, Brahmarishi. They have
forgutten the Rajarishi and the Brahma-
rishi had ashrams of their own in those
days. In thosc days where was the glory 7
The heroes, the kings and the menarchs,
whenever they conquer territories, those
days the only criteria was heroism. That was
the only criteria of kings for a Kshatriya.
This  monarchical, imperial  criteria
of heroworship  of kings and then
then the Nawabs, Rajas of the Moghuls
and it is shameless, what is therc —Rao
Sahebs, Rao Bahadurs, Khan Bahadurs,
Khan Sahebs; through that this
government have  brought down
the legacy of the imperial and monar-
chical days to the days of democracy and
socialism and they do not feel ashamed
of it. What is it ? I don‘t want 1o dilate
on the matler because certainly those who
spoke for it spoke in violation, I should
say, thespirit of the Constitution. I do
not want dilate on that point. By adopting
this trickery, T should say, of awarding
decorations and some other kinds of
Titles, what is, it that the Government
wants to do ? May be, today you are in
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power. Tomorrow the Cong (O) may be
in power; day after tomorrow, the Jan
Sangh may be in power. By this awarding
of decorations and titles your want to
create stooges and pupets and quistlings and
Sycophants of the party in power. By that
process you want to currupt the whole
administration and demoralise it. Why? Even
those who arc serving the Government are
also entitled to have thesec Awards and Titles
and Decorations. They are : The Secretary,

‘the Rajyapal, the Governor, and Govern-

ment officials also. What will they do?
They will look to whom ; To the party in
power or will be in power. What will be
result T They will sell out their own
conscience. They will try to worship the
party in power.

16-00 Hrs

1 went to the library and hurriedly
scanncd through the Bharat Ratrna, Padma
Bhushan and Padma Vibhushan list. T
found, among those who have got the
Bharat Ratna, Padma Bhushan and Padma
Vibhushan, from 1954 1o 1966, out of 14,
Bharat Ratna awards only 4 are men of
exceptional literacy genuis and philosopkers.
10 arc only cither politicians or political
leaders. They have got Bharat Ratnas. This
is against our concept of democracy and
socialism.

SHRI M. K. P. SALVE (Betul) : 1f he
does not want to read out the name of the
10 persons, let him read out the names of
the 4 persons.

SHRI SAMAR GUHA : I will lay it
on the Table of the House. (larerruptions),
Those who care may go and see. About
80 per cent of them are Government
servants, who have got Padma Bhushan
and Padma Shree awards. (Interruptions),
Actually 1 was not prepared to speak,
Just a few minutes back I thought that
I should speak, and rushed to the Library
for some reference. 1 found this, that a
majority of them are Government srevants.
The purpose of giving of such awards and
decorations- will be to make them stooges
of the Government and the party In power.
It is a very dangerous thing, I should say.

In the Constitution, in Article 18 it has
been siated as follows:
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“No citizen of Indiu shall accept
any title from any foreign State.”

Sir, in reply to my question—an
Unstarred Question No. 3522 on the Tth
December, the External Affairs Minister
either knowingly or unknowingly, wittingly
or unwilingly, ignorcd or violuted the spirit
of the Constiwsion. I ask on what Constitu-
tional authority this Sovietland paper was
giving Nehru Award ? There are 22 rocepi-
ents in our country this year who will be
petting prizes between Rs. 8,000 to 5,000
and two weeks' free tour of Russia, Who
arc these people ? They are pro-Soviet
people. This is’the way of political indoctri-
nation and creating quistlings of Soviet
Russia in this country. This is the way of
corrupting the patriotism of the people of
India and inducting foreign influenee in
this country.

Sovietland Nchru awards were given
only to those who subscribed 1o particular
political ideology and Russian views on
communism. It was given to one who
has composed ‘Lenin Yatra™ Another was
given this award, a writer of a Book on
Bolshevism. Another was given to the
author of a book on ‘Lal Surya® (Red Sun)
all pro-Russian and pro-cummunist books.

I'drew the attention of the Government
on four or five times in the Consullative
Commitice about the influence of foreign
money on the Indian press. T have
succeeded in convincing Mr Gujral to
draw out a 7-points refercnce which was
sent, to the Home Ministry for CBI
enquiry and on the basis of an enquiry
by CBI,a Bill is coming up before the
House.

Be it Russia or America or Czecho-
slovakia or UK or any other country, they
should not take the name of leaders like
Mahatma Gandhi, Netaji or Nchru 1o
give awards-—Washingtonland or Soviet-
land awards, This is being done in India
to create stooges, quistlings and puppets
for polilical indoctrination of certain
political ideology and creating a sct of
blind supporters of these countries.

I shall conclude zow with this observa-
tlon, namely... ...
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SHRI S. M. BANERIJEE (Kanpur) 11
would like to ask my hon, friend one
question, Why should we give Nehru
award to foreigners? If Nehru award
could be given to foreigners, why not
Lenin award also ? If we could give Nehru
award to forcigners, then they have also
got every right to do it: Let him not
criticise a country which is friendly to us,

SHRI SAMAR GUHA : | am just

coming to his point.

SHRI PILOO MODY (Godhra): I think
Shri §. M. Banerjee is so obsessed with
trying to protect his country that he has
forgotten that onc important thing, namely
that it depends upon that the rules of the
other countries are. Our Constitutions
says that our pcople should not accept
them.

SHRI S, M, BANERJEE: I am not
Indian; it was his forefathers who had
come from another country to India.

SHRI K. NARAYANA RAO : May 1
make one submission. The Constitution is
very clear......

MR, CHAIRMAN : The hon. Member
Shri Samar Guha is not yielding. So, 1
do not give him permission to  interrupt
now,

SHRI SAMAR GUHA 1 And who are
the persons who will judge the genius of
an artiste or a literateur or a scientist or
a musician 7 It will be the secretaries to
the Central Government, brilliant ICS
men; they will select the names and send
them to the Minister, Now, let me put it
maore clearly......

SHRI K. NARAYAN RAO: On a
point of order......

SHRI N.K. P. SALVE: The hon.
Member is on a point of order, At leas
he should be allowed to raiss it.

SHRI K. NARAYAN RAO: Ona
point of order .. .....

MR. CHAIRMAN : Shri Samar Guha
is so much carried away by his own
eloquence that with great difliculty he has
1o reallse that he Has to sit down, I would
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only beseecl: oiher Members to co-operale

so that he may sit down soon. That is all
that T would like to say.

SHRINATH PAI (Rajapur): May T
correct you, Madam Chairman 7 You had
very charmingly tried to run down the hon.
Member by saying that he was carried by
his own eloquence. May I correct you and
say that the entire House is carried away
by his eloquence and the sincerity of his
speech, and not only he 7

SHRI RANDHIR SINGH (Rohtak) :
He carried himself to Shri Piloo Mody and
asked him to sit down.

SHRIN. K.P. SALVE : Where are
we carried away ?

MR, CHAIRMAN : We are all carried
away by his cloquence. He speaks very
cloquently,

SHRI K. NARAYANA RAO: Ona
point of order. The hon. Member Shri
Samar Guha has criticised the attitude of
Government on the basis of article 18,
allowing people to receive awards from
foreign countries like Russia.

So far as conferment of titles is concer-
ned, under article 18 (2) no citizen
can accept any title from any forcign
country. That applies to all citizens. But
I'would invite your attention to article 18
(4) which says:

‘*No person holding any office of
profit or trust under the State shall,
without the consent of the President,
accept any present, cmolument, or office
of any kind from or under any foreign
State.”

So, this prohibition Is confined only to
those who are working under the Govern-
ment. The prohibition for citizens is only
In respect Jof titles. I am confining myself
only to the titles. But Shri Samar Guha
is saying the awards should not have been
given by the Soviet Government.... ....

SHRr N. K, P. SALVE : Tt does not
deal with decoratlons.

SHRI K. NARAYAN RAO : Article
18 (4) envisages a prohibition only so far as
civil servants are concerncd. Fven that pro-
hibition is not a total prohibition. It is only
a conditional prohibition; with the consent
of the President, even the civil servants
can accept such things. So far as the
ordinary citizens are concerned, that prohi-
bition contemplated in article 18 (4) does
notapply. Therefore, his criticlsm is not
warranted.

MR. CHAIRMAN : The hon. Member
should be thanked for having lightened
the work of the hon. Minister.

SHRI SAMAR GUHA : I really admire
the enthusiasm of my friend, but he has
missed the spirit of the Constitution, of
the patriotic spirit of mine in saying that
I'do not want any foreign indoctrination
by any foreign power in this country which
tends to corrupt our patriotism by conferr-
ing awards, titles or decorations.

As I said, it is nothing buta govern-
ment machinery which selects the geniuses
is which will be forwarded to the Home
Minister, brilliant Home Minister, who
will forward it to another brilliant Minister,
the Prime Minister. who will decide who
will be the awardee, who will be the title-
holder, by looking to the aspect of political
patronage which will bring its own reward
{Imterruptions),

I am in favour of giving awardsto
artists, to the scientists, to the littrateurs,
to the musicians, to the philosophers,
to the architects, to the sportsmen, men
of extraordinary genius, by either this
country or any country in the world. But
not through the government machinery.
It should be as they do in the case of the
Nobel Prize or even the Kalinga Prize.
Those who constitute the excellent
genius of our country, it is they, the real
genius of our country, who are fitted to
decide who shall be the awardee. Prof.
Satyen Bose is still alive. Dr, C. V. Raman
was alive till a few days ago. Itis such of
our country men who shall form a
committee which shall conler award based
on the exceptional merit of a scientist. Dr.
Suniti Chatterjee is there. There are many
other eminent litterateurs, A committes
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can be formed who can confer titles on
literary geniuses.

SHRI1 S, M. BANERJEE : Hcis the
only man who understands;

SHRI SAMAR GUHA: Hc ghas not
gone through this pamphlet, They do not
do even their home work.

The geniuses of our country should
neither be pupels nor stooges of any
government or government machinery. Here
I use the words of Swami Vivekananda

“Freedom is the song of the soul”.

If you want to maintain real freedom, this
song of the soul, the freedom of the
national genius has to be main ained. As
to who is a genius should be decided only
by other geniuses. Thank you,

MR. CHAIRMAN : Shri Samar Guha
had handed over a paper at the Table. It
shall be placed here and Mr, Speaker will
go through it.

SHRI RANGA (Srikakulam); I am
allin favour of this Bill. Tam glad to
associate my colleagues in our party also
with this Bill. I hope it is recognised and
accepted by the representatives of Govern-
ment that all sides of this House are in
favour of this Bill. I trust the Government
would be wise enough not to make it a
matter of party but would give freedom
to its members to vote according to their
feeling and their convictions, because after
all, political and party affiliations need not
be invoked on this occasion. At the same
time, it is not right to accuse the British
along in making our people accustomed to
these titles and using these titles as means
of political corruption,

From time immemorial our people have
been used to this very bad habit of
running after titles, prizing them and even
buying them. When the Hindus were
ruling, unfortunately we had these titles.
When there was Muslim Rule in our
country, they exploited this instrument in
order to gain more and more friends.
The British followed their example. They
themselves had this evil in their own
country, They superimposed this evil on
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our own bad habit, and now we are suffering
from it. Although we made it clear in the
Constitution that we should not have these
titles, we have found a way, our rules as
as well as Parliament through its acquies-
ence, of getting round this difficulty and
have perpetrated this evil once again.

It is casy for Mr. Salve or other legal
experts to say that these are not titles, that
these arc only distinctions, but actually
the people who have received them have
been using them as titles and Government
has had to make cxhorlations repeatedly
that they should not append these distinc
tions to their name. Unfortunately, the
people are doing, not only those who have
received them but those who are fond of
these reccpients and would like to honour
them, have becn addressing them with
their titles. Therefore, evil has come back
to usinspite of the unction that we have
piaced upon ourselves through our
Constitution.

I think it is high time that we dropped
this. It is no good allowing our people
and our institutions to perpetrate this kind
of hypocrisy. What is it that we gain
after all 7 So far as the military and other
people who ought to be honoured are
concerned, the Constitution has already
made an cxception in their case, In
regard to all others, it is betier that we
drop this institution. It was abused for
a very long timc by the British, It hag
come to be abused by us also, by our
sucessive Governments and Prime Ministers,
and it is likely to be abused even much
more in future. Therelore, it would be best
that this House gives its assent to this Bill
introduced by our friend Acharya
Kripalani.

As some friends have said, Acharya
Kripalani is as good as any of those people
to whom Bharat Ratna was given, but
why is it that it has not been conferred
upon him till now ? That only shows how
Governments behave, Today it is the
Congress Government, but tomorrow it
would be some other Government, but
every Government Is likely to commit
these blunders, and it is better that we
help these Governments to avoid
commiting such blunders, and It is also
better to deuy the Governmcnt this kind
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of an instrument which they arc likely to
misuse on most occasions. Therefore, we
support this Bill.
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MINISTRY OF HOME AFFAIRS (SHRI
RAM NIWAS MIRDHA) Acharya
Kripalani has moved for consideration a
Bill which sccks to provide for the aboli-
tion of the practice of conferring titles and
decorations such as Bharat Ratna, Padma
Vibushan, Padma Bhushan and Padma Shri.
Acharyaji has made a very moving speech
in support of his Bill.

SHRI S. K. TAPURIAH : But you are
still unmoved 7

SHRI RAM NIWAS MIRDHA : It
shows how deeply he feels about the whole
matter. In his inimitable style he gave
reasons why he thought that the practice
of conferring decorations should be stopped.
Whatever Acharyaji says deserves our
utmost consideration. I for one have heard
him with great respect and attention. But
it is my unhappy duty to differ with him
on this question......

SHRI S. K. TAPURIAH : Because of
whip 7

SHRI RAM NIWAS MIRDHA : ......
and also to point out certain inaccuracies
that have crept in his statement.

In the Statement of Objects and
Reasons appended to the Bill, Shri
Kripalani has stated that although titles
have been abolished under article 18 of the
Constitution, they are sought to be brought
in by the backdoor in the form of
decorations. He also considers that these
decorations are not awarded according to
merit and that the government of the day is
not the best judge of the merits or eminence
of the recipients, His suggestion, therefore,
is that these decorations should be aboli-
shed In order to strengthen democracy and
socialism.

16.38 brs.
[ SHRI VASUDEVAN NAIR in the Chair |

There are two types of objections. One
is constitutional and the other is that they
are not given according to merit. The
question of instituting a system of honours
and awards after independence was first
considered in 1948 by a committee headed
by Shri B. N. Rao, who was then the con-
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stitutional adviser. The draft constitution
which was then under consideration already
contained a provision that no title shall be
conferred by the State. The committes
took note of this provision and went into
the question whether awards of any kind
would be consistent with thc provisions of
the Constitution. It came to the conclusion
that *the expression title does not neces-
sarily include all honours and decorations®'.
It was noticed that in the constitutions of
other countries a clear distinction was
drawn between titles and honours or
decorations. Certain instances of these
were also contained in the report of that
committee. Article 49 of the Constitution
of USSR contains separate provision regard-
ing the institution of decorations, honours,
medals and titles of honour. There is
thus a distinction between titles and decora-
tlon, as has bzen made out by & number of
hon. Members.

Bharat Ratna and the Padma awards
and decorations are not titles. Therefore,
the basic assumption made by Acharyaji
that the award of these decorations
violates the provisions of the Constitution
is not correct.

It was also asked whether awards are
given In the United States of America and
other democratic countries. [ have given
the instance of the Soviet Union. Now I
will further elaborate the point. The
system of awards in recognition of distin-
guished service in different spheres of publie
activity is not peculiar to India, Tn USA,
where the Constitution forbids the grant of
titles of nobility, decorations such as the
Congressional Medal of Honour or Distin-
guished Service Cross are given. In USSR,
where titles like Hero of the Socialist
Labour or Hero of the Soviet Union are
conferred, a large number of orders and
medals have also been instituted. In France,
which is ano'her democratic country, the
Legion of Honour is granted in recognition
of .neritorious publie service in different
fields. Itis, therefore, not correct to say
that the irstitution of Bharat Ratna and
Padma awards is repugnant to democracy
and socialism as has been made out,

SHRI SAMAR GUHA : It may not
be repugnant but it is a monarchical,
imperial and feudal legacy.

SHRI RAM NIWAS MIRDHA : It is
perfectly in consonance with democratic
and even socialist traditions that cvery
person who has distinguished himself in
some type of national endeavour should be
recognised.

SHRI SAMAR GUHA : Yes, provided
the selector is not the Secretary or the
Home Minister or the Prime Minister.

SHRI RAM NIWAS MIRDHA : I will
come to that also.

As regards the claim made by Acharya
Kripalani that the awards are not given
according to merit and the Government is
not the best judge of the merit of the
recipient (Shri J. B. Kripalani : Not a good
judge.), it may be stated that the recom-
mendation for the awards is invited by
Government and is processed through a
very elaborate process of screening. To
say that Government is not the best judge
to make these awards is not correct because
all possible precautions are taken and only
such names are suggested and accepted
which are really found fit for these high
awards that are given to them.

There can always be a difference of
opinion whether one person deserves an
award or not. But the Government hasa
responsibility and a duty that it must make
a decision in a particular way and the
Government takes all possible precautions
that only names worthy of the awards are
included in the final list. Whether in the
grant of licences or making promotions or
other things, Government hvs to take a
decision which has both sides. But that
does not mean that the Government
should not accept its own responsibility or
create some other machinery, as was
suggested by Shri Samar Guha. He
suggested, have a committes appointed
like the one for Kalinga awards; let them
do it and let some distinguished people
make those awards. 1 do not think that
that would be the proper way of doing it
1t is the Government which, on behalf of
the State, gives the awards and the Govern-
ment should take full responsibility for
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whatever it does and not leave it to some
other committec which they will not be able
to defend or accept in some cases.

SHRIJ, B, KRIPALANI : Why should
lhe:_r defend 7

SHRI SAMAR GUHA : Satyendranath
Bose will not be able to defend and know
who is a real scientist ! The Home Minister
or the Secretary will be able to defend !
Suniti Chatterjee will not be able to know
who is the best litterateur or eritic !

SHRI RAM NIWAS MIRDHA : The
present awards do not carry any titles nor
are their recipionts entitled to place any
words or letters before or after their names
to show that they are recipients of the
awards. The awards are in the form of
medals which could be worn on special
occasions,

As I said earlier. it is the duty of the
Government to give :ome sort of recogni-
tion to persons who  distinguish themselves
in the sphere of art, literature, public
service, sports and all the various allied
fields.

SHRI SAMAR GUHA : Who will
distinguish themselves by selling their
conscience to the Government and
becoming their puppet.

SHRI RAM NIWAS MIRDHA : If
the hon. Member would go through the
list of persons who have been given these
awards, I am sure he will find a lot of
persons upon whom he will look with
respect .and about whom he would not
like to atribute the words that he is
doing.

-SHRISAMAR GUHA : I have scanned
it and I do not do it for all. There are
great geniuses among them, Iam objecting
only to the process of selecting those
geniuses.

SHRI RAM NIWAS MIRDHA: Iam
glad that the hon. Member has accepted
that there are certain persons, probably a
large number of persons, in the list of
awardees, who deserve that honour and
but for those awards such distinguished
nationals of our country would have been
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deprived of the due recognition which they
have ultimately received.

SHRI PILOO MODY : What about
the others ?

SHRI S. 5. KOTHARI (Mandsaur) :
BEven as high an awaid as Padma
Vibhushan has in certain cases gone to
wrong people, It is regrettable.

SHRI RAM NIWAS MIRDHA : As
1 said, there can be difference of opinion.’
Questions appeared in this House also. Oa
a list of that nature, there will always be
two opinions whether certain persons
deserve or not, but, that is only &
marginal, a small number. People who
have good record of public service and
excellence in varlous spheres of activity
get these awards and I don't think there is
any necessity for totally abolishing them
simply because hon. Members would ‘not
agree to soms awards being givem to
certain people.

SHRI 5. S, KOTHARI : The Govern-
ment shonld ratiopalise the system of
awarding titles. The scrutinising committee
should include outsiders also, mnot
Secretaries only who become influenced.

SHRT RAM NIWAS MIRDHA : As
I said, certain inaccuracies have crept in
the statement of Acharya Kirpalani and
certain  other hon. Members and I think
itis my duty to point them out briefly. It
was said by Acharya Kripalaniji that
according to enquirics made from all the
living Cabinet Members of those days,
particularly,  Sarvashri Jagjivan Ram,
T.T. Krishnamachari and C.D. Deshmukh,
the proposal for institution of awards was
not brought before the Cabinet. This is
not correct becaus these Ministers were
present in a number of Cabinet meetings
where this queation was discussed.

SHRI J. B. KRIPALANI : Will that
note be kept on the Table of the House—
that such a decision was taken by the
Cabinet 7 '

SHRI RAM NIWAS MIRDHA : I
have the dates. ’
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SHRI J. B, KRIPALANI : You may
have the dates. But I want the note to be
kept on the Table of the House because
this is the information given to me by the
three-gentlemen  who were in the
Government.

SHR1 RAM NIWAS MIRDHA : 1 would
not go Into the various dates. [ would say
that Shri Jagjiwan Ram was present at six
out of the eight meetings of the Cabinet,
Shri C. D. Deshmukh was present at five
meetings and Shri T. T. Krishnamachari
at four meetings, when this question was
discussed. So, It is not corret to say......

SHRI J, B. KRIPALANI : If I am not
giving out a secret, 1 must tell the Speaker
that Mr. Jagjivan Ram himself told me
that this is a bad institution.

AN HON. MEMBER : Privately ?

SHRI J. B. KRIPALANI : Privately,
of course. Do you expect him to come and
say it here 7

SHRI RAM NIWAS MIRDHA : I
was merely trying to put the record
straight.

SHRI J. B. KRIPALANI : But the

record must be kept on the Table of the
House.

SHRI RAM NIWAS MIRDHA : 1
was trying to put the record straight that
the Cabinet Ministers who were named by
Acharya Kripalaniji attended the meetings
on various occasions when this question
was discussed.

SHRI N. DANDEKER (Jamnagar) :
Were these gentlemen present when the
Cabinet took the decision ?

SHRI J. B. KRIPALANI : That is the
whole point. If you want to deny it, you
can deny it by other means. But don't say
that I have fabricated it.

SHRI RAM NIWAS MIRDHA : the
Cablnet considered this at various times.
Various proposals came. They were
amended. Then they came to a decislons,
1 have got all the information as to who
were present and at what meetings.
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SHRI J. B. KRIPALANI ; Have you
got a record when it was decided ?

SHRI RAM NIWAS MIRDHA : Yes,
we have got a record of that also.

SHRI PILOO MODI : Then give out
the mames of those who were present.

SHRI J. B. KRIPALANI : Is it a
secret now ? It is not an official secret
neither is it a military secret.

SHRI NATH PAI : Like a sportsman
put it there.

SHRI RAM NIWAS MIRDHA : Well
sir. There is nothing to hide. As I told
you, not on one occasion but on various
occasions the gentlemen who were named
were present.

SHRI J.B. KRIPALANI : Please don‘t
contradict me on things of which 1 am
quite certain and of which you are not
quite cerlain because you have come quite
recently.

SHRI RAM NIWAS MIRDHA : [ am
going by the record of the Government.

SHRI J. B. KRIPALANI : I want the
record to be kept here.

SHRI RAM NIWAS MIRDHA : T
have given all the facts.

SHRI J. B. KRIPALANI : You have
given facts. But the record can be kept
here. (Interruptions),

SHRI RANDHIR SINGH : Was this
item considered in diflerent meetings ?

SHRI RAM NIWAS MIRDHA : |
can lay on the Table of the Houss the
dates when the meetings took place and
at those meetings which of the Ministers
mentioned here were present.

SHRI J. B. KRIPALANI : I want to
know whether it was a Cabinet decision.

SHRI RAM NIWAS MIRDHA : It
was a cabinet decision.

SHRI JL.LB. KRIPALANI : I want that.
You are golng to contradict me. Then you
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must have the decision in your hands.
Otherwise, how do you contradict me ?

SHRI RAM NIWAS MIRDHA : Well,
Sir. A certain distinction was sought to be
made by Mr. Salve that the criteria for
awarding decorations are not very clear
and that there is a patent fallacy in the
criteria, He said that Bharat Ratna is
awarded for exceptional service towards
the advancement of art, literature and
science  whether Padma Vibhushan is
awarded for exceptional and distinguished
service and the criteria should be rationa-
lised. For that, I have to say this : Bharat
Ratna decoration is awarded for
exceptional service towards the advance-
ment of Art, literature and science and in
recognition of Public scrvice of the highest
order, whereas Padma Vibhushan is given
for exceptional and distinguished service in
any field including service rendered by
Government servants. The distinction is
clear,

SHRI NATH PAI : Has not Acharya
Kripalaniji rendered outstanding service
towards the nation, outstanding public
service, to deserve at least three Bharat
Ratna awards ?

MR. CHAIRMAN We are not
discussing individual cases, I hope.

SHRI RAM NIWAS MIRDHA : Prof.
Sumar Guha said that Pandit Jawaharlal
Nehru was insulated because an exception
was made in his case when he was awarded
Bharat Ratna. Well, Sir, I thiok, this is
very unfair. There is no question of
insult involved in this. If there was any
person who deserved this high honour, it
was certainly Pandit Jawaharlal Nehru.
The exception made in this case was not
in the criteria of awardingjBharat Ratna,
The normal procedure is this. The Prime
Minister has to recommend the name and
then it goes to the President, As Pandit
Jawaharlal Nehru was himself the Prime
Minister at that time, the President
differed from this normal prescribed course
and on his own initiative he suggested the
pame of Shri Jawaharlal Nehru for the
award of Bharat Ratna, and I do not think
we should put any other meaning. I
would like to give this clarification, which

“should settls the matter.

(4bol.) Bill

SHRI RANDHIR SINGH : It is the
greatest hooour (o the Award itself when
we give the award (o Pandit Jawaharla]
Nehru.

SHRI SAMAR GUHA You have
insulated Nehru by saying that he is an
exception. The President did not say about

his “contribution to art, literature and
science,

SHRI RAM NIWAS MIRDHA : Then
Sir, references were made to certain indi:
viduals and it was said that they got some
particular awards which they do not
deserve and all that. The name of Ritwik
Ghatak was given.... ...

SHFI.I S. M. BANERJEE : Why not
Hansraj Gupta as well, the Mayor of
Delhi, who was given the award 7

MR. CHAIRMAN : Let us not discuss
individual cases here, Let us not discuss
Ghatak's case or Hansraj Gupta's case. Let
us confine our remarks to general question.

SHRI RAM NIWAS MIRDHA : This
matter came up in the House on a number
of occaslons earller and I would not like to
ropeat what answer was given here. In
respect of certain expressions attributed to
him, he admitted he said, when he was in
a state of mental tension and it was due to
great mental pressure.........

SHRI PILOO MODY : Are awards
given to mentally deficient people 7

SHRI N. K. P. SALVE : In that cass,
one may be given to Mr. Piloo Mody. Mr.
Piloo Mody's case may also be sympathe-
tically considered.

SHRI RAM NIWAS MIRDHA : In
case of great artists, some times the margin
between genius and what  you can call the
other thing is rather thin. award was given
for undoubted artistic merit of the person.
If he says that he has said something in a
state of mental tension, we should take a
charitable view of it and we should accept
it and not make an issue out of it.

Shri Gujarmal Modi's name was
mentioned, and a lot of things were said
that bo was given an award at a time wheg
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there was labour trouble going on at Modi-
nagar and all that. The initiative for giving
the award to Mr. Modi came successively
from two Chief Ministers of U. P, Shrimati
Sucheta Kripalani and Shri Charan
Siogh.

SHRIMATI SUCHETA KRIPALANI
(Gonda) : I hold all titles in contempt.
Only such pcople deserve it.

AN HON., MEMBER : That is the
reason why Bharat Ratna has not been
conferred on Shri Kripalani.

SHRI RAM NIWAS MIRDHA
Before including Shri Gujarmal Modi's
name in the list of awards on the Republic
Day, 1968, the President’s Secretary had
discussed the matter with the Secretary
to the Prime Minister and the Home
Secretary. The Home Secretary had then
suggested to the President’s Secretary that
it should be ascertained whether Chief
Minister Charan Singh would still stand
by his recommendations because of certain
occurrences In  Modinagar, which meant
the labour trouble, The President's
Secretary consulted the Chief Minister,
and the letter had confirmed that he stood
by the recommendation made by him
earlier and that the award would be
well deserve.

SHRI S. M. BANERIJEE : Charan
Singh was the charan of Mr. Modl at that
time.

SHRI PILOO MODY: That Mod!
is ‘M-0-D-1."

SHRI RAM NIWAS MIRDHA :
There Is one small inaccurancy which I
would like to point out. Shri H, N.
"Mukerjee made a point that C. K. Nayudu
was given Padma Shri but Vizzy was given
Padma Bhushan. This is no correct. Both
wore given Padma Bhushan. Nayudu was
given in 1956 and Vizzy in 1958,

SHRI RANGA : Since the hon,
Minister is going into all the details, I am
just tempted to ask him whether it is not

.inappropriate for a Prime Minister
‘to while continuingto be Prime Minister
_allow a_title to be conferred_upon, himgplf.

SHRI K. NARAYANA RAO: That
was why an exception was created, and
that was misused by Sh:i Samar Guha......

SHRI RAM NIWAS MIRDHA: 1 have
already tried to explain the position. The
President on his own initiative did it.

SHRI SAMAR GUHA : What did the
hon., Member say 7 He had referred to me.
I would like to listen to what he said.

MR. CHAIRMAN : Let him not
listen, The hon. Minister may continue.

SHRI RAM NIWAS MIRDHA : There
were a lot of other points, but 1 would not
like to take the time of the House in deal-
ing with them. I would most respectfully
request Shri Kripalani that he may not
kindly press his motion. These awards may
give rise to controversies and somelimes
there may be more than one opinion about
certain persons, but so far asthe basic
validity of the awards is concerned, there
is no doubt because the State has the
responsibility, and if I may say so, even
the duty to award persons who distingulsh
themselves in the wvarious spherea of
national eandeavour.

SHRI PILOO MODY : I have a reco-
mmendation to make, after listening to the
hon. Minister. Bharat Ratna should be
awarded to Prime Minister Shrimati Indira
Gandhi and the Congress president, Shri
Jagjiwan Ram.

SHRIS. K. TAPURIAH: And also
to Shri Sanjay Gandhi who has made a
car on paper. '

SHRI SITA RAM KESRI: Padma
Shri should be conferred on Shri Piloo

- Mody.

SHRI RANDHIR SINGH: Piloo
Mody should be given an award for being
the fattest person,

MR, CHAIRMAN: Let us have
serious discusslon on this subject. Now,
Shri J. B. Kripalani.

17.00 hrs. ;

_ SHRI J, B. KRIPALANI: I ‘am
saylog what I am going (0 say today an the
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conclusion of this debate not to win a
point in an argument. [ am saying it in
sofrow,

An hon. member of this House—and I
suppose we are all  honourable—accepted
thefBill, He gave notice of an amendment.
He told me that he liked the Bill. I told
him I accepted his amendment. After that
I do not know what happened. That he
should have obeyed the party whip and
voted against the Bill, I can understand.
That is done every day. We have got used
toit. Butto makea speech againstlit, I
think, was not very honourable. But what
is to be done about it ?

SHRI NATH PAI : Which is that
amendment. He noed not tell us who the
the member is but only which is the
amendment.

SHRIJ. B. KRIPALANI : 1 want that
to be listeaed to in as much silence as
poasible.

1 have heard that there is honour even
among thieves. But today 1 am sorry to
say there is no honour left in us, politicians
of India. The member who accepted my
Bill and who tabled an amendinent which I
accepted, still made a speech against it ;I
ask Why ? He was so ashamed that he
wanted to indulge in humour, at whose
expenss 7 At the expense of Shrimati
Kripalani, as if Shrimati Kripalani had
brought forward this Bill. I have brought
the Bill and T am responsible for it. Neither
Shrimati [Kripalani is responsible for my
action, nor am I responsible for her action.
She being in the Government followed a
government policy of giving a title to sume
body who did not deserve it. But it is not
for the Minister to remind me that ‘your
wife did it." who ever did it was wrong.

May I tell this friend of mine that she
herself was offered a title which she
refused, whether with thanks or without, 1
do not know. This House must know that
Rajendra Babu himself went to the
Maulana’s house to induce him to accept
a title; but the Maulana thought that the
Maulanaship as indication of his great
scholarship was coough for him, He did
Dot want a title.

AGRAHAYANA 20, 1892 (SAKA)

Decor. on Persons 306
(Abol.) Bill

There is another honourable man, a
journalist. His name is Chelapati Rau,
He was offered a title. He refused,
What did he say ? He said: ‘'If |
accept this title, call it what you will,
award or anything else, my freedom as an
editor wili be lost. Even il my freedom is
not lost, people will suspect that I am
writing in favour of Government, because
of the receipt of the award. It isnot
what he thinks of himself but what people
think of him that cunted with him. There

are many other examples where these titles
have been rejected.

The honourable man to whom [ referred
wanted to teach me English. He contended
that award is not distinction. You will
remember that I quoted Shri Sri Prakasa
about it. He says distinctions, decoration
and titles are the same thing; there is no
difference between them. I challenge
Government to show me any Minule of
the Cabinet where this was sanctioned. I
challenge it again today. I am responsible
for what I say. This was done by exccutive
action even il it was done by the Cabinet
which 1 deny. They had no 1ight to go behind
the Constitution or at least behind the spirit
of the Constitution and say that these
awards are not prohibited, I say that
these awards arc being used by persons as
prefixes and suffixes o their names. When
we get invitations, they state that this man
is so-and-so with such and such an award.
‘When the Government itself uses these in
protocol, how can you say that these are
not titles. Are you going to teach me
English 7 I know enough of English and 1
know that you are wrong and I am right.
Do you mean to say that these awards are
not distinctions * Has anybody the guts to
say that they are not distinctions 7 When
they are hung in the drawing rooms, in
offices, when they carry them with them-
selves, how can you say they are different,
how can the Government say they are
different 7 That is nonsense,

I said and 1 repeat that Sardar Patel
said that these titles, that these decorations,
degraded our people. He said definitely
that it was not a question of the then
Government, This iron man who tought
that the Congress Government would last
till eternity and that he could do no wrong.

wanted 1o prohibit any future Government,
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because Governments change in a demo-
cracy, from degrading our people. The
Sardar said like this and these people say
that these things have not degraded our
people.

The Minister had the guts, had the
cheek, to say that these awards have been
given properly by the judgment of the
Government, The unprejudiced  judgment
ot the Covernment | doubt, Remember
that artist who abused Gandhiji in the
foulest language and who, alwer he got the
award, said that his head was not inits
proper place, when he wrote it; but 1 say
that his head was never in iws propzr place,
I hold that it is because that men wrote
what he did and pothing was done, that
Gandhiji's statues are being burnt and
destroyed. When the youong men saw that
those who abused Gandniji were given an
award, they began demolishing Gandhiji's
statues, destroying Gandhiji's books and
literature, Then they thought that they had
to be logical. They then dishonoured
Rabindranath Tagore and C. R. Das and to
that brave man who crealed an army out-
side India, Subash Bose. Whom have
these young men not disrespected ? 1 say
that the ongin of it all was when this
man was given a title. Do you mean to
say that a artist has no social duties to
perform, that he could only show his art,
even when he was mad, by abusing
Gandhiji 7 Is this the way that artists
should be have ? Every man in society,
whether he 1s an arust or scientst or
school teacher or even a degraded politcian,
has some social duues to perform. Other-
wise, they have no right to be in society,
I hold that this Governmznt 1s responsible
for the destruction of ihe statues of our
great men by awarding to an  artist a
title.

This Government is creating convens
tdons that would stand in their way., When
the gicat Vallabh Bhai wught that this
Goverament migal change,  these pueople
think that it will never caoange.  Toey are
creating harmiul convenuons.  Why do
they do that 7 Becaus: tiey think that
they arejgoing to live for ever. They do not
know that the are gasping lor breath and
shey have to keep the cylmder of oxygen

DECEMBER 16, 1970 Decor. un Persons (Abol.) Bill 308

by their side. And who supplies the
oxygen 7 My friends of the Communist
party and other communalist and casteist
partics. These are supplying you, this
Government with oxygen because, they
are gasping for breath. You are suffering
frum a diseasc which cannot be cured even
by vperation; you are suffering from cancer,
You do not know your days are numbered.
You arc alrcady dead, as Sri Krishoa
toid Arjuna : **all these people are dead; 1
have killed them; you be only nimitha
mathra, because in my eternal form 1 have
akgcady killed them.” Remember death
is hanging on you. But how are you going
to remember 7 Yudhistira was asked by
Kal: what is the most curious thing in the
world ? If you do not give a proper reply
to it, you will be destroyed. Yudhistira
said : “'the most curious thing in the world
is that we see everybody is dying but we
think we are going to be immortal.” This
Government thinks that all other Govern-
ments fall, they fall in Europe, they fall
in Africa every day but these people are
going to live for ever. Therefore, they
plague us with conventions which are
against what our Founding Fathers did.
They think they are cleverer than our
Foundiog Fathers. Sardar Vallabhai Patel
thought that some other Goveroments
might come and they might destroy the
good work they had done and that they
should make 1t impossible for them to do
50.

1 shall tell you one other thing; let the
House hear it. | made a very sporting
offer tu the whip of the ruling Party : you
tell me that your Goveronient is going to
issuc a whip against this Bill ; I shall with-
draw it. He said: 1 shall consult the
Prime Minister.” [ said: Let then the
Prime Minister write to me that she does
not want this Bill and I would withdraw
it." Because I know that they will have a
majority and they will call in through the
bell everybody; I cannot call anybody as
1 belong to no pirty. They may come or
may not come, I made sporting offer.
Why did 1 do that 7 Because I am not like
the Den Quixote of this party, Cong(0). I
do not want to fight with the favoured of
the Gods, Uper and Niche, up and down,
those who cousider themselves to be saints,
yogis and people of reaiisation: I did not
want to do that, 1f 1 wanted I could rely
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upon God but how can I rely upon God ?
1 know that a foolish young man, if he has
a glib tongue, and a silly woman who has
a good face can undo the work of God
and disunite those whom God has united
in holy wedlock, Therefare, I appeal to
this House. 1 know how God's work is
being undone in a few hours, Ido not
want to go into that here. [ appeal to this
House. PFortunately, today there is no
question of following the whip of the party.
It has beens declared that you have the
right of conscience. T appeal to that right
of conscience. Let me tell you 1 your Prime
Minister has said that when the right of
consclence is exercised, not in favour of any
material gain for yourselves, it is justified,
She told some princes in her party, you are
exercising your conscience in order to safe-
guard your feudal interests and your
monetory gains. I say now : none of you
can be charged of having exercised your
conscience in favour of the Bill for material
gain, except those who are expecting
titles.

I hope the majority of you are not
accepting titles because my koowledge, so
far asit goes, Is that Members of Parlia-
ment usually do not get these titles.
There was one man who got a title in the
upper House, but he was a money-bag, and
he was supported by a Minister. T do not
want to give his name.” (Interruption) Don’t
interrupt me.

I gave them a sporting offer. They
have not acccpted that offer. 1 give a
sporting offer to those who are in the ruling
party that you exercise your conscience,
and you will not be exercisiog it for your
advantage but for a national cause, so that
our people may not be degraded, so that
there may be no possibility of degrading
them.

Division No, 18]
Absabam, Shrl K. M.
Amat, Shri D,

Amin, Shri R. K,

AYES

(Abol.) Bill

Qur Minister, who intervived, is a
young man; what should I say to him ? He
said that the Govecrnment docs it by its
own intuition. [ do not know where
that intuition comes from, when titles are
given to brewers in our country ! I May
admit that that artist had some brain.wave
or whatever you call it, but why titles are
givenin a couatry which swears by pro-
hibition which swears by Gandhiji, to
brewers 7 T can understand titles being
given to capitalist or this, that and the
other man but how can you give titles to
brewers 7 Can therc be two judgments
in this in a country which swears by
prohibition T This is not a judgment
that comes from the your head. Thisis
not a judgment that comes from your
heart. This is a judgment that comes
from your bellies, and we know what
comes out of the bellics.

I have no objection to your rejecting
the Bill. T will not want even a vote on it.
You wvote as you like, but tell you in a
good cause there is no defeat. The world
will know that when you talk of socialism
when you talk of democracy, you are the
greatest humbugs going, the most sanctimo-
pnious humbugs living in the world. You
do many things that are against socialism,
against democracy. This will be one more
thing, and it may be, for aught T know,
the last nail in your coffin.

With these words, T commcnd this Bill
for the acceptance of the house.

MR, CHAIRMAN : The question is :

**That the Bill o provide for the
abolition of the practice of conferring
by the State decorations, such as Bharat
Ratna, Padma Vibhnshan, Padma
Bhushan and Padma Shri, and for
matters connected therewith, be taken

into consideration.”
The Lok Sabha divided 3

[ 17.23 irs.
Amjad All, Shri Sasdar

Arumugam, Shd R. S.

Basu, Shri Jyotirmoy
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Basu, Dr. Maitreyee
Bhagaban Das, Shri
Bhanu Prakash Singh, Shri
Chakrapani, Shri C. K.
Dandeker, Shri N.
Daschowdhury, Shri B. K.
Daas, Shri C.
Deo, Shri K, P, Singh
Devgun, Shri Hardayal
Dhandapani, Shri
Digamber Singh, Shri
Esthose, Shri P. P.
Ghosh, Shri Ganesh
Gopalan, Shri A, K.
Goyal, Shri Shri Chand
Guha, Shri Samar
Gupta, Shri Kanwar Lal
Himatsingka, Shri
Jha, Shri Shiva Chandra
Joshi, Shri 5. M.
Kandappan, Shri §.
Katham, Shri B. N.

Kedaria, Shri C. M.
Kothari, Shri S. S.
Kripalani, ShriJ. B.
Kripalani, Shrimati Sucheta
Kundu, Shri S.

Kunte, Shri Dattatraya
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M , Shri Vist ha

Modak, Shri B. K.

Mody, Shri Piloo
Mukerjee, Shrimati Sharda
Naidu, Shri Chengalraya
Nath Pai, Shri

Nayanar, Shri E. K,
Nayar, Shrimati Shakunua
Parmar, Shri Bhaljibhai
Patel, Shri J. H.

Patedia, Shri D. N.
Pramanik, Shrl J. N.

Ram Dhani Das, Shri
Ram Subhag Singh, Dr.
Ranga, Shri

Sarma, Shri A. T.

Sen, ShriP. G.

Sharma, Shri Beni Shanker
*Shashi Bhushan, Shrl
Shastri, Shri Prakash Vir
Shastri, Shri Raghuvir Singh
Sheo Narain, Shrl

Singh, Shri D. N.

Solanki, Shri 5. M.

Sondhi, Shri M. L.
Tapuriah, Shri 5. K.

Thakur, Shri Gunanand

* Wrongly voted for AYES.
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Achal Singh, Shri

Ahmed, Shri F. A,
Azad, Shri Bhagwat Jha

Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Barupal, Shri P. L.
Basumatari, Shri
Baswant, Shri

Besra, Shri S, C.
Bhandare, Shri R. D.
Bohra, Shri Onkarlal
Brahmanandji, Shri Swami
Buta Singh, Shri
Chanda, Shri Anil K,
Chandrakar, Shri Chandulal
Chavan, Shri D. R,
Chavan, Shri Y. B.
Dalbir Singh, Shri
Damani, Shri S, R.
Dasappa, Shri Tulsidas
Deshmukh, Shri B. D,
Dhuleshwar Meena, Shri
Dixit, Shri G, C.
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Ganga Devi, Shrimati
Gautam, Shri C. D.
Gavit, Shri Tukaram

Ghosh, Shri P. K.

NOES

Decor. on Persons
(Abol.) Bill

Ghosh, Shri Parimal
Gohain, ShriC. C.
*Gudadinni, Shri B. K.
Hanumanthaiya, Shri
Hem Raj, Shri

Igbal Singh, Shri
Jadhav, Shri Tulshidas
Jadhav, Shrl V: N.
Jagjiwan Ram, Shri
Jamir, Shri 8. C.
Jamna Lal, Shri
Kamble, Shri

Karan Siogh, Dr.
Kasture, Shri A. S,
Kearl, Shrl Sitaram
Kinder Lal, Shri
Kotokl, Shri Liladhar
Krishna, Shri M. R.
Krishnan, Shri G. Y.
Kureel, Shri B. N.
Lalit Sen, Shri

Laskar, Shri N. R.
Laxmi Bai, Shrimati
Mahadeva Prasad, Dr,
Mahajan, Shri Yadav Shivram
Mahighi, Dr. Sarojini
Mandal, Dr. P.
Maadal, Shrl Yamuna Prassd
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*Wrongly voted for NOES,
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Mane, Shri Shankarrao
Marandi, Shri

Mishra, Shri Q. S.
Misra, Shri S, N.
Mohan Swarup, Shri
Muhammad Ismail, Shri M.
Muhammad Sheriff, Shri
Oraon, Shri Kartik
Pahadia, Shri Jagannath
Pant, Shri K. C.
Paokal Haokip, Shri
Parmar, Shri D. R.
Partap Singh, Shri
Parthasarathy, Shri
Patil, Shri Deorao

Patll, Shri S. B.

Patil, Shri 8. D.

Raghu Ramaiah, Shri
Ram, Shri T.

Ram Dhan, Shri

Ram Sewak, Chowdhary
Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B,
Randhir Singh, Shri
Rao, Shri Jaganath

Rao, Dr. M. L.

Rao, Shri K. Narayana

Rao, Shri Mathyal
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Rao,Dr.V.K. R, V.
Reddy, Shri Ganga

Rohatgi, Shrimati Sushila

Roy, Shri Bishwanath
Sadhu Ram, Shri
Salve, Shri N. K. P.
Sankata Prasad, Dr.

Sayeed, Shri P. M.
Sethl, Shri P. C.

Shankaranand, Shri B.
Sharma, Shri Naval Kishore
Shastri, Shri Ramanand
Sher Singh, Shri

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, ShriS, N.
Siddayya, Shri

Sinha, Shri Mudrika
Sonar, Dr, A, G,
Sonavane, Shri
Sudarsanam, Shri M.

Surendra Pal Singh, Shrd

Suryanarayana, ShriK,
Swaran Singh, Shri
Thakur, Shri P, R.
Tlwary, Shri K. M.
Ulkey, Shrl M. O.

Virbhadra Singh, Shri
Yadav, Shri Chandra Jeot
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MR. CHAIRMAN : The result* of
the division is : Ayes : 61; Noes : 115.

The motion was negatived

17.22 Hors.
CONSTITUTION [AMENDMENT) BILL

(AMENDMENT OF ARTICLES 32 AND 226)

MR, CHAIRMAN : The House will
now take up the Constitution (Amendment)
Bill by Shri Tenneti Viswanatham.

SHRI TENNETI VISWANATHAM
(Visakbapatnam) : Sir, ] beg t0 move :

“That the Bill further to amend
the Constitution of India, as reported
by 3elect Committee, be taken into
consideration."

In so doing, I would like to say a few
words in support of the Bill, When this
Bill was first introduced, there wasa
discussion upon the general principles.
Then it was referred to a Select Committee,
The Government also supported its
reference to Select Commitiee

The Bill has got a very limited purpose,
Article 32 has a very unique clause, clause
(1), & provision generally not found in other
Constitutions. Tt says :

*The right to move the Supreme
Court by appropriate proceedings for
the enforcement of the rights conferred
by this Part is guaranteed.”

I want to lay particular emphasis on this
portion, The fundamental rights are
generally enumerated in many constitutions
but it is only in our Constitution
that it has beeo specifically stated that the
right to move the Supreme Court for the
enforcement of the fundamental right is
itself a fundamental right, As justice Raja-

gopala Ayyangar has stated in one of the
cases decided in 1964 :

“....-once it is proved to the
satisfaction of this court that by State
action the fundamental right of a
petitioner has been infringed itis not
only the right but the duty of this Court
under Art, 32 to afford relief to him by
passing appropriate orders in that
behalf. The right piven to the citizens
to move this Court vader Art, 31 1is
itsell a fundamental right and the same
cannot be circumscribed or curialled
except as provided by the Constitution,
It is inappropriate to cquate the duty
imposed on twis Court to the powers
of the Chancery Court in England or
the equitable jurisdiction of the
American Courts,"”

In England there is a Court of Chancery
where there are  discretionary remedies
given becaue it has no written Constitution,
In India the position is different, There is
no question of discretion bere, The rights
are stated in the Constitution, The courts
do not get any rights beyond what is stated
in the Constitution and no one bas got
the right to curtail any of the rights given
to the courts under this Constitution. There-
fore, the attempt by certain judges to
equate the discretionary jurisdiction of
equity courts with the constitutional obli-
gation of the courts in India is wrong. This
is what justice Rajagopala Ayyangar says :

“Itis inappropriate 1o equate the
duty imposed on this Court to the
powers of the Chancery Count in
England or the equitable jurisdiction of
the American Courts. A duty imposed
by the Constitution cannot be compared
with discretionary powers. Under Art.
32 the mandate of the Constitution Is
clear and unambiguous and that
mandate has to be obeyed. It must be
remembered, as emphasized by several
decisions of this Court that this Court
is charged by the Constitution with the
special responsibility of protecting and

#The following Members also recorded their votes:—
AYES : Shrimali Suseela Gopalan and Sarvashri S, M. Baoerjee, Mobammad Ismail

and B. K, Gudadinni;
NOBS : Shri Shashi Bhushan,
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enforcing the fundamental rights under
Part 1II of the Constitution. If I may
with respect, borrow the felicitous
language employed by Chief Justice
Patanjali  Shastri......that as regards
fundamental rights this Court has been
assigned the role of a Sentinel......The
anxiety of this Court not to whittle
down the amplitude of the fundamental
rights guaranteed has found expression
in several of its judgements.””

MR. CHAIRMAN : He may continuc
his speech during the next session,

SHRI TENNETI VISWANATHAM :
May I request the government to give me
some time daring next week ?

17.29 hrs.

HALF-AN-HOUR DISCUSSION RE:
PRODUCATION OF INDIAN
TOBACCO COMPANY BEYOND
INSTALLED CAPACITY

MR, CHAIRMAN : The House will
now take up the half an hour discussion.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Within the briel time at my
disposal I Fshall show how important it
{s for the Indian economy to stand on Its
own foot. I will also show how inthe
case of a single item of consumer goods
the monopoly giants cat away the Indian
consumers, the tobacco growing peasants,
the workers, the excheguer and the tax
collectors by showing the profit elsewhere
and make us losc foreign exchange by
export of raw materials which can be made
finished goods here by small Indian entre-
preneurs.

My main demand is, at the beginning
I must say, immediate thorough probe in
to the entire cigarctte industry; its Indian
and foreign monopolics, its ownership,
capital structure and family control or
coterie control; cost structure form the
point of view of the consumer; interest of
the tobacco growers; and the possibility of
export of [finished, goods. Finally, this
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whole industry needs to be pationalised at
once.

I am quoting the names of the produ-
cers from a reply given to starred question
No. 1671 dated the 13th May, 1969 in
which they gave ten names. They are:
Imperial Tobacco Co. Ltd., Calcutta (today
they have taken the garb of Indian Tobacco
Company); Vazir Sultan Tobacco Co.,
another interlocking subsidiary  sister
concern; Godfrey Phillips, Golden Tobacco
Co.; National Tobacco Co.; D. Macropolo;
Masters Tobacco; Crown  Tobacco;
Hyderabad Deccan Cigarette Factory and
International Tobacco Company.

The Golden Tobacco Company] is an
Indian family concern. [ am told it has
about Rs. 28 lakhs of capital. It is a
family monopoly. There are 14 persons
holding about Rs. 20 lakhs each. This
also has to be looked into because we can-
not encourage such family monopolies in~
this country. This is a purely Indian
company, still from the point of view
of discouraging monopoly we must look
into the matter.

Then I come to another giant combine.
This has the samc control, management
and cleverly done interlocking of owner-
ship. One is Indian Tobacco Company—
there is very little Indian in it-Vazir Sultan
Tobacco Company and Indian Leaf
Tobaceo Co. There cousins are  Molins,
Triveni Issues Jand India Foils—all
controlled by DBritish American Tobacco
Company Limited of United Kingdom,

SHRI K. NARAYANA RAO (Bobbiliy:
In the casc of Vazir Sultan Tobacco Com-
pany, tne Government of Andhra Pradesh
has shares init. How can you say that it
is controlled by the British ?

SHRI JYOTIRMOY BASU : Are you
a spokesman of Indian Leaf Tobacco
Company,

SHRI K. NARAYANA RAO: No.

SHRI JYOTIRMOY BASU : 1 come
to the composition. The Indian Licensing
Policy Inquiry Commiltee says at page 113
that the country of origin of the Imperial
Tobacco Company is UK and the holding
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company is Tobacco Manufacturers (India)
Limited. If I go further to page 121, I
find that in the case of Vazir Sultan
Tobacco Company, about which my hon,
friend there is very cloquent-1 admire him-
the pame of the holding company is
Raleigh Investment Company Limited and
the country of origin is UK, United
Kingdom.

Then, 1 will come to the size of one
unit, How much is it 7 [ am quoting from
the Prospectus of the said company:—

#'The Directors are of the opinion
that, subject to unforeseen circum-
stances, turnover for the current finan-
cial year ending 31st March 1970 should
exceed Rs. 140 crores and profits before
taxation should amount to approxima-
tely Rs. 7 crores.”

Add to that another Rs. 30 crores of Vazir
Sultan Company Limited, for, whom he
tried to wax cloguent.

SHRI SITARAM KESRI (Katihar) :
Sir, I have a point of order. There isno
quorum in the House. Unless quorum is
there in the House, how can the proceed-
ings go on ? ({arerruption)

MR. CHAIRMAN: If a Member
challenges guorum, the Chair is helpless...
(Interruption), But 1 did not expect a
Member belonging to the ruling party to
do it.

SHRI M. L. SONDHI (New Ddhi):
Misruling party,

SHRI SITARAM KESRI : There is no
quorum in the House......... (Interruption)

MR. CHAIRMAN : I did not expect
him to do that.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : Not only that, may I
say this........

SHRI S. KUNDU (Balasore) : May |
say that when such an important matter is
being discussed.........

MR, CHAIRMAN : The point is : you
should understand that once a Member
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has challenged the quorum, there is oo
scope for any discussion.

SHRI M. L. SONDHI The point
is: at what stage the disturbance is
created.

MR. CHAIRMAN :I am sorry. The
rules are very clear on the subject.

SHRI M.L. SONDHI : The moment
he raised the point which 1s of very great
interest to this House, an hon. Member, a
senior Member of this House.........

MR. CHAIRMAN : The quorum bell

will ring now.

The bell is bLeing rung......... Still, we
have not quorum. But what can the
Chair do? .....(/nteruption). Mr. Banerjee,
the hands of the Chair are tied. I can
again ring the bell. This is what the Chair
can do. 1 am asking the bell 1o be rung
once again. Yes, now there is quorum.
Shri Jyolirmoy Basu may continue - his
speech.

SHRI JYOTIRMOY BASJ : I have
already explained to you about the origin
of the company, about the size of the
company etc. The India Tobicco company
had an installed licensed capacity of 18,860,
miilions of cigarette production per annum.
On May 30, 1969, in answer 1o a question
the Minister said this. This is in reply to
Question No, 167]. He said that
licensed capacitics were: Indian Tobac o
Company 24,240 million and Vazir Sultan
Tobacco Company 8880 million. This figure
was again confirmed by the Minister in
reply to a  Question oo the 4th
August, 1970,

But, Sir, surprisingly, Mr. Dinesh Singh
in reply to a Questivn No. 216 dated the
10th  Nowember, 1970, quite recently,
mentioned that the capacities under he
Licensing  Provision 1969, of  these
companics were: India Tobacco Company
30,300 million picces per annum and
Yazir Sultan Tobacco Company 11,100
million pieces per year,

Sir, T have already suid before that the
installed licensed cupecity was at the tigure
of 18,860 millions, "Against that, whal
bappened 7
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This figure of Rs, 18,860 jumped up to
24,240 and then again it jumped up to
30,200 millions.

The Ministry of Industrial Development
and Internal Trade has wvery conveniently
given 25 per cent increase of substantial
expansion without the procurement of
licence to cover up the incrcased production
of the foreign companics beyond the
registered  licensed capacity. How the
capdcity stepped up and on  what justi-
fication, I hope. the hon. Minister will tell
us in his rep!y,

Thzn, what happened ? Alter the alleged
Pakistani aggression, on the 27th October,
1966, the Government of India exemtedp
schedulzd inJdustrial  undertakings from
licensing for the purpose of diversification
to produce new articles or articles for
which they were licensed. This liberalisation
was subject to the condition that the
capacity to proJduce new articles or the same
articles for which  they were licensed does
not exceed 25 percent of the existing
licensed or registered capacity by value.
On the 18th July, 1970. another Notification
No. IDRAJ2YB/T0/> was issued. I have got
a copy of the notification with me here. It
withdraws  the liberalisation and it
provides that the cxemption shall not
apply to any industrial unde-taking if the
undertaking is a foreign company or a
branch or a subsidiary ol a foreign
company, | have already established from
the documcats that both these are foreign
companies. Secondly, the exemption wouid
not apply to any un ertaking, il the total
asszts in lands buildings, plant and
machinery of the industrial underiaking do
not exceed Rs. S crores. | have already
shown in both these cases, the figure exceeds
Ru Scrores, that is, in the case of the India
Tobaco Co. and the Wazir Sulian
Tobacco Co.

In the report of the Industrial Licence
Policy Enguiry Committee, al page 113,
tne Imperial Tobacco Co. of India Ltd.
(now known as  the India Tobaco Co.
Lid., has been declared a< an Indian subsis
diary ol forcign company ot Tobacco
Manulacturers (India) Lid. UK with assets
of more than Rs. 34 crores, and at page
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“121y the Wazir Sultan Tobacco Co. has
been described as an Indian subsidiary of
a foreign company of Raleigh Investment
Co. Lid., UK, with assets of more than
Rs. 6 crores. Government must explain
categorically how they had allowed excess
production over and above the licensed
capacity. There are a few other things
that the House must know. This foreign
monopoly, the Imperial Tobacco and other
one, namely the Wazir Sultan’ Co. are
interlocking everywhere. This Indian Leaf
Tobacco Development Co,, ¢cne of the few,
has a paidup capital of Rs. 180 lakhs,
whilst in one year, in 1968, they made a
profit of Rs. 210 lakhs. The total wvalue of
its assots in India in 1966 was more than
Rs. 12 crores, which has touched Rs, 23
crores in 1969, which is an increase of
about 100 per cent in three years. They
have a monopoly and they always dictate
terms whenever they sell tobacco or buy
tobacco or sell cigarattes, They have
imposed the most regid terms on the help-
less tobacco peasant and placed limitations
and restrictions on the prices before they
market their products, to suit their
convenience,

India produces one of the best varieties
of tobacco and it has the third position in
the world growth. Although the Indian
Tobacco Co. had 25,000 workers in 1964,
it has been reduced to 19,000 only in
1970.

The profiteering could easily be guessed
from just one example, namely that a kilo
of fluecured Virginia tobacco is bought by
them at Rs. 9, whilst they sell a kilo of
tobacco for pipe-sinoking sold in pouches
at Rs, 120 per kilo inclusive of excsie duties.

If you ook at their prospectus, which
has been published very recently, you will
find that they expect a total turnover of
more than Rs. 170 crores fhis year, and in
their new share capital, our public sector
undertakings have also invested...

MR. CHAIRMAN : The hon. Member
should conclude now. This is a half-anhour
discussion.

SHRI JYOTIRMOY BASU : Kindly
given me two or three more minutes. Look
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at the rigmarole that we have had to pass
through,

The cigarette industry in India is
dominated by a powerful combine, British
American Tobacco Co. Ltd.,, London,
through therc associates, the Imperial
Tobacco Co, Ltd,, (now India Tobacco
Co. Ltd.,) and Wazir Sultan Tobacco Co.
Ltd, This combine B,A,T. with a net
work of some 150 factories controls the
cigarette industry in S5 countries, This is
an international monopoly concern, For
example, the Wazir Sultan Tobacco Co,
was purchased for Rs, 6 lakhs in 1930,
Today, it is earning Rs, 203 lakhs, and the
share of the forcign sharcholders is 67 per
cent, The profits went up by 50 per cent in
1969, while the production went down.

The Indian Leaf Tobacco Development
controls tobacco buying and selling,
Cigarette machinery is monopoly of
Molins of India while cigarette paper is
the monopoly of Tribeni Tissues. . ...

SHRI RANDHIR SINGH (Rohtak) :
He wants Indian tobacco or British
tobacco ? What doas he want 7 All  the
time, he is talking about tca and tobacco.

SHRIJYOTIRMOY BASU : He should
be sent for an IQ test. The India Tobacen
Co. Ltd, and the Vazir Sultan Tobacco
Co. are interconnected undertakings with
control of the common holding company,
the British American Tobacco Co. Ltd.,
London, a foreign monopoly controlling
70 per cent of the cigarette production
and marketing in India. The Indian Leaf
Tobacco Development Co.-Ltd., is a sistern
concern of the Indian Tobacco Co. and it
is a subsidiary of the British American
Tobacco Co. which is a hundred per cont
sterling company registered in UK, and it
has 80 per cent monopoly in the field of
tobacco purchase, sales and exports, The
history of the indigenous cigarette industry
is a tragic one, because due to the foreign
monopoly in the cigarette industry, 200
indigenous factories cigarette factories
have been wiped out.

MR. CHATRMAN ; The hon, Member
should conclude now:

SHRI. JYOTIRMOY BASU : Kindly
give me two or three more minutes.
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MR. CHAIRMAN : This is a half-an-
hour discussion. He should conclude now.

SHRI JYOTIRMOY BASU : 1s it
true that the profits of Vazir  Sulian
Tobacco Co. went up by 50 per cent or
Rs. 70 lakhs whereas  production went
down in  1968%as  compared  with  the
previous vear ? Less  production,  more
profit. Similarly. Indian Tobacco Com-
pany's profits went up by  Rs. 114 lakhs,
while its production weat down in 1969
as compared to 1968.

Isit a factthat ITC’s production went
up by 7 per cent whereas profit  went up
by 70 per centin 1969 as compared to
1967 7 As it also true that the
share of the forcign scctor in  the
cigarette production came down from 76
percent in 1957 to 68 per cent in
1964 but it has again gone up from 68 10
80 per cent in 1969 7 If so, 1 would like
Government to tell us how it happened.

Indian Tobacco's assets  have gone up
by Rs. 20 crores between 1960 and 1970
and has gone up by 100 per cent since
1955 standing at more than Rs. 45 crores
in 1970.

Choice tobacco is given to the sub-
sidiaries abroad and they are charged 2
lower value and their Indian sister concerns
are given tobhacco at higher prices so
that the balance sheet could be neutralised,
Foreign sister concerns get the best of
tobacco at lower prices and make a huge
profit in their own country, I can easily call
it as a kind of drain of foreign exchapge
in kind,

In India the value of tobacco charged
to the sister concerns, Imperial; Indian
Tobacco and Wazir Sultan, is shown in
such a way that thesc two latler companies
are not required to pay a higher income
tax.

The Indian Leafe Tobacco Company send
leaf tobacco without agmark. They have
their own grading for obvious reasons,
fidding with foreign exchange, After 60
years, they still have to use international
brands claiming foreign ownership.
They bave capitalised an amount of Rs.
4,90,34,487 which works out to a dividend
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paid out of about Rs. 65 lakhs every year,
for something which does not exist.

If somebody reads the brand on the
cigarette Ipacket, what is written there ?
Property of W, H. O. Wills of Bristol,
London’, On that pretext they have been
sending moneyv,

For one cigarette, say, Indian King,
the buyer has to pay 16P, 1 agree Govern-
ment gets an excisc of 8 or 9P, Dut as for
the balance, the wvalue of true tobacco
content in that cigarette is not more than
one paisa, So you are smoking nearly one
paisa-worth cigarette paying for it or 9P.
If the money goes to the exchequer, Tcan
understand it,

Then the poor peasant growing tobacco
has to dance to the tunc of the foreign
monopuolists. He gets only a fraction of a
fraction of the value,

I reiterate my demand for a thorough
probe :nto this immediately, Government
must nationalise the cigarette industry so
that the producers, consumers and the
exchequer could benefit out of it,
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. SHRI K. LAKKAPPA (Tumkur : My
friend Mr, Jyotirmoy Basu has picked up
only one company.

DECEMBER 11, 1970

Indian Tobaceo 332
Company (H.A.H,)

SHRI JYOTIRMOY BASU : On a
a point of order, T had read out the
names of, not one, but ten companies; he
was not here,

SHRI K. LAKKAPPA : In answer to
a question, Shri M. R. Krishna stated that
the Government's declared policy was to
encourage the production of cigarattes in
Indian-owned firms and that Government
was also cncouraging the establisment of
companies which are 100 per cent Indian-
owned. 1 am putting a question, This
particular  India  Tobacco Company
and another rival Comnany which is
also creating a big lobby— these are all
controversial companies working in this
country with foreign capital und making
profits. All our moncy is going outside.
The[other thing he made clear was about
over - invoicing and  under - invoicing.
Many time it has been brought to the
notice of Parliment and also to the notice
of the Government, and no enquiry has
been held so far as that aspect is concerned.
So, [ would like to know whether the
Government is very serius about the need
that foreign-owned companies should be
dealt with very severely, and also whether
they will sce that the Indian shares are
increased in these companies in order to see
that these companies are Indianised com-
pletely. What are the programmes and
policies before the Government at present ?

SOME HON.MEMBERS rose—

MR.CHAIRMAN : The Minister. It
is already late. We will have another
opportunity.

THE DEPUTY MINISTER IN THE
MINISTRY OF IDUSTRIAL DEVELOP-
MENT AND INTERNAL TRADE (SHRI
M. R. KRISHANA) : Sir, the hon.
Member, Mr. Jyotirmoy Basu, who initiated
the discussion, was very, very vehement in
advoeating his arguments against certain
companies. If the House is aware—

SHRI JYOTIRMOY BASU: The
cigarette industry asa whole, T said-

SHRI M. R. KRISHNA : Justlike the
tea industry with which Shri Basu is very
well conversant, the cigarette industry also is
one of the ancient industries and if thero is
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a mon opoly in the cigarctte industry there
is no surprise. In 1888 perhaps, the selling
of cigarcties started in this country. From
1908, the manufacture started in this
country and even at that time, it was only a
Foreign Company which was operating in
this field, and the JLTD which was
originally known as the Imperial Tobacco
Company was operating in this ficld. They
were purchasing tabacco from this country
and exporting it to foreign countries and
making huge profits on that. Now, the
main point which my hon. fricnd Shri
Lakkappa—

SHRIJYOTIRMOY BASU : My point.

SHRI M. R, KRISHNA: I am coming to
your points, because there is nothing which
is hidden about the cigarette industry today
from this Parliament as well as from the
country. Therefore, evenif I am not in
a position to answer all the queries which
Shri Basu has raised, we attending to all
those things., The most important point
which every hon. Member made is about
the nationalisation and also investigation
into companies which have not been able
to stick to the licensing provisions, etc.
About this point regarding over-production
in some of the companies, it is truc that
not only the British-managed companies
like the VST but also the Indian-managed
companies have. (Interruption)—Please let
me have my say. Afterwards, if the Chair
permits, [ shall be prepared to answer for
any length of time any number of questions
These companies have take advantage of a
circular issued by the Ministry in which
they have said that the companies ecan
produce up to the licensing capacity and
they can also expand to the extent of 25
per cent of the licensed capacity., There,
one clarification was made which is very,
very pertinent and very important. As far
as the Indian companies are concerned,
they can expand this 25 per cent in any
form they like, and they can even diversify,
whereas in the case ol the foreign-contro-
lled companies, they will have to produce
25 per cent only in the same product. They
cannot diversify. Therefore, the hon,
Mamber—

SHRI JYOTIRMOY BASU : Your
circullar does not say that.

MR. CHAIRMAN : Order, pleasc.
Howis it possiblo to have a discussion in
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the House, if you are going to interrupt at
cvery stage. No, please.

SHRI JYOTIRMOY BASU: We
cannot believe this cock-and-bull story.

MR. CHAIRMAN : The House should
hear the EMinister. Let us listen (o the
Minister. This sort of running interruption
is not helpful. You can ask questions at
the end if you are not satisfied.

SHRIM. R. KRISHNA : My good
friend Mr. Basu—I may tell him that | am
not as unreasonable ;as he appears to be
this alternoon. If there is any information
which I am not giving to him at the
moment, and if there are any inco Ject
statements, | am prepared to  come before
the House and correct those statements, Mr,
Basu should not create this impression that
the Government of India is trying to shield
anybody or favour any foreign company.
Our main concern today is 10 reduce
forcign participation in thesc companies,
whether it is V.5.T. or L.T.C. When
V.5.T. has come forward for expansion,
this is the condition we prescribed, wiz.,
they will have to bring down their foreign
participation 1o a minority share. If in
a company which was 100 per cent British-
owned like ITC, if efforis are made 1o
reduce it to 49 per cent, it should be
appreciated. If the Housc wants to pass
a legislation nationalising everything, it is
a simple matter; it can be brought before
the House in one sentence and passed. But
it is not so simple as Mr. Basu thinks.
He has been dealing with the tea industry
and he knows what trouble Government
had to face in the tea industry.

Regarding repatriation of profit, in
three years' time there was a repatriation
of Rs. 3.5 crores. There is also export of
about Ks. 31 crores of tobacco from
this country by the same companies. The
quantum ol repatriation may be high
today but it is our sincere effort to bring
it down.

Mr. Kesri asked about V,5.T. whether
the Government of Andhra Pradesh have
nsked for expansion. They have not only
asked for cxpansion, bul itis also likely
that the State Government might increase
its shar¢ capital in V.S.T., which is now
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about 8 to 9 per cent of the capital
investment.

SHRI K. LAKKAPPA : What steps
are you taking 1o increase Indian share?

SHRI M. R. KRISHNA : This is an
exercise which has to bc done by the
Government in order to 1ncreasc the
Indian participation in thcse companies.
It automatically means expansion, Other-
wise, you cannot allow any Indian
participation to get into it. We are trying
to cocourage Indian participation and
minimise foreign participation in these
companies. There are certain companies
which stood a lot of competition from
some British companies. Golden Tobacco,
for instance, has increased by leaps and
bounds and it deserves credit. Today, as
Mr. Basu said, we should not allow any
one individual family concern to havec a
monopoly of anything. As I said our
policy is, if they are 100 per cent Indian
companies, we would like to give all
encouragement to them. 25 per cent diver-
sification is allowed to Indian companies.
But in the case of foreign companies,
we have put a restriction that they can
expand only in the same production.

SHRI BENI SHANKAR SHARMA :
Are you getting the manufacturing costs
investigated in this indusiry as in other
industries ?

SHRIM. R. KRISHNA : That isan
importiant matter. At this moment I would
not be able to give the information. But
1 will surcly supply it to the hon,
Member. We have asked for information
on various things from these companies
and they will have 1o provide
the answars to ihem. We do not want
anything to be hiddan from this House. As
far as possible, we will have to get all the
information and take remedial steps where
necessary.

Today the production of both forcign
controlled and Indian companies has
exceeded the production limits, They are
operating within the 23 per cent limit. If
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we find that any company has violated this
licensing provision, we will have to deal
with that company under the Act.

SHR1 JYOTIRMOY BASU : Has this
company violated it and, if so, have the
governmecot taken any action 7

SHRI M. R. KRISHNA : So far we
bave not got any indication to prove
that this company has violated it. As 1
have said, all the companics have taken
advantage of that circular and they have
expanded their production by 25 per cent
of the licensed capacity

SHRI S. KUNDU : Why this
mysterious and mischievous eircular by
which you keep one-fourth of the produc-
tion open ?

SHRI M. R, KRISANA : These is no
mystery about the circular. Shri Basu was
referring to one circular, He has not scen
the other circular which was issued on the
very same day.

In order to allow other units to come
into this field we have already licensed two
units and we have given letter of intent to
four units. Our object is to see that more
smaller vnits come into the field, and we
would like to give them all the encourage-
ment so that we can curb the foreign
monopoly. We have taken steps to sce that
Indian participation has increased in some
of the existing companies in which right
from the beginning the forcign participa-
tion happenced to be greater. There is no
denying the fact that in the earlier years
repatriation was going on on a large scale.
Now efforts are being made to curb that,
the result: of which the hon. Member will
see in cousse of time.

SHRI JYOTIRMOY BASU : 1 have
known Shri Krishna to be quite a truthful
man outside thc House. He had stated that
these companies were allowed to produce
25 per cent more than their capacity. But
there were two conditions. One condition
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was that companies whose total wealth was
more than Rs. 5 crores or 6 crores would
not be allowed to increase production.
Both companies have assets worth much

more than that limit. How do you explain
that ?

SHRI M. R. KRISHNA : As I have
said ecarlier, all the facts are before the
House and before the hon. Members. If
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Shri Basu asks for information which Is not
in his possession, then I am prepared to
suppiy it to him. Because; there is nothing
which we want to conceal.

18.20 hrs.

The Lok Sabha then adjournad rill
Eleven of the Clock on Monday, December
14, 1970] Agrakayana 23, 1892 (Saka)



